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i

LOK SABHA

Wednesday April 1, 1981/Chaitm 
11, 1903 (Safca).

The Lok Sabha met at Eleven of 
the Clock.

[M r Speaker CllC-T]

PROF. MADHU DANDAVATE 
(Rajapur): We have given notice
under Rule 388 t-o suspend the Ques-
tion Hour because of the constitutional 
break-down in Assam. Kindly listen 
to us by suspending the rule.

w c m  n jfiw  : &-'f ?j;h friirr 
5 -Trrr frqvs % i

PROF. MADHU DANDAVATE: 
Since the last ten years I have invoked 
this rule for the first time.

W v ti i f̂i'W
o i fanT '5TT,I<I I I 

STR’ Tu iTfn Wh^i" if
z r fT m  |—

But I would like to hear both sides 
of the House.

T̂Tn vff P̂TnT ^ l^n r

g- ’rtv «tt^ «ff 5 >rTT ^ r r  g—

— and after that I want to give the 
ruling. So, let us proceed with the 
Question Hour, and after the Question 
Hour, i will listen both of you and 
then give my ruling.

(8**!nsT)

2

v s m  STfT-Pi «TRf
?fl ^ I

(s t ^ r )

w<5srw ^rq-

^ iT3T>7 i

MR. SPEAKER: Before listening
to that..........

(Interruptions)

SHRI GEORGE FERNANDES 
(Muzaffarpur): You suspend the
rule. (Interruptions)

MR. SPEAKER: I would not.
(Interrupti07iS) * *

MR. SPEAKER: Nothing should
go on record.

(Interruptions) **
MR. SPEAKER: That is why I had 

said, Professor, I will listen..........
I have not debarred you from

speaking.
(Interruptions)

MR. SPEAKER; I said, let me 
listen to both sides to both the view 
points.

(Interruptions) 

tftrm  <r;«5fra:
i m  3 88 % ciftf

'TnrwrM | . . .  i

wsjjm H ?n Tfr i
ft; Jj- TT̂r 3T? ^ f r  *rwi3; i

SHRI GEORGE FERNANDES: 
There is nothing more important than 
the Constitutional crisis in Assam. 
(Interruptions)

♦Not recorded. 
232 LS— 1



SHRI N. K. SHEJWALKAR
(G w alior): With you please hear my 
point of order? (Interruptions)

SHRI HARIKESH BAHADUR
(Gorakhpur): Is it the question
hour, Or the Constitution of the coun-
try, which is more important? 
(Interruptions)

PROF. MADHU DANDAVATE: I 
am on a point of order. Let the rule 
be suspended. (Interruptions).

SHRI HARIKESH BAHADUR: 
Constitution js more important than 
this question hour. I want t o . .. (ln - 
terruptio'ris)

AN HON. MEMBER: It is question
hour. ( Interruptions)

Mr . SPEAKER: May I read out
something? This is Rule 60(1). The 
second proviso under Rule 60(1) 
reads.

‘Provided further that where the 
Speaker is not in possession of full 
facts about the matter mentioned 
therein, he may before giving or 
refusing his consent read the notice 
o f  the motion end hear from the 
Minister and/or members concerned 
a brief statement on facts and then 
give his decision on the admissibility 
of the motion.’

This is what I want to do. (Interrup-
tions )

PROF. MADHU DANDAVATE: I 
am on a point of order, I am raising a 
point of order on what you have 
stated. (Interruptions) My point of 
order is, we are within our rights 
under Rule 3fJB to give a proper 
notice for the suspension of the rules 
so that the item which we want 
could be taken up.

AN HON. MEMBER: But this
is ........(Interruptions)

3 O^al Answers

PROF. MADHU DANDAVATE: 
Sir, please resist him, before I, . . . .  
(Interruptions)

MR. SPEAKER: You sit down.

And the Speaker is also within his 
rights to give consent or not to give 
the consent.

irfr 11

You are within your right. I have 
never said that it is not within your 
rights, I shall listen. (Interruptions)

PROF. MADHU DANDAVATE: Be-
cause of the Constitutional breakdown 
in Assam the rule should be sus-
pended. The question hour should be 
suspended. Constitution is more im-
portant..............(Interruptions)

A n  HON. MEMBER: Suspend the
rule. (Interruptt07is)

MR. SPEAKER; May I read out 
the rule about suspension of rules? 
It says—

‘Any member may, with the con-
sent of the Speaker, move that any 
rule may be suspended in its appli-
cation to Q particular motion before 
the House and if the motion is 
carried the rule in question shall be 
suspended for the time being.

The rule says specifically, “with the 
consent of the Speaker” ,

SHRI GEORGE FERNANDES: 
Question hour is not important. 
(Interruptions)

wstm JTjjtw ; tpr ir 
‘srrc | i

PROF. MADHU DANDAVATE: i  
am seeking your consent

MR. SPEAKER: I have not given 
my consent.

SHRI MOOL CHAND DAGA (Pali): 
Under Rule 388, the Speaker has to 
give his consent. When the Speaker 
has not given his consent, how can he

Oral Answers 4APRIL 1, 1981
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speak? Rule 388 says: “With the con. 
sent of the Speaker.”

(Interruptions)

MR. SPEAKER: I am not going to 
suspend the rule.

SHRI N. K SHEJWALKAR; You 
don’t suspend. It is your discretion. I 
am not saying anything, that you are 
not empowered to do that. You may or 
may not suspend the rule. Once you 
have exercised your discretion by say-
ing that you will hear both the parties 
and then decide. Then later on you 
said that that will be decided after 
the Question Hour, This is self-Contra- 
distory.

MR’ SPEAKER; No; I will take it 
up after the Question hour.

SHRI N. K. SHEJWALKAR: In that 
case, the rule is not suspended

MR. SPEAKER: I am not suspend-
ing the rule. I do not give my con-
sent to the suspension of the rule. 

(Interruptions)

SHRI N. K. SHEJWALKAR; You 
can straightway say ‘no’. There is 
nothing wrong. But my objection is 
only one. When you have said that 
you will hear both the parties, the 
stage is not after Question Hour. The 
stage is before that, because the Ques-
tion Hour is to be suspended.

MR. SPEAKER: No, I said about
the adjournment motion that has been 
given to me.

(Interruptions)

PROF. MADHU DANDAVATE; I 
have given notice. What you have 
stated does not conflict with my notice. 
Shall I read my notice?

(Interruptions)

MR. SPEAKER1: I have read it. I 
have read it thrice. Be satisfied.

SHRI BAPUSAHEB PARULEKAR 
(Ratnagirf): You are talking about 
Question Hour. Is question Hour more 
Important than the Constitution?

(Interruptions)

MR. SPEAKER; Shri Mohan LaL

ORAL ANSWERS TO QUESTIONS

Applications for setting tip Vegetable 
Oil Factories

•617. SHRI MOHANLAL PATEL: 
Will the Minister of INDUSTRY be 
pleased to lay a statement showing:

(a) the number of applications re-
ceived for setting up new vegetable 
oil factories in the country (State- 
wise) during the last three years;

(b) the number of licences issued In 
each State during the said period; and

(c) the criteria adopter for sanction-
ing a licence for setting up a new 
factory?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRT CHARANJIT CHANANA): (a) 
to (c). a  Statement is laid on the 
Table of the House.

Statement

(a) and (b). A Statement showing 
the Industrial Licence applications re-
ceived f°r setting up New Vegetable 
Oil Factories in various States during 
the years 1978, 1379 and 11*00 and Ihe 
number of Letters of Intent /Indus-
trial Licences issued during the said 
period is attached ag Aimexure.

(c) Manufacturing activity involving 
oil seed crushing would need a licence 
under the provisions of Industries (De-
velopment and Regulation) Act, irres-
pective of quantum of investment. As 
regards the criteria for licensing new 
capacity In this field, factors like avail-
able capacity, demand requirements, 
availability of raw materials etc. and 
need-for widest dispersal are taken 
into consideration. Crushing of major 
edible oil seeds viz. ground nut, mus-
tard, rapeseed, sesameseed and linseed, 
la however reserved for tha 
scale sector.



Oral Answers

Anntxuu

APRIL 1, 1081 Oral Answers 8

The number o f industrial licence applications and Utters o f inttntjindustrial licences issued during 

1978, 197 9i and 1980 for sitting up new vegetable oil industries in various States

SI.
No.

Nam;; of the State No. or applications
received

No. of Letters of intent/ 
Industrial Licences 

issued

1. Andhra Pradesh 5 1

a- Gujorat 9 3
3- Haryana 1 i

4- Himachal Pradt-sh 1 —

5- Karnataka 4 1

C. Madhya l’ r;idfsh G 5
7- Maharasliiia 3 _

a. Orissa 1 —

9- Punjab 3 —
10. Rajasthan 2 1

11. Tamil Nadu 7 3

Total 42 ■5
(df tiiils g've:i in tin: a; mendi x)

APPENDIX
71 jaii1; ' ■ '  ̂ if f idustrial Liencts J;sued against the a/iplicatm* received during to 

19O0 for thi MaiaJjcture of Vegetable Oil 1 .

SI.
No.

Name of the Party Location Item of manufacture and 
Capacity

3 3 4

1 M/s. The flaryana State Coop Sup-
ply & Mktg, Federation Limited,

Haryana Cottonseed Oil= 20,000 tonnes 
in terms of cottonseed.

3 M/s. Sriganganagar Cotton Reed 
Proccessing Sahakari Samiti I.td.,

Rajasthan Cottonseed Oil = ao.fjfto tonnes 
in terms of cottonseed.

3 M/s Modern Fibres oflndia Limited. Madhya
Pradesh

1. Cotton Seed Oil = 15,000 
tonnes in terms of Cotton - 
seed.

2. Cotton Linters = 1,000 tonnes 
etc.

4 M/». Soundrajan & Go. Private 
Limited.

Ramnad 
T. Nadu

1. Cottonseed Otl =  15,000 tonnes 
in terms of Cotton-seed.

2. Cottonseed De-oiled Meal 
- - 12,000 tonne*

1
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I a 3 4

5 M/t. The Madhya Pradesh State 
Coop. Mktg. Fed. Limited.

Dewai, Madhya 
Pradesh

Refined Soyabcen O il and 
Soyabeen Extraction 

<= 20 000 ton net in trims o f 
Scj'abeen.

6 -D o - I tarsi, Madhya 
Pradesh.

-D o -

7 -Do.- Shajapur, Madhya 
Pradesh.

-D o.-

8 Sh. Rajkot Distt. Coop Purchase 
and Sales Union Ltd

Rajkot, Gujarat Cottonseed Oil -  36,000 tonnes

9 Gujarat State Coop. Mktg. Fed. 
Limited.

Amreli,
Gujarat

Groundnul Oil. = C, 000 tonnes 
p.a.

10 Sh. Decpak Suryavanshi Shajapur, Madhya 
Pradesh

Cottonseed, Oil - 12,000 tonnes 
in terms o f Cottonseed

11 M/s. Gujarat State Coop. Mktg. 
Fed. Ltd.,

Mehsana
Gujarat

Refined Castor seed Oil and 
Castor seed Oil Cackcs 
=  3,000 tonnes in terms of 
Castorseeds.

ia M/s. Shr. Mansraj Agarwal, Mang. 
Dir. Karanataka Groundnut 
Productii Pvt, Ltd. ;

Dharwar,
Kernaiaka

Cottonseed Oil ^  a 1,000 tonnes 
in terms o f Cottonseed

13 M/s, The Madras Vanafpati 
Limited,

South Arcot 
T. Nadu.

Cottonseed O 'l — 20,000 tonne* 
in terms o f Cotton seed.

>4 Prof. T. Radhakrishnan . Hosur, Tamil Nadu Refined Cottcn Seed Oil 
— ] 5,000 tonnes in terms of 
Cotton seed

'5 M/s. Deccan Solvent Oil Extractions 
Limited.

Nalgonda, Andhra 
Pradesh.

[. Neem O il— 1,8011 tonne*.
3. Neem Dake — 7,000 tonne*. 
3. Mauha Oil — 1,1 Poo tonnes 

etc.

( /n terru p  lion s) ( I n t e r r u p t io n s ).

MR. SPEAKER: I will listen to 
MR. SPEAKER: That notice is ^  the d d e ,. . . (/Bten-uptiow)

under my consideration. I have not SHHI N. K. SWF,TWALKAR- You
rejected that. I do not give my con- said regar(Jing thfi suspension you
sent under rule 388 to suspend the w i,j heBr bQth the ^  ^  -t  what
rule

■ -tase are you going to neer us?
(Interruptions)

MR. SPEAKER: Not about the slls- 
MR. SPEAKER: After the Question pension. I am listening to both the

Hour, I will listen to both the sides viewpoints regarding the adjoum-
abouti the adjournment motion. No ment motion. No suspension o f the
suspension, rules.

(Interruptions) (Interruptions)
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MR. SPEAKER: I will not suspend 
the rule. I will not suspend the rule.

PROF. MADHU DANDAVATE: 
Why don't you hear both sides on the 
motion under rule 388?

MR. SPEAKER: No. I have decided.
I am not going to suspend the rule.
I have not given my consent under 
rule 38R. I have decided.

( interruptions)

MR. SPEAKER: I have ruled, 'ihat 
Is my ruling, finished. Nothing do-
ing.

(1 n terruptions)

: iTEirw sfi, i f#  
f 3p*i *  1 | <rm

8 wfr s fk  7 U TW
f w  | I 5TF 3  'JTHT̂TT

g f r  STIW ^  5ft irc#% »Rr *ft
3̂ T*I % ft, * l^ r < « T  
THfTR irm t 'ft Srfer f iRm
■■nrtsTT^Fwuprr^r ?r | ? 

*rre £r it?  *fr ?r?cn g  fo  
iTsrfacTg^fuTirff ?

SHRI CHARANJIT CHANANA: In 
reply to the first question, there are 
set criteria, on the basis of which 
letters of intent are reference. Second-
ly, as far as the reference to the 
Supreme Court is concerned, it does 
not relate to the case o f vegetable oil, 
as the hon. Memebr has mentioned, 
it refers to banaspati, on which there 
were three writ petitions in the 
Supreme Court. Two writs still re-
main. So, the matter is sub-judiee and 
it would not be proper for me to go 
into the details about that part of it.

•ft wrw : ^3Rnr *f 
fnw  sirrer n fw w  wrsrsr sfr w m  
ijtm fr, $  ^ ? r r  j  fa  wt«t w ft  
^  in $ in =r̂ f ? «hr

f  <ft wr »r 3m?r ̂  *ft t-riv?« 
*rr ?

SHRI CHARANJIT CHANANA: I 
have already mentioned about the 
criteria. There is no discrimination, 
as far as that State is concerned. 
Gujarat is as open as any other State 
for the grant of licences.

SHRI M. RAH GOFAL REDDY: 
in the list there is no mention about 
Bengal. ,

SHRI EH33RAVADAN K. GA- 
DHAVI: So far as the quesion of 
groundnut is concerned, it is of very 
great importance, not only for Guja-
rat but for the entire country. In 
view of the agitation and demand for 
groundnut oil, do the Government 
propose to establish another large fac-
tory in the public sector.

SHRI CHARANJIT CHANANA: 
The hon. Member mentioned about 
groundnut. There are five major oil 
seeds—groundnut, mustard, rape s®ed. 
seasame seed and linseed. They are 
reserved for the small scale industry. 
Therefore, the qustion of setting up 
a large unit does not arise.

fstwta fflji ’ r fn r i ; *fwr
^rarnr Pf  42 smr

. *r 1 5  'Tr r̂r r̂ srrfr f t f t  1 1
aft 1 5  srrfr »nf 3r

*T? ^  w r 3FT ¥T% IT? It
srm r g ?

SHRI CHARANJIT CHANANA: 
The details of each licence would be 
published. The time limit is always 
given along with the sanction of" the 
licence. It is a part of the continuous 
monstoring process. If the hon. Mem-
ber is referring to a particular case, 
I can always tell him the details If 
he refers it to me.
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timl ^ vm'C'T
n  i*<5f ^ r m  5TTWT *TT, i t f w  IT ?  ? W t I !  

irriTn i t f t t  ^ vrfrjr *rr
fc*n ^rrar | i srsr *r wnrw *f < 
^ifr |, ^ fff^ r  smrsr 
sr? T^r | i ^ ^rnrn ^ f r  ^ f r̂ 

«rr*r?r =pr
i> f s ^ n  V I *M  ['T ifl'if M id i if  ?-T 

*n>pn: ^  ^ f  | sftr *fi fa il  fa*
rr TFFT-T % fpR  T i ^T?R' 1 , i T n r f s p e' fS  ̂ 4
'S f j fr  vn ff =rr ^ s t t  sp^r m  ?

SHRI CHARANJIT CHANANA: The 
question regarding vitamins and com-
pulsion are not part of the question. 
But I would like to inform the hon. 
Member that it is a question of pro-
motion of oil seeds for availability of
oil. There is no scarcity of that parti-
cular thing at all. The scarcity of oil 
seeds or farm product is related to 
cropping, but we have been seeing 
to it for the last one and a half years 
that the production of oil seeds is pro-
moted by the State Governments, as 
a part of their policy, and the Minis-
try of Agricluture in fact keeps pro-
moting them by incentives for the 
growth of these things so that there is 
no shortage, because shortage and 
prices are correlated to each other and 
shortage will tend to make the prices 
rise. .

MR. SPEAKER: Quetsion No. 619- 
Shri Rama Chandra Rath. Absent 
Shri G. Y. Krishnan—Absent.

Question No. 620-Shri Satyendra 
Narain Sinha. Absent

PROF. MADHU DANDAVATE: 
The Questin Hour is as good as sus-
pended.

MR. SPEAKER; It looks like that, 
Professor. You have it the other way 
round.

Tribal Labour from Orisw Beaten in 
J immn and Kashmir

+
*G22. SHRI CHINTAMANI JENA: 

SHRI HARINATH MISHRA:

Will the Minister of LABOUR be 
pleased to state:

(a) whether Government’s atten-
tion has been drawn to the Nav 
Bharat dated the 3th March, 1981 that 
some tribal labour were taken by a 
contractor from Orissa to Jammu and 
Kashmir i'or work and were beaten 
by his agents etc.;

(b) whether it is also a fact that 
some of them have died due to hun-
ger and the whereabouts regarding 
some labour are still unknown; and

(c) if so, whether the Central 
Government propose to collect in-
formation in this regard and given 
some compensation etc. to the family 
of the victims?

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR (SHRI- 
MATi RAM DULARI SINHA): (a)
Yes, Sir.

(b) and (c). Under ‘ 'The Inter-
State Migrant Workmen (Regulation 
o f Employment and Conditions of 
Service) Act, 1979”  which came into 
force from 2nd October, 1980 and 
extends to the whole country, the ap-
propriate Government to deal with 
this matter are the Government of 
Orissa and Jammu and Kashmir, who 
have taken this matter up. It has 
been reported by the Govern-
ment o; Orissa that out of the 16 
labourers reciuitcd, nine have re-
turned, one has been traced and two 
missing. The reported death of four 
labourers has not been substantiated 
so far, but their claims for compensa-
tion have been sent by the Govern, 
ment of Orissa to the Government of 
Jammu and Kashmir, where they 
are under examination. The Govern-
ment of Jammu and Kashmir has 
registered police cases and initiated 
a departmental enquiry. CMminal
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cases have been  launched by  the 

Government of Orissa against the two 

contractors from Orissa.

SHRI CHINTAMANI JENA:  May I
know from the hon. Minister whether 
it is a fact that the  Government of 
Jamnr.i and Kashmir is not cooperating 
with the Government of Orissa while 
they are inquiring into the allegations 
brought against the  contractors who 
are humiliating the labourers  whom 
they have recruited irom Orissa, and 
if so, what action the Central Govern-
ment î going to take  so that the 
Jammu and Kashmir Government will 
cooperate with the Orison State Gov-
ernment while they are inquiring into 
the allegations against the contractors?

SHRI MAT I RAM DULARI SINHA: It 
is not a fuel that the  Jammu and 
Kashmir Government is not cooperat-
ing with  the  Orissa  Government. 
Last month the Labour Commissioner 

from Orissa  had  been  to  Jammu 
and Kashmir  and  talked  to  the 
Labour Commissioner there, but due 

to the blockade of road  by  snow-
fall, they could not gc to the site and 
so, only yesterday again the  Orissa 
labour Commissioner has gene to that 
site.

SHRI CHINTAMANI JENA: Sir, the 
Government of Orissa has asked the 
Central Government to  arrange for 
compensation to the  labourers  who 

were killed and -vh  have not been 
traced yet. My information is that the 
labourers who were  working  there 
have been killed by the concerned em-
ployer or the contractors for which the 
State Government demanded compen-
sation. My question is: When have they 
written to the Jammu and  Kashmir 
Government and whv the Jammu and 
Kashmir Government  have not paid 
the compensation yet? What action is 
the Central Government going to take 

to persuade the Jammu and Kashmir 
Government to pay  compensation to 
the labourers who have  been killed?

jwt fr  .-sft 

i  -3T$Vl Î r«*i

«rta sswi r̂v*frc

iprnfs % qrw  fwr i for 

in »rir fn

srrfir *w*r 

I  ^ *nWT ftff

fwr 13f?r frfr #>-=f

Request for interference has not  yet 
came before the Central Government 
by the Orissa Government directly. Of 
course, the Orissa and  Jammu and 
Kashmir Governments are the  appro-
priate Governments, but if and  when 
the request comes to us, we will do 
the needful according to the Act and 
out of the Act also we can  frame 
scr.;j ruiijj  accordingly to  expedite 

the matter.

ir *f*  -?r 11 ijfe 2

1 9 8 2 cfT7 *ZZ Jf'VJDT?

if  'fr?  ftqirefsi  wnm 

■•fHTf I, rfr  5HWSTir̂  sRT 

7fT-fT HJTTUR VT  I I

SHRI K. MAYATHEVAR; Mr. Spea-
ker, Sir, during 1976 tbe  Government 
of India headed by Mrs. Indira Gandhi 
brought a very good Bill to abolish 
bonded labour in this country.  Day 
before yesterday I read in some news- 
paner in South *hat some contractors 
have purchased  labourers  in Tamil 
Nadu. They sold those labourers to the 
contractors in Andhra Pradesh for some 

works.  Therefore, I want to  know 
from the hon. Mimfter, if the Govern-
ment would issue instructions  to all 
the State Governments to strictly im-
plement the twenty point programme 
and abolish the bonded labour system 
in India.  This must be done in those 
States where the bonded labour sys-
tem has not been abolished so far.

tut s-rnr

JTTOJ<=£  & I wtsy  % fspr

$3 " 5( T nI (ft IK5T 

jfrf̂r ?ir; i

1
SHRI N. K. SHEJWALKER: My em-
phasis is on the reply given to  part
(b) of the question.
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‘ ‘The reported death ol lour labou> 
ers has not been substantiated so 
far.”

This question has come as a starred 
question. This question was given 21 
days before. I must congratulate Shri 
Jena because this news appeared on 
the 8th March and Shri Jena put this 
question immediately. But still the 
Government has not been able to say 
specifically anything as to what hap-
pened to those labourers. For what 
purpose is the time given? The 
Government has to reply specifically 
whether they are dead or not. What 
does it mean that "it has not been 
substantiated so far” . I press that the 
reply should be given specifically.

SHRIMATI RAM DU LARI SINHA: 
Out of sixteen, nine have returned. 
One has been traced. One is missing 
and four are reported dead. The matter 
is under investigation of the Govern-
ment.

SHRI N. K. SHEJWALKAR: I want 
justice from you. The hon. Minister 
said that she cannot substantiate. Now 
let it be clear whether the; ire dead 
or not. What does it mean that it is 
being enquired into. Twentyone days 
have passeS. We are in India. What it 
is?

Tm ffT^T : %
5f7f sq-TFTr % %rr <f| 

t  ^ inft I

MR. SPEAKER: Are they dead o ; 
alive or you do not know? Please 
reply specifically.

SHRIMA'j ”  ' DULARI SINHA: 
They are reported dead.

MR. SPEAKER: By whom?

SHRIMATI RAM DULARI SINHA: 
On 6th March, a statement came from 
Shri B. Patnaik, Minister of State, 
Labour Ministry of Orissa Govern-
ment. This statement waa made in the 
Orissa Assembly. If you like I can read 
that out.

SHRi N. K. SHEJWALKAR: She
must read.

MR. SPEAKER: They have to rely 
upon the information given by the 
State Government.

SHRIMATI RAM DULARI SINHA: 
The news item published in Daily 
Samaj dated 5-2-1981 to the ellect that 
Sarhasri Madhala Swain and Niiamani 
Swain of village Kobidinga and Gam- 
bhiriguda in the District or Pbulbhani 
have recruited 1C lal.ouiers on payment 
of Rs. 80/- each jnd the fact that they 
have been employed by Shri Md. Raf- 
fiquc of Jaminii and Kashmir for road 
construction work and five of them are 
reported to have niod and three of 
them are missing since 25-2-1980, have 
been brought to the notice of the 
Government.

The preliminary enquiry of the Dis- 
1:1 jt ! : ■ i:.- Oflicor Pnulbani on the 
incident revealed that the above 
agents have illegally recruited sixteen 
adivasi labourers of Kobidinga and 
Gambhiriguda and they were employ-
ed by the contractor through Shri 
Md. Rafique in road construction 
work of Jammu and Kashmir.

The names of the labourers are:

Sarbasri Dimgirj Bagarti, Kali-
' ari Kan ha r, Krupa Kanhar. . .

MR. SPEAKER: Pleased leave the
names

DR. KRUPASINDHU BHOI: The
Minister of Labour has given written 
information about the death of adivasi 
labourers. This is not an isolated 
case in the poverty stricken State of 
Orissa. But I would 1*^ *o know 
categorically from the Minister when 
this report came to the notice of the 
Government of India, did the Gov-
ernment of Jammu and Kashmir re-
gister a case against the particular 
contractor who has done all this?
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SHRIMATI RAM DULARI SINHA: 
When the question came, we enquired 
and I am replying. J & K Government 
has registered a ;ase .igainst the con-
tractor.

DR. KRUPASINDHU BHOI: Has the 
Government of India received any 

further information? This :s not an iso-
lated case.

Identification of Target Groups for 
obtaining Benefit Under 20-Point 

Programme

*623. SHRI ZAINUL BASHER: Will 
the Minister of PLANNING be pleased 
to state:

(a) whether target groups for obtain-
ing benefits under the 20-Point Econo-
mic Programme have been identified;

(b) if so, the target groups identified, 
and

(c) the special benefits proposed to 
be provided to them?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SWAISINGH SISODIA): (a) to (cJ.
A Statement is laid on the Table of 
the House.

Statement

(a) and (b). Apart from aiming at 
accelerated economic growth, the 
Twenty-Point Programme lays special 
emphasis on ameliorating the condi-
tions of the landless, email and margi-
nal farmers, artisans handloom wea-
vers, persons subjected to bonded la-

bour and other weaker section* of the 
population.

Recently, for purposes of assistance 
from banks, the Reserve Bank has 
identified, under the individual items 
of the 20-Point Programme, the cate-
gories of people and oganisations 
which should be provided such assist-
ance. A statement indicating these cate-
gories of people and organisations is 
attached.

(c) The objectives underlying the 
Programme have been kept in view in 
formulating the Sixth Five Year Plan, 
1980-85. The accelerated growth envi-
saged in the Plan wruld itself help in 
improving the conditions of the weaker 
sections also. Besides, the Plan includ-
es certain specific schemes to help the 
poorer and weaker sections directly. 
These include the Integrated Rural 
Development Programme aimed at, on 
the one hand, increasing the produc-
tion and productivity in agriculture 
and allied sectors and, on the other, 
resource and income development of 
vulnerable sections, National Rural 
Employment Programme to provide 
supplementary employment to the rural 
poor during lean agricultural periods, 
Minimum Needs Programme to provide 
certain basic amenities to the people, 
Drought Prone Area Programme, De-
sert Development Programme and the 
programmes for the development of 
hill and tribal areas. Besides, the Plan 
envisages special component plana for 
the Scheduled Castes. The weaker sec-
tions would also benefit from the sup-
ply of essential consumer goods at rea-
sonable prices through the public dis-
tribution system.
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Beneficiaries to be assisted by banks under the ao-point programme.
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Category of Priority Beneficiary under the 20-Point Programme Nature of assistance Point
Sector N o.

I. Agriculture (a) Identified landless labourers and Ass stance for agri-
(Direct finance1) others who have been allotted surplus cultuie and allied 

land oral share-croppers, etc., given aeti\'i:tr. 
recorded rights in land.

(b) Allottees o f  house sites amongst Assistance for taking 
landless and weaker sections. up apricuturcl rrc!

allied activilies 
in addition to 
housing finance.

(c) Identified released bonded labour.

(d) Identified landless labourers, small 
farmers

Assistance for agri-
cultural & allied 
activities.

Do.

(e) Individual farmers

(f) Individual farmers

(Indirect finance) (a) State-sponsored credit institvitions 
specifically sponsored for beneficiaries 
of the 20-Point Programme

(b) Government agencies engaged in im-
plementing minor irrigation schemes

(c) Electricity Boards

II. Small scale in- (a) Identified landlers labourers and others 
dustry (Direct who have been allotted aurplus land 
finance)

(b) Allottees of house site* amongst land-
less and weaker sections

(c) Identified released bonded labour

(d) Identified landless labourers and rural 
artisans

(e) Individual artisans etc.

Assistance for minor 
irrigation

Pure cosnumption 
loans

Finance for agri-
culture and allied 
activities

Do.

2,3,4 & 5

Assistance for ener-
gisation of pumpsets 
under rural electri-
fications schemes

Finance for setting 
up rural and other 
small industries

Do.

Do.

Do.

(f) Handloom weavers

(g) Handloom co-operatives

Pure consumption 
loans

Finance for fixed 
and working capital

Do.

5

7

(Indirect finance) Promotional bodies and marketing Working capital
organisations for decentralised sector requirements
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III. Transport Ope- National permit holder: Finance for acqui-
sition o f vehicles 
and working capital

16

IV. Retail trade (a) Fair price shops/consumer’b coope-
rative* and super bazars

Assistance for distri-
bution of essential 
commodities

(bl Others like released bonded labour, 
allottees of house sites, etc., under the 
programme, who are engaged in small 
retail trade business.

Do.

(c) Individuals/cooperatives Finance for distri-
bution or controlled 
cloth

(d) Book and stationery stores run by Finance for distri- ifi & 19
schools/colleges bution ol eurntial

comm otl i t i<‘r (in clu -
ding b'.iok* and
stationery) at eon- 
trolled p rlo  ■= to 

(ri) Consumer co-opcrativcs al ' ■!'I schools :irid :■ : I' .’/'S.
cational institutions

V. Small business Identified bencficiarics under 2a-poinl Finance for v . ' '. ’I.?
programme rt̂  released bonded 
labourers, allotces ol house sites etc.

3-4
on small tuiimi.s & 5.
activ itifs t.ot tovrn d 
by Agriculturi’, Snail 
Industry, Rptnil Trade, 
Transport Operators 
etc.

VI. Houiing
Finance.

Allottees o f house sites. Housing finance.

VII. Pure consump - Rural poor including released bonded Pure consumpt Ion 
tion loans. labour, those benffitted by debt loans,

relief legislation etc.

PART B — Btrujicanes not coming undtr the 

Priority Sector.

Borrower-./beneficiaries Nature of assistance Point No.

(a) O.ganinatinns engaged in production, Assistance Tor production, procurement, 
procurement and distribution o[ and distribution oi essential com-
uuential commotli: l,~s modifies.

(b) Industrial uirts’Electricity
Bo'rds n id undertakings.

(c) Large scale and medium scale Indus-

(d) National Pcnn>t holders (Other 
than those covered in FartA)

T,oan assistance for SL-tti i'; up pow T
plant:,.»

Finance for undertaking production o. 
controlled cloth.

Finance for acquisition of vehicles and 
working capital.

80

16

*TUi win not include bcndi of Electricity Boards subscribed by banks.
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SHRI 2AINUL BA&flER- May I know 
from the hon. Minister about the pro-
gress made so far in the implementa-
tion of the 20-Point Programme and 
whether some of the programmes are 
receiving more emphasis and s°me of 
the programmes are receiving less em-
phasis? Will the hon. Minister be kind 
enough to give the 'Jetsilg theieof?

SHRI SAWAISINGH SISODIA: Per-
haps never in the history of many 
countries of the world and more so in 
our country such a massive programme 
for economic growth was launched as 
was done in July, 1975, when the 20- 
Point Programme was announced by 
the Prime Minifter in her address to 
the nation. It has benefited the coun-
try as- a whole -nd consequently the 
entire population.

The hon. Member wanted to know- 
the implements tion s.ile o£ the 20- 
Foinl Programme. I wo-.Id like to say 
in brief thal it may be noted that cer- 
1; i’i iloms o ' the 20-Paint Programme 
b;;vc alr'-a'i v t'fen imn'^.ented. For 
e::n;np!i.*, legislation for abnlilio’i of 
bonded labour was pas^e.i as early as 
in ;n7G. Fuilhr*:', a p'Oij'MTimc of reha-
bilitation has been taker, up in the case 
of people free'! fr-im i;ontled labour. 
Sp^ial legislation for confiscation of 
the smugglers’ -jropa>'t>es was also 
parsed. The exemption limit for in-
come-tax was raised to Es. 8000 in 
197fi-77 and nov.’ it has been raised to 
R*. 15,000. The National Permit Sche-
me for road transport has been Imple-
mented in all Stages. The target of 
providing additional irrigation to 5 mil-
lion hectares has already been fulfilled. 
A national programme for use of gro-
und water has also been taken up. 
The power programme has been acce-
lerated. . ■ .

MR. SPEAKER: You can lay it on 
the Table of the House.

SHRI ZAINUL BASHER: Apart from 
the categories of people, may I know 
whether backward regions have also 
been identified to remove regional im-
balances and, if so. whether eastern 
U.P. has been included and what steps 
are being proposed to develop that area

so that it may come on a par witl 
other developed areas?

SHRI SAWAISINGH SISODIA: The 
objectives underlying the programme 
have been kept in view In formulating 
the Sixth Plan, 1680-85. The accelera-
ted growth envisaged in the Plan would 
itself help in improving the conditions 
of the weaker sections also. Besides, 
the Plan includes certain specific pro-
grammes to help the poores and weaker 
sections directly. These include the 
Integrated Rural Development pro- 
grammei the National Rural Employ-
ment Programme, the Minimum Needs 
programme, the Dirought Prone Area 
Programme, the Desert Development 
Programme and the programmes for the 
development of hill and tribal areas. 
It includes the eastern part of U.P. 
also. Special care has been taken to 
the backward areas of the entire coun-
try, not of the eastern U.P. or the wes-
tern U.P. alone. The Plan also envisa-
ges special component plans for the 
Scheduled Castes. The weaker sections 
would also benefit from the supply of 
essential consumer goods at reasona-
ble prices through the public distribu-
tion system.

SHRI SUNIL MAITRA: We want
facts, no lecture.

MR. SPEAKER: How can there be 
facts without a lecture?

SHRI SUNIL MAITRA; One of the 
points of the 20-Point Programme was 
distribution of land to landless agricul-
tural labourers and poor peasants. Will 
the hon. Minister be pleased to state 
how much land was available, accord-
ing to the Planning Commission; how 
much of ft was acquired by the Govern-
ment of India under the 20-Point Pro-
gramme and bow much of the acquired 
land was actually distributed to the 
landless agricultural labourers?

SHRI SAWAISINGH SISODIA: I
would require notice for this.

SHRI SUNIL MAITRA. The Ques-
tion is about the 20-Point Programme. 
This is one ol the important points of 
the 20-Polnt Programme. This is verr 
important, as they say. He Is not able
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to reply in regard to this point He 
gave a lecture.

SHRI HARIKESH BAHADUR: There 
are several programmes which had 
been included in the 20-Point Pro-
gramme. If I also ask about one par-
ticular programme and the hon. Minis-
ter says that he needs a sepaate notice, 
then there is no meaning in asking a 
question. One of the points ol the 20- 
Point Programme was to te e  the bon-
ded labour. A recent study by the Gov-
ernment ol India has revealed that 
several people in many States are still 
working as bonded labour. Therefore, I 
would like to know from the Hon. 
Minister specifically the names of those 
States, the number of bonded labour 
and what the Government is going to 
do to free them so that they must be 
free from exploitation.

Bonded labour is detected in Haryana, 
Bihar etc. It is a very important ques-
tion.

The Minister is spying that he has 
given a detailed reply to every ques-
tion. I want a detailed answer.

SHRI INDRAJIT GUPTA: Sir, it is 
a specific question. The Minister in re-
ply to the question said that such a 
programme has never been seen before 
in the history of the world, but I notice 
that the Minister cannot reply at all 
even when specific questions, are put. 
What is the point in giving 21 days 
notice if the Minister cannot give re-
plies?

MR. SPEAKER; If you want statis-
tics, you can ask him.

SHRI HARIKESH BAHADUR: There 
are bonded labourers in several parts 
of the country even now. They are 
being exploited. It 13 a different matter 
that there are some border’ labour here 
also!

SHRI SAWAISINGH SISODIA; My 
submission is this that looking to the 
nature of the original question, the 
supplementary is beyond that.

SHRI SUNIL MAITRA: It is a very 
important question and the Minister 
ahould give a reply to this question.

MR. SPEAKER; Have you read this 
question? If you wanted one more 
item could have been added “the facts 
thereof and the statistics thereof” .

AN HON. MEMBER: Especially
bonded labour s y s t e m  is a very im-
portant question.

News-item “ Arab States may buy U.S. 
Arms for Pakistan”

*524, SHRI R. L. BHATIA: Will
the Minister of DEFENCE be pleased 
to state:

(a) whether his attention has been 
drawn to the news-item ‘Arab States 
may buy U.S. Arms for Pakistan’ 
appearing in the The Tribune, Chan-
digarh dated 9th March. 1981; and

(b) if so, his reaction thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIL); (a) Yes, Sir.

(b) All developments in our security 
enviromment are constantly analysed 
while updating plans Tor full defence 
preparedness at all times.

SHRI R. L. BHATIA: Sir, the
Minister, in his statement, has con-
firmee that USA has been supplying 
arms to Pakistan, through that coun-
try. Now USA has come out openly 
and said "We have offered 2.5 billion 
dollars to them with regard to mili-
tary and economic assistance”. It is 
a very serious matter and the Govern-
ment of India must t’e trying to make 
the US Government realise that they 
should not go ahesd with the scheme.

May I know from the hon. Minister 
if they have approached the Prime 
Minister of Great Britain Mrs. That-
cher as well as Chancellor of FRG to 
suggest to the USA that they should 
dissuade Pakistan and not give them 
arms because it is a very serious 
matter?

I would like to know whether any 
effort baa been made by the Govern-
ment in this direction?
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SHRI SHIVRAJ V. PATIL; Sir, 
what is Btated in the answer is this, 
that the Government has seen reports 
in the newspapers. Government has 
not s a id  that actually the arms deli-
very is being done. Nor has the Gov-
ernment denied that arms delivery is 
not going to be done. Now, we have 
confirmed that the report is seen i» 
the newspaper. The question put to 
me is whether the Government has 
approached the Prime Minister of U.K. 
and the Chancellor of West Germany 
for persuading the USA Authorities 
and the Government, not to deliver 
the arms to Pakistan.

But this is beating about the bush. 
It is only yesterday the Foreign Minis-
ter stated on the floor of the House 
that he himself has passed on the con-
cern felt by this Government to the 
Government in USA about the collec-
tion of arms by Pakistan and that no 
delivery should be made by that Gov-
ernment to Pakistan. Now, the ques-
tion whether this Government has ap-
proached the Government of U.K. or 
Germany is a different matter. If the 
arms axe going to be delivered by 
those Governments over there, the 
question of approaching them and tell-
ing them that this is not going to help 
for maintaining security and peace 
in the region would arise. Time 
and again, this Government has 
declared openly that supply ol arms to 
Pakistan is not going to help in any 
fashion, and this is known to the Gov-
ernments in U.K. and Germany also.

SHRI R. L. BHATIA: While making 
his statemont, he has referred to some 
press news. My question also arises 
out of the press news whe-e it has 
been suggested that the Indian Gov-
ernment was asking friendly countries 
to approach the U.S.A. and persuade 
them not to give arms to P-ikistan. If 
you do not want to answer, I do not 
insist on that.

My second question is whether U.S. 
arms supply through the Gulf countries 
to Pakistan poses a problem not only 
to this country but to the whole re-
gion, and if any direct contact has been

made by our Government with the 
U.S.A. asking them not to supply arm* 
because that will upset tne balance in 
this area.

SHRI SHIVRAJ V. PATIL: The 
question is:

. .whether his attention has been 
drawn to the news item ‘Arab States 
may buy U.S. arms for Pakistan' ap-
pearing in The Tribune’, Chandigarh, 
dated i)lh March, 1981. . ”

and we have answered 'Yes, Sir’ . This 
is about the first part of the Question 
put by the hon. Member.

As for the second part, 1 have al-
ready said in my reply that the Gov-
ernment of India has approached the 
Government of U.S.A. The Foreign 
Minister himself said yesterday reply-
ing to the debate— and before that 
also—that he himself has conveyed the 
concern of this Government to the USA 
Government, He said yesterday that 
our Ambassador in the USA was going 
to meet the Secretary of State of U.S.A. 
yesterday only. So, in view of the in-
formation given to this House, Govern-
ment is doing all that is necessary to 
im press  upon the Government of 
U.S A. that arms should not he supplied 
to Pakistan  be ro u se  that will be creat-
ing  a difficult situation in this );nrt o f  
the region,

SHRI KRISHNA CHANDRA IIAL-
DER: May I know from th  ̂ hon. Minis-
ter whether Government has approach-
ed the Arab States and whether our 
Government has lodged a protest with 
the Arab States that they should not 
buy arms on behalf of Pakistan, and 
if so, what is the reaction of the Arab 
Stales to that? In view of the reply he 
has given, may i know whether the 
Government of India will approach the 
USSR and other countries to huy arms 
for our defence?

SHRI SHIVRAJ V. PATIL: As far 
as the first part of the rjues^on is con-
cerned, Pakistan and Saudi Arabia 
signed a Defence Cooperation Agree-
ment in 1907. Under the prjvisions of 
this Agreement, Saudi Arabia makes 
available monetary aid for purchases



by Pakistan; in turn, Pakistan trains 
Saudi military personnel and has de-
ployed some of its armed forces with-
in Saudi Arabia. The Government ol 
India has made it clear, very openly, 
time and again that arm.na Pakistan 
to its teeth is not going to help main-
tain peace and security in this region. 
Now, the question is whether we have 
directly approached them or not. When 
certain press reports appeared, Pakis-
tan denied and Saudi Arabia also de-
nied that Saudi Arabia is giving money 
to Pakistan and Pakistan is giving 
some military aid to Saudi Arabia. 
There is a denial on their part. The
question is whether we cart go and
lodge a protest against the agreement 
that they have entered into. But we 
have been making it clear io aU the 
countries in the woi'ld that arming 
Pakistan beyond a certrui! limit is 
not going to heip in any fashion,
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MR- SPEAKER: Shri Jitendra
Prasad. . . ■

Prof K. K. Tewari.

News-item Tindi Makias case for 
Supply o f U.S. Arms”

+
*626. PROF. K. L. TEWARI:

SHRI S- M- KRISHNA:

Will the Minister of DEFENCE be 
pleased to state:

1, 1981 Orol Answers g x
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(a) whether the attention of Govern-
ment ftas been drawn to the news-item 
published in the Times of India of 7th 
March, 1981 under the heading "Pindi 
making case for supply of U.S. arms” ; 
and

(b) if so, reaction of Government to
it?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIL): (a) Yes, Sir.

(b) All developments having a bear-
ing on the security of India are con-
stantly monitored and plans ijre up-
dated for full defence preparedness at 
all times.

PROF. K. K. TEWARI: The answer 
given by the hon. Minister.

SHRI INDRAJIT GUPTA: Sir, is it 
permissible to give a carbon copy of 
the same reply to different questions. 
Exactly the same reply is being given 
to two or three questions.

MR. SPEAKER: Can I overrule
that?

SHRI INDRAJIT GUPTA: How is 
it permissible.

MR SPEAKER: Perhaps they could 
have been clubbed together, but it 
will take the same time.

PROF. K. K. TEWARI: The reply
given by the hon. Minister is highly 
unsatisfactory and it is highly ambiva-
lent. Now, Sir, it is a fact and this 
House also knows it and the whole 
country knows it that Pakistan is being 
armed to the teeth and the Govern-
ment of India has Hken 3 definite 
stand. Sir, we cannot eat the cake and 
have it too. We have taken a stand 
that some powers are driving Pakistan 
into a kind of an armament race and 
that poses a serious threat to oui se-
curity.

Now, in the country, there are defini-
tely two opinions. One is the stand of 
the Government of India supported by 
a large section of the people that arm-
ing of Pakistan will lead to a danger-
ous situation in this sab-continent

Another opinion is the one voiced by 
the former Prime Minister of India 
who says that there is nothing wrong 
in Pakistan acquiring arm;.

My information from Western news-
papers and magazines is that the maj-
or scheme of re-arming of Pakistan 
and refurbishing the war machinery of 
Pakistan started during the. .

MR. SPEAKER: Please put the
question.

PROF. K. K. TEWARI: This I want 
to know precisely. Is it a fact that the 
real refurbishment of the Pakistani 
war machine started between 1977 and 
1979? Is it also a fact that Pakistan 
was given arms worth C.2 billion dol-
lars and for its nuclear programme, 
machines and materials were supplied 
clandestinely between 1977 and 1979 
when Morarji Desai's Government was 
in power? And it is borne out by the 
fact that he is publicly now taking a 
stand that there is nothing wrong in 
Pakistan acquiring arms.

SHRI SHIVRAJ V. PATIL: Sir. the 
heart of the question is the same as 
the heart of the previous question. So 
I use the same words *o answer the 
second question also. The hon. Member 
wants to know whether it is a fact 
that since 1977-78 Pakistan has recei-
ved arms and ail those tnings. Sir, I 
have nothing with me to deny this 
fact. It has come to light that Pakistan 
is arming itself. Now it has come to 
light that Pakistan is getting assistance 
from other countries to develop the 
know-how in the atomic field and that 
Pakistan is making preparation for 
that purpose. It is agreed by all that 
arming Pakistan is going to be danger-
ous to this part of the world. If there 
are a few individuals who do not see 
eye to eye with this view, well, I must 
say that we are sorry for that. But it 
is a fact that arming Pakistan is going 
on and we are keeping all those things 
in view and are doing all that is 
necessary for protecting our interests.

MR. SPEAKER: Anything more.

PROF. K. K. TEWARI: My second 
supplementary. Is it a fact that recen-
tly a large number of experts from
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USA and Britain have oeer. visiting 
Pakistan and equally n lprge number 
of experts from China also visited 
Pakistan? Our information from diffe-
rent sources is that China and Pakis-
tan are having some kind of a joint 
war preparation, which is obvious 
from the fact that roads lia-e been bui-
lt and brought to our most vulnera-
ble frontiers viz, Kashmir. So, in the 
light of this, is the Government of 
India aware of this threat to the se-
curity of our country nameiy this joint 
preparation by Pakistan and China 
because no Indian city is now safe 
from the iCBM of China and then the 
nuclear explosion of Pakistan is round 
the corner? In view of th"se develop-
ments may I know what the Govern-
ment of India is preparing to do and 
how do they propose to ensure the se-
curity of the country?

SHRI SHIVRAJ V. PATIL: Sir, I 
have answered this question at length.
I have said we are goiig to use the 
weapon of diplomacy; we are going to 
use public opinion and ws are going 
to have all that is necessary lor pro-
tecting our interests. These three 
points cover all these things.

SHRI M. RAM GOPAL REDDY; Day 
in and day out we are discussing this 
problem. It is humiliating to this coun-
try. if Pakistan is arming it jell, let it 
do it. If it is arming to its teeth, it 
will have tooth-ache. Why should we 
bother about it? What Pakistan is do-
ing let it do and we should go on with 
our own preparation.

MR. SPEAKER: That is a suggestion.

SHRI RATANSINH RAJDA: Sir,
understandably thL=re is an apprehen-
sion in our country that if Pakistan 
arms itself to its teeth, those weapons 
may be utilised against India.

But, sir, just now, my hon. friend 
had taken the name of Shri Morarji 
Desai...

MR. SPEAKER: You are not rele-
vant.

SHRI RATANSINH RAJDA: I am 
relevant Sir. I am putting my ques-
tion.

MR. SPEAKER: Don't make any re-
ference to that.

SHRI RATANSINH RAJDA; I am
formulating my question on the basis 
of this. Shri Morarji Desai has stated 
that there is no need for Pakistan to 
accumulate arms and ammunitions be-
cause if there is any attack on Pakis-
tan, India being a friendly country, 
there should be no fear from India.

MR. SPEAKER: He cannot answer 
anything. jqr ^  ^  ^  1$ ^  I

SHRI RATANSINH RAJDA: No,
Sir. Will you appreciate why I am ask-
ing this? In view of the developments 
in Afghanistan, Pakistan has got some 
excuse and plea to acquire aims and 
ammunitions from whatever quarters 
they want. 1 wouid merely like the 
Government to answer one m'estion. 
Will the Government make it explicitly 
clear to Pakistan that India has no 
design against Pakistan?

MR. SPEAKER: it has alveaJy been 
debated so many times. Shri Arakal.

SHRI RATANSINH RAJDA: No,
Sir. This question is important. Will 
you please make it clear tnat we have 
no design against Pakistan?

MR. SPEAKER: It has be^n debated 
so many times on the floor of the 
House.

Now, next question, shri Poojary.

SHRI DIGVIJAYSINH: I have to ask 
a question.

MR. SPEAKER: Your name will 
come in the second round. Not now. 
Question No. G29. Shri Mundar 
Sharma.

* u2 9. ^  ; <Fir <j(t
f ’rr f a  :

(*fl) wr tiff ¥UT5R T m
s f ir  rToff !FT qprr fT*TT
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^  ^  ffctf Sf^TR qr
m. T?f sfr fa fw  rr^iff %

( m )  zrfa §r, m  sftnrr % 
(T? w * f'r Tf̂ r tf*ri^rr 

t  ? *

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): (a) 
and (b). Police organisations in the 
States are a State subject, 
and the concerned State Gov-
ernments are responsible for their 
conduct and discipline. However, suita-
ble instructions have been issued to the 
Central Police Organisations inform-
ing them that participation in the ac-
tivities of communal organisations re-
ferred to therein will attract disci-
plinary action. These instruction have 
also been brought to the notice of 
State Governments for considering 
similar action.

*!(? q'efl JTffr  ̂ ^  ^TT% ^  frqr 
sr^r ir wrm qx 5 ^

JRr H flTTrr %
srr̂ sfr Tr?R ferr |  sfk ?<r 

Ef sprr %'T-flT^K iT'T̂ ff STlT 
f t  ^frf fa«?r ^  *r
^  |  ?

«ft «r«*rar : q^r $
^rrrr | Hr  ^  § sfh
*zz > m if j %  srrt if *rc>f
f W l  5fJ n |<« ^

«ft : WRIST
*t pt % w rw r  fT iTRHhr * r $ w  

f t  f  %  ^■•fdr-wra^ ■PI5T

*r f^ r  s pu r  5 ^  *n«TdT

w r KTTOT-TTTER *W
sirrer % ? f t  Jr f ^ r r  v x  r$r
I ?

SHRI YOGENDRA MAKWANA: This 
question does not arise from this. But, 
I have taken note of the suggestion o l 
the hon. Member.

«ft fom w i* wrjr :
STB75T V^rTZT, ^  WFT^ *11511*1 

JTFTffJT ^  *T (fW  RTR  5TTC 

5TH'T̂ d ^ i f?n*T f*T 9^1 &
gfsrsrrfe: wtr a??,

#  eTCPPTC, 5n m ^ T ,  

if 5*7 ^  t  1 2 -3  S H
qr h  i  f t  | i sm  

f t : it ?  t ,

^rf^r star ? tt *n!r |  a w r
«i*is>fi 7HF 3ritf( ^  ( 

if 3fRqT f! WT faq
wnr ^  ft f a r  ^  =rr

<.r + i?^  d 6r

|  oifsp hsiht-t if 5ft ?r>r t o  ntr 
| j r ^ i  ijr^T ferr
»«% ?

SHHI YOGENDRA MAKWANA: Sir. 
for police forces a Committee wai 
appointed under the Chairmanship at 
Director, Bureau of Polica Research 
and Development.

WRITTEN ANSWERS TO QUESTIONS

Study Report on Para-Mllltary 
Forces

*619. SHRI RAMA CHANDRA 
RATH:

SHRI G. Y. KRISHNAN:

Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether Government has a pro-
posal for rationalising the para-mili-
tary forces like the Border Security 
Force and the Indo-Tibet Border Poli-
ce;



(b) whether any Study report has 
been prepared by his Ministry in this 
regard;

(c) if so, when this proposal is go-
ing to be implemented; and

(d) the details about the formula-
tion of the para-military forces?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): (a) 
The various para-military forces under 
the Government have been raised for 
specific areas/roles and have their 
own charter of duties. There is no 
proposal with the Government to 
change the roles of these forces or to 
integrate them with each other.

(b) No Sir.

(c) and (d). Does not arise.

39 Written Answers

Incentives to Electronics Industry

•620. SHRI SATYENDRA NARAIN 
SINHA; Will the PRIME MINISTER 
be pleased to state:

(a) whether the Department of 
Electronics and Electronic C om m ission  
have received any encouraging res-
ponse to the Government’s fiscal incen-
tives to the electronic industry in 1980-
81 budget;

(b) if so, the details of capital in-
vestment offers received so far; and

(c) whether production of electro-
nics has also accelerated during the 
period?

THT PRIME MINISTER (SHRIMATI 
INDIRA GANDHI): (a) Yes, Sir.

(b) Between April 1, 1980 and March 
20, 1981, 148 applications in the area 
o f electronics for Industrial Licences/ 
Letters of Intent/Capital Equipment 
were received. The Industrial Licences 
and Letters of Intent for ;leTronic 
products issued in this period, along- 
wlth the approved/ applied for invest-
ment proposed on capital SQuipment, 
*re indicated In Annexures I and II 
respectively. Laid on the Table of the

House [Placed in library, (see No. 
LT-2268/81)].

(c) Yes, Sir. Tlhe rate of growth of 
electronics production during calendar 
1980 is estimated to be about 24 per 
cent as compared to only 10 per cent 
during 1979.

Recruitment Policy Regarding Appoint-
ment of Economically Backward 

Persons

*625. SHRI JITENDRA PRASAD: 
Will the Minister of HOME 4.FFAIRS 
be pleased to state:

(a) whether Government are aware 
that candidates having much higher 
qualifications than actually prescribed 
are being preferred and appointed at 
present in all offices under the Central 
Government by ignoring the candi-
dates with minimum qualifications 
who generally belong to economically 
backward family/class.

( b )  if so, whether Government pro-
pose to devise its recruitment policy in 
a way which debars the appointment 
of candidates belonging to compara-
tively more affluent families with 
higher qualifications so as to make 
room for the candidates with prescri-
bed minimum qualifications from poor 
families; and

(c) if not, the reasons for Ihe same?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. 
VENKATASUBBAIAH): (a) The
qualifications prescribed for every 
post are the minimum that are neces-
sary for a person to man the post 
effectively. The appointments are made 
strictly in accordance with the recruit-
ment rules without any discrimination.

(b) Does not arise.

.(c) Does sot arise.

Written Answers 40APRIL 1, 1981
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Preventive Steps b  Ifevironineat

•827. SHRI XAVIER ARAKAL: Will 
the PRIME MINISTER be pleased to 
state:

(a) the preventive steps taken in the 
matter of environment and whether 
Government propose to bring out any 
comprehensive scheme or enactment;

(b) whether there is no nunitive ac-
tion by the Government against the 
offenders; and

(c) 11 so, whether such a provision 
is proposed to be incorporated in vari-
ous Acts?

THE PRIME MINISTER (SHRIMATI 
INDIRA GANDHI): {a} to (c). A
High Level Committee constituted to 
recommend legislative measures and 
administartive machinery to ensure 
environmental protection submitted 
its report on 15th September, 1980. One 
of the main recommendations to set 
up a Department of Environment 
(DOEn.) at the Centre has been imple-
mented. The other recommendations 
have been remitted to the DOEn., where 
they are currently under examina-
tion, and processing.

Existing environmental legislation 
covers a whole range of Central, State 
and Municipal Legislations, numbering 
several hundreds, and relates to fore-
sts, wildlife, public health, sanitation, 
factories, mines, pollution control, soil 
conservation, urban and rural settle-
ments, town planning, etc., involving 
several Ministries, State Governments, 
Union Territories and Municipalities. 
These have been enacted at various 
points of time in the past and incor-
porate aspects of monitoring as well as 
penalties. fThe High-Level Committee 
had recommended a comprehensive 
and systematic review of existing legis-
lation in the light of present circums-
tances followed by new legislation wher-
ever required and .in particular for 
twelve areas of relevance to environ-
mental protection.

Joint Venture with British Electronics 
Industry

•028. SHRI JANARDHANA POOJ- 
ARY: Will the PRIME MINISTER
be pleased to state:

(a) whether the British Electronics 
Industry has evinced interest to set tip 
joint ventures in India with Indian 
companies;

(b) if so, the details thereof; and
(c) the reaction of Government to

it?

THE PRIME MINISTER (SHRIMATI 
INDIRA GANDHI): (a) to (c). A de-
legation representing a wide spectrum 
of the UK electronic component indus-
try visited India recently. The c'elega- 
tion held discussions with interested 
Indian counter-parts in Bangalore, 
Hyderabad and Bombay. However, no 
concrete proposal for joint ventures 
has emerged so far.

State Legislation on Screening of Films

*630. SHRi AMAR ROYPRADHAN: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether it is a fact that Centre 
has raised certain objections to the 
West Bengal’s proposal to enact legis-
lation making it compulsory .for cine-
mas in the State to screan films made 
here for at least 12 weeks;

(b) whether some similar proposal 
has also been received from the Gov-
ernment of Tamil Nadu; and

(c) if so, the details of (a) and (b)
above?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
AND DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P. VENKATA- 
SUBBAIAH): (a) Government of
West Bengal have sent ‘The Compul-
sory Screening of West Bengal Films 
Bill, 1979” for previous sanction of the 
President under proviso to Article 304
(b) of the Constitution, before its in-
troduction in the State Legislature. The 
draft bill was examined in consulta-
tion with the Ministries concerned. 
Legal opinion is that the proposed Bill
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is violative of the provisions of Arti-
cle 19 (1) (a) and (g) oi the Constitu- 
Hon and is not protected by clauses
(2) and (6) thereof. This has been 
communicated to the Government of 
West Bengal.

(c) The main, provisions of the West 
been received from the Government of 
Tamil Nadu.

(c) The main provisions of 'he West 
Bengal draft Bill are for compulsory 
screening of West Bengal films for a 
period of 12 weeks in a year in cinema 
houses in. West Bengal and regulation 
of financial terms for the exhibition of 
the aforesaid films between distribu-
tors, exhibitors and tihe producers.

Nationalisation of Rubber Factories In 
West Bengal.

•631. SHRI INDRAJIT GUPTA: Will 
the Minister of INDUSTRY oe pleased

to lay a statement showing:
(a) whether Government propose to 

nationalise two factories in West 
Bengal viz. National Rubber Ltd. and 
Inchek;

(b) if not, the reasons thereof;

(c) number of workers employed in. 
each factory;

(d) value of production in each fac-
tory;

(e) items produced in each factory; 
and

(f) assets of each factory?
THE MINISTER OF STATE IN THE 

MINISTRY OF INDUSTRY (SHRI 
CHARANJIT CHANANA); fa) and (b). 
Revival schemes prepared for rehabi-
litation of these two units arc being 
processed with a view to taking a 
final decision.

(c) to (f). A statement is laid on 
the Table of the House.

Statement

National Rubber Manufacturers Inchek Tyres Ltd. 
Limited,

(c) Number o f workers 3200 employees (approx) 1500 employees (approx)
employed-

(d) Sales value of product- Rs. 505.04 lakhs Rs. 284.24 laklis.
tioti, as reported by
the companies for the 
period from April, 1980 
to January, 1981,

(e) Items producted. . Cycle and rickshaw tyres and Automobile tyres, tubes and
tubes, conveyer and transmis- flaps, 
sion belting, Fan and V  Belts, 
hoses and moulded rubber 
products.

(f) Assets (Rs. Lakhs) as 
on 31-3-1980.

(i) Fixed assets (Net) . 87.61 144.72
(ii) Investments at Book

value . 36'94 0.02
(iii) Inventories . 261.34 281-88
(iv) Sundry Debtors 183-69 74-73
(v) Loans and advances 54 '87 54.68
(vi) Cash & Bank balance

33-90 18.00

658.35 574 °3
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Coelho Committee Report on Industrial 
Development of Eastern Region

*fi33, SHRIMATI PRAMILA DANDA-
VATE; Will the Minister of INDUS-
TRY be pleased to lay a Jtatertient 
showing:

(a) whether Government have recei-
ved the report of the Committee ccnsti- 
tuted with Shri Coelho as Chairman 
during the preceding regime with a 
view to advise Government on ;ndois- 
trial development of the North Eastern 
Region;

(b) whether Government have accep-
ted thjp recommendations made L'y the
Committee and propose to implement
them;

(e) if so, which of the industries 
Government propose to establish in 
public, private and co-operative sec-
tors;

(d) whether in view of the fact that 
the whole of the North Eastern Regi-
on is industrially backward Govern-
ment propose to declare the entire regi-
on backward for the purpose of indus-
tries, and enable the entre-preneurs to 
secure finance from public lending in-
stitutions at differential rat>.' of inter-
est; and

(e) whether for quick Industrial 
development, Government propose to 
make allotments of building materials 
such as cement and steel to the North 
Eastern Region on priority basis?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SllRl 
CHARANJIT CHANANA): (a) to (c ). 
The Standing Committee set up by 
the All India Small Scale Industries 
Board ftas finalised its report for con-
sideration of the Board. Action on the 
recommendations contained in the re-
port would be initiated after considera-
tion and approval by the Board.

(d) Tht-e is no proposal at aresent 
to declare the entire North Eastern re-
gion as industrially backward, lu or-
der to boost the pace of industrialisa-
tion, Government have raised the 
q u a n tu m  o f  C e n tr a l I n v e s t m e n t  S u b -
sidy from 15 per cent to a :eiling of 
Rs. 15 lakhs to 20 per cent to a ceiling 
of Rs, 20 lakhs on fixed capital invest-
ment of the industrial units to be set 
up on or after 1-3-1981 in the existing 
selected districts/areas !n the North 
Eastern Region.

(e) All edorts are being made to 
meet the requirements of raw materials 
of the small scale units in north east-
ern region. Special attention is being 
given to transportation and distribu-
tion in order that materials reach in 
time and in requisite quantities.



47 Written Answers APRIL 1, 1981 Written Answers 4 8

News Item “ Quiet MNC Entry into 
Electronics”

*634. SHRI M. RAM GOPAL SEDDY:
SHRI CHINTAMANI 

FANIGRAHI;

Will the PRIME MINISTER be 
pleased to state:

(a) whether Governnment’s atten-
tion has been drawn to news-item 
‘Quiet MNC entry into electronics' 
published in Business Standard dated 
4th February, 1981;

(b) if so, the details in this regard; 
and

(c) the reaction of Government 
thereto?.

THE PRIME MINISTER  ̂SHRI-
MATI INDIRA GANDHI): (a) Yes, 
Sir.

(b) and (c). In June, 1979 the Direc-
torate of Communications Policy Wire 
less (DCPW) of the Ministry of Home 
Affairs needed 1500 nos of VHF trans- 
rece'.vers for which they had placed an 
indent on DGS&D. ECIL (Electronics 
Corporation of India), PWSL (Punjab 
Wireless) and WTIL (West Bengal 
Tele-communication Industries) quo-
ted against the DGS&D tender. Tlic bid 
evaluation was taking time, and DCPW 
urgently needed, in connection with 
arrangements for the Lok Sabha elcc-' 
tions to be held in the first week of 
January, 1980 as many transreceivers 
as they could get by end December 
1979. Therefore, DGS&D, permitted 
DCPW to purchase 450 transreceivers 
directly from any of the three com-
panies which had bid. Based on speed 
of delivery, these 450 sets were purcha-
sed by DCPW from PWSL. Further, 
due to DCPW again needing more 
transreceivers in connection with the 
elections to some of the State Assem-
blies, DGS&D placed an order for a 
further 500 transreceivers on PWSL 
in May 1980 as they were the only one 
of the three companies which could 
provide the required number of sets 
in time frames stipulated by DCPW. 
For the remaining 550 transreceivers 
required by DCPW for delivery by 
September 1980, in response to enqui-

ries sent by DGS&D, only ECIL and 
PWSL confirmed being able to supply 
sets by that deadline. Therefore, orders 
for 400 transreceivers were placed on 
ECIL and 150 transreceivers on PWSL. 
As such, there has been no preferen-
tial treatment according to PWSL. At 
no stage were any orders withdrawn 
from WTIL and placed on PWSL. In 
late 1980, a new tender for 2500 tra^s- 
receivers for DCPW has been floated 
by DGS&D and Government have de-
cided in January 1981, that WTIL’s bid 
against that tender could also be con-
sidered from the industrial licensing 
and foreign collaboration point of view, 
subject to their prices and deliveries 
being competitive. It may also be poin-
ted out that the foreign collaboration 
which PWSL has for manufacture of 
these VHF transreceiver is a purely 
technical collaboration without nny 
foreign equity, and that the collabora-
tor, Messrs REPCO of USA is not a 
multninational company but rather a 
medium-sized US company. As for the 
technical collaboration which PWSL 
have entered into for the manufacture 
of HF Single Band Transmitters ar.d 
Transreceivers for Civil Aviation Air 
Force and other users, it is also a 
technical collaboration without any 
foreign equity, and the collal 10rater 
Messrs. Harris Corporation of LSA is 
also not a multinational company. 
However, in the case of WTIL, 40 per 
cent of the equity is held by M/s. pieco 
Electricals and Electronics, which is a 
subsidiary of the multinational com-
pany M /s Philips (Holland).

Dispute in Grindlays Bank as a Result 
of Mechanization

*635. SHRI ARIF MOHAMMAD 
KHAN: Will the Minister of LABOUR 
be pleased to state!

(a) whether there is any .iutstand- 
ing dispute between Grindlays Bank 
and its employees concerning mechani-
zation of certain operations and con-
sequent displacement of permanent 
employees;

(b) if so, the details thereof; and

(c) the action taken by Government 
to settle the dispute?
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THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRIMATI 
RAM DULARI SINHA): (a) Yea, Sir.

(b) and (c). The dispute, inter-alia, 
related to the scope for further exten-
sion of mechanisation in offices and 
branches of the Grindlays Bank Ltd. 
in India and has been referred to a 
National Industrial Tribunal in Febru-
ary, 1980 whose award is awaited.

Difficulties Faced by the North-Eastern 
Region Engineering Units

*636. SHRI K. PRADHANI: Will the 
Minister of INDUSTRY be pleased to 
state:

(a) whether it is a fact that Engi-
neering Units in the North-Eastern re-
gion are experiencing great difficulties 
and had been forced to cut their pro-
duction following the non-availability 
of the required steel materials from 
the integrated steel plants; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI 
CHARANJIT CHANANA): (a) and
(b). There has been shortfall in the 
production of saleable steel by the in-
tegrated steel plants. The Engineering 
Units in the North Eastern region have 
been affected by fTiis general shortage, 
as also by the transport problems 
peculiar to the region. Steps to aug-
ment the availability of required mate-
rials in the North Eastern region have 
been taken and supplies during the 
year 1981-82 have been planned on an 
enhanced scale.

Review of recruitment'promotion 
rales re. scheduled castes and schedu-

led Tribe in Government Service

*637. SHRI BHEEKHABHAI: Will
the Minister ol HOME AFFAIRS be 
pleased to state:

(a) whether the Government are 
aware that the recruitment/promotion 
rules relating to representation of Sche-
duled Caste and Scheduled Tribe in 
Government service and public under-
takings need a comprehensive review 
in view of huge shortfalls and back-
logs in Government employment;

(b) if so, whether Government pro-
pose to suo moto undertake review ol 
rules;

(cl whether Government intend to 
convene a meeting of Members of Par-
liament belonging to Scheduled Caste 
and Scheduled Tribe; and

(d) if so, when?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): (a) 
and (b). The shortfall in representa-
tion in Govt, employment is mainly in 
the ‘A ’ and 'B' groups for Scheduled 
Castes and by and large in 
all the groups for Scheduled Tribes. 
This shortfall is not to be related to 
any deficiency in the recruitment/ pro-
motion rules and as such, no compre-
hensive review of rules is indicated at 
present.

(c) and (d). Do not arise in view of 
reply to (a) and (b) above.

Launching of Karnataka Blades Ltd-

•638. SHftl K. MALLANNA: Will
the Minister of INDUSTRY be pleased 
to state:

(a) whetKer it is a fact that a pri-
vate Firm Karnataka Blades Ltd. 
has been jointly launched by the Kar-
nataka Industrial Development Corpora-
tion and Asian Cables;

(b) if so, the details regarding its 
production capacity; and

(c) when it is likely to start func-
tioning?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI 
CHARANJIT CHANANA): (a) to (c). 
A statement is laid on the Table of the 
House.

Statement

1. A letter of intent was issued to 
the Karnataka State Industrial Invest' 
ment and Development Corporation
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Item of manufacture Annual capacity

(l )  Double edged safety razor blades. . .

(3) Shaving systems such as twin-blade units and 
disposable units.

(3) (a) 3 piece metallic razors 1  
(b) a piece plastic razori f

(4) Plastic razor handles . . . .

150 million nos. 

30 million nos.

0 .3  million nos.

5 million nos.

This Project is being executed in the 
joint sector with Asian Cables Corpora-
tion Ltd. A new Company, Karnataka 
Blades Ltd., has been formed accor-
dingly, to whom the Industrial Licence 
has been granted. According to Karna-
taka State, industrial Investment and 
Development Corporation Ltd., the pro-
ject is expected to commence produc-
tion in early 1982.

Loss in D.S.I D.C.

5846. SHRI SANAT KUMAR MAN- 
DAL: Will the Minister of INDUSTRY 
be pleased to state:

which of them are given free trans-
port;

(c) whether any steps have been or 
are being taken to cut down, expendi-
ture in tile DSIDC under the tleads 
‘Eastablishment, Telephones; Allowan-
ces Transport etc.’; and

(d) if so, the details, and if not, the 
reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI 
CHARANJIT CHANANA): (a> Delhi 
Small Industries Development Corpora-
tion suffered a loss of Rs. 1.1)7 crores 
in 1976-77 and Rs. 1.15 crores in 1077-
78. Accounts for the subsequent years 
have not been finalised.

(a) whether the Delhi Small Indus-
tries Development Corporation is in 
red; if so the total loss sustained by 
it as on 1st January, 1981;

(b) whether he would lay on the 
Table a statement showing the names 
and designation of retired officers (both 
Civil and Defence) employed by the 
DSIDC, their emoluments and perks; 
the period of their appointment and

(b) A statement is attached.

(c) and (d). Various administrative 
and financial measures like streamlin-
ing the functions of various Divisions, 
framing of service rules, introduction 
of proper systems and procedures, con-
trols and checks delegation of financial 
and administrative powers etc. have 
since been taken. Besides, efforts have 
been to increase the turn-over of the 
Corporation.
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No. Name and Designation Period o f Appointment Pay & Allowances Perks, if  any

1 Col. Raj Kumar, Chief The employment period 
Engineer. is not specified

In the scalc of Rs. 
1800— -2250 plus 
allowances as ad-
missible to other 
employees o f the 
Corporation le:i 

pension.

Staff conve-
yance is provid-
ed in the exigen-
cies o f public 
interest.

Capt.M.S. Dagar, 
Securi(y Officer.

3 Capt, Ash ok, Security
Officer,

4 Shri Par man and. One year
Officcr on Spccial 
Duty.

Six months in the first 
instance.

Do.

In ffre pay scale of 
Rs, 700— 1300 plus 
normal allowances.

Do.

Rs. 1800/- p.m. 
consolidated

Do.

Do.

NIL.

a

EnvironjnentaJ and Ecological Impact 
of Mining: Operation

5847. SHRI HARIHAR SOREN: Will 
the PRIME MINISTER be pleased lo 
state:

(a) whether Government have a pro-
posal to assess the environmental and 
ecological impact of mining operations;

(b) whether some specialists are pro-
posed to be appointed to carry on this 
assessment work; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
DEPARTMENTS OP SCIENCE AND 
TECHNOLOGY AND ELECTRONICS 
(SHRI C. P. N. SINGH): (a) Working 

Group on Mining and Environment was 
constituted lay the Department of Sci-
ence and Technology in 1979. The levins 
of reference of the group were, among 
others, to evolve methodology fnr 
assessing the state of environment in 
and around different kinds of mines 
and to draft guidelines for integrating 
environmental protection measures 
with mineral exploitation. The work of 
the Group has been completed :iiid the 
report is under preparation. The Group 
has made several recommendations in-
cluding R&D programmes and demons-
tration projects. After consideration of

the Report, when ready, further action 
as appropriate will be initiated.

(b) and (c). The matter relating to 
the appointment of specialists wilt 
arise only after considering the Report 
of the Working Group and the action 
finally decided for implementation.

Diploma Courses in Musunary

5848. SHRI S. B. SINDAL: Will the 
Minister of LABOUR be pleased to 
state:

(a) whether Government have any 
plans to start diploma courses in mas- 
onary work so as to bring efficiency, 
employment and quality in the work; 
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRIMATI 
RAM DULARI SINHA); (a) No, Sir.

(b) Does not arise.

Study to Review Functioning of 
Ordnance Factories

5849. DR. KRUPASINDHU BHOI: 
Will the Minister of DEFENCE be plea-
sed to state:
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(a) whether Government have un-
dertaken any study to review the func-
tioning of the Ordnance Factories, and

(b) if so, findings thereof?.

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIL): (a) Yes, Sir.

(b) The Reports of the Committee 
appointed to review the functioning ol 
Ordnance Factories are classified as 
Secret and the disclosure of the same 
will not be in the public interest.

House Rent Allowance to Employees ol 
Mizoram

5850. DR. R. r OTHUAMA; Will the 
Minister of HOME AFFAIRS be plea-
sed to state:

(a) whether due to high rate ol 
house rent in Mizoram, the Mizoram 
Government employees irrespective of 
all ranks and designations have to pay 
over and above 40 per cent of their 
basic pay as already confirmed by the 
last Pay Commission;

(b) whether the Central Government 
propose to consider paying certain 
amount of house rent allowance to 
those employees w ith a v iew  to alleviate 
their immense hardships in thi3 re-
gard;

(c) whether the last Pay Commis-
sion also suggested payment of house 
rent allowance in this matter; and

(d) il so, the reaction of the Central 
Government thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA):
(a) to (d). Inlormation is being collec-
ted and will be laid on the Table of 
the House.

Application for licences 
to talg Housed

5851. SHRI DAULATSINHJT JADE. 
JA: Will the Minister of INDUSTRY 
be pleased to state:

(a) the number and names of big 
business houses under MRTP Act who 
have applied for new licences for ex-
panding their business during the 
year 1980; and

(b) the action taken by Government 
thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY {SHRI 
CHARANJIT CHANANA): (a) and

(b). Out of 249 Industrial Licensing 
applications received during the vear
1980 from MRTP unnits, 56 applica-
tions were approved and Letters of 
Intent issued, 88 applications were 
rejected. 18 applications were otherwise 
disposed of and 87 applications are at 
various stages of consideration.

The details of all letters of intent 
and industrial licences issued are pub-
lished in the supplement to the 
monthly newsletter brought out by 
the Indian Investment Centre. Copies 
of this are available in Parliament 
Library.
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Expansion of Capacity of Saleable 
Steel

5853. SHRI ARJUN SETHI: Will the 
Minister of PLANNING be pleased to 
state:

(a) whether it is a fact that ex-
pansion of saleable steel capacity 
has been suggested by a working 
group on steel industry set up by the 
Planning Commission;

(b) if so, the details thereof;

(c) whether it is also a fact that 
the expansion of the Bhilai and Bokaro 
Steel Plants is included in the con-
tinuing schemes; and

(d) if so, the details thereof?.

THE MINISTER OF PLANNING 
AND LABOUR (SHRI NARAIN DATT 
TIWARI); (a) and (b). Yes, Sir. The 
Working Group on Iron and bteel set 
up by the Planning Commission in con-
nection with the formulation of the 
Sixth Plan (1980— 85) has suggested

expansion of capacity of saleable steel 
in the integrated steel plants from 
8.729 MT in 1979-80 to 11.301 MT 
during 1984-85; and to 18.166 MT by 
1989-90.

(c) and(d). Yes, Sir. When the ex-
pansion schemes are completed, the 
ingot steel capacity of Bhilai and 
Bokaro would be raised to 4 million 
tonnes each.

Setting up of paper industries iu Neilla 
and Bilaspur Districts in H.P.

5854. PROF. NARAIN CIIAND 
PARASHAR: Will the Minister of
INDUSTRY be pleased to state:

(a) whether an industrial house re-
quested to set up the Paper/Newsprint 
factory of Neilla near Bhakra Dam and 
Bilaspur district of Himachal Piadesb 
after getting the licence;

(b) if so, the name of the concerns, 
the period for which the licence was 
retained and the date on which it was 
cancelled alongwith fhe reasons for 
refusal to put up the factory;

(c) whether during the period of re-
tention of this licence, no other party 
could come forward to put up th j fac-
tory as per rules for sanction for the 
licence;

(d) if so, whether any action was 
taken by Government in this regard 
and the nature thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI 
CHARANJIT CHANANA): (a) nnd (b) 
Industrial licence/letter of intent gran-
ted to the following parties for setting 
up of new undertaking in Neilla Ter-
race, Bhakra-Nangal Area/Bilaspur 
district (Himachal Pradesh) was ievt>-
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Name o f Party Industrial Licence/ 
Letter o f Intent 
No. & Date

Item of 
Manufacture 
& capacity

Location Date o f 
revocation / 
cancellation

1 2 3 4 5

1. M/s. Ballarpur paper 
& straw Board Ltd.

(Siiree Gopal Division)

Ind. Licence ̂ No. L/ 
24 (3) (2)/NU/Cliem. 
(I)/6i dated 31-1-61.

Newsprint 60000 
tonnea per 

annum.

Nr ilia Terrace, 
Bakra Nangal 
Area (H.P.).

Revoked on 
*7-4-77-

3. Shri B.D. Somani, Letter o f Intent No. 
49] (76) dated 
31-12-76.

Newsprint 25000 
tonnes per annum 
Magazine Grade 
Light Coated 
Paper 25,000 
tonnes per annum

Districts Bilaspur 
(Himachal 
Pradesh).

Caned]' d 
on 27-3-81.

(c) to (e) There is no restriction 
with regard to other entrepreneurs 
wishing to take up such projects pro-
vided they are able to reach an agree-
ment with the State Government ia 
respect of sustained supply of raw ma-
terial and other requirements w ch as 
land, power etc.
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Representation from National Inte-
grated Medical Association, Bomhay

5856. SHRI R. K. MHALGI: Will 
the Minister of LABOUR be pleased 
to state:

(a) whether it is a fact that Gov-
ernment have received a representa-
tion dated the 23rd September, 1980 
from the National Integrated Medical 
Association, Bombay in regard to 
representation of NIMA on the 
Employees State Insurance Corpora-
tion and Medical Benfits Council;

(b) if so, the action taken by Gov-
ernment thereon; and

(c) if no action has so far been 
taken the reasons for the delay?
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THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRIMATI 
RAM DULARI SINHA): (a) Yes,
Sir.

(b) It has not been found possible 
to give representation to the National 
Integrated Medical Association on 
either the Employees’ State Insurance 
Corporation or its Medical Benefit 
Council.

(c) Does not arise.
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Conversion of Sub-Regional Office of 
Staff Selection Commission, Gauhatt 

into Regional Office

5858. SHRI SONTOSH MOHAN 
DEV: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government have 
decided to convert the Sub-Regional 
Office of the Staff Selection Commis-
sion at Gauhati into a Regional Office; 
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRI 
P. VENKATASUBBAIAH): (a)
Yes, Sir.

(b) The Sub-Regional Office of the 
StafT Selection Commission at Gauhati 
was upgraded with effect from the 
4th February, 19ET1. The Regional 
Office of Gauhati will now be Headed 
by a Regional Director. The jurisdic-
tion of the Regional Office (North 
Eastern Region) extends to the States 
of Assam, Meghalaya, Manipur, 
Tripura, Nagaland and the Union 
Territories of Arunachal Pradesh and 
Mizoram.

Distribution of Cement

5859. SHRt CHIRANJI LAL SHAR- 
MA: Will the Minister of INDUSTRY
be pleased to state;

(a) whether Government are con-
sidering various measures to crack-
down corrupt elements in the distri-
bution of cement;

(b) if so, the details thereof; and

(c) to what extent the corrupt
elements have been removed?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI 
CHARANJIT CHANANA): (a) to
(c) Cement is a statutorily con-

trolled commodity. Powers have been 
delegated to the State Governments 
who are fu lly  competent under the 
Essential Commodities Act to deal 
with such complaints. The State 
Governments have already been ad-
vised of the need to devise effective 
scheme for control over public sale 
and distribution of cement, Essential 
features of the scheme suggested are 
statutory licensing of cement stockists,
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direct appointment o f cement dealers 
by the State Governments with con-
sequential de-linking of stockists 
from producers, introduction of permit 
system and creation of necessary ad-
ministrative machinery to implement 
the scheme. It is expected that 
measures taken on these lines will 
effectively curb malpractices in the 
distribution of cement.

Setting up of industries in Patparganj

5860. SHRI BHIKU RAM JAIN: 
Will the Minister of INDUSTRY be 
pleased to state:

(a) whether the Union Government 
have granted approval for the deve-
lopment of the Patparganj industrial 
estate; and

(b) the details thereof anj ex-
penditure likely to be incurred there-
on?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI 
CHARANJIT CHANANA): (a) YtfS, 
Sir.

(b) 9 Functional Industrial Estates 
have been sanctioned for Patparganj,. 
whose details are given below: —

Name o f  the Scheme Amount Sanctioned

I. Functional Industrial Estate for Domestic Elect. Appliances.

S* Functional Industrial Estate for Platic goods . . .

3- Functional Industrial Estate for Engineering industries .

4. Functional Industrial Estate lor Young entrepreneurs .

5. Functional Industrial Estate for Wires & Cables

6. Functional Industrial Estate for Instrumentation.

7- Ancillary Indl. Estate for auto/cycle parts .

8. Indl. Estate for shifting industries— Phase-I .

9- Indl. Estate for shifting industries— Fhase-II .

45,41,400 

Go.55.300

45.41.000

45.41.4.00

60.55.300

45>4 M ° °  

Go,55,000

60.55.300

60.55.300

4,84,41,400

So far Rs. 160.40 lakhs have meen 
spent on land. In addition, Rs. 37.34 
lakhs have been spent for develop-
mental work.

Improvement of employees State 
Insurance Act

5861. SHRI K. A. RAJAN: Will
the Minister of LABOUR be pleased 
to state:

(a) whether Government are con-
sidering any measure to improve tb» 
provisions ol Employees State Insu-
rance Act when in full wages would

be paid to workers in all cases of 
sickness, accident and full hospitalisa-
tion facilities extended to family 
members of contributor worker; and

(b) if so, the datails thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRIMATI 
RAM DULARI SINHA): (a) and
(b) There is no proposal to provide 
for payment of cash benefits at the 
rate ol full daily wages for sickness 
and employment injury. The Cor-
poration is, however, already provid-
ing full hospitalisation facilities to 
family members of BB per cent of the
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w orken covered under the scheme.
The question of extension ol hospita-
lisation facilities to the family mem-
bers of the remaining Insured workers 
is bel'ij!" pursued with State Govern-
ments concerned.

Stagnation of Civilian Storekeepers

5802. SHRI ATTWAr  AHMAD;
SHRI BHEEKHABHAI:

Will the Minister of DEFENCE be 
pleased to state:

(a) nrhether it is a fact that the 
Civilian Storekeepers in the Air 
Force are facing acute stagnation 
because (1) no proper recruitment 
has been made to their cadre in terms 
of 80:20 ratio between combatants 
vis-a-ris Storekeepers for the last 10 
years, and (ii) no promotion avenues 
are open for them as compared with 
other services both Civilians as well 
as combatants (airm en); and

„ (b) if so, reasons therefor and 
action taken to remove the bottleneck 
in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIL): (a) Recruit-
ment ol Airmen (Equipment Assis-
tants) and Civilian Storekeepers 
belonging to the same trade is done 
in the ratio of 80:20. For this pur-
pose, the entire establishment in this 
trade in IAF is taken into account. 
There are five grades in this cadre and 
the percentages of posts in different 
grades are as under: —

Senior Store Superin-
tendent —  10

Store Superintendent — 15

Senior Storekeeper — 30

Storekeeper —  30

Assistant Storekeeper — 15

la  addition the Civilian Storekeepers
h i*  bIw M d i  promoted to Group A
ii B peats whfeb are gazetted pasts.
33!* L.S.—s.

Thus, there are adequate promotional 
avenues foe Civilian Storekeepers in 
IAF . and they compare favourably 
vis-CUPit the Airmen and Civilians 
belonging to other trades in IAF.

(b) Does not arise in view o f (a) 
above.
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9TV$RTfifV V Sr <»V JTOfW
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*Tif£ *T *TTfpfW ( i W  IPCT fW  
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vn rw  ¥r m rtrar ^  *  fw* 

-*fr*iTsw V Ifstnss *vpntf«r vt 
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■ *  fvwrc flrmf
^  1 tRPjwrr, »[? ifaft *

* +r. .



67 Written Answers APRIL 1, 1981 Written Answers 6g

sis]  «arer ir ^  mfr 
& v f r  i <tt H jm  jf^ r  j* 5?Tr?T- 

wrc ^raiEfm
fTJ <T6T w k  375 fap*rr fa

t  13 <WW, 1980 TT JjrreTWPf
*f ^ r r t f f  % if ^rNr sm fro 

wszrflnT ^  Mfrer-

?ra % fo f f f  ^ rartfisr  Jfrr

I j t I 1 SPtTfT ^

% st^ t r  m^fnr
»TW T̂RTrsfi'HT % 5Tf%*T ^fTT *7i

sr*ft n€i5Tr | 1 rrm  * r^ n : % 
*r%*t f a i r  | f a  fa* ff spRTrr funrr- 

tflST ST-rf >̂<*f % fsrq-
t c  ? f fe r  ft ^ rn iq ffl =Fi 

rr | sftr RTrcn’R  % 
f a m  s m r w  ^rirrsfrw v t  tfqrci

OTsrifj 5 f t  f r  ■37^ q ^ r m  w r r ^

V X  ?| ^fTTiff 1

Review of Central Secretariat Clerical 
Service

5864. SHRI KAMLA MISHRA
MADHUKAR; Will the Minister of
HOME AFFAIRS he pleased to state:

(a) when last cadre review of the 
Central Secretariat Clerical Service 
was done in all the Ministries;

(b) whether Government feel the 
necessity to do the same at present;

(c) if so, by what time it is likely 
to be completed: and

(d) if not, the reasons therefor?

(d) Since the cadre review of 
Central Secretariat Clerical Service 
was done on all-Secretariat basis only 
in 1979, it is too early to undertake 
another review.

Atrocities on Harijans and Adivasis In 
Bihar and West Bengal

5865. SHRI A. K. ROY: Will the
Minister of HOME AFFAIRS be 
pleased to state:

(a) the number of cases of atroci-
ties on the Harijans and Adivasis 
forwarded by the members of Parlia-
ment that have been received from 
the States of Bihar and West Bengal 
in the last one year;

(b) the number of such cases on 
which final report has been received 
from the State Government after 
enquiry;

(c) whether it is a fact that most 
of the cases of atrocities on the Hari-
jans and Adivasis forwarded to the 
State Governments for reports are not 
replied to except providing a formal 
acknowledgement; and

(d) if so, the steps taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA M AKW ANA):
(a) and (b) A statement is laid on 

the Table of the House.

(c] The letters received from the 
members of parliament are formally 
acknowledged at first and subse-
quently a final reply is sent after 
taking appropriate action.

(d) Does not arise.

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATA SUBBAI A H ): (a) In 1979.

(b) No, Sir.

(c) Does not arise.

Statement

The number of cases of atrocities 
on the Harijans and Adivasis /onuard- 
ed by the M.Ps. that have been 
received from the States of Bihar and 
West Bengal in the last one year and 
the number of cases in which final 
report ha* been received from the 
States after enquiry.
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(W ) ( T )  T f  ^
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I  > -

(»r) 5VR *pf 7
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5fr 1 j w  K’ f< *rvn 'a
| xtr< ot*ft OT*fpr f w  arr Tfr
I  1

Inter-State Dacoit Gangs

5868. SHRi MADHAVRAO SCIN- 
DIA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether any well coordinated 
scheme for liquidating the inter-State 
gangs of dacoits operating in Madhya 
Pradesh! Uttar Pradesh, Rajasthan and 
Delhi had been evolved and enforced 
in recent months;

(b) if so, the details of steps taken 
during the last three months in pur-
suance thereof; and

(c) the datails of *;ncounters 
between the dacoits and the police 
during these months and the number 
o f  dacoits apprehended /killed during 
the period?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA M AKW ANA):
(a) to (c). The requisite information 
is being collected and will be laid on 
the Table of the House.

Growth of Industrial Monopolies

5869. SHRIMATI GEETA MUKH- 
ERJEE: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether a study sponsored by 
the Institute of Economic Growth has 
came to the conclusion that the Gov-
ernment's industrial and licensing 
policies have failed to check the con-
tinuing disproportionality in the

growth of iudustrial monopolies o f 
India;

(b) whether It is also true that only 
Birlas and Tatas have increased their 
share of total assets to 40 per cent 
and paid UP capital to 4i per cent 
which is significant increase than 
those in the last Monopoly Commis-
sion;

(c) whether it is also true that 
these very indusrialists have been 
allowed the option of automatic 
growth upto further 25 per cent in 
34 items; and

(d) if so, what happened to the 
Government’s earlier declarations 
pertaining to curhing monopoly and 
concentration of industrial power in 
Indian economy?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI 
CHARANJIT CHANANA): (a) to
(d ) : The study referred to is by Shri 
N, S. Siddharthan, Reader in Institute 
of Economic Growth. Among the 
conclusions that he has come to is 
that despite the declared objectives of 
the industrial policy, viz., to prevant 
restrictive policies of monopolies and 
expansionist policies of oligopoly 
firms, the conglomerate monopoly 
firms grew at a slower rate while the 
conglomerate oligopoly policy grew 
at a faster rate since, according to his 
conclusion, the investment behaviour 
of these conglomerate firms was at 
variance with the declared objectives 
of the industrial and licensing policies 
of Government. The author has 
further gone on to admit that in fact, 
a uniform policy cannot tackle the 
restrictive policy of the conglomerate 
monopoly firms and the expansionist 
policy of the conglomerate oligopoly 
firms simultaneously. However, the 
industrial a n d  price policies were more 
or less successful in regulating invest-
ment and output of the conglomerate 
firms belonging to the competitive 
market where Investment decisions 
are influenced by profitability.

It hag been staled by the author 
hjm»elf that his itudy suffers from
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many limitations such as the follow-

ing:—

(ij Limitations of data

(ii) Limitations of statistical tools 

used in estimating equations.

(iii) Difficulties Involving in deve-
lopment realistic model* based on 
assumptions that conform to Indian 

conditions.

The author has further pointed out 
the difficulties of identification of in-
vestment, o{ clasifying various firms 
into various markets when ths firms 
are mul.iproduct/multi-national firms 

producing  unrelated  products;  the 
doubtful reliability of data and the 
problem of changes in sample size in 
Reserve Bank of India data which he 
has relied on; that in fact in certain 
special cases, increase in the “value” 
of assets might not imply investment 
during that  period but  only  “re-
valued” under special clauses of the 
relevant legislation.  Finally, in cal-
culating the market rates, the author 
has depended exclusively on the Re-
serve Bank data  which  though it 
covers 80 per cent of the firms, itself 
undergoes changes (in  the  sample 
population of firms) every five years 
due to the addition of new firms. The 
justification of the models adopted by 
him has been mainly intuitive.  He 
has admitted that this has been the 
main limitation on all studies dealing 
with investment and that the present 
study is not an exception.

In  the circumstances. Government 
do not wish fo comment any further 
on a piece of purely academic research 
as no useful conclusions  for  policy 
making can be drawn therefrom.

As regards automatic growth, this 
has permitted to, among others, all 
Appendix I indusries.

»T *fJf % TITlff %  nwrt

5870. vft TWHMr* fTTTBft: *TT 
  • *«  ̂  ̂ •/ ̂
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^r ?rn?nT ^  =rg ârf  «‘*r *r*frerr % 
*s*re«n̂ r wr̂ ifr ^̂ hptst ir f^\ % 
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News Item captioned “Two Ministers 
in Assam Are Foreigners"

5871. PROF. AJIT KUMAR MEHTA: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the news 
item appearing in Sunday Standard 
dated 18th Januaryi 1981 captioned 
“ Two Ministers in Assam are 
foreigners” ; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS

'  75 Written Atttwera

(SHRI YOGENDRA M AKW ANA):
(a) Yes, Sir.

(b) The entire matter is under 
examination of the State Government 
for appropriate action. However, 
there is n° M.L.A. by t&e name Anirul 
Islam as stated in t&e news item.

T n rp rT fi if trfe in

5872. «ft TO afa : wr
3 U^i *ra( ^  5Ff f*rr

f*P :

(t) TF5TWH  ̂ mife %
I  srft: 1979-80 ?rfr

1980-81 it 3T*f PflfPTT 

&*T ;

( ^ )  wm  3 *%  fa*TFi *

+1 w w K  if ftrfacf m ils  %  « t t  *rr 

f ^ t  f a ^ f r  s t t t  q fr sm  t t s t u t  
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tfTT* 5 VTTTRf TT oW H * 
Pn=T SJTTT I  :—

*fl. z *

1979-80  26,11,789

1980-81 15,22,968 
(*n?W It 5TnTfr, 19 8 1)

(>sr) 3T> §i\ 1 TT3? if 5
3r fap r 'Tfrsr»r ^  *»j%

IPT I

f^wrl^T fr«r ?r<rfl if p rr fw  4
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IVFwF^iff ^  | 1 irisft-*0 v-
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1 1

h )  ViX ( * f ) . TTSTfSTFT 
RfEfRsff t c  ^TTir-: f3i% qfr 

? f  !?cft % . fwT5 i| fr
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^  19 79 5T>< 1980 $  ETVt Tt  3Tf-
*?r fa^rr 17nr W ife  strr^r 

Ffi*n !prn; k :—

sr«i
(iff. H**ff 

sprir

1979 4,000 4,000

1980 4,250 2,852

Team to Study Economic Conditions 
in Ladakh

5873. 13HRI C HITT A BASU: Will
the Minlister of PLANNING be pleased 
to state:

(a) whether the Prime Minister 
recently received a memorandum 
from the poople of Ladakh demanding 
the appointment of a central team to 
study the economic conditions in 
Ladakh and suggest solutions; and

(b) if so, the reaction of the Gov-
ernment theretS?

THE MINISTER OF PLANNING 
AND LABOUR (SHRI NARAYAN 
DATT TIW ARI): (a) Yes, Sir.

(b) The gaps to be covered and 
the problems to be solved are 
numerious in this region as in certain 
other parts of the country. These 
cannot, however, be tackled by the 
State Government all at once. A 
careful determination of the hierarchy 
of priorities in the regional perspec-
tive and their proper time-phasing are 
crucial in ths content.

Death of Shri Ramlal Das, Carpenter 
in C O D ., Delhi

5874. SHRI R. P. YADAV: Will 
the Minister of DEFENCE be pleased 
to state;

(a) whether the authorities have 
conducted any inquiry into the death 
of Shri Ramal Das, Carpenter in 
C.O.D., Delhi;

(b) if so, the details thereof and 
the action taken on the basis of the 
report; and

(c) whether it is a fact that his 
token No. 360 was not stamped as re-
quired by rules when the worker 
leaves the Depot., if so, the reasons 
thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIL): (a) and (b). 
A Staff Court of Inquiry is investi-
gating the matter. The report of the 
Staff Court of Inquiry has not been 
received so far.

(c) The token was not stamped as 
this was not required to be done 
under the rules.
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Shifting of Regional Office of Emplo-
yees Provident Fund Organisation, 

Delhi

5575. SHRi R. L. P. VERMA:
SHRI DHARAM DASS 

SHASTRI:

Will the Minister of LABOUR be 
pleased to state:

(a) whether it is a fact that the 
Office of the Employees Provident 
Fund Organisation, Delhi has been 
shifted twice within three years 
raising the monthly rent from 
Rs. 7.00D/- to Rs. 22,000/-.

(b) whether it is also a fact that 
again there is a move to shift the 
office just at 50 yards from the old 
office Building at 11/10, Pusa Road, 
New Delhi on the higher rent as the 
same was available at the time of 
shifting in February, 1980 on a much 
lower riite; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRIMATI 
RAM DULARI SINHA): The E.P.F.
authorities have stated as under: —

(a) The Regional Office, Delhi was 
shifted twice within the last three 
years; the rent paid has been increas-
ed from Rs, 7,249|- to Rs. 23,8461- on 
the first occasion and from Rs. 23,846/-
to Rs. 52,325/- on the second occasion. 
This was partly due to hiring of 
additional accommodation and partly 
due to Increase in the rent itself for 
shifting the office from residential 
area to commercial area.

(b) A  proposal to hire a building 
at Rajendra Palace is under considera-
tion. In September, 1979 an offer 

■was received from Padma Towers for 
accommodation at Rajendra Palace 
@  Rs. 4.75 per sq. ft. This was, how-
ever, not acceptable as accommodation 
at lower rate of rent was available 
at Nehru Place to which place the 
Regional Office eventually shifted.

(c) Increase In staff, inadequacy of 
accommodation and demand for more 
central location are some of the 
factors in view.

Disputes of I. B. Employees

5876. SHRI GEORGE FERNANDES: 
Will the Minister of HOME AFFAIRS 
be. pleased to state:

(a) whether the disputes between 
the employees o f the Intelligence 
Bureau and the Administration have 
been resolved; and

Cb) if so, the salient features of the 
settlement?

THE MINISTER OF STATE IN THE 
MINISTRY OF- HOME AFFAIRS 
(SHRj YOGENDRA MAKW ANA):
(a) There is no dispute between the 

employees of the Intelligence Bureau 
and the administration.

f b ) Question does not arise.

Plans for control of Nuclear Waste

5877. SHRI SUBHASH CHANDRA 
BOSE ALLURI: Will the PRIME
MINISTER be pleased to state;

(a) whether Government have 
drawn any plan for control of nuclear 
waste; and

(b) if jo, the details thereof?

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF SCIENCE AND 
TECHNOLOGY AND ELECTRONICS 
(SHRI C. P. N. SINGH): (a) Yes,
Sir. .

(b) Gaseous wastes are treated and 
filtered for the removal c f  radio-
activity. Liquid wastes with low and 
intermediate levels of concentrations 
are treated by a number of processes 
like chemical precipitation, evapora-
tion, ion-exchange etc. They are then 
discharged to the environment after 
decontamination and dilution. Con-
centrates removed from these effluents 
and the solid radioactfve wastes pro-
duced are being safely stored in
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multiple engineered containment in 
under-ground vaults.

High level radioactive wastes *»re 
initially stored in stainless steel 
storage talks located in underground 
concrete vaults. The most practical 
method towards effecting ultimate dis-
posal of such wastes would be to 
solidify the waste, thereby immobi-
lising it and further ensuring its con-
tainment. Appropriate action in this 
regard is being taken.

The waste management schemes 
presently adopted by India compare 
favourably wise, the processes adopt-
ed elsewhere in the world.

5 878. «fi W$I|T :
rn l?  iff f i r  fa
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vr qr̂ r̂ r f^̂ rf t  i fafa-
u-jTfft w * r^ rr  ?r*ff *rr-fw t ^
ftrtr ir *nff ?rar
^ rn rr  arcrr f  i

Memorandum of Demands from Emp-
loyees of P.F, Staff Union, 

Maharashtra

“*58^9. DR. VASANT KUMAR PAN-
DIT: Will the Minister of LABOUR
be pleased to state:

(a) whether Government have re-
ceived a memorandum containing 
Charter of Damands from the Em-
ployees’ Provident Fund Staff Union 
(Maharashtra) in December, 1980; 
and

(b) if so, the main demands and 
the action taken by Government 
thereupon?

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRIMATI 
RAM DULARI SINHA): (a) Yes,
Sir,

(b) The Employees' Provident Fund 
authorities have stated that the main 
damands as raised by the Employees’ 
Provident Fund staff Union, Maha-
rashtra, in December, 1S80 are as 
follows: —

Dtmands Present Porition

(i) Status of the Employees’ Provident Fund 
Organsation.

The demand is ambiguous.

(ii) Non-implementation of the recommendations A number of the recommendation! of the
of the Fakir Chand Committee.

{ii) Organisational set up in the Regional Office- 
training of staff regarding.

Fakir Chand Committee have already 
been accepted, Other recommenda-
tions of the Committee are under consi-
deration. A training Scheme has already 
been introduced.

(iv) Restructuring of the staffing pattern. This is under consideration of the SlU of
the Ministry of Finance.

(v) Staff Sanction..............................................The following additional staff have been
sanctioned in October, 1980:
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Demend Piunt Position

Head Clerks
U.D.,Cs.
L.D.Cs.

(vi) Staff quarters . . .

(vii) Opening of Sub-Regional offices

95
60

. Action has been initiated to construct ad-
ditional ttafi quarters.

Sub-Regional Offices are being set up in 
pursuance o f the policy laid down by 
the CBT and the Govt, with the object 
of rendering prompt services to the 
workers at their door steps.

Survey o( Living and Working Con-
ditions of Agricultural Labour

5880. SHRI RASA BEHARI BE- 
HERA; Will the Minister of LABOUR 
be pleased to state:

(a) whether Government propose 
to make a fresh survey of the living 
and working conditions of the agri-
cultural labourers in the country;

(b) if so, the deails thereof; and

(c) the total expenditure to be in-
curred thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRIMATI 
RAM DULARI SINHA): (a) :ind
(b ): There is no proposal to conduct 
a fresh survey of Living and Work-
ing conditions of Agricultural Lobour 
by the Labour Bureau. Hanceforward 
the work relating to Ruraly Labour 
Enquiries would be integrated with 
the quinquinnial rounds of the survey 
undertaken by the National Sample 
Survey Organisation beginning from 
its 32nd round conducted during 
1977-78.

(c) Does not arise.

in  Bf wTrfwm: st ** wVr tTfaffR
ITT
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Land Acquisition (Maharashtra Am-
endment) Bill, 1977

5882. SHRI UTTAM RATHOD: 
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Land Acquisition 
(Maharashtra Amendment) Bill, 1977 
passed by the Maharashtra Legisla-
ture in 1977 received the assent of 
the President; and

(b) if not, the reasons thereof?

THE MINISTER OF STATE ZN 
THE MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRI 
P. VENKATASUBBAIAH); (a) No,
Sir.

(b) Various policy issue5 are in-
volved and the matter has been under 
examination in consultation with con-
cerned departments of the Union 
Government and the State Govern-
ment. It has been necessary to refer 
back the case to the State Govern-
ment. A  decision in the matter will 
be taken on receipt of their views.

Utilisation of Solar Energy for ran* 
ning Railway Trains

5883. PROF. MADHU DANDA-
VATE: Will the Minister of SCI-
ENCE AND TECHNOLOGY be pleas-
ed to stats:

(a) whether it ia a fact that re-
search on utilisation o f solar energy 
for running railway trains is in pro-
gress;

(b) if so, what is the progress in 
this field; and

(c) when the first train to run on 
solar energy is expected to be 
started?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF SCIENCE 
AND TECHNOLOGY AND ELEC-
TRONICS (SHRI C. P. N. SINGH): 
(a) No specific research on utilisa-
tion of Solar energy for running 
Railway trains is at present in pro-
gress. However, in this area, the 
possibility of using solar photovoltaic 
panels and modules in signalling 
equipment is being explored.

(b) and (c) Does not arise.

Amendment to Labour Laws

5884. SHRI DAYA RAM SHAKYA: 
Will the Minister of LABOUR bo 
pleased to state:

(a) whether there is any proposal 
under consideration to amend the 
existing Labour Laws namely, Trade 
Union Act, 1926, Industrial Dispute 
Act, 1947, Factories Act, 1948 and 
Payment of Wages Act, 1936; and

(b) ii so, what are the proposals?

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA): (a)
and (b) Some amendments to the 
Trade Unions Act, 1926, Industrial 
Disputes Act, 1947 and Payment of 
Wages Act, 1936 are under various 
stages of consideration and the de-
tails of the amendment proposals are
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yet to be finalised. There are no 
proposals at present to amend the 
Factories Act, 1948.

Licences issued to U.P. and other 
States

58M. SHRI MOHAMMAD ASRAH 
AHMAD: Will the Minister of IN-
DUSTRY be pleased to lay a state-
ment showing:

(a) the number of industrial licen-
ces granted to Uttar Pradesh and 
other States during the last three 
financial years and the industry to be 
set up under each licence;

(b ) how many and which of the 
above are in private, Joint and Pub-
lic Sector;

(c) the number of industries that
have actually been set up against 
them; - ■ •

(d) the reasbns why other industries 
have not been set up till now; and

(e) the action taken by the Centre 
and State Governments to expedite 
their setting up?

THE MINISTER OF STATE IN THE 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA 1:
(a) Statements indicating State-wise
& Industry-wise break-up of number 
o f Industrial Licences granted during 
the years 1978 to 1980 are enclosed 
(Statement-I & II).

Cb) 1978 10 1980

Total Industrial Licences granted . . . . . . . 1188
(ii) Public Sector (Centre +  State) . . . . . . .  98
(iii) State Industrial Dev. Corporation . . . , , . . 58

(iv) Private Sector . . . . . . . . . . .  1032

(c) to (e) An Industrial Licence 
is issued with an initial validity 
period of 2 years. The validity of an 
Industrial Licence can be extended 
upto another 2 years on the basis of 
adequate justification by the adminis-
trative Ministries. It generally takes 
about 3 to 4 years for an Industrial 
Licence to fructify. The Industrial 
Licences granted during the last 3 
years would be at various stages of 
implementation and firm data re-
garding implementation is not ex-
pected to be available at such an 
early date, for such a large num-
ber of licences.

The administrative Ministries and 
State Governments watch the pro- 
grea of Implementation of Industrial

Licences, All possible assistance like 
raw material, financial, power, trans-
port etc, facilities are provided by the 
Centre and State Governments. Spe-
cial facilities like Concessional re-
finance scheme of Industrial Deve-
lopment Bank of India Central In-
vestment Subsidy, Income Tax Relief, 
Consultancy for Technical Services, 
Interest Subsidy, Import of Raw 
Material, Supply of Machinery on con-
cessional terms by the National Small 
Industries Corporation, Transport 
Subsidy etc. are provided to encou-
rage establishment of industries in 
the backward areas by the Centre 
Government. However, it is the res-
ponsibility of the State Government 
to take necessary steps for the setting 
up of the units.
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STATE 1978

(Janv-Dec) 
' IL

1979

(Jany-Dec)
IL

1980

(Jany-Dec)
IL

1. Andhra Pradesh . . . . . ■7 ‘ 7 4*

2. Andaman & Nicobar . . . 1 —

3. Assam. . . . . . . i 3 5

4. Bihar . . . . . 12 3 4

5. Chandigarh . . . . . ■ - 1

6. Dadra & Nagar Haveli . , . • • ■.

7. Delhij . . . . . 6 6 5

8. Goa, Daman &Diu . . . 2 . . 2

9, Gujarat . . . . . 46 48 86

10. Haryana . . . . . ‘ 3 iG ■9

11. Himachal Pradesh . . . 4 i 3

12. Jammu & Kashmir , , . a 2 i

13. Karnataka . , . , . a6 24 40

14. Kerala . . . . . 7 [ 1 11

15. Madhya Pradesh . . . . . 8 7 18

16. Maharashtra . . . . . 101 111 107

17. Manipur . . . . . • • . .

18. Meghalaya . . . . . . . - . .

19. Nagaland . . . . . . . . . . .

20. Orissa . . . . . 2 6 8

Si. Pondicherry . . . . . . . . . . .

22. Punjab . , , . • . 9 •3 18

23. Rajasthan . . . . . 10 8 '5
24. Tamil Nadu . . . . . 28 36 37
25. Tripura . . . . . . • . .

26. Uttar Pradesh . . . . . . ' . 26 33 3°
37. West Bengal . . . . . 23 29 33
28 State not indicated . . . . 3 a 1

To t al  : S*8 365 475
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Statement-II
Industry-wist Brtak-up o f  Industrial Lictncts

W ritten  A n s w e r s

Issutd During 1978 to 1980

9*

SI. No Scheduled industry •978 •979 1980

(Jan-Dee) (Jan-Dee ) (Jan.-Dee.)

84 47 56

a. Fueli ............................................................. 1 2 1

3. Boilers & steam Generating plants . . . . • . • 1

4. Prime Mover (other than Electrical Equipments) . 3 a • •

5. Electrical Equipments . . . . . 58 5a 70

6. Telecommunications . . . . . 3 4 a

«3 *4 >4

8. Industrial Machinery . . . . . 39 >5 26

9 5 8

10 Agricultural Machinery . . . . . 1 1 3

11. Earth Moving Machinery . . . . . 1 2 3

12. Misc. Mech. & Eng-Industires . . . 11 21 ao

13. Commercial, Office & Household Eqipments . • • 1 “ 5

14. Medical & Surgical Appliances . . . • • —

15. Industrial Instruments . . . 6 3 11

:6. Scientific Instruments . . . . . 1 . . —

.17. Mathematical Surveying and Drawing Instruments . . . mm

6 5

19. Chemicals (Other than Fertilizer) . . . 5a 57 85

ao. Photographic Raw film and paper . . . — — —

31. Dye-stuffs ............................................................. 9 10 3

22. Drugs & Pharmaceuticals . . . . . 43 43 61

23. Textiles (Including those Dyed printed or otherwise 
p r o c e s s e d ) ............................................................. »9 10 8

24. Paper & pulp including paper product* , 4 9 16

«4 1 11

8 5 . .

27. Food Processing Industry . , . 7 7 18

28. Vegetable oils &Vanaspathi........................................ 4 3 8

29. Soaps, Cosmetics & Toilet preparations . . . 1 • • 1

30. Rubber G o o d s ............................................................ 1 3 5
•31. Leather, Leather Goods & Pickers . . . ia ia 9
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SI. No- Scheduled industries 1978

(Jan-Dee.)

1979

(Jan-Dee.

1980 

(Jan Dec.)

33. Clue & Gela ting . . • • . 3 3 ••

33 G la s s ................................................... . a 6 a

34. Ceram ici . . . . . 3 3 3

35. Cement & Gypsum Products . • * . 4 9 15

a 5

. . . •• ••

, t •• -

TOTAL 348 365 475
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Scheme to use Animal Skin

5887. SHRI D.L. BAITHA; Will the 
Minister of INDUSTRY be pleased 
to state:

(a) whether it is a fart that the 
number of cattle deaths, untimely 
and pre-maturely, is very much 
on the high side in the country in

general and the State of Bihar in 
particular;

(b) whether Government have any 
scheme to make use of the carcas, 
skin and bones o f the dead cattle.

(c) if so, the salient features of the 
scheme; and

(d) if not, the reasons thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA):
(a) Record of gross bovine mortality 
is not available. However, according to 
the available Statewise figures, cattle 
mortality due to major infectious 
diseases is not on the high side "in 
the country and is on the low side in 
the State of Bihar as compared to 
most other States. ^

(b) to (d ). Government is encou-
raging utilisation of carcass for hides 
and skins as well as other by products 
like bone meal, meat meal and tallow. 
A  number of carcass utilisation centres 
are being run by Khadi and Village 
Industries Boards, Cooperative So-
cieties and other State Government 
Institutions. There are, at present, 
more than 300 units for the manu-
facture of crushed bones and bone 
meal with an annual capacity of 1.5 
lakh tonnes. Production of crushed 
bones is partly utilised for exports 
and partly for the manufacture o t 
ossein and gelatine.
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News item "Naxalites give up 
Liquidation policy”

5888. SHRI HARINATH MISRA: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether Government’s atten-
tion has been drawn up the news item 
under the caption, “Naxalites give up 
liquidation policy” as published in 
the Times of India dated March 5, 
1981;

(b) if so, what have been the acti-
vities of the Naxalites in different 
States of the country during the last 
three years;

(c) the information which Govern- 
merit have received with regard to 
the discussion among the “ leaders of 
13 Naxalite groups’ which is reported 
to have taken place from January 30 
to February 2, 1981 somewhere in 
Bihar;

(d) the change of policy of the 
Naxalites, if any; and

(e) the attitude of Government 
towards the Naxalites and their pre-
sent policy?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir.

(b) The naxalites have been indul-
ging in violent activities at various 
places. These activities include mur-
der, dacoity, attacks on police and 
other government officials and other 
acts of violence. They have been 
trying to infiltrate into various orga-
nisations with a view to paralyse 
producion and sabotaging the vital 
sinews of economic an^ social life 
and to bring the administration to dis-
repute. They have been making efforts 
to build up agitations on local issues. 
They have been organising seminars, 
public meetings and conferences to pro-
pagate their ideology.

(c) According to information avail-
able with the Government this meet-

ing was held at Calcutta in which 
the current national situation and 
matters relating to unity among the 
revolutionary groups was discussed. 
The communique issued after the 
meeting called upon the people to 
oppose the Central Government and 
also the National Security Act, Essen-
tial Services Act and to intensify the 
struggle for release of political priso-
ners, etc.'

(d) The Government is not aware 
of any change in the basis policies of 
the naxalites.

(e) The Government is keeping a 
close watch on the activities o f naxali-
tes. Action is taken under the law 
against the naxalites found indulging 
in violent or any other illegal acts.

Allocation of Cement to Punjab

5889. SHRIMATI GURBRINDER 
KAUR BRAR;

SHRI R. L. BHATIA:

Will the Minister of INDUSTRY be 
pleased to state:

(a) total allocation of cement to
Punjab during the last two years
against actual demand of the State;

(b) whether it is not a fact that 
allocation to the State was much less 
as compared to other States, if so, 
reasons therefor, and

(c) steps proposed to be taken to 
make allocation to the State accord-
ing to its demand during he coming 
years?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA):
(a) The demands of the State Gov-
ernments for cement are not collec-
ted. However, the Government of 
Pan jab have indicated recently that 
their requirement would be 4.7S lakh 
tonnes of cement per quarter. The 
allocation of cement in favour of the
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State of Punjab during the years 1979 
and 1980 was as follows:—

Year Allocation
(in tonnes)

1979 9,85,100

1980 9,11,900

— N(b) The States are given their 
basic quarterly a] locations of cement 
on the basis of past consumption and 
keeping in view overall availability 
of cement and the allocations to the 
State of Punjab have been made ac-
cordingly.

(c) Government are making every 
effort to increase the availability of 
cement in the country by way of 
better utilisation o f existing capaci-
ties, sanctioning new capacities and 
imports. Enhanced allocations to 
States including State of Punjab will 
be possible when the availability 
position in the country improves.

Mafia Killer

5890. SHRI SATISH AGARWAL: 
Will the Minister of HOME AFFAIRS
be pleased to state:

Ca) whether Government’s atten-
tion has been drawn to the news item 
appearing in Indian Express dated the 
2nd March, 1981 that “A  Mafia Killer 
lived in India for four months” before 
being asked by Government to quit 
the country;

(b) whether it is also a fact that 
the Mafia Killer was a contract Killer 
planted in India by a foreign country;

(c) whether before deporting this 
man, Government had taken care to 
find out if more such killers are there 
in the country; and

(d) if not, the reasons therefor and 
whether the help of Interpol has been 
sought to find if more such foreign
232 LS—4

agents are being sent to India to 
create disturbances?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA):
(a) to (d ). Yes Sir. A constant 
watch was kent on the activities of 
this f o r e i g n a - c l  his stay was ter-
minated at the appropriate time. So 
far Government is not aware as to 
whether any foreign country had 
planted this alleged ‘Contract Killer’ 
in India, Further, Government are 
always alert to such situations and 
action js taken where warranted.

Export Oriented Industries

5891 SHRI PRATAP EHANU 
SHARMA: Will the Minister of
INDUSTRY be pleased to state:

(a) the number of industries that 
have been listed as export oriented 
industries by Government;

(b) what is the progress after de-
claring certain concessions to these 
export-oriented industries;

(c) how many units have been re-
gistered as export-oriented industries 
in different States of the country dur-
ing the last six months in large, 
medium and small scale sector indi-
cating their names, production capa-
city and items to be manufactured; 
and

(d) what will be estimated export 
participation of these industrieE dur-
ing next five years?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRi CHARANJIT CHANANA):
(a) There is no specified list of ex-
port-oriented industries. However, an 
illustrative list of products which 
would be eligible for special facilities 
on the ground of !00 per cent export 
has found mention in the annex to 
Government’s Resolution dated 31st 
December, 1980 (detailing the scheme 
of 100 per cent export oriented units),
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copies of which are available in the 
Parliament Library.

(b) and (c).  Forty applications far 
setting up of 100 per cent export 
oriented units have so far been re-
ceived. These are at various stages of 
consideration.

(d) It is not possible to quantify 
this.

Education Unemployed in Goa

5892. SHRI EDUARDO FALEIRO: 
Will the Minister of LABOUR be 
pleased to state:

(a) the number of educated unem-
ployed youth in Goa on the live re-
gister o£ Employment Exchanges as 
On 31st December, 1980; and

(b) the steps taken to create em-
ployment opportunities during the 
Sixth Plan to about the growing 
number of unemployed in that ter-
ritory?

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR (SHRI-
MATI RAm  DULARI SHINHA); (a) 
Avialable information relates to the 
number of Educated (Matrie and 
above) job-seekers (all of whom are 
not necessarily unemployed) on the 
Live Register of Employment Ex-
changes in the Union Territory of 
Goa, Daman and Diu as on 31st 
December, 1980 which was 17,077.

(b) The Sixth Plan’s (1980—85) 
outlay of Goa has been finalised 
keeping in view, among other things, 
the prevailing unemployment situa-
tion. Various Plan programmes 
especially (1) Integrated Rural Deve-
lopment Programme, (2) Operation 
Flood II Dairy Development Pro-
gramme, (3) Programme of Fishing 
Farmers’ Development Agency, (4) 
Various Programmes under Village 
and Small Scale Industries sector, 
(5) National Rural Employment 
Programme, (6) Environmental sani-
tation slum improvement, tree- 
plantetion, construction of homes 
for the economically handicapped

people etc. for the urban areas, (7) 
Minimum Needs Programme, (8) 
National Scheme o f Training Rural 
Youth for self-employment and (9) 
Special Programmes for Scheduled 
Castes and Scheduled Tribes for the 
creation of income earning occupa-
tions, are expected to generate em-
ployment opportunities. Different Plan 
Programmes under State Sector are 
also expected to generate employment 
opportunities in the Union Territory.

Assistance sought by Orissa for 
Institute of Physics

5893. SHRI LAKSHMAN MAL- 
LICK: Will the Minister of SCIENCE 
AND TECHNOLOGY be pleased to 
state:

(a) whether the Government of 
Orissa has sought Central assistance 
for the Institute of Physics, Bhuba-
neshwar; and

(b) if so, the action taken by the 
Centre in the matter?

THE MINISTER OF STATE IN 
THE DEPARTMENTS OF SCIENCE 
AND TECHNOLOGY AND ELEC-
TRONICS (SHRI C. P. N. SINGH):
(a) Yes, Sir.

(b) The Department of Atomic 
Energy would be giving financial as-
sistance t0 the extent of Rs. 20.00 
lakhs spread over a period of four 
years and as a P®i*t of this, a grant- 
in-aid of Rs. 2.00 lakhs has been ap-
proved during 1980-1981 by that 
Department. The Department of 
Science and Technology has agreed 
to provide support to specific projects. 
One such project with an outlay of 
Rs. 2.65 lakhs has been approved. The 
Council of Scientific and Industrial 
Research is also giving financial assis-
tance for a scheme of this Institute 
to the tune of Rs. 63,000/- as equip-
ment grant plus expenses tor contin-
gencies and research staff of the 
scheme.
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Licenced Capacity of H a. Hindustan 
Lever

5894. SHRI NAWAL KISHORE 
SHARMA: Will the Minister of IN-
DUSTRY be pleased to state:

(a) what is the licenced capacity of 
Hindustan Lever Ltd. item-wise;

(b) what is the present production 
item-wise;

(c) whether it is a fact that the 
production has been much more than 
the licenced capacity in each item;

(d) if so, how this has been allow-
ed; and

(e) whether it is also a fact that it 
is against Government policy under 
which these items have been reserved 
for the small scale sector?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA):
(a) to (e). The information is being
collected and will be Laid on the table 
of the House.

f i r p n  r ^ T - r a  ^

9 5. sfr° Prfpmt y*rrft
WTrrra*: *crr Jrefr
2'.''I I f% :

( i f ) fsrr *rr *rr*rs Psr A i t o

*rt T f t r  sTT̂ rr f^ f f r  I  ;

( j j  ) Tr ^frT^nrr s rr fr  ^  

err-rr *r '<^r | ;

(*r) w r  Sr ? r ^ r  <n?fr

=TEol '»TT 7jff

I  ;

(*r) f̂ FR- Sr *jtrn: %
W  w^ti 1 TT f*T R  VTT V̂ T*T 
*f!T ^ ?

3Hf*T *TWra3 TIOT
TR*n) : (*f) sfrc (?r) : 

fiT nr fffifz '-14+1 NnYnre 
sfrfc p frw r  sjtt «r*refr 4 n*rer 
jfrf^p z *  | ?r*rr 1980 %

77  irftFPr t w f t
p n  | 1

( it ) srft: (*r) . ?*v ir
fTfM if f'TTHTT

Pr-cKd ^frf f a r e  f w r

*■

Allegations Against Minorities Panel

5896. SHRI G. M. BANATWALLA: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether Government’s atten-
tion has been drawn to allegations 
made by the ex-Chairman, Minori-
ties Commission appearing in the 
Press regarding the High Power Com-
mittee on Minorities encroaching 
upon the functions of the Minorities 
Commission;

(b) if so, the nature of complaints 
and allegations made; and

(c) Government’s reaction thereon?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKW ANA):
(a) to (c). The terms of reference of 
the Minorities Commission an<j the 
High Power Panel are differnt and 
there is no question of one tress-
passing 0ver the terms of reference of 
the other. The Minorities Commis-
sion safeguards the interests of mino-
rities whether based on religion or 
language. The High Power Panel was 
set Up primarily with a view to ensur-
ing that the benefits of various fiscal 
policies of Government, both Union 
and States, rea]]y reach the minorities, 
Scheduled Castes, Scheduled Tribes 
and other weaker sections ol the 
society.
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'industrialisation of U.P.

5897. SHRIMATi MOHSINA KID- 
W AI; Will the Minister of INDUS-
TRY be pleased to state:

(a) whether there are proposals to 
industrialise Uttar Pradesh at a very 
rapid pace by allotting Rs. SO crores 
to each district identified for the 
purpose;

(b) if so, the nature of the pro-
grammes and the manner in which 
this amount is to be spent; and

(c) whether Meerut also finds a 
place in the scheme of things?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA):
(a) to (c). There are proposals for 
rapid industrialisation of the indus-
trially backward districts of Uttar 
Pradesh by establishing Nucleus Pro-
jects. In the first phase, the State 
Government have proposals to take 
up seven industrially backward dis-
tricts for implementation o f these 
projects for which funds would he 
allotted only after completion o f the 
techno-economic feasibility studies of 
these districts. This scheme does not 
apply to Meerut District.

2. However, for industrialisation of 
the entire State, the State Govern-
ment of Uttar Pradesh has various 
schemes in the Sixth Five Year Plan 
(1980—85). In the Large and Medium 
Industries and Mineral Development 
Sector, the schemes included are: —

A. Large and Medium Industrie*:

1. U. P. State Textile Corporation.

2. U.P. State Cement Corporation.

3. PICUP.

4. U. P. State Industrial Develop-
ment Corpn.

i S. U. P. Electronics Corporation.

6. U. P. Financial Corporation.

7. Tool Boom.

8. Auto Tractors Ltd.

9. Land Acquisition.

10. Infrastructure Development.

11. Testing Development Facilities.

12. Industrial Potentiality/Feasi-
bility Studies.

13. Continuing Staff of Heavy In-
dustries Section.

14. NOIDA.

15. Subsidy on Generator Sets.

16. Hill Development Corpn.

17. Sugar Industries.

B. Minerals:

1. Directorate o f  Geology and 
Mining.

2. Mining Corporation.

3. During the Sixth Five Year Plan, 
the State Government have various 
schemes for the development of Small 
Scale Industries such as Establishment 
of Industrial Estates; Establishment 
of Growth Centres; Assistance and 
concessions to small scale units by 
way of power subsidy, interest sub-
sidy, consultancy subsidy, State capital 
subsidy; Marketing Development 
through Exhibitions; Assistance in 
Productivity and Modernisation pro-
grammes; Setting up of Industrial 
complexes; Providing of Export In-
centives; Setting up of Industrial Co-
operatives/Special Co-operativeB for 
weaker sections; Supply of raw mate-
rials and machinery and marketing 
assistance through Uttar Pradesh 
Smal] Industries Corporation; Assis-
tance to Small Artisans in Leather 
Industry through Leather Develop-
ment Corporation etc.
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Mis. Blsleri India Private Limited
5898. SHRI DHARAM DASS SHAS- 

TRI ■ Will the Minister of INDUSTRY 
be pleased to state;

(a) whether it is a fact that M/s. 
Bisleri India Private Limited was ori-
ginally allowed to bottle only miner 
waters;

(b) whether permission was subse-
quently granted to extend their acti-
vities into soda and flavoured soft 
drinks like Limca and Pepino;

(c> if so, on what terms and condi-
tions was such permission granted and 
if not, how has this foreign company 
expanded its activities; and

(d) how this foreign company has 
extended into the manufacturing and 
marketing of Cigars which are reserv-
ed for the small scale sector and whe-
ther this was done with Government’s 
permission and if so, on what terms?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): (a)
to (d). The requisite information is

being collected and will be laid on the 
Table of the House.

Newsprint

5899. SHRI HIRALAL R. PARMAK: 
Will the Minister of INDUSTRY be 
pleased to state;

(a) the quantity of newsprint pro-
duced indigenously and imports from 
abroad separately during the last two 
years and what is the total require* 
ment of the newsprint during the 
above period;

(b) in view of rise in literacy rising 
circulation of newspapers and in-
creasing demand for more books and 
magazines, what steps are proposed to 
increase production of newsprint to 
catch up with the demand, and

(c) the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): (a) 
The indigenous production, import and 
total requirement of newsprint during 
1979-80 and 1980-81 are indicated be-
low:

Indigenous Production 

Imports . .

Total Requirement .

I979-8o  (In tonnes) 1980-81 (In tonnes)

47.38s
3.13.000

3.36.000

50.000 (Estimated) 

3,00,000 (Estimated)

3.70.000 (Estimated)

(b) and (c). In addition to the ex-
isting unit viz. National Newsprint and 
Paper Mills (which is expanding its 

■capacity to 75,000 tonnes). Kerala 
Newsprint Project (annual capacity
80,000 tonnes) being implemented by 
Hindustan Paper Corporation is ex-
pected be commissioned in 1981-82 
and the Newsprint Project of Mysore 
Paper Mills (annual capacity 75,000 
tonnes) is expected to be commissioned 
in 1982-83. Further, Government have 
approved one scheme in U.P. (annual 
capacity for Newsprint 20,000 tonnes) 
and another in Tamil Nadu (Annual 
■capacity for Newsprint 50,000 tonnes).

^  f*T1TT fa *
s m  wNrrrt fafa wr amr

ff ^TTUI 3TPTI

5 900 . : w n t R
TTsf 1 ir? srerR Pp :

(;p)
% STtfrn *TE2T JR7T *T Tfft 

irtr *m=r*T f*n=ft 
% v*T*rRf vr 5rraft

Tfftr arm v t r f  f c ;
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(w ) iff? iTT, <TT WT ^TTrT

I ;

(*r) o t t t w  3f h  3Tc^r fira1 
u tr  «rf^ T  fafg- qfr Tifsr

W  ft irn rr  | ; tit*

( ^ )  <*rnn Trfvr r̂r 4*yH »< ') 
fsrar ¥i'T<rrr w i  y n w if t

“f t  ^ W*T?T Wr ^TT*f̂ 7§t 4><*( ¥7 fa :3TT

I  ?

wmqwrau if Tisir*i?ri («ff>rnt 
t i m i a i ;  : ( ^ )  Ir (*r).
fr fa  STTfV̂ rfTJfT 5TTT *rf ^PTT 
% W^TC, 3 1 -1 2 -8 0a '

sft7 w r r  fa w , T r u i w i  fa w  
f m  %̂ C\x jm is s s  msprr fa w , ^ r r
iFf WIT fHHfnRsIn TTftnTT SPFTiTt 

l = -

fmr arr*T w f^ r  ftfsj
nfsii^r

($7*r srusfr ir)
1. w t!fi  TIE5T

sflT traiT . 13.16

2. J T * m f a ? * r  1 7 . 9 3

3.

i j r r i t j  f*n*r 7 1 . 0 2

$ Jw rrftraf *"»r ^ r*r 
(TT^frtT-rxor) wfErfnTnr, 1 9 7 4  % 

d m  srfjpFTT Sr srtr ^ f f i w < gr 

fTTH' ft <T^r (R fff %  ffsn i if I  I

(**) wanr mP*«t fa fa  < n r o , 
it o t  si^ t *T efv TrfW t sfff t j ; - r i ^  
*vnrr rrfvRff % ^  ir r^% % 
far* irmorJT^ =rrft f^nr g «rYr 

•pjfarrr *rfip=T fr fa  *rtr urtoT i^ » a

Wfg-fiTtT»T, 1952 % TT^Eft % fT^TTT 
v-r f*T5ff % fr t f ;  sur^ sert % f ^ s  

irfV'^TW fdTii^d <TPTT >̂f "rttfti 
rrfw wftRmr ir f?r% ^r ft 

w^Fh' % arrr ^  sti 1 rn  srgrtmwi 

% n rrefw  i t  w % n i tn rr  4 0 6 

v h :  409 % wsftn r^Frry^' *fr ?n?T qfr 

>r£ | I t ^  fJT5Tlf Xl*%KW<a[ t t k  % 

q f r « r r f e , t ^ w n r f v s v  fa fa  snsm;
t̂TST 7 T W  ( <U| 

wTuP^mM, 1 9 74 % WtfrT fn^4o T̂STIT 
«rr^fn r  Tra- y>T ^ n r r  r r lw i f  % h^ef 

ir T^r i)  ?nn: wrr fV*r | sfhr t  
?r# flrmr j t i w  ? rrr  ^WT'Tn vtix 
fw rff?r  c  Pvir # f ^ r  q i  | 1

Shopkeepers’ encroachment upon the 
verandahs of shops in Delhi Cantt.

5901. SHRI SATISH PRASAD 
SINGH: Will the Minister of DE-
FENCE he pleased to state:

(a) whether it is a fact that the 
Verandahs in front of the Delhi Can-
tonment Board owned shops rented 
out have been encroached upon by the 
tenants thereby causing great incon-
venience and hardship to the custom-
ers particularly in summer and rainy
season; and

(b) if so, what steps Government 
propose to take to get these verandahs 
cleared and vacated and by when?

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHKI 
SHIVRAJ V. PATIL); (a) and (b). 
Yes, Sir. It is a fact that verandahs in 
front of 40 of the 62 shops owned by 
Delhi Cantonment Board in Sadar 
Bazar had been enclosed by the ten-
ants over 20 years back and these 
were regularised by the Cantonment 
Board which is the competent autho-
rity, by charging enhanced rent. Veran-
dahs °f the remaining 22 shops had 
also been enclosed Quite some time 
back. The Government is considering



Written Answers CHAITRA II, 1903 (SAK A) Written Answers 1 10

as to what steps should be taken to 
deal with unauthorised encroachers.

Visit by Experts Team of World Bank
for setting up Industries in M i5.

5902. SHRI KAMAL NATH; Will 
the Minister of INDUSTRY be pleased 
to state:

(a) whether an experts’ team from, 
the World Bank visited some places in 
Madhya Pradesh to evaluate the pro-
posed scheme of town development;

(b) whether it is also a fact that the 
World Bank is evincing keen interest 
in the industrialisation of some 20 
backward districts in the State; and

(c) if so, whether the areas of deve-
lopment have been identified and the 
nature of help from the World Bank?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): (a)
to (c). A World Bank Mission visited 
Raipur, Bhilai, Durg, Katni,' Jabalpur, 
Sagar Indore, Dewas and Ujjain in 
January-February, 1981. Th e inten-
tion was to carry on, in collaboration 
with the Housing and Urban Develop-
ment Corporation (HUDCO), joint 
urban sector review and project iden-
tification in Madhya Pradesh to evolve 
a strategy for the development of 
small and medium towns through pro-
jects such as slum up-gradation, area 
development, urban maintenance, 
solid waste management, water supply 
and sewage. Total investment suggest-
ed was Rs. 64 crores. The proposal is 
preliminary in nature and exploratory.

Allocation for West Bengal for Tribal 
sub-plan

5903. SHRI AJIT KUMAR SAHA: 
Will the Minister of PLANNING be 
pleased to state:

(a) how much amount has been ear-
marked for West Bengal in the Tribal 
Sub-Plan scheme in the Sixth Five 
Year Plan;

(b) how the allocation is going to be 
made under this head; and

(c) details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SAWAISINGH SISODIA): (a) to (c) 
The Government of West Bengal have 
quantified flow of funds of Rs. ISO.} 
crores for the State’s Tribal Sub-Plan 
from a total State Plan outlay of 
Rs. 3500 crores in the Sixth Plan, The 
sector-wise distribution is as below:

(Rs. crores)

1. Agriculture & Allied Services 61.2

2. cooperation 1.6

3. Water & Power Development 40.7

4. Industry & Minerals 15-3

5. Transport 5c Communications 15.6

6. Social & Community Services 38.2

7. Economic/General Services 1.7

Total 180.3

In addition, Special Central Assistance 
to West Bengal for the Tribal Sub-
Plan is tentatively placed at Rs. 20.25. 
crores.

I.A.S. Officers

5904. SHRT VIJAY KUMAR YA- 
DAV; Will the Minister of HOME 
AFFAIRS be pleased to state;

(a) how many I.A.S. Officer’s are 
working in the Centre, Ministry-wise;

(b) what is the policy of Govern-
ment regarding retaining I.A.S. officers 
in the Centre;

(c) the reasons for keeping I.A.S. 
Officers at one place at a stretch for 
more than three years; and

(d) the action taken to transfer all' 
those have completed more  than 
three yearB at on# place?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS;
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AND IN THE DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRI 
P. VENKATASUBBAIAH): (a) A 
Btatement giving tile requisite infor-
mation is attached-

(b) to (d). The officers belonging to 
the Indian Administrative Service (as 
well as those belonging to other. All

India Services and Organised Central 
Group ‘A ’ Services) are appointed to 
tenure posts flt the Centre for periods, 
ranging between 3 years and 5 years 
depending upon the level ol the post; 
on the expiry of tenure they are re-
quired to revert to their respective 
cadres. The tenure period may, haw- 
ever, be extended or curtailed if the 
public interest so demands.

Statement

Number o f IAS officers serving at the Centre in various Ministries) Departments {including organisations 
and public enterprises under their administrative control)

Ministry/Department

I, Ministry of Agriculture * * * , ,

3. Department of Atomic Energy . . . .

3. Cabinet Secretariat . . . . .

4. Ministry of Civil Supplies . . . .

5. Ministry of Commerce . . . . .  

£. Ministry of Communications . . . .

7. Ministry of Defence . . . . .

8. Ministry of Education & Social Welfare . .

9. Department of Environment . . . .

10. Ministry of Energy . . . . .

1 [. Ministry of Externa) Affairs . . . .

12. Ministry of Finance . . . , ,

13 . M in i* tr y  o f  H e a lth  &  F .W . . . . .

] 4. Ministry of Home Affairs . . . .

15. Ministry of Industry . . . . .

16. Ministry of Information & Broadcasting . .

17 Ministry of Irrigation . , . . .

18 Ministry of labour . . . . . .

19. Ministry of Law, Justice & Company Aflain

30. Ministry of Petroleum, Chemicals and Fertilizers 

Hi. Ministry of Planning . . . .

« 2. P n aid en t's  Secretariat , . . . ,

No', o f 
officers 

serving at 
Centre

56

4

9 

8

65

3

37

06

2

ao

4 

59
10 

123

28 

t 1

4 

12

5

26

ia

1
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Min, stry/Department No. o f officers 
serv ng at 

Centre

33. Primt; Minister's Secretariat .

34. Deaprtment of Parliamentary Affairs 

35 Minstry of Rural Reconstruction

26. Ministry of Railway! . ■

37. Miniutry o f Shipping & Transport

aB. Department of Space .

ag. Ministry of Steel & Mines .

30. Ministry of Supply & Rehabilitation

31. Ministry of Tourism & C .A , .

32. U.P.S.C. . . . .

33. Ministry of Worts & Housing .

To t al

N o te  : The above statement excludes IAS officers who are on foreign assignments

12

3
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a 
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18 
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6
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if 0 ffo  *PT HTh- FTTTTT snrrr
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3 tnTr?\ r(T^?*^x3r
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5 3f 0% 0 spR?

flfo

0. 50

Cases of women burning In Delhi

5906 SHRIMATI KISHORI SINHA: 
Will the Minister of HOME AFFAIRS 
be pleased to state;

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA); (a) 
394 cases of women burning themselv-
es either by design or accident were 
reported to Delhi Police during the 
year 1980.

(a) how many cases of women burn-
ing themselves either by design or 
accident have come to light in Delhi 
in 1980; and

(b) how many of these cases were 
investigated by the Police and with 
what results?

(b) 77, out of 394 cases, were regis-
tered under sections 300 and 309 IPC 
and were/are being investigated. In 
the remaining 317 cases, inquest pro-
ceedings under section 174 Cr. P.C. 
were/are being conducted. The results 
of the investigations/inquest proceed-
ings are indicated in th* statement 
attached.

1



S
ta

te
m

e
n

t

P
A

R
T

 T

T
H

E
 D

IS
PO

SA
L 

O
F

 C
A

SE
S 

R
E

P
O

R
T

E
D

 A
N

D
 P

E
RS

O
N

S
A

R
R

E
ST

E
D

 U
N

D
E

R
 S

E
C

TI
O

N
S 

30
6 

A
N

D
 s

og
 I

PC
 D

U
R

IN
G

rH
E 

YE
A

R 
19

80
.

Ca
se

s
Pe

rs
on

s 
ar

re
st

ed

Pe
ri

od
R

ep
 - 

C
an

- 
or

te
d.

 
ce

lle
d.

Ad
-

m
itt

ed
.

Ch
a-

 
Co

n-
 

A
cq

- 
11

a- 
vi

ct
ed

. 
ui

tt
ed

. 
nn

ed
.

Pe
n-

 
Pe

n-
 

U
n-

 
A

n
- 

C
ha

- 
C

on
-j 

A
cq

- 
Pe

n-
di

ng
- 

di
ng

 
tr

ac
ed

 
ca

st
ed

 
Ua

- 
vi

ct
ed

. 
ui

tt
ed

. 
di

ng
 

tr
ia

l, 
In

ve
 - 

nn
ed

 
tr

ia
l 

sf
ig

at
io

n.

Pe
n-

 
D

is
ch

ar
g-

 
di

ng
 

ed
 

In
ve

st
i-

ga
tio

n.

l-
i-

8o
to

g
i-

ia
-8

o
.

77
 

*3
64

13
 

3
9 

>4
 

38
 

44
 

28
 

3
a6

 
15

 
1

P
A

R
T

 I
I

D
IS

PO
SA

L 
O

F
 I

N
Q

U
E

ST
 P

R
O

C
E

E
D

IN
G

S 
U

N
D

E
R

 S
E

C
T

IO
N

 1
74

 C
r 

P.
C

. 
C

O
N

D
U

C
T

E
D

 D
U

R
IN

G
 T

H
E

 Y
E

A
R

19
80

.

V
ea

x
To

ta
l 

ca
se

s 
Re

po
rt

ed
Fi

le
d 

by
 C

ou
rt

 
Pe

nd
in

g

19
80

3'
7

18
3

 
13

5

Written Answers CHAITRA ll, I&03 (SAKA) Written Answers lift.



T ig  Written Answers APRIL 1, 1981 Written Answers 120

Scooter Factory, Kharagpur, W.B.

5907. SHRI NARAYAN CHOUBEY: 
Will the Minister of INDUSTRY be 
pleased to state:

(a) whether there is a factory to pro-
duce scooters in Kharagpur, West 
Bengal;

(b) when did the same factory start 
and who are the owners of this fac-
tory;

(c) what were the targets of pro-
duction year-wise;

(d) what is the present position of 
the factory in the matter of production 
and sale;

(e) whether it is a fact that the fac-
tory is on the point of liquidation and 
closure; and

(f) if so, what are the reasons and 
what steps do Government contem-
plate to save this factory?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): (a) 
and (b). Yes, Sir. The unit known as 
West Bengal Scooters Ltd. is a joint 
sector Venture of the West Bengal In-
dustrial'Development Corporation Ltd. 
and AAfcKAY Investment Centre Ltd. 
'The unit is reported to have com-
menced production in 1977.

(c) West Bengal Scooters Ltd. have 
reported that the year-wise targets of 
production were as under: —

1976-77 ... 6,000 Nos.

1977-78 . . 10,000 Nos.

1978-79 . . 12,000 Nos.

(d> to (f). The company had report-
ed experiencing low production due to 
technical and marketing problems. It 
is now assembling scooters on behalf 
of Scooters India Limited, a  Central 
public sector undertaking. The acti-
vities consist of welding, painting and 
assembly of scooters. The company 
has also reported that it has since 
-taken up a diversification project in

order to restore its health; which is in 
an advanced stage of implementation.

Seizure of counterfeit currency Print-
ing Machineries - ■

5908. SHRI M. ARUNACHALAM: 
Will the Minister of HOME AFFAIRS 
be pleased to state;

(a) whether it is a fact that Govern-
ment of Tamil Nadu have seized 
counterfeit currency printing machi-
neries at Mekkarai village, Senkottah 
Taluk, Tirunelveli District;

(b) if so, the action taken by the 
Government of Tamil Nadu and how 
many persons have been arrested in 
this connection; and

(c) whether the enquiry of this 
counterfeit case is proposed to be en-
trusted to the CBI for fair and impar-
tial investigations?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA); (a) 
Yes, Sir.

(b) The case is under investigation 
by the State C.I.D. Three accused have 
already been arrested and search is 
being made f°r the other three.

(c) The Government of Tamil Nadu 
do not consider it necessary to entrust 
the enquiry of this case to the C.B.I.

Re-organisation of Coir Board

5909. SHRI A. NEELALOHITHA- 
DASAN NADAR': Will the Minister of 
INDUSTRY be pleased to state:

(a) whether any proposal is pending 
before Government to re-organise the 
Coir Board; and

(b) if so, when the re-organisation . 
will take place?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): (a) 
and (b). W hile there is no proposal 
pending to reorganise the Coir Board, 
the Government is reconstituting the 
Board.



Filling up of vacancies of UPSC mem-
bers

5910. SHRI KUSUMA KRISHAN 
MURTHY: Will the Minister of 
HOME AFFAIRS be pleased to state:

(a) how many posts of members of 
UPSC are lykig vacant;

(b) when first vacancy of the mem-
ber of UPSC fell vacant;

(c) whether the UPSC found -an y  
difficulty in carrying out the regular 
work without filling up these vacan-
cies; and

(d) whether the representation of 
Scheduled Castes and Scheduled Tri-
bes would be restored while filling up 
these vacancies?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRI 
P. VENKATASUBAIAH): (a) At
present, three posts of Members of 
the Union Public Service Commission 
are lying vacant.

(b) The first vacancy among these 
arose on 21st April 1980.

(c) As in the past, the Union Pub-
lic Service Commissioin have manag-
ed the work with the existing Mem-
bers.

(d) While considering the selection 
for Membership of the Union Public 
Service Commission, the claim of 
Scheduled Castes and Scheduled Tri-
bes are kept in view.
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Inquiries from Campa Cola, Thums Up 
and Double Seven

5912. SHRI PIUS TIRKEY: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether it is true that Campa 
Cola, Thums Up aind Double Seven 
have serious inquiries from overseas 
people for making these dri: ks ab-
road; and

(b) if so, where and what is the 
potential?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): (a) 
and (b ). M|s. Modern Bakeries 
(India) Limited have submitted a pre-
liminary project report to the Nation-
al Research Development Corporation 
of Iiidin for bottling “77” flavours in
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African countries. The Government 
has no specific information in respect 
o f any overseas inquiry for manufac-
turing Campa Cola and Thums Up.

Establishment o( Management Infor-
mation System

5913. SHRI JAGDISH TYTLER: 
Will the Minister of PLANNING be 
pleased to state:

(a) whether Government are consi-
dering the establishment of Manage-
ment Information Systems in all the 
Ministries of the Government of India 
as an aid in timely and correct deci-
sion malting in p la i implementation;

(q k u  so, the details thereof; and

(c) what would be the financial 
implications of the proposal?

THE MINISTER OF PLANNING 
AND LABOUR (SHRI NARAYAN 
DATT TIW ARI): (a) and <b). Ma-
nagement Information Systems are 
already beini; designed and establish-
ed in ^elected production oriented 
Ministries of the Gavcinme.it 01 India 
as an aid in making information 
available for timely and correct deci-
sion making in plan implementation. 
The Management Information Sys-
tems are being ret up under the guid-
ance of the Advisory Committee on 
Management Accountancy in Govern-
ment constituted bv u Government 
Resolution in November 197(3 under 
the Chairmanship of the then Finance 
Ministei, Management Information 
System for the Department of Chemi-
cals and Fertilisers is already in ope-
ration since January 197P. Manage-
ment Information System* ba\e been 
designee for Ministry of Works and 
Housing (CPWD) and Ministry of 
Agriculture (Command Area Deve-
lopment I’ ropmmniPi). Management 
Information Systems already designed 
by the Department of Str”! and Mines 
and Department of Coal are in ad-
vanced stages of flnalisation. Mana-
gement Information Systems for some 
other Departments are unier prepa-
ration. , ,  . .

(c) The financial implications of 
the proposals have not been worked 
out separately.

Setting up of Soap .Manufacturing 
unit in Nagaland

5914. SHRI CHINGWANG KON-
YAK: Will the Minister INDUS-
TRY be pleased to state:

(a) whether Government propose 
to set up soap manufacturing units in 
Nagaland since the required raw ma-
terial of non-edible oil trees are 
grown in abundance in the forests of 
the State;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA):
(a) There is no proposal under consi-
deration of this Ministry for setting 
up Government units in Nagaland for 
the manufacture of soap.

(b) Does not arise.

(c) This industry is well establish-
ed in the country. In view of this, 
the Government docs not feci the 
entering this line.

Posting/promotions of officers as Re-
gional Commissioner in Organi-

sation

5915. SHRI R N. TRIPATHI: Will 
the Minister of LABOUR be pleased 
to state:

(a) whether it is a fact that the 
Regional Commissioners have nut 
been posted in the regions of the EPF 
Organisation according to the Grade 
of the regions and commissioners and 
some junior most officers have been 
posted in the Grade-I and Special 
Grade regions;

(b) whether it is also a fact that 
the transfer policy of the officers on 
completion of 3 years had not been 
adopted and even the officers on pro-
motion have been retained at the same
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station specially in Delhi; and

(c) if so, what action Government 
propose to take to post the commis-
sioners to their respective Grade re-
gions and transfer all such officers 
who have completed 3 years in Delhi 
and also promoted as Asstt. Commis-
sioners and Regional Commissioners?

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR 
(SHRIMATI RAM DULARI SINHA):
(a) The Provident Fund authorities 
have informed that as against the 
total sanctioned 34 posts, 13 officers 
o f various grades of Regional Com-
missioners have been posted against 
higher grade posts pending selection 
of perons of appropriate grade for 
appointment.

(b) The officers appointed to Class
I and Class II posts in various offices 
of the Employees Provident Fund Or- 
ganiation are liable to transfer from 
one place/station to another as a mat-
ter of practice. There are however 
a few officers who have been retained 
in the same place for more than three 
years for administrative reasons.

(c) Action has been initiated for 
selection of officers for appointment 
to the posts on regular basis where- 
ever persons eligible for appointment 
are available; in the case of the posts 
of RgiOinal Provident Fund Commis-
sioners (Gr, III) however, promo-
tions are pending decision on the re-
presentations against the seniority list 
of Assistant Provident Fund Commis-
sioners Gr, I and those representations 
are under examination in consulta-
tion with the UPSC.

The CPFC has been recently direc-
ted to review cases of all officers who 
have completed or are going to comp-
lete 5 years shortly in the position 
which they hold at present with the 
purpose of shifting them.

Report on Food for Work Programme

5916. SHRI JYOTIRMOY BOSU: 
Will the Minister of PLANNING be 
pleased to state:

(a) whether Programme Evaluation 
Organisation of the Planning Com- 
misssion has recently submitted the 
final report of its studies on the pro-
gress of implementation of the Food 
for Work Programme in 10 selected 
States;

(b) if so, what are the main find-
ings and -observations made by the 
Programme Evaluation Organisation 
on each State included in the said 
study; and

(c) whether the report will be laia 
on the Table of the House?

THE MINISTER OF PLANNING 
AND LABOUR (SHRI NARAYAN 
DATT TIWARI): (a) Yes, Sir.

(b) Some of the main findings of 
the Report of the Evaluation Study 
relate to quantity of foodgrains dis-
tributed, employment generated and 
expenditure incurred in the creation of 
community assets under the program-
me. Annexureg I to III give the 
relevant information, (Annexure laid 
on the Table of the House. Placed in 
Library. See No. LT-226S>|81). For 
further details, copies of the Report 
have been made available to the Par-
liament Library.

(c) No, Sir. ;
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Collection of Polymetallic Nodules 
from ocean by National Institute 

of Oceanography —

5918. SHRI P. EAJAGOPAL NAIDU: 
Will the Minister of SCIENCE AND 
TECHNOLOGY he pleased to state:

(a) whether it is a fact that Scien-
tists of the National Institute of 
Oceanography have succeeded in col-
lecting polymetallic nodules from the 
Ocean; and

Cb) if soi the metals contained by 
the nodules?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF SCIENCE 
AND TECHNOLOGY AND ELEC-
TRONICS (SHRI C. P. N. SINGH):
(a) Yes, Sir. samples of polymetal-
lic nodules have been collected from 
the Indian Ocean by National Insti-
tute of Oceanography (NIO), Goa 
during the 86th and 87th cruises by 
its research vessel, “Gaveshani1.

(b) Although the metallic contents 
of the nodules havp not been fully 
analysed, their preliminary examina-
tion show that they contain manga-
nese. cobalt, nickel, copper and iron.
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Job reservations for ex-servicemen

5920. SHRI BHOGENDRA JHA: 
Will the Minister of DEFENCE be 
pleased to refer to the reply given 
on 17th December, 19B0 to Unstarred 
Question No. 4160 regarding Educa-
tion aid to dependents of Ex-Service-
men reading in Watson HE. School, 
Madhubani and state:

fa) whnt has been the result of the 
matter of reservation of jobs for ex-
servicemen taken up with various 
State Governments; and

(b) whether Government of Bihar 
has agreed to undo the abolition of 
such reservation done in 1978?

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI SHIVRAJ V. PATIL): (a)
The Government are pursuing the 
matter with, all the concerned State 
Governments, The response from the 
State Governments is awaited.

(b) No, Sir. The Government of 
Bihar has not so far restored the re-
servation of jobs for ex-servicemen 
which was abolished in 1078.
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In d ia n  Islands, in A r a b ia n  S e a  a n d  
B a y  o f  B e n g a l

5921. SHRI N. DENNIS: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) the total number of Islands in 
the (i) Arabian sea and (ii) Bay of 
Bengal which are under the control 
of the Indian Government;

(b) the total area of these Islands 
individually; and

(c) the population of these Islands 
(male or femaie), Island-wise?
232 LR—5.
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THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA):
(a) to (c), The required informa-
tion is being collected and will be laid 
on the Table of the House in due 
course.

Navy training school in Goa, Daman 
and Diu

5922. SHRIMATI SANYOGITA 
RANE: Will the Minister of DEFENCE 
be pleased to state:

(a) whether Government propose 
to set up and expand the Navy train-
ing school in the Union Territory of 
Goa, Daman and Diu; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI SHIVRAJ V. PATIL): (a)
and (b). There is no proposal to ex-
pand the existing Naval training faci-
lities ill Goa, Daman and Diu.

Pension to Defence Personnel

5923. SHRI N. SOUNDARAJAN; 
Will the Minister of DEFENCE be 
pleased to slate:

(a) whether it is a fact that the 
Defence personnel who retired from 
1st January, 1973 are getting their 
income in double than those who re-
tired before 31st December, 1972; and

(b) if so, do Government propose 
to considering revision of pension 
amount for those who retired before 
31st December, 1972?

THE MINISTER OF STATE ’ 
THE MINISTRY OF DEFENCE 
(SHRI SHIVRAJ V. PATIL): (a) No 

Sir. It is, however, a fact that the 
total pension sanctioned to Defence 
personnel who retire^ after 1st Jan-
uary 1973 is more than those who re-
tired before that date because tha 
amount of pension is related to th« 
pay drawn by an individual at the
time of retirement.
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(b) There is no proposal under 
consideration to revise the basic pen-
sion of those who retired prior to 1st 
December 1972. However, pensioners 
who retired before 1st January 1973“ 
will get benefits in the shape of nd- 
hoc relief and periodic relief.) There-
for, the disparity between those who 
retired before 1st January ] B73 and 
those who retired subsequently has 
been reduced.

Proposal from H.F.F, to set up Re-
search and development centre

5924. SHRI C. CH1NNASWAMY: 
Will the Minister of INDUSTRY be 
pleased to state:

(a) whether the Hindustan Photo 
Films Limited has sent a proposal to 
Government for setting up a fullfled- 
ged research and development Centre 
in Madras to improve the technology; 
and

(b) if so, the steps taken by Gov-
ernment in the maUer?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA):
(a) and (b). Such a proposal with 
a possible location at Madras has 
been received, which is being proces-
sed.

Departmental test for promotion as 
technical assistant

5925. SHRI CHANDRA PAL SHAI-
LANI: Will the Minister of DE-
FENCE be pleased to state:

(a) whether any written Depart-
mental Test for the promotion to the 
post of Technical Assistant was con-
ducted in Joint Cipher Bureau;

(b) if so, the date of that test;

(c) the number of candidates cal-
led to appear for this test; and

(d) the number of candidates ap-
peared in this test and number of 
those who had qualified this test for 
the promotion to the next higher 
post?

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI SHIVRAJ V. PATIL): (a) to
(d). Notice regarding holding of a 
departmental test for the post of 
Technical Assistant, scheduled to be 
held on 12th February 1980, was cir-
culated in the Bureau for the infor-
mation of 50 eligible candidates but 
n0 candiaate appeared for the test.

Recommendations of Mahajani Com-
mittee

5926. SHRI MUKUNDA MANDAL: 
Will the Minister of DEFENCE be 
pleaded to state:

(a) whether Government have ac-
cepted the recommendations of the 
Mahajani Committee;

(b) if so, facts thereof;

(c) whether Government have ac" 
eepted the recommendations meant 
for improvement of the cadets train-
ing, organisation of NCC or those 
which are for the benefits of NCC 
cadets and officers; and

(d) if so, the action taken in that 
regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI SHIVRAJ V. FATIL): (a) to
(c). The recommendations of the 

Mahajani Committee and the Govern-
ment’s decision thereon are given in 
the book-let entitled ‘Decisions on 
the recommendations of the NCC Eva-
luation Committee’, copies of which 
are available in the Parliament House 
Library,

(d) A statement is laid on the 
Table of the House, Placed in Lib-
rary. See No. LT-3270|81.]

Self Employment Scheme

5927. SHRI RAJESH PILOT: Will
the Minister of PLANNING be pleas-
ed to state;

(a) have Government considered a 
scheme to set up a chair process of 
self employment schemes where one
Centre could produce about two thou-
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sand employed with ten years lor a 
regenerating investment of one crore; 
and

(b) how many such centres Govern-
ment propose to set up as a trial 
where education and development 
could be linked?

THE MINISTER OF PLANNING 
AND LABOUR (SHRI NARAYAN 
DATT TIW ARI): (a) After careful
consideration, the Sixth Five Year 
Plan (1980—85) has laid emphasis un 
providing facilities like guidance, cre-
dit and marketing to those peeking 
self-employment.

(b) While it has not been envisag-
ed to establish such centres, Ihe Dis-
trict Manpower Planning and Emp-
loyment Generation Councils, would, 
among other things, consider linkage 
of education with the development 
needs.

Transfer of Employees In P.F.C.a Office

5928. SHRI K. LAKKAPPA:
SHRI D. M. PUTTE GOWDA:

Will the Minister of LABOUR be 
pleased to state:

(a) whether it is a fact that as per 
rules, services of Government em-
ployees who have put in 3 years ser-
vice at a particular station are trans-
ferable;

(b) whether it i« ftlao a fact that 
there are a number a* employee* ia 
the Provident Fund Conuniaalonei^a 
Office who have put in mart than I 
years of service and have alao got pro-
motion but have not been fransfaned 
so far; if so, the detail* thereof; and

(c) the action proposed*by .forere-* 
ment in the matter?

THE MINISTER O f  STAT3E IK 
THE MINISTRY OF LABOUR (QEffil- 
MATI RAM DULARI SINHA): (ft)
There is no fixed tenure under any 
rule. Officers appointed to Class I and
II are however transferred as a mat-
ter of practice of the organisation an 
completion of service tor 3 years or 
more at one place except whacc for 
administrative reasons it is coMtfierad 
necessary to retain them - at -a . place 
beyond the period

(b) A  few officers who hay* put b» 
more than 3 years’ aervice at file 
respective places of their posting have 
been allowed to continue even aftaf 
promotion/appointment to C3asa I poet 
in the Employees’ Provident Vund 
Organisation. A statement containing 
their particulars "i* enctoeed M states 
ment.

(c) The Central Provideait Kund 
Commissioner has recently been dir-
ected to review all cases of psrsr—  
who have completed Or are Mhorfiy 
to complete 5 years in th«j paailiqp 
which they hold at present, wife the 
purpose of shifting them.
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Setting up of Cement plants in Orissa

5929. SHRI NITYANANDA 
MISRA:

SHRI DAULAT SINHJI 
JA D E J A :

Will the Minister of INDUSTRY be 
pleased to state whether any new ce-

Namc of the party

Central Police Forces Called to Quel 
Disturbances and Firings made

ment plants are proposed to be set 
up in Orissa?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): 
Letters of Intent as detailed below 
have been issued for setting up new 
cement plants:—

Location

Clinkering Grinding Plant 
plant at Chil- at Rourkela 
hati District District 
Bilaspur in Sundergarh
M.P. in Orissa.

Kutra Kiring- 
sera in Distt.
Sundergarh 
in Orissa.

Disposal of Military Gold Shortage 
Plant

Steel Authority of India Ltd. .

Industrial Development Corporation of Orissa Ltd. .

5930. PROF. P. J. KURIE'N: Will
THE MINISTER OF HOME AFFAIRS 
be pleased to state;

(a) the number of times and places 
where the Central Police Forces were 
called for aid to State Governments 
in quelling disturbances this year;

(b) the number of times they op-
ened fire and the casualties, resulting 
from their actions; and

(c) the number of casualties suff-
ered by the Police forces?

T.HE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): (a) 
BSF and CRPF were called in aid of 
State Governments for maintenance 
of law and order 29 times at 17 places 
during 1981

(b) and (c). The CRPF/BSF units 
engaged in internal security duties 
resorted to firing seven limes this year 
so far in which two civilians were 
killed and one was injured. Three 
force personnel were killed and five 
were injured.

5931. SHRI NIREN GHOSH:
SHRI M. V. CHANDRA- 

SHEKARA MURTHY-

Will the Minister of DEFENCE be 
pleased to state:

(a) whether C.B.I. is keeping a 
watch on four top defence officers and 
two railway officials for disposing of 
a military cold storage plant

(b) whether the plant was built 
on a railway land at Wadi Bunder, 
Bombay;

(c) whether the plant was sold at 
a throw away price of Rs. 1.68 lalths;

(d) if so, to whom it was sold;

(e) whether 9,000 square meter 
land is in military possession since 
1944; and

(f) whether the culprits have been 
apprehended?

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIL): (a) to (f) .
A statement is attached.



43 Written Answers APRIL 1, 1981 Written Answers 144

Statement of disposal of a Military 
Cold Storage Plant

In September 1944, the Ministry of 
Railways had rented out land mea-
suring 10,157 sq. yds. to the Ministry 
of Defence on which the latter had 
created certain assets, including a 
Cold Storage Depot. On the closing 
down of the Depot on 9th March, 
1978, the land and the defence as-
sets constructed thereon became sur-
plus. The Ministry of Railways had 
been pressing for the return of their 
land. It was, therefore, decided to 
release the land to the Ministry of 
Railways together with the defence 
assets. The Ministry of Railways, 
however, pointed out that they were 
not interested in taking over the 
defence assets. Meanwhile, the Rail-
ways also licensed their land in fa-
vour of M /s Kirit Enterprises, Bom-
bay in 1979.

2. Reading that the Railways were 
not interested in taking over the as-
sets and that if the assets were to be 
disposed of by auction for demolition 
and site clearance, this process would 
itself have taken several months for 
which the Ministry of Defence will 
have paid license fees to the Railways 
which had been enhanced from 1-4- 
1£77, it was decided, in consultation 
with Ministry of Finance, to transfer 
the assets to M/s Kirit Enterprise?, 
Bombay, at a transfer value of Rs, 
1,67,054/-.

3. The Central Bureau of Investi-
gation have registered preliminary 
enquiries against four officers of the 
Dsfence Department and two offi-
cers of the Railways on grounds of 
alleged irregularities in the sale of 
the assets to M/s Kirit Enterprises, 
Bombay. The investigation are still in 
progress.

Identification of Foreign Nationals in 
Assam Census

5932. SHRI RAJESH KUMAR 
SINGH;

SHRI RAM VILAS PASWAN:

Wili the Minister of HOME AF-
FAIRS pleased to state:

(a) whether Government have seen
the press reports in the ‘Indian Ex-
press’ dated the l&th January, 1981 
wherein it has been stated by the
Census Commissioner/Registrar, Gen-
eral of India that no identification of 
foreign nationals will be carried out 
in Assam during 1981 Census; and

(b) if so, the reasons therefor; pjid

(c) the reaction of Government 
thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) Yes, Sir.

(b) and (c). The question of ‘natio-
nality’ was neither canvassed in 
lt'81 Census nor in 1971 Census. Besi-
des detection of fuieigners is a continu-
ing process and is not linked with Cen-
sus.

Adivasis in Kozhiinuttakkiiynm

5033. SHRI V. S. VIJAYARA- 
GHAVAN: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether Government are aware 
that the Adivasis in Kozliimuttakka- 
yam of Palghat, Kerala are slowly 
becoming extinct due to lack of care 
by Government agencies;

(b) whether it is also a fact that
the benefits of the Advasi Welfare 
fund have not been made available , 
lo them so far; and 1

(c) if so, the reasons therefor and 
the steps proposed to be taken to 
help them and save them from total 
extinction.

THE MINISTER OF STATE In  
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
W ANA): (a) to (c). A report is
awaited from the Government of 
Kerala and a statement will be laid I 
on the Table of the House on receipt 
of the report.
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Utilisation of Forelrn Money by 
AWARD

5934. SHRI V. N. GADGIL;
SHRI R. L. BHATIA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) U'hether H is a fact that the
main area of operation of AVARD
(Association of Voluntary Agencies 
for Ru ral Development) during the 
last feMr years has b^en the strategic 
eastern region of India;

(tj) whether it is a fad  that fore-
ign money has b^en channelised by 
AVARD for helping those organisa-
tions who are engaged in agitational 
work in the eastern bolder of India;

<cj whether Govrnment have in-
stituted any enquiry; and

(d) ij so, the findings thereof?

THE MINISTER OF STATE IN’ 
THE M NISTRY OF HOME AFFAIRS 
(Si’ IRT YOGENDRA MAKWANA);
(a) Goi'ernment is award that the 
organ is: 1 ion has undertaken some pro-
jects in th(> Eastern region as a pari, 
of theii nation-wide programme of 
nd'vities.

(b) Govrnment have no such in-
formation.

(e)  N j ,  Sir , but act iv it ies  o f  such, 
organ isat ions  are gen e ra l ly  kept  un-
d e r  w a tch  and  a p p rop r ia te  action  u n -
d e r  the  law  is ta k en  as and w h e n  
n ecessary .

(d) Does not arise.

Implementation of Official Language 
Act Re. Stalling Pattern

5933. SHRI T. S. NEGI: Will the 
Minister of HOME AFFAIRS be 
pleased to stale:

(a) whether the Ministry of Finance 
have agreed to the staffiing pattern 
suggested by the Ministry of Home 
Affairs for the implementation of the 
Official Languages Act and the Rules 
made thereunder;

(b) if so, the details of the newly 
agreed pattern; and

(c) whether Government would en-
sure that all the proposals relating 
to creating of post lor implementa-
tion of Official Languages Act are 
approved if they are for the minimum 
requirements?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME A F-
FAIRS: (SHRI YOGENDRA MAK-
WANA): (a) Pasts required for tha 
implementation of the Official Lan-
guage Act 3 963 have been exempted 
from the general ban imposed on cre-
ation of non-plan posts. It has also 
been decided that proposals for the 
creation of such posts would be consi-
dered on the basis of the general 
guidelines issued by the Ministry of 
Home Affairs in 1973,

(b) The general guidelines issued 
in 1973 suggested the following broad 
staffing pattern:—

(i) A Senior Hindi Officer in each 
Ministry and a Hindi Officer in each 
Department headed by a full-fledged 
Secretary.

(ii) One Senior Hindi-Translator 
u’ld three Junior Hindi Translators 
in each Ministry/Major independent 
Department.

(iii) One Hindi Officer for every 
Subordinate office having 100 em-
ployees O]- more.

{ iv) One Hindi Translator for 
every Subordinate Office having at 
least 25 employees (excluding 
group ‘D’ employees) and an ad-
ditional post of Translator for every 
50 ministerial staff.

(v) One Hindi Typist for every 
Subordinate office having a strength 
of 25 ministerial employees or more.

(c) It has been Government’s en-
deavour to provide adequate number 
of Hindi pusts for the implementation 
of Official Language policy, keeping 
in view, at the sametime the need for 
economy in Government expenditure.
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Registration of Engineer in Foreign 
Assignment Service

5937. SHEI N. SELVARAJU: 
Will the Minister of HOME A F -
FAIRS be pleased to state:

(a) the number of engineers regis-
tered in the Foreign Assignment Ser-
vice for the last three years State- 
wise;

(b) the number of engineers who 
have been given a chance of interview 
once, twice and thrice respectively in 
the last three years; State-wise; and

(e) the number of engineers who 
have gone in foreign assignment 
through the Foreign Assignment Ser-
vice in the last three years, State- 
wise?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SiHRI 
P. VENKATASUBBAIAH): (a) The 
number of engineers registered on 
the foreign assignment panels main-
tained by the Department of Per-
sonnel and Administrative Reforms 
for deputation to the developing 
countries of Asia, Afiic;i and Latin

America during the past 3 years is 
as under:—

Year Number of
_______ Engineers

n>78 . . . .  4106

■979 . . . .  3183

19B0 . . . .  2875

The break-up of the figures State- 
wise is not available,

(b) During the last three years 
2899 engineers were sponsored once, 
971 were sponsored twice and 349 
were sponsored tfrrice for being given 
a chance for consideration for inter-
view by recruiting delegations from 
developing countries.

The break-up of the figures; State- 
wise is not available.

(c) The number of engineers selec-
ted for bilateral assignments to deve-
loping countries through Foreign As-
signment Section during the past 
three years is as under; —

Year Number of
■Engineers
Selected

>97*1.................................... 344

1979   378
]980 . * . . « 411

The break-up of the figures State- 
wise is not available.

Involvement of Masses in Implemen-
tation of Planning

5938. SHRI P. K. KODIYAN: Will
the Minister of PLANNING be pleased 
to state:

(a) whether it is a fact that one of 
the drawbacks of planning in India 
was the lack of sufficient involvement 
of masses in its implementation; and



' (b) if so, what steps are being taken
to see that at least the Sixth Five 
Year Plan does not suffer frorr this 
drawback?

THE MINISTER OF PLANNING 
AND LABOUR (SHRI NARAYAN 
DUTT TIW ARI): (a) No, Sir. The suc-
cessive Plans have been laying consi-
derable emphasis on the involvement 
of people at all levels of Plan formula-
tion and implementation. The Sixth 
Five-Year Plan has also stressed the 
need to enlist people’s participation in 
its implementation.

(b) Does not arise.

i4g Written Answer* CHAITRA 11,
I

Counting o f Pension for deduction for 
House rent from Resesrvists

5939. SHRI ATAL BIHARI VAJ-
PAYEE: Will the Minister of DE-
FENCE be pleased to state:

(a) whether it is a fact that for 
Reservist pensioners, rate of pension is 
taken into account for the purpose of 
recovery of house rent for Government 
accommodation but not for house rent 
allowance etc; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIL): (a) and
(b). In the case of Reservist 
pensioners who take up civil employ-
ment under the Government, recovery 
of house rent (licence fee) in respect cf 
Government accommodation allotted to 
them and grant of house rent allow-
ance and Compensatory (City) allow-
ance are regulated by two separate 
sets o f rules. Recovery of house rent 
(licence fee) is made on the basis of 
emoluments which inter-alia include 
pension. House rent allowance and 
Compensatory (City) allowance are 
assessed as under:'—

(i) In the case of those whose pay 
plus pension exceeds the sanctioned

maximum of the post, the allofances 
are calculated on that maximum.

(ii) In the case of those whose pay 
on re-employment is a civil post is 
fixed without taking into account the 
entire pension or a part thereof, the 
amount of pension so ignored is not 
taken into account for the purpose of 
grant of house rent allowance and 
Compensatory (City) allowance.

(iii) In other cases, the allowances 
are calculated on pay plus pension.

Murders in Delhi

5940. SHRI RASHEED MASOOD: 
PROF. AJIT KUMAR MEH-

TA:
SHRI RAJESH KUMAR 

SINGH:
SHRI K.P. SINGH DEO:

Will the Minister of HOME AF-
FAIRES be pleased to state:

(a) the number of murder cases 
reported an(j the number of cases 
solved during the year 1980 in the 
Capital;

(b) the number of unsolved cases, 
if any, closed by the police during the 
year stating the reasons therefor;

(c) the major reasons for the other 
cases remaining unsolved so far; and

(d) the steps taken by Government 
to gear up the investigating authori-
ties to solve the remaining cases ex-
peditiously?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA):
(a) During the year 1980, 185 murder 
cases were reported. Out of these  ̂
cass have been cancelled with the 
orders of the competant magistrate 
and 115 cases have been challanned.

(b) 22 cases have been closed as 
untraced because no clue could be 
found.

(c) The major reasons for the other 
cases which have remained unsolved 
are: —
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. (i) The identity of the deceased 
could not be fixed in some cases.

(ii)  Non-availability of clues at 
the so;ne of crime.

(d)  The murder  cases are treated 

as special report cases and their in-

vestigation is  closely  supervised by 
the Senior Police Officers.
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Production of Bharat Electronics

594H. SHRI K.P. SINGH DEO: Will 
the Minister of DEFENCE be pleased 
to state:

(a) what is the production turn-
over of the Bharat Electronics Ltd. 
during the last two years; and

(b) what are the different products 
manufactured by BEL for various 
civil requirement during the last two 
years’’

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIL): (a) The Pro-
duction turnover of Bharat Electro-
nics Ltd. was Rs. 81.72 crores in 1978-
79 and Rs. 85.0!!r crores in 1979-80.

(b) Wireless Communication
Equipment eg. Transreceivers, Trans-
mitters, Receivers Radars for Civil 
Aviation Department and Meteorolo-
gical Department, Tape Recorders. 
Studio Equipment and Broadcast and 
TV Transmitters for the All India 
Radio and Doordarshan and Electronic 
Components e.g. Radio Receiving 
Valves. Germanium and Silicon 
Semi-conductor Devices, Integrated 
Circuits, Mica and Ceramic Capaci-
tors, Crystals, Transmitting Tubes, 
X-Ray Tubes and TV Picture Tubes.
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Special Feace Keeping Force

5944. SHRI A. T. P A TIL : W ill the 
Minister o f HOME AFFAIRS be 
pleased to state;

(a) the action taken to create spe-
cial peace-keeping force consisting o l 
minorities, Scheduled Castes, Sche-
duled Tribes and others, to pre-
vent and suppress communal violence; 
and

(b) the achievements of the force?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF-
FA IRS- (SHRI YOGENDJtA M AK-
WANA) : (a) The programme o f re-
cruitment has since been started Tor 
the three CRP battalions being raised 
specially for dealing with communal 
riots.

(b ) Question does not arise as the 
battalions have not yet been raised.

Month-wist Industrial Growth Rate

5945. DR. SUBRAMANIAM SWA- 
M Y ; W ill the Minister of INDUSTRY 
be pleased to state:

(a) the rale o f growth in the index 
of industrial production in 1980, 
month-wise as compared to with 1978 
and 1979; and

(b) whether the annua! growth in 
1380 if  less than the target rate Set 
for  1980, as w ell as the achieved rates 
in 1977, 1978 and 1979?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): (a) 
A si a lenient is attached.

(b) The rates of growth o f provi-
sional Index of Industrial Production 
in 1977, 1978, 1!)79 and 1960 were res-
pectively 3.4 per cent, 6.9 per cent, 
1.2 per cent and 0.6 per cent over the 
corresponding periods o f the previous 
year. The Sixth Five Year Plan 1980-
85 envisages an average annual rate 
o f growth of 8 per cent for  Industrial 
production during the five year period.

RtU {molt i« On imtUy ndm qf industrial 
pro&utiai A t " J ytm  I ̂ 80 u
compand to tfcs com spm Ang mnnlh o j  Ia« p ft- 
cfdmi y*mii

Month igBo 1980®

*979 1978

January . - — ' . 7

February . . — 2 [ 3-3
March . . . —5.0 0.3

April . . ■ —4-fl - 1.5

May . . . — 20 “ 1-9
Jane . . . —0.1 - HS,a

July < . ■ a.3 0.5

Aug ml . i . o . 7 *.t

September , - 3-3 1.6

Qclober . . ■ 3.2**
November . . 6.4 2,8

December . ■ 7 3 0-74

k/ Compound Growth rate.
** Approximation.
•Source : Central StatisticalOraguiintion.

Assistance to Tamil Nadu for Poverty 
and Unemployment eradication

5946. SHRI K. RAM AM URTHY: 
SHRI K.T. KOSALRAM :

Will the Minister o f PLANNING be 
pleased to state;

(a) how the Planning Commission 
proposes to help the State o l Tamil 
Nadu in view  o f the findings included 
in the draft Sixth Plan that with 
more than three-fifths o f the rural 
population below the poverty  lino  
Tamil Nadu has “nearly the highest” 
number o f poor in the country and 
that the unemployment in the State 
is estimated at 16.1 per cent as 
against a.5 per cent lor the country;

(b) the proposals for  bavins em-
ployment oriented fchem ei giving
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priority to small industries and labour 
intensive industries; and

(c) the details of minimum needs 
programme being proposed for imple-
mentation in Tamil Nadu?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SAWAI SINGH SISODIA): (a) In
Tamil Nadu 55.68 per cent of the rural 
population was below the poverty 
line in 1977-78. The unemployment in 
the Slate was estimated to be 15.59 
per cent as against 8.18 per cent in 
the country as a whole during the 
same year. The State’s 6lh Five year 
Plan which has been approved by the 
Planning Commission with a total 
outlay of Rs. 3150 crores seeks to 
tackle the problem of unemployment 
and poverty through various program-
mes under different sectors of deve-
lopment. The Government of India 
would provide Central assistance to 
the State Plan in accordance with the 
principles approved by the NDC. 
Assistance would also be provided 
under the Central sector and Centrally 
Sponsored Schemes administred by 
various Ministries.

(b) schemes of agricultural deve-
lopment, irrigation and soil conserva-
tion, rural development, National 
Rural Employment Programme, dairy 
development, fisheries and small & 
village industries, Training for self-
employment etc. are expected to gene-
rate employment in the State. The 
Small & Village Industries Sector alone 
would be Rs. 80 crores aimed at deve-
lopment of employment oriented act- 
vities under small scale industries, 
Khadi & Village Industries, Hand- 
ioom, sericulture etc.

(c) An outlay of Rs. 241.82 crores 
has been earmarked for various com-
ponents of minimum needs progra-
mme as under:

(Rs. laths)

Rural Roads. . . • 7000

Elementary Education . . 3400*

Rural Health . . . a 182

(Rs. Laklis)

Rural Water Supply . . 5000

House sitrs for rural landless 11500
labourers

Environmental improvement ol
slums . . . .  3500

Nutrition . . . .  2600

24182

♦Includes Rs. 400 lakhs for Adult Educa - 
tion.

Test for Recruitment of Graduate 
Engineers

5947. SHRI A. C. DAS: Will the
Minister of DEFENCE be pleased to 
state:

(a) whether H.A.L, Sindabeda had 
conducted a compulsory written test 
and inteview for recruitment of gra-
duate Engineers in Mechanical, Elec-
trical and Electronics and Telecom-
munication Engineering on 9th May, 
1980 at University College of Engi-
neering, Burla and Regional Engine-
ering College, Rourkela (Orissa 
State); and

(b) what was the result?

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI SHIVRAJ V. PATIL): (a) Yes,
S ir.

(b) No candidate from out of those 
who appeared in the test has so far 
been appointed on account of the 
decision of Management to hold fur-
ther recruitment in abeyance.

Land Acquired by Andaman and 
Nlcobar Administration at Gandhi 

Nacar, Port Blair

5948. SHRI MANORANJAN BHAK- 
TA: Will the Minister of HOME AF-
FAIRS be pleased to refer to the reply 
given to starred Question No. 671 on 
the 23rd July, 1980 regarding land ac-
quired by Andaman and Nlcobar
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Administration at Gandhi Nagar, Port 
Blair and state:

(a) whether the Andaman and Nico- 
bar Administration received some 
more applications for allotment of 
land in the commercial area after al-
lotments made to the three private 
partiesjpersons mentioned therein;

(b) if so, the number and date of 
each such application;

(c) whether the Administration has 
made or proposes to make further 
allotments in the said commercial 
area; and

(d) if not; the reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA):
(a) to (d). The Andaman and Nicobar 
Administration received 10 more 
applications between 15.12.78 to 
5.7.80 from seven individuals, two co-
operatives and one business concern 
for allotment of land of Gandhi 
Nagar, Port Blair. The Administration 
are, however, examining at present a 
proposal for allotment of the land in 
question to the Indian Airlines Cor-
poration. Requests for allotment of 
land by other parties shall be consi-
dered after the case of Indian Airlines 
has been decided.

Estimated Cost and Execution Time 
for Attaining 10,000 MW of Nuclear 

Power

5949. SHRI BALASAHEB VIKHE 
PATIL: Will the PRIME MINISTER 
be pleased to state:

(a) the time required for tiie ex-
ecution of the ambitious programme 
of attaining an installed capacity of
10,000 MW oE nuclear power in the 
form of pressurized heavy water; and

(b) the estimated cost of the entire 
project?

(SHRI C. P. N. SrNGIl): (a) Subject 
to the availability of financial resources 
and other basic inputs a nuclear power 
generation capacity of 10000 MW is 
hoped to be achieved about ?000 A.D.

(b) The programme will :ons>ist of 
a number of diderent projects, the 
cost of each of which would oe worked 
out at the appropriate time.

Shortage of Writing Papers

5950. SHRI SATYAGOPAL IvIISHRA: 
Will the Minister of INDUSTRY be 
pleased to state:

(a) whether Government :'re aware 
of Ihe fact that there is .acute shor-
tage of writing papers in the country 
and the average price of the writing 
papers is seriously affecting (lie people 
particularly the students of Ihe coun-
try; and

(b) if so, what action the Central 
Government has taken to . olve this 
problem?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI 
CHARANJIT CHANANA): (a) and
(b). There is only a marginal gap 
between domestic production and 
demand, which is being met by import 
of writing and printing paper Ade-
quate capacity is also being set up to 
meet future requirements. So far as 
the educational sector is concerned, 
white printing paper is being supplied 
at a concessional rate for manufacture 
of exercise books and publication of 
text books.

Payment of Wages to Labourers 
Working at Asian Games 

Swimming Pool

5951. SHRI K. LAKKAPPA: Will the 
Minister of LABOUR be pleased to 
state:

(a) the total number of labourers 
THE MINISTER OF STATE IN I'T-IE working at Asian Games Swimming

DEPARTMENT OF SCIENCE AND Pool Project, Talkatora Garden, New
TECHNOLOGY AND ELECTRONICS Delhi-



t
‘ fb) whet&er it is s fact tbat they 
bave not .been paid their wagss .by the 
contractor and if so, the details there-

. of; and . . „ . . ~ . .

<c) the action proposed by Govern-
ment so that the labour is paid their 
■dues 'and the action taken against the 
defaulting contractor?

THE MINISTER OS' STATE j N THE 
MINISTRY OF LABOUR (SHRIMATI 
RAM DULARI SINHA): (a) Approxi-
mately 500 workers are working at 
the site.

(b) A complaint was received by the 
Labour Commissioner, Delhi, from the 
sub-contractor against the contractor, 
on the 11th March, 1981, alleging that 
220 workers had not been paid their 
dues.

(c) The Labour Commissioner, Delhi, 
had held discussions with the parties 
concerned for settlement of the dis-
pute. Further discussions are pro-
posed to be held.

Additional Satellite Facilities for Re-
laying Television Programmes from 

Foreign Countries

5952. SHRIMATI MADHURI SINGH. 
Will the PRIME.MINISTER be pleased 
to state:

(a) whether any additional Satellite 
facilities are proposed to De installed
for relaying Television Programmes
from other countries for viewers in
India;, and

(b) if so, the details of negotiations 
with various countries in this regard 
and the likely date by which facilities 
would become available?

THE PRIME MINISTER (SHRIMATI 
INDIRA GANDHI): (ff) No, Sir.

(b) Does not arise.
232 LS—«.
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‘ DecentralUstion o f Scheme of Provi-
dent Fund

5953. SHRI M. RAM GOPAL REDDY: 
Will file Minister of LABOUR be 

' pleased to ptate:

(a) whether Government are con-
sidering any proposal to decentralise 
the scheme of Provident Fund; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRIMATI 
RAM DULARI SINHA): (a) and (b). 
The Employees Provident Fund Review 
Corpmittee headed by. Shri G. RamjKiu- 
jam has made certain recommenda-
tions for decentralisation of the vork 
of the Provident Fund Organisation. 
The recommendations of the Comr.iittee 
were laid on the Table of the House 
on 18th March, 1981 in reply to Un-
starred Question No. 4076. Tile te- 
eom mend at ions are under consiieration 
of Government.

3  n r i*  % shw tY  

5 9 5 4 . irw r : fzrr

*Ĵ  *WT f̂ TT ^ T'l fa  *

(qr) rftwPTR % irftj j t o *  ^  

®Ti«rrf1 w r  j t ut  $ rt^n fcpjfi ir 

Sr tfnrfVr «n sj tVt i  w r

t ;  .

• ( « )  w  « r fw  % fW TB 

vrara”  ^ w r  fcm fa v i tfr % ;
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( * )  tit
■
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%  1 W  5 T ^ *H  ^  |  I T ^<J 
*rr*£*f wr̂  % sura fair *r $ 1

( ^ )  T r t iT f  v n fr iT  ^
*T aft arfTTnr f a s r r  % *rrt Sr * t f  7 ? f a r
•T^f f e n  *TT I
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|  i f s e f f t  *f %srt s r r r a  ^ r  ^  *ft 
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*fsn n ^ n  if ^ q z  w rw t in  

w r m

59 5 5- *I>iTTrf«l fHf : f  !TT 

*T3fi II? TiTr% Tt FTT *3 $  Nr :

(v) *reir jt̂ t *r wife 4>k4mT 
3<rr PTJft $$rz ^  wrr .T % 
f̂ rtr s^rra f w r  % f^ ^ iT r^ r 

t  trh  uTjTffm TTOTHt % vmrf, 

f̂ ipff fr*rr JTRTrfer eunrr arftr 
wr | ; ŵ t

(® )  T O  5PRTR (TWK ^

frn ?rrft̂  v̂r f%ij «r,
9̂ Tvt Sf % T7r vrrw
I?

n ftr r  n m v  if n m r  >mt ( t i t

irw iftn  i m i )  : ( t ) ( w ) .
wfYrr arrsrr franco ww*5f
I  •
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vr p t o i  p t t snraT s t w t h  
Hr r  fMV 
*fr» rr

« - **rF3rtrT r n ir r  f c m  s .  oo] 1- 1 1 - 7 7  

Rrewifsiro

x fewfl **T*r fr?r fawT 7 . 00  22- 7 -7 8
^ ’ 1 3PTT'? fW^T fi*r

3L «n  tnTo 
I^rr^P r

ur<> r r^ r , 

fV^rr t r t j t ]
1 0 . 00 S - l  i - 7 9

4 . rfr 'fra  %« 

iff-ffi-J fViTT
0 . 6 6  1 5 -1 1 -8 0

^ n n r r r  w n ^ i  w * r  < t t  

^  % v?«nc zm *w m  
%  S r  ? f ¥ T  

^ h tt vr ^ w s t t  
* w t  * j t  1 t t j F  

vx trm wrrxvrf vt *rr 
? $  $  1

trref *r vg  ^nrr is  »rf <ft
f% SPT»T w iisn  %
* r r o  S f > F r f  f = n r %  s r r f i  

* r %  f r r  j t i w t  f i ^ r  s p r w r  

£ 1 <nff H tT̂ ; *rwrr- 
* 7 *  I w  * r r ,  f V f f  > f r  

* r r i f  T R E n $  € 1  s f r

*  ■

£ r  i r  T r f f  * ' 1 ^  g f ^ r  

Pfivr w r  *j t  snnr 
^b ju t  m * * *  r  *t3 et ir 
< p f f  F n r s w s  s r r f f  * r < 3r r r

I K r iT ^  I 

W  W U  i f  i r c f  i f f ?  

T i f  ^ n V  r f r

f j p w  <r< $

tff STR'ifl I

rn € f  * 1  i r ?  g f * r r  f % < f T * n r r  

« r r  f a r  i p e r  " r r w n  

s r r f r  f r < ^  w  J T n n T r ^ f  

*?fH7 I  I tffrff W trp 
I T ^ i r r a ^  s n r! T  J O T  T T ,  

f s w  T <  t r p f  

x r  |  1
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Be vision of Policy Re Generation of 
Computer Soft Ware

' 5956. SHRI K. MALLANNA: Will
tfae PRIME MINISTER be pleased to - 
State:

(a) whether it is a fact lha- Gov-
ernment have announced its revised 
policy for promoting the generation o£ 
computer soft ware, particularly for 
exports; and ,

(b) if so, the details regarding the 
new policy in this regard?

THE MINISTER OF STATE ,N THE 
DEPARTMENTS OF SCIENCE AND 
TECHNOLOGY AND ELECTRONICS 
(SHRI C. P. N. SINGH): (a) Yes. Sir.

(b) The new Policy a.id Procedures 
for projects of Computer Soft ware 
Export, as announced by Government 
on January 2, 1981, is set out in the 
Statement laid on the Table of the 
House. Placed in Library. (See No. 
LT— 2271/81).

Financial Assistance to War Widows

5957. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of
DEFENCE be pleased to state:

(a) whether Govememnt have drawn 
up any plan for giving financial as-
sistance and other rehabilitation incen-
tives to the war-widows in xhe coun-
try;

(b) if so, an outline of the pro-
gramme and the number of war- 
widows, State-wise for each State/ 
Union Territory to whom thes? bene-
fits and facilities have been given;

(c) whether any war-widows have 
declined to accept these benefits/facili-
ties;

(d) if so, the number thereof and 
the reasons for which they have de-
clined to accept these facilities;

(e) whether Government have re-
ceived any complaint from any war-

_ widow regarding any neglect by any

State Government/ local authorities 
or any other type of harassment; and

(f) if so, the nature thereof and 
the action taken by. Government in 
this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIL): (a) to ( f) . A
statement is ■ attached.

Statement -

The Government have taken a num-
ber of measures to facilitate rehabili-
tation of the war widows and to grant 
financial assistance to them. Some of 
the important schemes are listed 
below:—

(a) Government have issued in-
structions that upto two members 
each of the family of the Dcfence 
Servire personnel killed in action 
may be appointed to Class III and 
Class IV posts by direct recruitment 
without going through, the Employ-
ment Exchonge, For this purpose be-

sides the war-widow, the sons/
daughters near relatives of the 

deceased defence Service personnel 
have also been included in the 
definition of ‘family’.

(b) The Ministry of Petroleum has 
reserved 10 per cent of all detler-

ship/agencies of various petroleum 
product foe the war-widows and 

war disabled service personnel.
(c) A special fund called “ War 

Bereaved and Disabled servicemen 
Special Relief Fund" has been created 
by the Government for the purpose 
□f giving recurring/non-recurring 
grants to the war widows and ether 
war bereaved and disabled service 
personnel or their dependents.
2. In addition, various State Gov* 

ernments also have granted conces-
sions and financial assistance to war- 
widows.

3. The number of war widows in 
various States as a result of the 
Chinese Aggression 1962, Indo-Pak 
Conflict 1965 and Indo-Pak War 1971 
is given in Appendix ‘A ’.

4. No instances have come to the 
notice of Ministry of Defence of « y
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war widow  declining to accept  the 
benefits/facilities given by the Central 
and State Governments.  Whenever 
any complaints are received from war 
widows regarding neglect  or harass-
ment in regard to allotment of land, 
payment ol ex-gratia grant, educational 
concessions, grant ol pension,  allot-
ment of house sites, etc., the sam" are 
taken up by the Government with the 
Concerned authorities to redress  the 
grievances.

APPEiroix ‘A’

Statistical Dita — War Widows

(Chinese  Aggression 1963—Indo-Pak 
Conflict 1965 ana Indo Pak war 1971)

Sr.

No.

Name of States/Union 

Territory

Total War

Widows

1 3 3

1. Andhra Pradesh  . - 70

2. Assam  .  .  . • 33

3- Bihar  .  .  . 150

4. Gujarat  .  .  . • 7

5- Haryana  .  , • 7°7

6, Himachal Pradrsh • 456

7- Jammu &  Kashmir . ■ 357

8, Kerala  ,  .  , "7

9- Madhya Pradesh  . . 82

10. Maharashtra  .  • 361

11. Manipur * . 3

ia. Meghalaya  .  . . 3

*3- Mizoram  . ■ ■ 5

14. Karnataka  .  . ■ 4‘

•5- Nagaland  > ■ . ..

16. Orissa  .  >  . • 25

*7- Punjab  .  .  • • 97*

iR. Rajasthan  .  . ■ 4S9

'9- Tamil Nadu  .  . . 130

30. Tripura  . , z

ai. Uttar Prasdrsh  . . 1113

t 0 3

S3. West Bengal  .  .  , 65

33- Chandigarh .  . a

a* Delhi  .  .  .  . 60

aj- Goa, Daman & Diu  . t

36. Arunachal Pradesh  , . •

27- Sikkim  .  .  . 1

Total . . . . 5310

Coordination Between Various Minist-
ries and State Governments Re. Utlll-

■  zation of Infrastructure

5058. PROF.  NAHAIN  CHAND 
PARASHAS; Will the  Minister of 

PLANNING be pleased to state;

(a) whether there is any coordination 

between the various Ministries/Depart-
ments of the  Government of Indiai
and the State  Governments for the 
maximum utilization of infrastructure 
and on the planning for the provision 
of this infrastructure  like  National 
Highway/Railway  Lnes/Air  Link* 
for:—■

(i) the industrial development

(ii) promotion of tourism; and

(iii) provision of electricity for and
other categories of energy;

(b) if so, tiie nature of the coordina-
tion and the agency/mechanism set up 
to ensure the optimum utilization of re-
sources; and

(c) if not, whether any such agency/ 
mechanism is proposed to be set up?

THE  MINISTER OF  PLANNING 
AND  LABOUR  (SHRI  NARAYAN 
DATT TIWARI): (a) Yes, Sir.

(b)  This function  of  eoord:natfon 
between different sectors of the eiono- 
my (including infrastructure like trans-
port, electricity industry and tourism
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refered  to by H on. M em ber) is being 
perform ed b y  the Planning Com mis-
sion  at the tim e o f  the form ulation  o l 
F iv e  Y ear and A nnual Plans. In this 
context, the Planning Com m ission un-
dertakes a series o f  exercises and holds 
d iscussions w ith Central M inistries 
and State Governm ents. Interaction 
also takes place between different sec-
toral and other D ivisions w ithin the 
P lanning Com m ission. Efforts are thus 
m ade to draw  up F ive-Y ear and A nnu-
al Plans w ith m axim um  possible in-
tegration and coordination  between d if-
ferent sectors of the econom y anti the 
Central and the State Sector program -
m e.

(c )  Does not arise.

Recasting o f  Draft Sixth Plan By The 
Present G overnm ent

5959. SHRI SH IVK U M AR SINGH 
T H A K U R :

DR. SU BRAM AN IAM  SW A M Y:

W ill the M inister o f PLAN NING be 
pleased to  state:

(a ) w hat w ere the com pelling  rea-
sons for  the present G overnm ent to 
decide to recast the entire Sixth  Five

Y ear Plan draft prepared during peevft- 
ous G overnm ent’s p eriod ;

(b ) at w hat stage the new  d ra tt 4»  
at present; and

(c )  what are likely  to b e  th e  aeaia 
points o f difference in old and near a a A  
w hether overall plan allocations a w  
likely  to increase to offset p ilee-cm * 
and reach new  goa l o f  h igher g io w lfc  
rate?

THE M INISTER OF P L A N N W G  
A N D  L A B O U R  (SH R I N A R A Y A H  
D A T T  T IW A R I); (a ) G overnm ent d e -
cided to prepare a new  Sixth  F iv e  Y e a r  
Plan ( 1980— 85) to reflect the ;iriactUcK 
w hich G overnm ent have in v ie w  an® 
also to take account o f the d ev e lop -
ments in India’s internal econ om ic  s fto -  
ation and the external econ om ic  e n -
vironm ent since the preparation o l  t h e  
earlier draft F ive Y ear Plan C19TB—  
83).

(b ) The Sixth F ive Year Plan
85) has already been approved bjr th *  
N ational D evelopm ent Council.

(c )  The attached Statement inffce*- 
tes the financial outlays o f the H e v is r f  
D raft Sixth Five Y ear P lan  (1973— 
83) and the new Sixth Five Y e a r  F la n  
( 1980— 85).

Statement

Public and Private Sector Outlays in Draft Sixth Plan-Revistd (1978— 83) and Sixth Plan (19C0-85)

(R s. iT urajr

sorter Draft Sixth Plan (1978—83) Sixth Plan (1980— 85)

Invest- Current Total Invest- Current Total
ment Outlays ment Outlsays-

( 0  (a) (3) (4) (5) (6) h i

I. Public Sector . . 60750 10250 71000 84000 13500 973o »

II. Private Sector . • 7°377 •• 70377 747>o . .  747* »

T o ta l . . . 131137 10350 J4'377 158710 13500 173910

No t e  : Outlays for the 1978 -83 Plan are at 1978-79 prices; those for the 1980-85 Plan 1
1979-80 prices.



Capacity ntiUaatlon ol Newsprint

5960. SHRI SHIV KUMAR SINGH 
THAKUR: Will the Minister of INDUS-
TRY be pleased to state the total in-
stalled capacity ol newsprint and the 
percentage of utilisation at present?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI 
CHARANJIT CHANANA): National
Newsprint and Paper Mills is the only 
unit in the country, at present, manu-
facturing newsprint. Its present instal-
led capacity is 67,500 tonnes per annum 
and the capacity utilisation is about 
74 per cent.

Literacy among Scheduled Caste and 
Scheduled Tribes in Orissa

5961. SHRI CHINTAMANI JENA: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) the percentage of literacy am-
ong the Scheduled Caste and Schedu 
led Tribe people of Orissa;

(b) the special measures Afhich the 
Central Government have taken to pro-
mote their percentage of literacy;

(c) whether it is a fact that the 
State Government has requested the 
Centre to share the pre-matric scholar-
ships given to the Scheduled Caste and 
Scheduled Tribe students on 50:50 
basis by Centre and State or to meet 
the expenditure in full; and

(d) if so, the decision taken by the 
Centre in the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA):
(a) The percentages of literacy among 
the Scheduled Caste and Scheduled 
Tribe people (inclusive of age group 
0-4) of Orissa were 15.61 and i).4? res-
pectively, as per 1971 Census. £tae 1981 
Census has just been conducted and 
the data have not been processed as 
yet.

(b) to (d). The required information 
is being collected and will be laid on 
the Table of the Houae in due course.

I
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*  f tm r  s m r n  ft ft
f v * *  ft* r*r  j t t

5962.  fjqnw fa ?  : TOT »)$
*rtfr it ?  r n  f a  :

(*t) Jfi w x  qTfsm .feeft
SHITO'T ^ SRT faPPT % 3RT5T
fa»r % cr*f ^  w j t

^ f^R1 % r«V6 1*1
JTTT 3iT* 3fT T^f ^ WTT f3|*T “fi+i- 

MTFr̂ fv % ftT S  5TR- ^  'A  7^  |
*  fipr f%rr-f^TRwr ?t* |

qr-*rr*r wu'i | ;

( 3 )  fin  ^  | fa  n'TiT
frppr t t  fV*mr
% anrf w v p t

| 5^  *nff gfr *Tjfr Tf
S ; irtr

(»r) Jffc f t ,  Efl 

tflT 3T fcfnW *  tiwz |
f^ rv r  w t  | tftr srr* 5 f t  ^ r i r
WT Tf ji'T | ?

n f  »r?rwi; ii t i s i i  *iift («n  
•unrmr): (? .)

smro^T ft TFJrcfasr srfa-
VrfTTft ft 5iT^

^ I PSHff 'HIT f*l»r+i 
iflx h^ r ^ i  'Vi j ft
^ ifw f ft srr^

"3^ ft CTT̂ T ?fETT ciT fw1TPTt/3fi^

siftranfrtfr s k i  srnfi | i 
snmRvi, ^  fa*nr «rtr

■rTtT qif^m  ft ^rsrrtn fsnmr 
wfr+'Ri (fnrf ) ft kttct HfaRT 

«rN,-<TSf(T?r ft ft tfrr f^ r> r  nrvr: 
’t f r f w  ?  , »  iftr n r  fa* $ 1
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*PRT TT5T IR  T JT  i r n  [« **T W C  Sf 

TWT » W  T O T f L T - 2 2 7 2 /

81]

( « )  sffr ( i t ) fc??fr fr»rn 

^  gf^er faq r | fa  54 %

fa ^ r  famrizf ft
srfffsp ?n f  «  "ifpgrff i f l  |

'TTsrwf % srrt *r aft* Tfc-
f w  ^ f a ^ r  *t Hr# w  |  1 *rg
PTC fa*TT »urr | f a  i? H 4 9  

T ih rtW f % f%¥3 WrTT^
'jft jjfw Ep) s fs f f  w=r?Tr ir ?

% *rnrm ir ^
fenrr *t£t i | 1 3 fR  f w r i  f ir s * ,

vrw  anrncrr srrft ^

^fTOT STrUifr ^ ife m  %  3rTTf 17 

F t^ tt  ^ ? r  w\ ?m *r r  ir | 1 m  in r  

*rnwJ *r h  m ?  f U ?r»  *nf® *  
*rr*T% | f ^ i r  frn f^ rjr ^ ^ p t t  

^  sftt ?t?t ? r  ’rm Sr *rP<Tfo^=r ^ f t

*  faq; ftPt-t v x  f?$  »w | <?* 
*rr%?r %  ^ n :0! ?r1x 

t[*T7r < ro  ^  sp rrr fa *rsfy c r ^ q -  

*rrf[ ?P 7  IT|TT% *T 5T*r TT fW *T  

f?7r *wr | 1

*TTTrTt<I f?l<T»T *f ?  W>7 *TFftf$

»rard nroTT i t  wrtf vr  r $

w ifgrfT iff t fw r

S963- fw? : t o u t *
*r?fr 175 ^n% *?r F7r fa

( t ) vTKcfnr fcr f c w  fa fa r ?  
ir far^r ^<T*rTt ?  tw ) srrtnr t t  *f lr  

f a ^  ^<Nra ? * f^  iT^fr % m arr 
i t  v n i T 7  t |  I  ; t f t

( jt )  *?<T̂ T7t stF^t frfa  
rr^ir trm  fafo ^1 fa?*r rrfa srtf 
et* w  *r€ | irrr faa^i rrfsr
&  sfl^T c  sp'fT'T  ̂ r o r  ^ 7

v i nmm* if f im  tah { «f.^iff 
tiw  p r T l  ftrq ii) : ( t )  (w )
g w  tit ^r | « i r  t t  
snr ^  w  <t srrinfr i

^  IW I »T$

5964- «ft F^?W ftf? : TOT 
>T5ft JT5 ?cTPT t i t  T^r ^  fa  :

(f?) frr  wirra- ?iwr
If 10, 5 0 ifl7  100 

*TZ 1^7*' if ;

( « )  ^r, s i ^rt ir c r
>r$ -Tf t  % to t  '< fy ®t pt  f̂ rw>̂  ; ? m

(ir) faer^f s T fe m  % f ^  ^rq-- 

?rfr  vr irf | ?

»T? *TefWH if 7I31T ^a'i (sff 
*Mi9t»Ti) : ( t )  afi §t, *f,'*<'R 1

( 5 ) 3<?rv w  efrsr j t w -
*rar»r n w  t t  f a ?  »r$ | 1

1. *tht Tr^nrnf? %
iFfi'Rf sj-*T*T ^ t  fw ra
»Ta 700 fTRW 2 2 -1 2 -
1980 % f f^ r r  100  Fo 
^r q*P jfw  t w i  ir^f 1

2. <IRT cTT̂ ICr i! V ^ tT
7*TIT ^ T T  fTTl^ H» 
73?rr° 2 7 - 1 - 1 9 8 1  % 
IPT9T7 50 «fTT ifRT «
W (  ^  I

3. 2THT PTr^ft >rs % V'7^T»
?<nr ^ f iT  fvTrs ^  ° 

76  ?iT7W 2 7 - 1 - 1 9 8 1
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. $  ffiJwTS 100 ?o
if IS, 50 5 °  ?1 *fj<E

10 ?o %  ( 17)
q'rs w  i

w*ff f t  i f  iTR*rf tfr srr

t  i

(«t) vf *rr*r?ff *r $& r̂ft.-fifr 
frmm ftfsrr *nrr | i

f * 3  ft f t i w  if

d r  * r fa «  w f i  % urarr <tt 
5;rtf m  v & n r l

5 9 65- F-fjra Fflir : fTTSTJi
# 3 )  IT ? ? -T R  €t fT-Tr ^ » t f %  :

( t ) ^ t i t  Hrq-ir %
t |  f^-rsft fn r^ r f ^ *  ?r*r< *r if 

I  fa *  q ^ it  sftr irrfV^ v\ xt % 
srnrrc ix  Mr.ff5r N tm  ^ 4 ^ r fi  

^ ’ t  t  ;

(*z) vz  f ’T̂ T *  ^ < h rrfr  T r^ r 

^r*?r i t r w  *fh fafa
=fI fa -T -fr-P tf^  vrfsr * t t  m  sn rr 

irxr f  | * fk  g rm  w  f e w  Tffrr 
?fn: ^T T f I  | ?rtr 

( it )  ®pt TrfVr *n  ^ = r  ^  %  

ftrq T7r *wsrr?r ffr »r£ t  ?

{ ^ )  vftx (*r). Tr?*T
Pr<rJT srrforriTPflf ?r f t w  | ft? 
ftrai** #  i /7 6  w 1 2 /8 0  ^f iprfti 
% f*T<r 1 3 ,9 9 ,0 0 1 .6 0  *7$ Vf TTftr
smr *zrf | tfrc *r*ft iff *flr
1 2 ,7 2 ,9 5 4 .0 0  WTff ^  TrFvr 3TPTT 
| I 5”T ^Trr 77-TIT (7T r̂iT-
iJTOT) ffFfffaiT>T, 1974 % W fT P f^ T
*t ?pt  trnr^ % k t o  q fa rr r  *r *

?r ^  qfr *7 rrFvm % r w  *r 
5TTT wx fsp7f wrhrt **»
5 ,00 ,206 . 70 ^  ^r T̂ TH: fcRT |t 
Fw*r ?r ?fa Trfsr % *tw ir r̂rvr̂  
if ^rfi'PT TP1T  I  1

*r<f*n'(- tif<(^ fc fa  suFtmfriff 
*  ^ - r  f%qr | fa  =rf% ?ir rr^rir

fa»T5T f'nfnt? 3TTT ffM!rf6mT
ir ^  f?f<Tr m \  *rcr: srff ggpr 8/75  

ff 12/77 Tt sK ra 1 %  »i^a' if 7013  

w  trfTr srŝ T:, irf^r 
f̂ rRj ^  ^:qr rrfw *; feTfirn 
îrr qr?r t 1 rrf̂ r ffr

% far wni^T* frnr f̂ vnhrrfr
^  T̂T r?r t  1 w  % ,̂-fV^T, qfff- 
ttt ir Pto’ xpt ir i* srffrssR ^  
13.59 5fnj Trftr
^ w p t  w <x j  «rr 1 Tff rrfsr %  *rafa 

% Trrr ?t?ft sirrw % mr ^wrpRrr 
*nrr, Fx^pr *r? 9 . 47 ^rra ^tjtt

• T̂ itT ferr | 1
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*i3n5r«i *r Tnu >T!ft 
(«rVJTcft m f ^ r ^  ) :
{ * )  % ff̂ TRTT,
'E'f^rf; Trnr t ;m  q>< r̂q-^nrr 
*rfa*7 ifiiTiTr % (Tv-f^ *TH
^ r  ^ir^rfnTf ^  |*r *T^r (f^r^ir 
^ fir f^ r  im m  t x  fwiPsfrf «rft^ 
WTTfiT'ET I )  W T . 1078 * ik  1332 
«ff t

Seminar on Cement Manufacture

5966. SHRI HARIHAR SOREN: 
Will the Minister of INDUSTRY be 
pleased to state:

(a) whether the all India Seminar 
on Cement Manufacture organised by 
the All India Cement Research insti-
tute in 1981 has given certain sug-
gestions to adopt some new methods 
in the Plant lay out and system design
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o f the major cement plant for less 
energy consumption;

(b ) if so, whether such new 
methods are also proposed to be adop-
ted in the public sector in major 
cement plants;

(c) what others technology is pro-
posed to be adopted for the conser-
vation of less energy;

(d) when such proposals are going 
to be implemented; and

(e) the details in this regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA):
(a) to (e). Yes, Sir. The Seminar 
emphasized that minimising of energy 
requirements should become an im-
portant parameter for the choice of 
the plant lay-out, system design and 
choice of machinery and equipment 
for large-sized plants, and made cer-
tain suggestions for energy saving 
devices. These suggestions, however, 
require to be examined on a plant to 
plant and situation to situation basis 
in order to assess their feasibility for 
adoption. The deliberations of the 
Seminar are being circulated by the 
Cement Research Institute to all ce-
ment producers in the country includ-
ing those in the public sector for consi-
deration. In view of this, plant-wise 
measures that would be adopted or the 
time frame therefor cannot De indica-
ted at this stage.

Verification of deaths due to exposure
of Radioactive Rocks in Anantagiri

5967. SHRI G. Y. KRISHNAN:
SHRI RAMAVTAR 

SHASTRI:

Will the PRIME MINISTER be
pleased to state:

(a) whether it is a fact that a Ex-
pert team was directed to Anantagiri 
Forest, Vishakhapatnam district to
verify reports that 25 tribal there

have died due to exposure to radio-
active rocks; and

(b) if so, the details thereof?

THe  MINISTER OF STATE IN 
THE DEPARTMENTS OF SCIENCE- 
AND TECHNOLOGY AND ELECTRO-
NICS (SHRI C. P. N. SINGH); (a) 
Yes, Sir.

(b) A team consisting of three geo-
scientists of the Atomic Minerals Divi-
sion of the Department of Atomic 
Energy recently visited Anantagiri Re-
serve Forest to investigate the area. 
On the basis of the investigations, it 
is concluded that the alleged deaths of 
tribalg as reported could not be due to 
radioactivity.

Amendment of payment of Gratuity 
Act

5968. SHRI K. A. RAJAN: Will the 
Minister of LABOUR be pleased to 
state:

(a) whether Government are consi-
dering any measure to improve the 
provisions of payment of Gratuity Act 
as a result of which the payment of 
Gratuity amount would be raised to 
30 days total wages and allowances 
per year of service and the clause in 
the Act regarding the minimum ser-
vice, forfeiture of gratuity in case °f 
dismissals might be deleted; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA); (a) 
and (b). Proposals to this effect have 
been received and are under examina-
tion.

Management of E.S.I. T. B. Hospital 
at Mulankunnathkav, Trichur -

5969. SHRI K. A. RAJAN: Will the 
Minister of LABOUR be pleased to 
state:

(a) whether Government are aware 
that the E.S.I. T.B. Hospital at Mulan-
kunnathkav in Trichur district in Ke-
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rala has been in a pathetic condition 
for a long time;

(b) if so, whether any measures have 
been taken by Government to examine 
the situation; and

(c) if so, the remedial measures 
taken in thi* regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA); (a) 
to (c). The provision of medical care 
under the ESI Scheme being the statu-
tory responsibility of the State Gov-
ernments, the required infortnation 
is being collected from the Govern-
ment of Kerala and will be placed on 
the Table of the Sabha shortly.

Communications re. Property Tax 
cases addressed to D.M.C.

5970. SHRI SANAT KUMAR MAN- 
DAL: Will the Minister of HOME 
AFFAIRS be pleased to state:

(a) whether it has become the well- 
established practice with the Delhi 
Municipal Corporation’s Zonal Offices 
not to reply to any communication 
from an assessee pointing out inflated 
billing of property tax asking for the 
break-up of the amount billed or seek-
ing elucidation on other cognate mat-
ters;

(b) whether communications addres-
sed to the Commissioner; Delhi Muni-
cipal Corporation are not even ac-
knowledged;

(c) whether such practice breeds cor-
ruption and gives rise to various mal-
practices forcing the assesses to run 
after the Zonal Offices and the Inspec-
tors there;

(d) the total number of communica-
tions pending with the Rajouri Garden 
and South Zones of the Delhi Munici-
pal Corporation regarding property 
tax cases and the reasons for not re-
plying to them; and

(e) whether Government would con-
sider the desirability of directing the* 
Corporation to give a reply to all such, 
communication at least within 30 days 
of their receipt if not earlier?

THE MINISTER OF STATE IN- 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA); (a> 
No, Sir-

(b) The Corporation has intimated 
that letters addressed to the Commis-
sioner, MCD are acknowledged.

(c) Question does not arise in view 
of the reply to parts (a) & (b) of the 
question.

(d) 693. The Corporation has stated 
that in view of the fact that the majo-
rity of the Staff attached to the West 
Zone (Rajouri Garden) and South 
Zone (Green Park) was diverted for 
Census work till 5.3.81 and since the 
current financial year was drawing to 
an end and the staff has been deputed 
for collection of taxes from the assess- 
ees by personal contacts, these com-
munications could not be replied to. 
The Corporation has informed that all 
these pending communications in the 
two Zones will be replied to by the 
30th April, 1981.

(e) The Corporation has been ins-
tructed to ensure that all such com-
munications are replied to expeditious-
ly.

Supply of Sub-standard blankets to 
Army by a Bombay Firm

5971. SHRI SANAT KUMAR 
MANDAL;

SHRI GEORGE FERNANDES:

Will the Minister of DEFENCE be 
pleased to state:

(a) whether any enquiry has been 
held into the supply of sub-standard 
blankets by a Bombay firm to the 
Army;

(b) if so, the out-come thereof; and
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(c) the action taken or proposed to 
be tak-tn against the delinquent officers 
and tbe Mill concerned?

THB MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL.); (a)
and (b), Yes, Sir. The matter was en-
trusted to the Central Bureau ol Inves-
tigation for inquiry and the investiga-
tion report submitted by them in Nov-
ember, 1973 revealed that a number of 
blankets supplied by M /s Shree Krish-
na Woollen Mills, Bombay _ during 1971 
were ot sub-standard quality.

( o  Departmental action was taken 
against the delinquent officers. The 
penalty of cut in pension was imposed 
in the case of an Army officer who had 
retired, and promotion of the delin-
quent civilian officer was withheld 
for one year. Business dealings with 
the firm were suspended for a period 
of three years and the question of re-
covery of loss caused to the Govern* 
ment from the supplier is pending 
arbitration.

Cantonment in Abohar

fe97Z. SHRI R. L. BHATIA; Will the 
Minister of DEFENCE be pleased to 
state.

(a) whether Government have de-
cided to set up a cantonment in Abo- 
har (Punjab);

(b) if so. the estimated capital out-
lay involved, and

(c) when the project is likely to be 
undertaken and completed?

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI SHIVRAJ V. PATIL): (a)
to (cf. Abobar is one of the locations 
under consideration for setting up a 
military station. A final decision has, 
however not yet been taken.

Revision by Investment Schemes at
Employees Provident Fuad and 

Increase in rate of Interest

5973. SHRI K. A. RAJAN; Will the 
Minister of LABOUR be pleased to 
state;

(a) whether Government are consi-
dering to revise the investment sche-
mes °f Employees Provident Fund and 
the rate ol interest to exempted esta-
blishments has been raised to ten per-
cent; and

(b) whether Government are also 
considering to disburse the interest ac-
crued from bank and post office invest-
ment annually to the workers’ contri-
bution to the Fund?

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA); (a) 
The pattern of investment has been 
revised recently, i.e. from 1st January. 
1981. There is no proposal at present 
to further revise the pattern of invest-
ment of Employees’ Provident Fund. 
The rat© ° f  interest in respect of ex-
empted establishments is declared by 
the respective Boards of Trustees and 
no proposal to raise the rate of inter-
est to 10 per cent in respect of exempt-
ed establishments is under considera-
tion of Government.

(b) No amount of Provident Fund 
money is being invested with Banks. 
The interest earned on Pest Office 
Time Deposits and other investments 
arP taken into account for the purpose 
of determining the rate of interest pay-
able annually on Provident Fund accu-
mulation* of the members.
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Setting up ol Electronics Corporation 
. in Orissa

5975. SHRI RAMA CHANDRA 
RATH : Wii; the PRIME MINISTER' be 
pleased to state -

(a) the names of States where the 
Electronics Corporation have been set 
up;

(b) whether Government have sent 
guidelines about the formation of such 
Electronic Corporation in Orissa;

(c) if so, whether the Ministry has 
sanctioned or propose to sanction any 
funds for the proposed Electronics 
Corporation of Orissa at the initial 
stage; and

(d) if so. the total amount proposed 
to be given to Orissa State in this head 
and the details thereof?

THE MINISTER OF STATE IN 
THE DEPARTMENTS OF SCIENCE 
AND TECHNOLOGY AND ELECTRO-
NICS (SHRI C. P. N. SINGH); (a) 
State Electronics Corporation have 
been set up in Bihar, Gujarat, Karna-
taka, Kerala.. Maharashtra, Punjab, 
Uttar Pradesh and West Bengal.

(b) No, Sir.

(c) No, Sir.

(d) Does not arise.

• Out of turn allotment of Government 
Accommodation on Medical Grounds

5976. SHRI CHANDRA PAL SHAI- 
LANI; Will the Minister of HOME

■ AFFAIRS be pleased to state:

' (a) the total number of applications
. for out of turn allotment of Govern-

ment accommodation on medical
• grounds received by the Delhi Admi-

nistration from various departments 
during the last three years, depart-
ment-wise and year>-wise;
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(b) the number of applications for- 
■warded by the Lok Nayak Jai Prakash 
-Narayan Hospital, New Delhi and the 
number of applicants, year-wise; and

(c) the time by which they will be 
allotted out of turn Government ac-
comodation?

(b) Period

APRIL 1, 1981 Written Aruvoera

(i)  A p r il ,  1978 to M a r c h , 1979

( ii)  A p r il ,  1979 to M a rc h , 1980 

( ill)  A p r il ,  1980 to  M a r c h , 1981

Total

Numbtr o f  
applicoali

3 
a

4

188

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
<SHRI YOGENDRA MAKWANA): (a) 
A statement is attached.

(c) The Delhi Administration has re-
ported that out of the 9 applicants for-
warded by the Lok Nayak Jaya Pra-
kash Narayan Hospital, New Delhi, 
allotment in 8 cases has already been 
made. As regards the 9th case. the 
applicant has not furnished the requi-
site Medical Certificate.

Statement

LIST OF MEDICAL CASES

S.
No,

Department 78-79 79-80 80-81
April, 78 April, 79 April, 80 

to March, to March, to March, 
1979 80 8i.

1. 35 12 o3
a. Dte. or Tech. Education , . 3 a
3- L.N.J.P.N. Hospitals . . . . , 3 2 4
4 - Land & Building Deptt. . . . — 2 3
5- Dtc. of Industries , . . — —
6. Reg. Coop, societies. . . . * * • — — 1
7- Pay & Accounts Office . . • 2
8- D.C. Office . . . . — a 1
9- Commissioner or sales Tex . . —

10. Dte. of Employement . . 3 i

i i . Commissioner Fo’jd & Supplies . 2 1

12. r 2 1

*3* Housing Loan Deptt. . , . • * — 1 —

*4- Dev. Commissioner Office . . * * — 1

*5- — i t

16. Dte, o f Transport . . . — — 1

' 7* Distt. 6: Sessions Judge . . 1 2 L

18. Delhi Admn. Sectt. . . - * — — E

19. — — E

90- G.B. Pant Hospital . . . • * — 1 —

21- Chief Engineer, PWD . . — — I

as- Delhi College o f Engg. . . * ♦ — —  ■ I
40 3 ‘ 3*
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Car Repairing shops In Municipal
Market, Connaught Circus, New1 

Delhi

5977. PROF. AJIT KUMAR MEHTA: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether Government are aware 
the activities various car repairing 
shops in Municipal Market, Connaught 
Circus, New Delhi are mainly done on 
road thereby obstructing free flow of 
traffic;

(b) whether a number of accidents 
-also occurred due to that; and

(cj if so, what steps Government 
propose to ensure Iree flow of traffic 
there?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS: 
(SHRI YOGENDRA MAKWANA): 
<a) Yes, Sir.

(b) During the last 3 years viz.,
1978 to 1980, only one minor accident 
is reported to have occurred on this 
■stretch of road.

(c) Apart from spot challans, the 
Traffic Police is lifting vehicles by 
crane. In this area, 13 vehicles were 
lifted in Janury, 1981 and 7 vehicles 
•were lifted in February 1981,

Visit of U.K. Delegation to India

5978. SHRI SUBHASH CHANDRA 
BOSE ALLURI; Will the PRIME 
MINISTER be pleased to state:

(a) whether it is a fact that a U.K. 
Delegation visited India recently 
sponsored by Electronic Component 
Industry and had discussions; and

(b) if so, the outcome of the 
discussions?

THE MINISTER OF STATE IN 
THE DEPARTMENTS OF SCIENCE 
AND TECHNOLOGY AND ELEC-
TRONICS (SHRI C. P. N. SINGH):
(a ) Yes, Sir.

(b) It was a return visit o f an 
exploratory nature in order *o define 
possibilities with regard to increasing 
trade and industrial cooperation. At 
tbig stage, it would be premature to 
predict the quantitative outcome. 
However, a favourable climate o f 
interaction between the two countries 
has resulted due to th« visit

Manufacture of Agarbatties

5979. SHRI R. K. MHALGI: Will
the Minister of INDUSTRY be pleased 
to state:

(a) whether Agarbatti manufactur-
ing is principally a cottage industry 
and whether it employa about four 
lakh employees;

(b) whether Government are tak-
ing any measures to make available 
raw materials directly to the industry 
in order to encourage this small scala 
industry;

(c) whether it is a fact that these 
raw materials are exported, tHereby 
creating shortage of these articles for 
the industry;

(d) whether it is true that raw 
Agarbati is also being exported and 
re-imported in India after blending 
it in foreign countries;

(e) whether Government have re-
ceived the report of the Study Com-
mittee formed to suggest improve-
ments in the manufacture o f Agar-
batti; and

(f) if so, what are the recommends- , 
tions?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA) r
(a) Yes, Sir.

(b) Government of Karnataka 
(where this industry is mainly con-
centrated), have made arrangements 
for making available main raw mate-
rials to the industry.

(c) Government hai received com-
plaints to this effect.
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(d) Government are not aware of 
any such practice.

(e) There is n0 information on any 
Study Committee having been 
formed.

(f) Does not arise.

Organisations Associations Accepting 
Foreign Contributions

5980. SHRI CHITTA BASU:
DR. VASANT KUMAR 

PANDIT:

WjIi the Minister of HOME
AFFAIRS be pleased to state: —

(a) the names of the organisations/
associations who have sought premis- 
eion of the Government for accepting 
foreign contribution under section 5 
(1) o f the Foreign Contribution
(Regulation) Act, 1976,

(b) Whether any association receiv-
ing foreign contribution gave intima-
tion to the Centre as to the amount of 
foreign contribution received by it, 
the sources from which and the man-
ner in which such foreign contribu-
tion was received and the purposes
for which and the manner in which 
such contribution was utilised by it 
under section 6(i) of the Act; and

(c) whether Government prohibited 
any association/organisation or any 
person from accepting any foreign 
contribution and asked any associa-
tion/organisation or person to obtain 
prior permission before accepting any 
foreign contribution under section 
10(a, b and c) of the Act?

THE MINISTER OF STATE IN
t h e  m i n i s t r y  o f  h o m e  a f f a i r s
(SHRI YOGENDRA MAKWANA):

(a) The following organisations/ 
associations have sought permission of 
(he Government for accepting foreign 
contribution under section 5(i) of the 
•ftoreign Contribution (Regulation) 
Act, 1976: —

1. Samajvadi Mellila Samaj, 
Maharashtra.

2. All India Trade Union Congress, 
New Delhi.

3. National Federation ol Indian 
Women, New Delhi.

4. Hind Mazdoor Sabha, New 
Delhi.

5. Indian National Trade Union, 
Congress, New Delhi.

6. Friends of Moral Re-armament, 
Maharashtra,

7. Jamat-e-Islami-Hind, Delhi.

(b) Under Section 6 (i) of the Act, 
about 5,000 associations/organisations/ 
institutions etc. having definite cul-
tural, economic, educational, religious 
or social programmes are submitting 
the half-yearly returns on the pres-
cribed form as to the amount of 
foreign contribution received by them, 
the source from which and the man-
ner in which such foreign contribu-
tion was received and the purpose for 
which and the manner in which such 
foreign contribution was utilised by 
them.

(c) No, Sir.

Inspection of Records of Political 
Parties Receiving Foreign 

Contributions

5981. SHRI CHITTA BASU: Will
the Minister of HOME AFFAIRS be 
pleased to state:

(a) Whether Government have so
far got account or records of any 
political party/ass ociation/organisa-
tion/person inspected under section I t  
of the Foreign Contribution (Regula-
tion) Act, 1976, receiving foreign 
contribution;

(b) whether any action has been 
taken so far under sectionE 15, 16, 17 
and 16 of the Act and which are the 
political parties/organisations/associa-
tions/persons involved;
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(c) whether any action has been 
taken under Section 23 (1 and 2), 
24, 25 and 26 ol the Act; and

(d) whether any association/or-
ganisation/individual has been ex-
empted under Section 31 of the Act?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRi YOGENDRA MAKWANA):
(a) to (c). No, Sir.

(d) So far only one individual has 
been exempted Under Section 31 of 
the Foreign Contribution (Regula-
tion) Act, 1976 in recognition of his 
achievements in the application of 
science and technology in the service 
of the community.

Committee on structure and service
conditions of Employees Provident 

Fund Organisation

5982. DR. VASANT KUMAR PAN-
DIT:

SHRI S. T. QUADR1:

Will the Minister ol LABOUR be 
pleased to state:

(a) whether the Central Board rf 
Trustees has appointed a sub-Com-
mittee under the Chairmanship of 
Shri Fakir Chand to finalise the struc-
ture and service conditions of the Em-
ployees Provident Fund Organisation 
and its employees;

(b) if so, whether the report has 
been submitted to Government; and

(c> what are the major recommen-
dations of the Committee and which of 
the recommendations have been ac-
cepted by Government?

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRIMATI 
RAM DULARI SINHA): (a) The Cen-
tral Board of Trustees. Employees 
Provident Fund had constituted a 
Committee under the Chairmanship 
of Shri Fakir Chand in February, 
232 LS— 7

( 1979 to review the Structure of the 
(Employees Provident Fund Organisa-
tion and conditions of employment of 
Its employees and to submit its report 
to the Central Board of Trustees.

(b) Yes, Sir.

(c) The Committee submitted two 
reports, first an interim report and 
later the final report. A summery of 
the recommendations of the Committee 
as adopted by the Central Board of 
Trustees and communicated to Govern-
ment will be placed on the Table of the 
Sabha.

A statement showing the recommen-
dations accepted by Government is. 
laid on the Table of the House. [Placed 
in Library. See No. LT-2273/81].
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Revision of Text-Books

5984. SHRI K. MALLANNA: Will
the Minister of HOME AFFAIRS be 
pleased to state;

(a) whether it is a fact that the inter- 
Ministerial Advisory Committee had 
decided that all history and language 
text books should be revised imme-
diately for academic session 1962-83 to 
remove all such references as went 
against the concept of communal har-
mony and national integration; and

(b) if so, the names, qualifications 
and criteria adopted regarding the 
selection of members who are serving 
in this Advisory Committee?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA):
(a) The inter-M'nistry Advisory Com-
mittee on Publicity, Education and Em-
ployment in the context of communal 
harmony has taken a decision that (i) 
H story and Language text books, parti-
cularly in sensitive States, will be 
scrutinised on a t'me-bound basis so 
that text books for the academic year 
1982-83 are fully in line with the 
spirit of national integration. Suita-
ble guidelines will be issued in this 
regard for the preparation of college 
and school text books (ii) Public Co-
operation would be sought in the task 
of weeding out contents in text books 
which are not fully in conformity
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with the spirit of national integra-
tion.

(b ) This inter-Ministry Advisory 
Committee under the Chairmanship 
of Union Home Secretary comprises 
officers at the level of Additional Se-
cretary/Joint Secretary from the 
Ministries of Labour, Eduction and 
Cultural Affairs, I & B, Industry, 
Deptt. of Personnel & A. R. and Deptt. 
of Economic Affairs.
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Joint S tu d y  of Indian Fish Industry

5985. DR. VASANT KUMAR PAN-
DIT:

SHRI RAMA CHANDRA 
RATH:

Will the Minister of INDUSTRY be 
pleased to state:

(a) whether the Central Govern-
ment have sponsored the joint study 
of the Indian Fish Industry by White 
Fish Authority and A & P Appledore 
(International) Limited;

(b) if so, what are the suggestions 
for Fish Industry Development by the 
Joint study and the action taken by 
Government thereon;

(c) whether they have recommended 
setting up of three major shipping 
centres; if so, the site and the plants 
suggested;

(d) whether any such centre will he 
located in Orissa; and

(e) the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI 
CHARANJIT CHANANA): (a) Yes, 
Sir.

(b) The Study team made recom-
mendations regarding the type, size 
and number of fishing vessels require 
ed for next 10 years and also sugges-
ted measures lor development of the 
indigenous industry. The report has 
been circulated to all concerned agen-
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cies including the fishing industry and 
the fishing vessel building industry.

(c) Three new fishing centres at 
Veraval in Gujarat, VIzhinjam in 
Kerala and Paradeep in Orissa have 
been recommended in the report.

(d) and (e). The location of fishing 
centres in Orissa and elsewhere would 
be determined on merits of the specific 
proposals.

Increase in Project Cost of Atomic 
Power Projects

5986. SHRI B. V. DESAI: Will the 
PRIME MINISTER be pleased to state:

(a) whether the project cost of the
3 of the 4 atomic power projects in 
the country has gone up substantially 
mainly due to increase in the prices nt 
imported as well as indigenous equip-
ments;

(b) if so, the total cost of increase 
of each power plant;

(c) whether this will create delay in 
its completion;

(d) if so, the total rise in costs of 
all the 4 projects; and

(e) how these increasing costs will 
be met?

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF SCIENCE AND 
TECHNOLOGY AND ELECTRONICS 
(SHRI C. P. N. SINGH): (a) Yes, 
Sir.

(b) The cost increases in respect of 
RAPP. MAPP and NAPP are Rs. 30.51 
crores, Rs. 78.48 crores and Rs. 168.11 
crores respectively of which increase 
in prices of equipment—both imported 
and indigenous—account for Rs. 49.61 
crores in RAPP. Rs. 64.30 crores in 
MAFp and Rs. 119.83 crores in NAPP. 
These cost increases will not delay 
completion.

(e) After the revised estimates are 
approved, revised financial sanctions 
for these projects are issued and funds

provided in the department's plar.9 
and budget.

Proposal to Constitute Indian Energy 
Service

5987. SHRI CHINTAMANI JENA: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether Government propose to 
constitute an Indian Energy Service or> 
the lines of the Indian Administrative 
Service; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN- 
KATASUBBAIAH): (a) and (b). No. 
Sir. However, the question of consti-
tuting an all India Service of Engineers 
(Irrigation, Power, Buildings and 
Roads) is under consideration of the 
Government.

Meeting held with Small Scale Indus-
trialists

5988. SHRI B. V. DESAI: Will the 
Minister of INDUSTRY be pleased to 
state:

(a) whether a top level meeting ’bet-
ween the Union Minister of Industry 
and representatives of small scale in-
dustry was held on 21st January, 1981;

(b) if so, whether the meeting was 
convened by the Minister of Industry;

(c) if so. what was the main purpose 
of the meeting;

(d) what were the subjects dis-
cussed; and

(e) what are the decisions arrived 
at?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI 
CHARANJIT CHANANA): (a) Yes, 
Sir.

(b) Yes, Sir.

(c) and (d). The main purpose fcr 
c a l l i n g  this meeting was to impress
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upon the representatives of the small 
scale industries sector the need for 
having a fully representative apex 
organisation of the sector which could 
communicate with the Government 
on policy matters for the development 
ol this sector.

(e) The representatives of the Small 
Scale Industries Associations nought 
time to have consultation among tttem- 
selves before they could reach n defi-
nite decision for having such a re-
presentative body.

Shw tait of Steel la Eixlieerimr Haiti 
North Eastern Region

5989. SHRI a  V. DESAI; Will the 
Minister of INDUSTRY be pleased 1o 
state:

(a) whether it is a fact that engine-
ering units in the northern region have 
been forced to cut their production b j 
TO per cent following non-availability 
of required steel material from the 
integrated steel plants;

(b) if bo , the main reasons for short 
supply of steel to these units;

(c) the steps being taken by Gov-
ernment in this regard; and

(d) details of the engineering units 
that have suffered due to this decision?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI 
CHARANJIT CHANANA): (a) to (d ). 
There has been a shortfall in the pro-
duction of saleable steel by the inte-
grated steel plants due mainly to inade-
quate availability of power and coal. 
The engineering units in the Northern 
Region have been atffected by this 
general shortage. Its impact on the 
production of these units have not been 
quantified.

There is no statutory control on the 
distribution af any category of steel. 
Iron and Steel materials are distri-
buted SB per the Guidelines for Distri-
bution of Iron and Steel Materials an-
nounced by the Joint Plant Committee. 
These Guidelines do not provide for 
State-wise and Region-wise alloca-

tions. The scheme of priority in supply 
against the allocations made by thff 
Joint Plan Committee is also laid 
down in the aforesaid Guidelines. In 
accordance with these Guidelines, the 
requirements of exporters of engineer-
ing goods for the execution of targets 
upto 31st March, 1981 have been met 
in full. Supplies to the Small Scale 
Industries Corporations in the Nor. 
them region against allotments dur-
ing the period April—December, 1930 
have also been satisfactory compared 
to the all India average.

Steps to augment the supply of re-
quired steel material by integrated 
steel plants have been taken. Buffer 
imports by SAIL and direct imports 
by actual users have also been permit-
ted as per the Import Policy.

Guidelines to Make Edncatiom n o n  
Purposeful

5990. SHRI B. V. DESAI:
SHRI M. V. CHANDRA- 

SHEKARA MURTHY:

Will the Minister of PLANNING be 
pleased to state:

(a) whether guidelines are ^eing 
prepared by an expert committee of 
the Planning Commission to make 
education more purposeful by forging 
beneficial links with the employment 
and economic development;

(b) if so, whether the expert com-
mittee has prepared the guidelines;

(c) if so, the details of the same 
and when the final decision for its 
introduction will be taken; and

(d) whether State Governments 
have approved these guidelines?

THE MINISTER OF PLANNING 
AND LABOUR (SHRI NARAYAN 
DATT TIWARI): (a) to (d). The
Planning Commission has set up a 
Working Group in October 1980 under 
the Chairmanship of Shri G. Partha- 
sarthi for recommending steps to 
achieve beneficial linkages among edu-
cation, employment, Health and Deve-
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lopment. The Group set up by the 
Planning Commission is yet to submit 
its report and its work is still in 
progress. The Report, when available, 
will have to be considered by various 
agencies.

Prosecution initiated under Various 
Statutes for Ensuring Environmental 

Protection

5991. SHRI XAVIER ARAKAAL: 
Will the PRIME MINISTER be pleased 
to state how many prosecutions were 
initiated under various statutes in 1979 
and 1980 for ensuring environmental 
protection?

THE MINISTER OF STATE IN T'TE 
DEPARTMENTS OF SCIENCE AND 
TECHNOLOGY AND ELECTRONICS 
(SHRI C. P. N. SINGH): There are 
numerous laws, statutes and regula-
tions that directly or indirectly have 
a bearing on enviornmental protection. 
These include, among others, The 
Water Prevention and Control of Pol-
lution) Act, The Merchant Shipping 
Act, the Factories Act, the Industries 
(Development and egulation Act), The 
Mines and Minerals Act, The Insec-
ticides Act, The Wildlife (Protection) 
Act, The Indian Forest Act, The Motor 
Vehicles Act, The Urban Land (Ceil-
ing and Regulation) Act and Smoke 
Nuisance Acts of different States. 
These are administered by various 
ministries of the Central, State, 
Union Territories Government Bod-
ies. Some Regulations are also en-
forced by Local-self Government 
authorities. No information in res-
pect of prosecutions under these 
numerous statutes, laws, regulations Is 
available at one place. To collect the 
information in respect of all such 
legal measures from all concerned 
ministries of Central, State Govts, 
and Union Territories as also from in-
numerable municipal and panchyat 
bodies spread all over the country in 
respect of a large number of subjects 
covered under them like forests, wild-
life, public health, factories, mines 
pollution control, soil conservation, 
urljan- an(j rural settlements, ’ own 
planning etc, wi]l be a tremendous 
tirp* consuming task because of the

very large coverage of geographical 
and administartive jurisdictions. No 
such study is contemplated at present.

Settini up of New Atomic Power 
Stations

5992. SHRI JANARDHANA riOO- 
JARY: Will the PRIME MINISTER 
be pleased to state:

(a) whether Government are con-
sidering to set up a new atomic power 
station in the country during 1981-82;

(b) if so, whether project repo;: in 
this regard has been finalised;

(c) if so, the details thereof; and

(d) the name of the place whei'' it 
will be set up?

THE MINISTER OF STATE IN IE 
DEPARTMENTS OF SCIENCE -ID 
TECHNOLOGY AND ELECTRONICS 
(SHRI C. P. N. SINGH): (a) to id).
Government proposes to start work on 
the setting up of a new Atomic Power 
Station in the Western Region during 
1881-82. A feasibilty report has been 
prepared and is awaiting Government 
sanction. Details in this regard would 
be available after the feasibility report 
is approved by Government.

Pension to Freedom fighters

5993. SHRIMATI PRAMILA DAN- 
DAVATE: Will the Minister of HOME 
AFFAIRS be pleased to state whether 
Government have taken decision to 
pay full pension to Freedom Fighters 
getting pension under the Pension 
Scheme of 1972 irrespective of the pen-
sion paid by the State Government to 
Freedom Fighters from 1st October, 
1976?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
YOGENDRA MAKWANA): Yes,
Sir.

Pakistans Efforts for Defence Treaty 
with U.K. & U.S.

5994. SHRI M. RAM GOPAL REDDY:

SHRI CHINTAMANI PANI- 
GRAHI:

Will the Minister of DEFENCE be 
pleased to state:
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(a) whether Government are aware 
that Pakistan is making hectic efforts 
to build up her defence contingents 
and has sought defence treaty with 
U.S. and U.K.;

(b) if so, what steps have been laken 
by Government to meet this threat?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATEL): (a) As is well 
known, Pakistan is making determinei 
efforts to augment and modernise her 
Armed Forces. Some media reports 
have appeared suggesting that Pakis-
tan has been seeking to upgrade the 
1959 Understanding with USA to the 
level of a Security Pact between these 
two countries. These reports, how-
ever, have not been confirmed. There 
are no indications available to suggest 
that Pakistan was seeking a defence 
treaty with U.K. also.

(b) Government constantly analyse 
all developments having a bearing on 
the security of India. Based on as-
sessment of such developments, Gov-
ernment initiate from time to time 
necessary programmes for updating 
our defence preparedness to ensure 
security and territorial integrity of 
India.

Steps taken to Encourage Investment 
In Electronics

5995. SHRI M. RAM GOPAL REDDY: 
Will the PRIME MINISTER be pleased 
to state:

(a) whether Government have ini-
tiated some steps to create totality of 
climate to encourage investment in 
electronics; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN 'i'HE 
DEPARTMENTS OF SCIENCE AND 
TECHNOLOGY AND ELECTRONICS 
(SHRI C. P. N SINGH): (a) Yes, Sir.

(b) The following fiscal measures 
have been initiated to encourage in-
vestment in electronics: —

(i) The depreciation allowance 
on capital equipment for the manu-
facture of eletronic equipment and

componets has been increased from
10 per cent to 20 per cent.

(ii) The following electronics in-
dustries have been excluded from 
the 11 tii Schedule ol the Income 
Tax Act, 1961, through the Budget 
lor 1981-82.

(a) Broadcast Television receiver 
sets, Radios (including Transistor sets).

(b) Amplifiers or any other ap-
paratus used for addressing public.

With this exclusion, the above seg-
ments of the electronics industry 
would be eligible to the benefit of 
investment allowance at the rate of 
25 per cent of the actual cost of machi-
nery and plant, in the computation of 
taxable profits. This would enable sub-
stantial expansion and more units in 
these two consumer electronics area.

(iii) In the budget for 1981-82, the 
following segments of electronics in-
dustry have beeri“ included in the 9th 
Scheduled of the Income Tax Act, 
196i through which priority status 
has been accorded to this industry:

Electronic components and raw 
materials; computers and periphe-
rals, communication equipment, 
process control instrumentation, 
industrial and professional grade 
electronic equipment.

With this, the segments of the elec-
tronics industry as listed above, are 
eligible to—

(1) the benefits of inter-corporate
dividends; and ^

(2) exemption from wealth tax in 
respect of the initial issue ol equity 
shares of companies manufacturing 
these items for 5 assessment years 
without any ceiling limit.

The exemption from wealth tax ou 
the initial issue ol equity share would 
encourage direct investment, while the 
benefit of exemption from tax on in-
tercorporate dividends would help ext 
sting units to diversify into the elec-
tronics area.

(iv) Complete tax holiday for the 
electronics industry in the export
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promotion zone i.e. Santacruz Elec-
tronics Export Processing Zone 
(SEEPZ) has been accorded in the 
current budget. With this, more ex-
port oriented units would be set up 
in the SEEPZ enabling accelerated 
investments.

(v) The import duty on a number 
of capital equipment and components 
required for electronics industry has 
been reduced.

fvi) Import duty on specified com-
ponents and piece parts for selected 
equipment has been reduced to make 
them competitive.

News Item Captioned “Canteen Funds 
Misappropriated" by Delhi Police.

5996. SHRI ARIF MOHAMMED 
KHAN: Will the Minister of HOME 
AFFAIRS be pleased to state:

(a) whether Government's attention 
has been drawn to a news item appear-
ing in National Herald dated 1st March
1981 captioned “Canteen funds misap-
propriated" by some officers of Delhi 
Police; and

(b) if so, the details thereof?

THE MINISTER'DP STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRi YOGENDRA MAKWANA): (a) 
Yes, Sir.

(b) On 23/24-2-1981, a checking of 
the stock of the sweet shop, attached 
to the Old Police Lines Canteen, was 
carried out. The Assistance Commis-
sioner of Police, Old Police Lines, sub-
mitted a report, after verification of 
the stock, that various items worth 
Rs. 8,083.97 paise were found short. 
The Anti-Corruption Branch was asked 
to register a case of criminal misap-
propriation against the Head Consta-
ble, Inaharge of the Sweet Shop. The 
Head Constable has been placed un ler 
suspension. Investigation is being held 
by the Anti-Corruption Branch.

Naxallte Activities

5997. SHRI K. PRADHANI:
SHRI G. Y. KRISHNAN:

Will the Minister of iHOME AF-
FAIRS be pleased to state:

(a) whether Government are aware 
regarding the signs of a Naxalite re-
vival, particularly in the State of West 
Bengal at more than one level;

(b) if so, the details regarding their 
activities in that State;

(c) whether it is a fact that leaflets 
found by the police speak of the fun-
damental tasks of the Indian re-
volution with special reference to 
Naxalbari, Srikakulam and Bhojpur 
movements; and

(d) if so, the steps which Govern-
ment have taken or propose to take 
in this regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFF-
AIRS (SHRI YOGENDRA MAK-
WANA): (a) to (d). Information is 
awaited from the Government of 
West Bengal and will be laid on the 
Table of the House.

Confirmation and Promotion of SC/ST 
Officers Grade I (Executive)

5998. SHRI BHEEKHABHAI:
SHRI CHANDRA PAL 

SHAILANI:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether some representation* 
regarding discrimination being prac-
tised in matters of regularisation, 
confirmation and promotions of Sche-
duled Caste and Scheduled Tribe Offi-
cers Grade I (Executive) have been 
received in his Ministry and the Delhi 
Administration during the last year;

(b) if so, the details thereof;

(c) the action taken so far on those 
representations;



(d) if no action has tieeo taken, the 
reason therefor; and

„  (e) what action is contemplated to 
be taken on those representations?

TjrlE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
W ANA): (a) and (b). The Delhi Ad-
ministration has reported that two 
Scheduled Castes Grade I (Executive) 
Officers had submitted representations 
regarding (i) assignment of higher 
seniority on the basis of their confir-
mation in Gr. II (Executive), (ii) re- 
gularisation in Gr. I (Executive) and
(iii) promotion to DANI Civil Servi-
ces. The Delhi Administration’s Sche-
duled Caste and Tribes Employees Wel-
fare Association had also sub-
mitted a representation that these two 
officers and some other Scheduled 
Castes Gr. I (Executive) officers may 
be regularised and promoted to 
DANICS.

(c) The Delhi Administration has 
intimated that ( 0  the representations 
of two Scheduled Caste Officers have 
been considered and rejected on 
merits and (ii) the cases regarding 
regularization o f other Scheduled 
Caste Gr. I (Executive) Officers are 
under con sidero_ i

(d) and (e). Do not aris3.
h

Reservation quota for Scheduled C u*  
tes and Scheduled Tribes In Central 

Secretariat Stenographers Service

5999. SHRI BHEEKHABHAI: Will
the Minister of HOME AFFAIRS b2 
pleased to state:—

(a) the total number of working 
hands in the following grade of the 
Central Secretariat Stenographers
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Service as on let March, 1961 and ths 
percentage of Schedules Castes and 
Scheduled Tribes In each category
(i) Private Secretary, (ii) Senior Per-
sonal Assistants, (iii) 9election Grade 
Personal Assistants, (iv) Personal As-
sistants, and (v) Stenographers in 
various Ministries/Departments;

(b) whether reservation quota . for 
Scheduled Castes and Scheduled Tri- 
bas has not been filled up for 1978,
1979 and 1980; and

(c) if so, what is the policy o f Gov-
ernment in regard to filling up the 
reservation quota by special e x -
amination/ad-hoc promotion till, the 
qualified Scheduled Caste and Sche-
duled Tribe employees in each Minis-
try/Department are available?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPARTMENT 
OF PARLIAMENTARY AFFAIRS 
(SHRI P. VENKATASUBBAlAH): (a) 
A statement is attached.

{bi Yes, Sir. It is due to non-
availability of eligible officers.

(c) Recruitment to the various gra-
des of the Central Secretariat Steno-
graphers’ Service Is made by pro-
motion/limited departmental com-
petitive examination/direct recruit-
ment. The Government orders re-
garding reservation of vacancies for 
the Scheduled Caste and Scheduled 
Tribe candidates, including carry for-
ward of the un-filled vacancies are 
being followed scrupulously. ,

1981 Written Answers r 208



Written Answers CHAITRA 11, 1903 (SAKA) Written Answers a io

Statement

S. Grade in thr Centra!
No. Secretariat Stenographers’

Service

No. of 
working 
hands as 
on 1-3-81

Number and per-
centage of SC/ST 
Officers with refer-
ence to Col. (3)

SC ST

Total

No. Percen-
tage (%)

1 a 3 4 5 6 7

1 Grade (A) (Private Secretary) . ■59 3(i 9%) 3 '■9
a Grade (B) . . . . 

(Senior Personal Assistants)
469 20(4 3%) 2(0 4 0 %) 33 4‘ 7

3 Grade (C) including Selection 
(Personal Assistants)

Grade 2342 85(3-6%) t [0-04%) 86 3 7

4 Grade (D) (Stenographers) 2380 27(1 ■ 1%) 27 ■ 1

Unemployed Registered with 
ployment Exchanges in

Em-
Delhi

during the last three 
and

years; year-wise;

6000. SHRI BHEEKHABHAI:
SHRI RAJNATH SONKAR 

SHASTRI:

Will the Minister of LABOUR be 
pleased to state;

(a) the total number of persons 
registered with various Employment 
Exchanges in Delhi for the post of 
Class-IV/Sub Staff/Peons daring 
the last three years, year-wise;

(f) if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA): (a)
The total number o f job-seekers on 
the Live Register of Employment 
Exchanges in Delhi for the post of 
Class IV/Sub Staff/Peons as at the 
end of the years 1978, 1979 and 1980 
was 5404 ,̂ G1490 and G0452 res-
pectively.

(b) the number of Scheduled 
Caste and Scheduled Tribe persons 
among them on rolls of Employment 
Exchanges;

Cc) how many times each of the 
nationalised banks including State 
Bank of India made their requisition 
with the employment exchanges to 
sponsor candidates for recruitment of 
the Sub-Staff/GIass IV posts during 
the last three years, year-wise;

(d) the number of persons sponso-
red by the Employment Exchanges 
and actually recruited by the above 
banks separately and the number of 
those belonging to Scheduled Caste 
and Scheduled Tribe communities;

(e) whether .gny non-availability 
certificates were taken by these banks 
from the EnjpAoyment Exchanges

(b) The number of Scheduled
Caste and Scheduled Tribe job-see-
kers on the Live Register of Em-
ployment Exchanges in Delhi as at the 
end of 1978, 1979 and 1980 was as 
under—

Scheduled Scheduled 
Cast*- Tribe

1978 • • • ' 3.483 576
■979 • . . 15,066 644

1980 • • • ' 4.996 549

(c) The number of requisitions 
with the Employment Exchanges, 
made by each of the Nationalised 
Banks including State Bank of India, 
for recruitment of the Sub-Staff/



Class IV posts during the last three years was as under:
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•978 •979 1980

S.B.I. & its subsidiaries 

Allahabad Bank .

Syndicate Bank .

Punjab National Bank 

Bank of India . .

Indian Bank . .

Bank of Baroda .

Canara Bank . .

State Bank of Patiala 

United Commercial Bank 

Bank of Maharashtra 

Indian Overseas Bank 

Andhra Bank .

New Bank of India 

State Bank of Bikaner and Jaipur

7
2

1

2 

2

1

2

•3

4

4

16

(d) Information is furnished in the statement attached.
(e) No, Sir.
(f) Does not arise.

Statement

Number o f  candidates sponsored by the Employment Exchanges in Delhi and the number actually recruited, 
Bank-wise, during the years 1978, 1979 and 1980.

No. sponsored

Name of the Bank Unre- Sche- Sche-
served duled duled

Caste Tribe

No actually recruited

Unre- Sche- Sche-
served duled duled

Caste Tribe

3 4 5 6

1 Bank of India . .

2. Allahabad Bank . .

3. P.N.B. . . .

4. S.B.I. and its subsidiaries

5. Syndicate Bank

1978
444
389

9i
105

120 ..

. .  130

61 15
•9
1

2 7

21

I
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1 3 3

1

Ui «  
; 1

7

6. Indian Bank  .

*978

I I

7- Bank of Baroda • • .  68 ■4 13  5  .. 2

8. State Bank of India

>979

313 9' I  * H

9' Canara Bank  . .  . 10 • • . .  . .  . . .

10. S.B. of Patiala  . •  • 99 • • . . . .  , . .

11. P.N.B. ,  .  . •  • 587 •• 249  »>

12. Bank of Baroda  . >  • • • 29 ..  ..  * *

'3' Syndicate Bank  . •  • • • • • 55  -  - 1

14. Union Bank of India • • 1 .. .. j • •

15- Indian Bank  . ag • •

16. U,C. Bank  . .  • 340 •.  ..  . * * *

17- Bank of Maharashtra aS

18. Bank of India . •  • 130 • • ..  ..  .. •.

■9' State Bank of Bikanerand Jaipur 73 • • ..  ..

ao. S.B.I. .  . ■ • 635 = 79 87 ..  ..

ai. Indian Overseas • 310 59 30  ..

33. New Bank of India • 138 43 16 29 13 2

23. Syndicate Bank  . * • 359 167 30 ..  . * ■-

34. Bank of Maharashtra • • • 58 • ■

=5' Andhra Bank . •  - 11 15  .. ■■

36. Bank of India . •  • 118 59 47 • • ■ ■

=7' Canara Bank . .  • 109 5« a  ..  i* ••

38. Indian Bank . • • 1 6 .. .. *•

All India Association of Defence 

Employees

6001.  SHRI RAYA RAM SHAKY A: 

Will the Min'ster of DEFENCE  be 

pleased to state:

(a) total membership of each  All 

India Association/Federation of  De-

fence employees which is recognised 

by the Ministry;

(b) if total membership is readilj 

not available the grounds on  whic* 

recognition was granted;



215 Written Answers APRIL I, 1981 Written Answers 21 6

(c) number of such Association/ 
Federations which have not held an-
nual elections for last five years, and 
above;

(d) whether membership of each 
Association/Federation is known to 
the Ministry representing in JCM II 
& III level; and

(e) if not, is it going to be verified?

TlfTE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE 
(SHRI SHIVRAJ V. PATIL); (a) The 
information is not readily available.

Cb) Recognition was granted on 
the basis of rules/orders/policy in 
force at the relevant time.

(c) and (d). The information is not 
readily available.

(e) Information is being collected 
and verfication will bs done where 
deemed necessary.

Civilian Employees of Border road 
Development Organisation and 

GR.E.F.

fi002. SHRI D A Y A  RAM  S H A K Y A ; 
W ill the M 'nister of DEFENCE be 
pleased to state:

(a) whether civilian employees ser-
ving with Border Roads Development 
Organisation and GJl.E.F. are under 
adm inistrative control of M inistry ol 
Defence; and

(b) if so, the reasons why these em-
ployees are not brought at par with 
their counterparts serving with MES, 
EME etc. as regards their terms of 
conditions o l service?

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIL): (a) No. Sir, 
They are under the administrative 
control of the Border Roads Develop-
ment Board which independently 
exercises the powers of a Govern-
ment Department,

(b ) Does not arise.
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Memorandum from Kerala Small 
Seal Cycle Tyre and Tube Manufac-

turers Association

6005. SHRI K. A. RAJAN: Will the 
Minister of INDUSTRY be pleased to 
state;

(a) whether Government have re-
ceived a memorandum from the 
Kerala Small Scale Cycle Tyre and 
Tube Manufacturers Association re-
cently regarding some of their prob-
lems; and

(b) if so, the details and Govern-
ment’s reaction thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI 
CHARANJIT CHANANA): (a) No, 
Sir.

(b) Does not arise.

20 Tear Nuclear Power Development 
Programme

6000. SHRI PRATAP BHANU 
SHARMA: Will the PRIME MINIS-
TER be pleased to state:

(a) whether it is a fact that the 
Atomic Energy Department has pro-
duced a 20-year nuclear power deve-
lopment programme envisaging the 
production of 10,000 megawatts by 
2000 A.D.;

(b) if so, the details thereof;

(c) how many new nuclear power 
plants will be set up in the country 
under this Plan; and

(d) what will be our total power re-
quirement by that lime and percen-
tage of contribution by nuclear power 
plants?

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF SCIENCE AND 
TECHNOLOGY AND ELECTRONICS 
(SHRI C. P. N. SINGH): (a) to (d>. 
The Department's nuclear power 
development programme has to be 
integrated with Hydel and thermal 
power programmes by the Ministry of 
Energy and finalised in consultation 
with the Planning Commission. This 
has yet to be done for the years be-
yond the five year plan period 
1980—85.



Design of Nuclear Plants

6007. SH Rl P R A T A P  BHANU
S H A R M A : W ill the PRIM E M IN IS-
TE R  be pleased to stale:

(a) w hether our present nuclear 
plants are so designed as to operate 
on m ixed O xide Fuel; and

(b) if not, w hether these plants 
could be m odified according to our 
requirem ents?

THE M INISTER OF STATE IN 
THE D EPAR TM E N TS OF SCIENCE 
AN D TECH NOLOGY AND ELEC-
TRONICS (S H R I C. P. N. SIN G H );
(a ) and (b ) .  Existing A tom ic Pow er 
Plants, except for the ones at Tarapur, 
use natural uranium as fuel. 
Technology has been developed 
for making m ixed oxide fuel 
for use in certain type o f  reac-
tors, including &the ones at Tarapur. 
O ur developm ent w ork indicates the 
feasibility of using this fuel without 
any m odification to  such reactors.

Completion of Nuclear Fuel Comp-
lex. Hyderabad

6008. SHRI P R A T A P  BHANU 
SH A R M A : W ill the PRIM E M INIS-
TE R  be pleased to state;

(a) when the expansion o f nuclear 
fuel com plex. H yderabad will be 
com pleted;

<b) what w ill be its capacity after 
expansion; and

(c) its contribution in nuclear self-
sufficiency o f the country?

THE PRIM E MINISTER (SH RI-
M ATI INDIRA G A N D H I): (a) The 
Nuclear Fuel Com plex is being ex -
panded in a phased manner to cater fo 
the requirements o f  fuel and zircaloy 
com ponents o f the heavy water reac-
tor program m e. The present phase 
o f expansion w ill be com pleted in 
I9B4.

(b ) A lter  com pletion o l the present 
phase ol expansion, the Nuclear Fuel
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Com plex w ill have a capacity to 
m anufacture 210 tonnes per year 
o f fuel required fo r  the heavy w ater 
reactors and 53.4 tonnes per year o f  
zircaly  com ponents.

(c) Through the Nuclear Fuel Com -
plex the Departm ent o f  A tom ic Ener-
gy has been able to achieve self-suffi-
ciency  in fuel and near-se-sufHciency 
in zircaloy com ponents required for 
the heavy water reactors.

Inclusion of certain Castes from Goa 
in list of Scheduled Castes and Sche-

duled Tribes

6009. S.*IRI EDUARDO FALE IRO : 
Will the M inister o f  HOME A F -
FA IR S be pleased to sta le ;

(a ) w hether a proposal has been 
received from  the G overnm ent o f  Goa, 
Daman and Diu fo r  inclusion o f cer-
tain sections o f its population e.g. 
Gaudas, Kurr.bi and Dhangar am ong 
other backw ard classes;

(b )  if so, the reasons for delay  in 
according necessary sanction;

(c) whether G overnm ent propose 
to consider including the above com -
munities in the list o f Scheduled 
Castes and Scheduled Tribes; and

Id) if not, the reasons thereof?

THE M INISTER OF STATE IN 
THE M IN ISTRY O F HOME AFFAIRS 
(SHRI YOG EN DRA M A K W A N A ):

(a) Yes, Sir.

(b )  The proposal can be decided 
only after the Report subm itted by 
the Backw ard Classes Com m ission 
is processed and decisions taken there-
on.

(c )  No such proposal is under 
consideration at present.

(d )  N o proposals for  inclusion o f  
the com m unities nam ed in part (a j 
o f the Question, in the lists o f Sche-
duled Castes or o f  Scheduled Tribes 
have been received so  far. H owever,
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only such Communities which satisfy 

the prescribed  criteria can be consi-

dered for inclusion  in  the lista of 

Scheduled Castes  or of  Scheduled 

Tribes when these lists are taken up 

for revision.

Subsidies to various industrial sectors

6010.  SHRI  NAWAL,  KISHORE 

SHARMA:  Will  the  Minister  ol

INDUSTRY be pleased to state:

(a)  what is the total amount of sub-

sidies which are given by Government 

to various Industry sectors; and

(b)  the details thereof and the items 

of subsidies provided.

THE MINISTER OF STATE IN THE 

MINISTRY OF  INDUSTRY  (SHRI 

CHARANJIT  CHANANA):  (a) and

(b). A statement showing  provisions 

made in RE 1980-81 and BE 1981-82 

for payment of subsidies by the Gov-

ernment of India to the Industrial sec-

tor Is attached.  This  does not in-

clude the following items: —

(Rs. in craters)

BE 8o—Bi RE 8i—8a

(i) Subsidy to Railways towards dividend reliefs and other concessions  65 42  70-84

ii) Contribution to Trawler Development Support Fund.  .  . ■  0 50  8-50

There are  also  certain  implicit subsidies which are provide  to the 

industrial sector by way of tax con cessions and reliefs.

Statement

S'lbsld ej for Industrial Sector

(In crores of Rupees)

Revised  Budget 
Estimate  Estimate 
1980-81  1981-81

■\.  Industrial Sector other than village and Small Industries

l_ij Export Subsidy . . . . . . . . .   4.02-25  290-50

(ii) Sugar Exports...............................................................................  ..  15 00

(iii) Subsidy on imported cotton  .  .  .  .  .  . T 35  0-15

(iv) Subsidy to new Industrial units etc. in selected backward
areas  .  .  .  .  .  .  .  .  .  .  35- 00  ao- 00

(v) Subsidy far import of S teel........................................   10 60  4 00

(vi) Subsidy for impOr! of PVC resin  .  .  .  .  .  1 ■ 00  1 ■ 00

(vii) Reimbursement of losses on-Lftc procurement import of rub-
ber  .  ,  .  .  .  .  .  .  .  .  .  o1ao  005

..  1 25

(viii) Tea Replantation subsidy sche m e........................................  0-55  0 50
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Revised
Estimate

1980-81

Budget
Estimate
>981-82

(ix) Interest mbaidiei :

(a) Coal India Ltd. . . . 53 80 52 53

(b) Shipping Development Fund Committee. . . . 2J-CO stfi 00

S3 '28 30-59

TOTAL— A . . 55°  93 543 57

B. Village and Small Industrici :

(i) Handloom lubtidiei . . . . 37-20 34 05

(ii) Interest lubsidie* :—

(a) Khadi and Village Industrie* 19 45 ai • 00

(b) O t h e r * ........................................ o- 13 o- 14

4 05 3 6 5

TOTAL— B . • • ■ 60 S3 5 0 8
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Disabilities of Christians or Scheduled 
Caste origin

6012.  SHRI GEORGE FERNAN-
DES:

PROF. P. J. KURIEN:

Will the Minister of  HOME  Af-

FAIRS be pleased to state:

(a) whether Government have re-
ceived a memorandum from various 
Christian organisations in India  re-
questing removal of disabilities  of 
Christians of Scheduled Caste origin;

(b) if so, the salient features  of 
the memorandum;

(c) the action taken thereon?

THE  MINISTER  OF STATE IN 
THE  MINISTRY  OF HOME  AF-
FAIRS (SHRI  YOGENDRA  MAK-
WANA): (a) and (b). According to 
the Constitution  (Scheduled  Castes 
Order, 1950, as amended from time 
to time, no person who professes a 
religion different from the Hindu or 
the Sikh religion shall be deemed to 

be a Scheduled Caste.  Representa-
tions have been received from some 

Christian organisations in India  for 
inclusion of Christians of Scheduled 
Caste origin also among the Schedu-
led  Castes  by  deleting | suitably
amending  para 3 of  of the above 
mentioned Constitution Order.

(c)  The matter is under examin&r 
tion.
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BHEL’s contract with Bihar State 
Electricity Buard for setting up of 

thermal power station

6013. SHRI GEORGE FERNAN-
DES: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether BHEL has signed a 
contract with the Bihar State Electri-
city Board to build a thermal power 
station in Muzaffarpur;

(b) if so, the terms of the contract;

(c) whether work cci the power 
station has been proceeding as per 
schedule; and

(d )  w h en  is th e  p o w e r  station  lik e -
ly to  b e  co m m iss ion ed ?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA):
(a) Yes, Sir.

(b) The terms of contract provide 
for setting up a Thermal Power Sta-
tion of two units of 11C MW each on 
a turnkey basis.

(c) Yes, Sir.

(d) The first unit is likely to be 
commissioned in August, 1983 and 
the second unit in February, 1984.

India lagging behind in electronics 
Field

6014. SHRI CHINTAMANI PANI- 
GRAHI:

SHRI ARJUN SETHI:

Will the PRIME MINISTER be 
pleased to state:

(a) whether it is a fact that India 
is lagging behind the most advanced
nations in electronics bv as much as 
20 to 25 years; and

(b) if so, what steps Government 
propose to take to promote nlectro- 
nics industry-

THE MINISTER OF STATE IN

THE DEPARTMENTS OF SCIENCE 
AND TECHNOLOGY AND ELEC-
TRONICS (SHRI C. P. N. SINGH):

(a) and (b ). Depending on the area| 
product category, India is only 5 to
10 years behind the most advanced 
nations in electronics. This gap is 
being bridge^ by the Department of 
E'ectronics through:— (1) setting up 
special groups such as Systems
Group in the Department of Electro-
nics to undertake the design, develop-
ment and customs fabricators of ad-
vanced electronic systems, particular-
ly, for the Defence Services, and the 
TITAN Systems Engineering and Pro-
ject Executing Group to undertake 
turnkey design, engineering, installa-
tion and commHsionin gof sophisticat-
ed communication and computer-based 
control systems for offshore and on- 
shore-oil production, and electric 
power distribution and control; (2 ) 
widening and deepening the base of 
manufacture of professional electro-
nic products particularly through the 
State Electronics Corporations and 
private sector companies by means of 
planned issue of industrial appro-
vals |licences on a liberal basis; (3) 
particularly active promotion of elec-
tronic components production through 
issue 0/  industrial licences to several 
parties in both public and private 
sectors for production of components 
at scales | volumes as close to interna-
tional scales at possible. The indus-
trial licences so issued over the last 
18 months involve capital investment 
on plant and equipment alone of 
around Rs. 30 crores; (4) setting up, 
by the Department of Electronics it-
self, of major electronic component 
plants in the central public sector 
such as the Semi-conductor Complex 
Ltd., and the lectron Tube Complex, 
(at capita] costs of Rs. 17 and Rs. 10 
crores respectively) to undertake 
both production and R & D on Large 
Scale Integrated Semi-conductor cir-
cuits and high power election tubes 
which are basic building blocks of 
contemporary and future electronic 
systems and equipment particularly 
those of strategic character; (5) Bat-
ting up special facilities for the pro-
duction of critical | strategic electronic 
materials such as semi-conductor and 
photovoltaic grade Silicon, Copper- 
Beryllium, and Gallium; (6) selective
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purchase of foreign technology from 
leading firms in the highly industrial 
ised countries; (7) actively promoting 
the undertaking of design, develop-
ment and engineering of new sys-
tems, equipment a^d components in 
industrial companies, particularly in 
the public sector companies, which 
make most ol our professional elec-
tronic products; (8 ) direct funding 
of a large number of technology de-
velopment projects in various public 
sector companies R & D Laboratories 
and UTS/universities, through 
the Technology Development 
Council and the National Radar 
Council of the Hectronics Commission. 
Over the period 1974— 1980, an in-
vestment of about Rs. 33 crores has 
been made by the Department of 
Electronics 011 such technology deve-
lopment ; and (9) provision in the 
Sixth Plan of Rs. 1B5 crores of invest-
ment on new plants in the central 
public sector and Rs. 53 crores, in the 
State Electronics Corporations, as also 
fiscal incentives for promoting in-
vestments i;i the electronics in gene-
ral.

Compensation to families of victims 
of communal disturbances

C015. SHRI CHITTA BASU: Will
the Minister of HOME AFFAIRS be 
pleased io state:

(a) whether the Minority Commis-
sion has recently suggested a com-
prehensive scheme for compensation 
to surviving members of the family 
of those who have been victims of 
communal disturbances;

(b) if so, the details thereof; and
(c) the reaction of Government 

thereto?
THE MINISTER OF STATE IN 

THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) and (b). The Minori-
ties Commission have recommended 
that adequate monetary assistance 
should be given to the victims of 
communal riots to enable them to re-
build their houses [shops burnt or loot-
ed during the riots, and to the vic-

tims who are killed ag a result of the 
injuries during the riots. The fami-
lies of those whose earning members 
are killed should also be given ade-
quate monetary assistance to enable 
them to maintain themselves and in 
addition employment should be pro-
vided to one member of each of the 
affected families.

(c) A scheme in this regard is 
under consideration of the Govern-
ment.

Creation of Jobs

6016. SHRI CHITTA BASU:
SHRI K  OBUL REDDY:
SHRI RAMAVATAR SHAS- 

TRI:

Will the Minister of PLANNING De 
pleased to state;

(a) whether Government are aware 
that organised ecctor can hardly pro-
vide for only four to five million re-
gular additional jobs during the Sixth 
Plan leaving almost 30 million un-
employed during the said period;

(b) if so, whether Government have 
given thought to this gigantic prob-
lem and formulated suitable action 
programme to create adequate job 
potentials; and

(c) if so, the details pf such pro-
grammes?

THE MINISTER OF PLANNING 
AND LABOUR (SHRI NARAYAN 
DATT TIWARI): (aj The total emp-
loyment generation during the Sixth 
Flan period is envisaged at 34 million 
standard person years. While the 
organised sector would provide jobs 
to the tune of four to five million 
during the Plan period, bulk of emp-
loyment generation would be in the 
unorganised sector.

(b) and (c). Various program -
mes under different heads of develop-
ment included in the Sixth Plan are 
expected to generate employment. In 
particular, the following programmes 
have significant employment potential
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1. Integrated Rural Development 
Programme.

in respect of industrial units set up 
in backward districts is given below:

2. Operation Flood II 
Development Programme.

Dairy

3. Programme of ‘Fish Farmers’ 
Development Agency.

4. Various programmes under vil-
lage and small scale industries sec-
tor.

Rural Employment5. National 
Programme.

6. Environmental sanitation, slum 
improvement, tree plantation cons-
truction of houses for the economi-
cally handicapped people, etc., in 
the urban areas.

7. Minimum Needs Programme.

8. Special programmes for Sche-
duled Castes and Scheduled Tribes 
for the creation of income earning 
occupations.

Industrial development of backward 
districts on war footing

6017. SHRI ARJUN SETHI: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether it is a fact that there 
has been a slow response to the pack-
age of incentive announced by the 
Central Government for the indus-
trial Development of the backward 
districts;

(b) if so, what measures have been 
taken by Government to finalise the 
line of action to be followed to deve-
lop these districts on a war footing; 
and

(c) what are the details regarding 
the names of the districts announced 
as industrially backward, State-wise?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA):
(a) Central Investment Subsidy and 
Transport Subsidy reimbursed to the 
State Governments upto January, 1881

Year

173*73 - • •
>973-74 ■ • •
■974-75 • • •
•975-76 . . .
1976-77 . . .
1977-78 . . .
1978-79 • • •
1979-80 . .
1980-81 (upto 19-3-81)

A m ount (<Rs.)

11,76,644
58,9'>331 

3.85,50.95a 
5,99,7',549

11.17.00.000
19.96.00.000 
'5,41.'9.034
12.00.00.000 
28,66,17,149

From available information, 10808 
industrial units (10064 small, 601 
medium and 143 large scale industrial 
units) with a total capital generation 
of Rs. 710 crores were set up in selec-
ted industrially backward districts' 
upto June, 1978.

In addition, under the Concession-
al Finance Scheme, amount of Rs. 
101884.56 lakhs, Rs. 14961.12 lakhs and 
Rs. 16453.22 lakhs respectively was 
sanctioned and Rs. 56330.09 lakhs, 
Rs. 10267.48 lakhs and Rs. 11242.53 
lakhs respectively was disbursed by 
IDBI, ICICI and IFCI to industrial 
units set up in backward districts| 
areas.

(b) For the development of back-
ward areas, the Central Government 
offer the following assistance and 
facilities:

(i) Central Scheme of Invest-
ment Subsidy.

(ii) Transport Subsidy Scheme. ‘
(iii) Concessional finance facilities 

from the All India Term Lending 
Financial Institutions.

(iv) Tax concessions.
(v) Hire purchase of Machinery 

by small scale industries.
(vi) Consultancy for technical ser-

vices.
(vii) Special facilities for import 

of raw materials.
(viii) Rural Industries Projects 
Programme.
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(ix) Rural Artisans Programme.
(x) District Industries Centre.
(xi) Seed/Margin Money.

' A National Committee on the deve-
lopment of Backward Areas had 
been set up under the Chairmanship 

. of Shri B. Sivaraman, former Mem-
ber, Planning Commission inter alia 
to review the existing scheme of in-
centives to backward areas and to 
recommend the criteria by which 
backward areas should be identified. 
The Committee has submitted its re-
port on ‘Industrial Dispersal’ which is 
under examination in consultation 
with the State Governments aind con-
cerned Administrative Ministries.

(c) 246 districts (as given at 
lAnnexure-i laid on the Table c f the 
House. Placed in Library. (See No. 
LTV2U74/81), in the countr^j have 
been declared as industrially backward 
to qualify for concessional finance and 
other facilities. Out of these, 101 dis-
tricts/areas (as given at Annexure-II 
laid on the Table of the House. 
Placed in Library (See No. LT-2274/ 
81), have been notified to qualify for 
Central Investment Subsidy Scheme. 
Certain hilly areas in 13 States/Union 
Territories as given at Annexure-III 
laid on the Table of the House. Placed 
in Library. See No. LT-2274/81) have 
been identified for benefit under the 
Transport subsidy Scheme.

t Creation of pOsts of stenographers

' 6018. SHRI SATISH PRASAD
SINGH: Will the Minister of
DEFENCE be pleased to state:

(a) whether it is a fact that there
^re orders that the proposals for 
creation o f posts of Officers should 
also contain necessary complement 
of posts of stenographers so that re-
laxation for creation of the posts is 
simultaneous; "

(b) whether it is further a fact that
1 there has been a Cadre Review o f  

the Service Officers in the Armed 
f o r c e s  Headquarters and large num-

ber of posts in the rank of Lt.

Generals, Major Generals, Brigadiers, 
Colonels, Lt. Colonels and their 
equivalents in the Air Force and Navy 
have been sanctioned /upgraded but 
no complement of Stenographers has 
yet been sanctioned with them;

(c) if so, the reasons for deviating 
from fhe decision already taken; and

(d) by when the posts of Steno-
graphers will be sanctioned and if not, 
the reasons thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE ({SHRI 
SHIVRAJ V. PATIL): (a) Such
orders exist on the Civil side only.

(b) and (c). It is a fact that there 
has been a Cadre Review of Service 
Officers and sanction has been accord-
ed for upgradation of Service officers' 
posts. These upgradations are being 
effected in phase after identifying the 
posts. Cases for provision of appro-
priate complement of stenographers 
for the posts in the Armed Forces 
Headquarters are also being processed 
following the normal procedure.

(d) Complement of Stenographers 
of appropriate grade in the upgraded 
posts have already been sanctioned 
in some cases and in other cases, 
action is in hand.

Monghyr Potential for Manufacturing;
Guns

6019. SHRI SATISH PRASAD 
SINGH; Will the Minister of DE-
FENCE be pleased to state:

(a) whether Monghyr District in 
Bihar has potential for manufactur-
ing guns etc.

(b) if so, whether there is any 
proposal to manufacture ordinary 
rifle and small arms there; and

(c) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI 
SHIVHAJ V. PATIL): (a) No study
has been made on this subject.

(b) No, Sir.
(c) Does not arise.
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Solution of Assam Problem from Poli-
tical Parties

6020. SHRI AMAR ROYPRADHAN: 
Will the Minister ol HOME AFFAIRS 
be pleased to state:

(a) whether Government have re-
cently received any solution from all 
political parties (o colve Assam pro-
blem;

(b) if so, the details thereof; and

(c) if not ,the steps taken by Gov-
ernment for inviting suggestions from 
the different groups and political 
parties in this matter?.

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA):
(a) to (c). Three meetings had been 
held with leader.' of Opposition parties! 
groups in Parliament on the foreigners 
issue in Assam and it has also been 
discussed individually with some of 
them. Home Minister also met the 
leaders of political parties/groups re-
presented in Assam State Legislature. 
Suggestions have also been received 
from several quarters. No specific 
solution to the problem has been pro-
posed. The main suggestioin put

forth, however, is for negotiated
settlement of the problem, Govern-
ment are most anxious to find a solu-
tion acceptable to all concerned and 
continuing its efforts in this direction.

Industrial Growth during Three De-
cades

6021. SHRI RASA 13EHARI 
BEHERA: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether during the last three 
decades our industrial production has 
been increasing at an average rate of
6.1 per cent per annum;

(b) whether this growth is below 
the target fixed by various plans; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI 
CHARANJIT CHANANA): (a) The 

trend growth rate of industrial pro-
duction from 1959-51 to 1978-79 works 
out to 6.1 per cent per annum;

(b) and (c). Growlh performance 
of industrial production during the 
plan periods is as under:

Growth performance of Industrial Production in (c

Growth rate achievi d Targettrd growth
rate

% p er annum  
com pound

/0 per annum 
compound

First Plan .
(195'-52 *o >955' 5g! 
Second Plun . 
(1956-57 to 1960-61', 
Third Plan . 
(tg6i-62 to 19G5-66)
Annual Plan . 
(1966-67 to 1968-69' 
Fourth Plan . 
1969-70 to 1973-74) 
Fifth Plan . .
(1974-75 to ’ 978-79̂

r  3 • •

6-6 8- 3*

9 0 11- 1 *

2 0 (h

4 7 8 to 10

5 9 7

@@ The growth rates achieved are in terms of compound rates between 
the base year before the Plan and the last year of the Plan.

♦In terms of envisaged increase in index of industrial production.
@The Annual Plans for 1967-68 and 1968-69 however, envisaged the

following increases in Index of Industrial Production:
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1967-68 — 5 per cent.

1668-69  —  5 to 0 per cent

The  reasons for  fluctuations  in 
growth in individual  years  wouJd 
differ from year to year.  However, 
the reasons for decline in  industrial 

production can be generally traeed to 

shortage  of  power,  sluggishness  in 
demand  for  certain  commodities, 
paucity of basic inputs like steel, coal 
and non-ferrous metails, shortage of 

foreign  exchange,  transport  bottle-
necks and drought conditions.

Declaration of Khandwa  District  as 
Industrial Backward

6022. SHRi SHIV KUMAR SINGH
THAKUR:  Will  the  Ministr  of
INDUSTRY be pleased to state:

(a) whether Madhya Pradesh Gov-

ernment have recommended declara-
tion of Khandwa district as Indus-
trially backward district; and

(b) if so, the action being taken 
by the Centre in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  INDUSTRY (SHRI 
CHARANJIT CHANANA): (a)  No, 
Sir,

(b)  Does not arise.

■Tftatftw sfffrt TT

un  ».*> f*rv jmr  sryr : 

Ttt VaVf  HWrK ̂   gTiT

:

{̂ ) ?-i'r nr<̂T': Epr Fh"it< tjt 

-fr '■rfiTPT ?fT5ff*RT sf.fn qr J'fv̂ r7 

:rr  tfrr

(>j)  ft, ?fr fffWRRfr f’ftrr 

wt | ?

3nr«i R5rwi tr rw *iifr 

sTTorsnra *r*wr) : (*;) aft,   ̂ 1

(«■) TO ?r   ̂ 3SHT I

Crisis in Cable and Conductor Manu-
facturing Units

4̂024. SHRI BHIKU  RAM  JAM: 
Will the Minister of INDUSTRY  be 

pleased to state;

(a) whether the small  scale cable 
and conductor manufacturing units in 
the country are facing severe crisis for 

defaults in payments and cancellation 
of orders by the  State  Electricity 

Boards;

(b) whether it is also a fact that the 

ban on the export of cables and con-
ductors had further  aggravated  the 
difficulties of th« industry; and

(c) what steps arc propose..! to help 
the industry?

THE MINISTER OF STATE IN THE 
MINISTRY OF  INDUSTRY  (SHRI 
CHARANJIT  CHANANA):  (aj  No
representation has been received from 
Small Scale cable and conducts>• manu-

facturing unit;; in regard to default in 
payment and  cancellation of  orders 
by the State Electricity Boards.

(b)  Due to acute shortage of the 
raw materials and also rise in internal 
demand, export is  allowed only on 
restrictive basis.  Smal] Scale  Units 
generally manufacture domestic types 
of cables ana industrial cables uT> to
1.1 kv. only  for  which iherc is no 
significant export demand for. Hence 
the  restriction  on  export has not 

aflec:ed ad vers !v  the units in  the
small scale sertor.

(c)  Does not arise.

Officials  Working in  Committee on 
Official Languages

6025.  SHRI  VIJAY  KUMAR 

YADAV; Will the Minister of HOME 
AFFAIRS he pleased to state;

(a)  how many officials jre working 
in the Committee on Official Langu-
ages, cate gory-wise;
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Cb) the expenditure incurred on the 
tours and salary ol these officials since 
the formation of this Committee year- 
wlsei separately; “

(c) whether the officers lelow the 
rank of Joint Secretary are permitted 
to trjivel by air thereby causing more 
expenditure on Government; and

(dj if so, the reasons thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA J: (a). 
There are 5 Group ‘A ’, 15, Group ‘B’ 
12 Group ‘C’ and 15 Group ‘D’ offi-

cials working in the Committee at 
present.

(b) The details of axpenditure are 
given in Statement attached.

(e) and (d). As per rules in this 
behalf, officers below the rank of Joint 
Secretary are also permitted to travel 
on tour by air at their discretion if 
their pay is Rs. 1800/ p.m. or more 
and the distance involved in the jour-
ney is 500 kms or more and tHe same 
cannot be covered by other means in 
overnight journey. Other officials are 
allowed to travel by air with the ap-
proval of competent authority as and 
when required in the exigencies of 
work.

Statement-1

fok Sa'iha L astaned Qiation .Vo. 6025 for 1-4-1981 Regarding Officials H'o'iwfi in Commit'ec
o n  a f f i n a l  Languages.

(Figures in Rs.)

Sub-h<':id 1976-77 1977-78 i97s-79 1970-So 1980-81
(bpto Feb. 

1981)

Salaries . .

Travelling Allowance
1,16,130 4,02,311 5,00,51)1 5,23,588 5,61,016

14,160 41,136 70,333 27,344 1,19,481

Appointment of Persons in Committee 
an Official Languages

6026. SHRI V JAY KUMAR 
YADAV: Will the Minister of HOME 
AFFAIRS be pleased to state:

(a) what are the terms ind condi-
tions of the persons appointed on the 
different categories of posts in the 
Committee on Official Languages;

(b) whether there is great discrimi-
nation *n retaining and renatriating 
the officials; and

(c) the action which has been taken 
to repatriate all those who have com-
pleted more than five years 111 the 
baid Committee to give equal oopor- 
tunity to others to get the deputation 
privilege?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): (a) 

The post of the Secretary, the Deputy 
Secretary and under Secretaries in 
the Committee are to be held by All 
India/Central Services Officers who 
are eligible for appointment to com-
parable posts in the Central Secre-
tariat as per rules in this behalf. The 
persons working on the remaining 
Group ‘A’ all Group 'B’ (except one 
person wh0 has been appointed on 
purely ad hoc basis). Group ‘C’ and 
one Group ‘D’ post have oeen taken on 
deputation from various Ministries! 
Departments of the Central Govern-
ment ana their pay and tenure is 
governed by the general orders in this 
behalf issued by the Ministry of Fin-
ance. The remaining Group ‘D* oflfi-
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eials have been recruited through the 
employment exchange.

(b) and (c). No, Sir. None of the 
officials has been' on deputation to the 
Committee Office for 5 years or more.

if Tsft|;a i7t3TT,*TT

6027* wirta njrwiff : mj
V *  *?fi’ iTf f^ r  fa  :

(T )  1980 %
t i  ir ’t s i.'i w  evf^MT
*?r are*nir-^iT *um  % ,
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*TTT ^ P S R T ^ i d^TlIT
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fl^rr^rr srh: m  (p f; sfn

( * r )  ir fcJ T fflr ,(f i a

^rr | ?
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3.fr-ffafcr ?fr<: .  . 760.. 8

4. fspf>i' , . 4.0

5. 412. 1

6. 'ruwr*'. ,̂Y-  fan i;n r7-'-T<T M f;’I r'̂TT 82. 2

7. 'r."(T  • ff«n
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Out dated T.V. Technology

6028.  SHRIMATI KISIIOR1 SINHA: 

Will the PRIME MINISTER be pleased 
to state;

(a) whether Government are ;,wurc 

that present TV  technology hstb in 

regard to transmission and reception 

is becoming out-dated with the giowth 

ol digital techniques in  ;rc:iiii.ii)it.~i‘jn 

and flat tube or LCD  techniques, in 
reception;

(b) if sot whether Government have 

undertakê any research and deve-

lopment iti these fields, moT ? paticu- 

larly in fiat tube  oi  LCD techni-
ques at receiving end; and

(c) if so, with what results so far?

t::s minister  of state in the

DEPARTMENTS OF SCIENCE -AND 

TECHNOLOGY IftND ELECTRONICS 

(SHRI C. P. N. SINGH): fa).  Gov-

ernment is aware of the recent techno-
logical advances made in Doth trans-

mission  reception of Tv signals.

(l;j These technologies  are still in 

the developmental stage and yet to tie 
commercially  exploited even in Tne 

highly industrialised countries.

(c).  Does not arise.

Investigation of cases regarding use of 

Third, Degrees  Methods by Police in 
Dealing with Criminal:;

6029. SHRI R. K. MHALGI:  Will
the Minister of HOME  AFFAIRS be 

pleased to state;

(a) whether the Central  C.overn- 

mene are aware that there are serious 

allegations about tlie  police force in 
the country using third degree  me-

thods in dealing with the criminal in-

cluding undertrials;

(b) whether it is  also a fact that 
sometimes  these  methods  include 
blinding of persons or breaking their 
legs or even killing them in alleged 
"encounters '•
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(c j the number of such cases which 
are presently being investigated by the 
Central Government;

(d ) whether the Police Commission 
has made any recommendations in 
this behalf so that the police do not 
resort to these methods or, if the; do, 
they are awarded exemplary punish-
ment;

(e) if so, what are those recotr- 
mendations; and

(f) what action is being taken by 
the Central Government to ensure

;hat the police do not resort to such 
msthoas in d L i i y  with the crime 
situation?

TiiE OP STA'l'E IN
THE MTNJSTHY OF HOME AF- 
F A j RS (SHRI YOGENDRA M A K -
W A N A ): (a , Yes, Sir

1 b) SoniL' allegations regarding 
blinding ol undertrial person  lodged 
in Bhagalpur Jail and breaking of the 
togs of some pardons in Varanasi and 
LJhnzipur districts of Uttar Pradesh 
have been made.

(c) “ Public Osclei” and £,Police'’ 
S'ate subjects as listed in List II 
of the Tin Schedi: e ol lh? Constitu-
tion.. As such tbe Central Government 
does not receive reports about the 
alleged use o ' third degree methods by 
the police in th.i* normal course and, 
therefore, the Central Government 
does not investigate into srich eases. 
However, the C.B.I. has been tisked 
to inquire into the alleged caeea of 
blinding o£ under!rial prisoners lodged 
in Bhagalpur Jail on the specific 
requets of the "State Government of 
Bihar.

(d j and (e). The National Police 
Commission have made a few recom-
mendations in this connection and 
they are under consideration.

(f) Instructions have been issued to 
the State Governments not to use 
third degree methods and that serious 
view should be taken about the alleged 

use o f third degree methods by police 
personnel.

Unemployed Graduates, Scientists and 
Engineers

6030. SHRI R. K. MHALGI: Will the 
Minister of LABOUR be pleased to 
state:

(a) the number in each o f the las‘ 
three years ol unemployed Graduates, 
Scientists and Engineers, State-wise;

(b) how many of them are females;

(c) how many o f them  got a job  by 
the end o f 3 lst Decem ber, 1080; and

(d) what are the plans to give '.hem 
employment?

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA): (a)
Available information relating to tiie 
number o f Graduate job-seekers (ail 
of whom are not necessarily unem-
ployed) who were on tne Live Regis-
ter of Employment Exchanges as eft 
the end of 1978, 1970 and 1980 is fur-
nished in Statement I laid on the Table 
of the House. [Placed in Library. See 
No. LT-2275/81],

(b) Information is furnished in 
Statement ll.

(c ) Information is furnished in 
Statements III and IV laid on the 
Table o f  the House. [Placed in L ib-
rary. See No. LT-2275/81],

(d) The Sixth Plan document 1980— 
8a provides details in the Chapter 
‘■Manpower and Employment” on 
different programmes to be taken up 
for creation of employment for the 
educated unemployed. The Plan en-
visages that the programmes which are 
to be taken up under different sec-
tors, will provide considerable poten-
tial for the employment of the edu-
cated. It is proposed to provide a new 
deal for the self employed by  provid-
ing training programmes, credit fa -
cilities, marketing facilities and 
guidance.
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Demand ana production of Scooters

6031. SHRI R. K. MHALGI: Will
The Minister of INDUSTRY be pleased 
to state:

(a) the annual requirement and pro-
duction of scooters and cars in India 
with special reference to Maharashtra;

(b) what percentage of the produc-
tion of each is exported; and

'Passenger Cars , 

Scooters . .

The demand for cars was roughly of 
the same order. In regard to scooters 
the existing capacities are adequate to 
meet the estimated demand which has 
been assessed at about 2 ,10,000 nos. 
in 1980-81. However, there is a wait-
ing list in respect of a specific make 
of scooters. Approval has been ;ir- 
corded for creation of additional 
capacities and steps have been taken 
to encourage higher utilisation of the 
capacities of existing units.

•These figures relate to the period 
April—December, 1979),

Pah’s Chemical Warefire capability

6032. SHRI MADHAVRAO 
SCINDIA:

SHRI S. M. KRISHNA:

Will the Minister of DEFENCE 
pleased to state:

(a) whether Government have in-
formation that Pakistan has acquired 
chemical war capabilities; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIL): (a) There are 

lome reports to this effect.

(c) steps envisaged to meet tae 
shortage?

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SIIRI CHARANJIT CHANANA >:
(a) to (c). The production and ex-
port of cars and scooters during 1379* 
80 was as follows:

Production 
----------~ —  ---------------- Exjiurt

AH India Mnlia- 
Busis rusliira

33.^74 '73*

(b) It will not be de.-irable to dis-
close details

Phizo's desire tt> solve Nagaland 
Problem

6033. SHRI MADHAVRAO 
SCINDIA:

SHRIMATI KISHORI SINHA:

Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether the Naga-rebel leader 
Mr. Phizo (in London) has expressed 
a desire to come to New Delhi for a 
final settlement of the Nagaland prob-
lem;

(b) if so, the details in this reg.rni; 
and

(c) Government’s reaction thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRl YOGENDRA M AKW AN A): (a) 
and (b ). Mr. Ptrizo is reported to have 
expressed a desire to meet the Prime 
Minister to discuss matter relating to 
Nagaland.

(c ) Government’s view has been 
that such discussions can be fruitful 
only when Phizo accepts the positioo 
of Nagaland being an integral pait of 
India.
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Job opportunities for the Blinds

6(134. PROF. MADHU DANDAVATE: 
Will the Minister of LABOUR he 
pleased to state:

(a) whether the representatives of 
the National Federation of the Blind 
hod talks with the Prime Minister i<>* 
garciing preferential job opportunities 
for the blind; and

(b) if so, what are the assurances 
given to the Federation in this re-
gard?

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA): (a)
Yes, Sir.

(b) None, Sir.

Dacoity threats in Delhi

6035. PROF. MADHU DANDAVATE: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether it is a fact that threat-
ening letters were received in Febru-
ary, 1981 by some residents of North 
West Delhi colony giving indications cf 
likely daeoities in their area;

lb) if so, whether the police have 
receive^ any complaints from the 
residents about such threats; and

(c) if so, the steps taken in this re-
gard?

THE MINISTER OF STATE IN 
TIIE MINISTRY OF IIOME AFFAIRS 
fSHRi YOGENDRA MAKWANA): ;a> 
ta) and (b). An anonymous letters 
demanding Rs. 1000/- failing which 
threatening commission of a dacoity in 
his house was received on 8-2-1981 by 
Shri Harl Chand Gupta resident of 
Punjabi Bagh. He reported the matter 
to the Police.

(c) A round the clock watch was 
kept at the house of Shri Hari Chand 
Gupta from 10-2-1981 to 16-2-1981 but 
no untoward incident took place. A 
special police picket was aUo costed 
in the area to keep watch round the 
clock.

Introduction of objective type tests in 
Examinations

6036. SHRI R. L. P. VfiRMA: Will
the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether in the recent Confer-
ence of the Chairmen, Public Service 
Commission, there was a general con-
census that instead of written papers, 
objective type tests should be intro-
duced so as to speed up the handling 
of the examinations and better op-
portunities to the candidates and to 
avoid delays in the announcement of 
the final results which now take 
about a year or so;

(b) if so, whether Government pro-
pose to switch over to the objective 
type tests for all the examinations ir-
respective of the fact whether they 
relate to open or Iii. .iter* departmental 
examinations; and

(c) if so, from when?

THE MINISTER OP STATE IN 
THE MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRI 
P. VENKATASUBBAIAH); (a) In tne 
recent Conference of Chairmen of 
Public Service Commissions there was 
only a general exchange of views 
about the use of Objective Type Ques-
tions.

(b) There is no such proposal under 
consideration at present.

(c) Does not arise.

gsritfwm Si ffTWr H n

60 37 . rtar mw jth u  
* T I  tftlPTT ^  fTTT

:

(**) w r  fsrrfiffTir^i 90 
?r t t is t  w w r  ^  ^ i t  
^  I  *rt* *rfr ft, ?fi w r m
w W flft afrTHTrK 3WT % fair
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Death and Rape cases in Police 
Custody

6038. SHRI A. K. HOY: WiU the Min-
ister of HOME AFFAIRS be pleased 
to state:

(a) the number of death and rape 
cases in police custody alleged :n 
Bihar with particular reference to 
Dtianbad district in 1980;

(b) the number of such cases 
brought to the notice of the Central 
Government by different Members of 
Parliament in the same period; and

(c) the action taken thereon?

TIIE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): fa) 
to (c). The information is being col-
lected from the Government of Bihar 
and will be placed on the Table of th? 
House on its receipt.

Subletting of Shops in Delhi Cantt.

6039. PROF. AJIT KUMAR MEHTA: 
WiU the Minister of DEFENCE !.e 
pleased to state:

fa) whether iT is a fact that shops 
in Sadar Bazar Delhi Cantonment 
owned by Delhi Cantonment Board 
and rented out to individuals have 
further been sublet by the tenants to 
others by partitioning the same .md 
the same does not have the sanctity 
of any authority or law;

(b) whether licences for running 
lair price shops, atta ehakki, kerosene 
oil, wheat, oil etc., have been issued 
by the concerned authorities in suen 
premises on the authority of the rent 
receipt issued by the tenants in such 
partitioned areas;

(c) if s d , what action Government 
propose to take against the defaulters 
to clear the partitions, cancellation of 
licences thus illegally obtained besides 
instituting legal action;

(d) if not, reasons therefor; and

(e) how many such eases occurred 
so far and details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI 
SHIVRAJ V. PATIL): (a) Yes, Sir.
Some such cases Save come to the 
notice of the Cantonment Board, 
Delhi.

(b) No, Sir,

(c) and (d). Action Kas been Initiat-
ed by Cantt. Board under the provl-
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sions of the Cantonments Act, 1924 to 
remove the partitions which constitute 
unauthorised construction. The ques-
tion of cancellation  of licences Joes 
not arise in view of (b) above.

(e)  There are three cases as detailed 
below:—

1. Shop No. 1/159,  Sadar Bazar, 
Delhi Cantt.

2. Shop No. 1/166, Sadar  Barar, 
Delhi Cantt.

3. Shop No.  1/172, Sadar Bazar, 
Delhi Cantt.
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^ r ^ r r i  j t  *rvr 1 t p r t t  *

irfFT^: rr ?n j t p t v i  *nfirr

f^ n  1

fir^TT T O T T  n ^f^rr Ptnfl ^ 

r r ; r a  r ; sr

% fcfTT ^ flq -  ĵrnfT
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w  nf'T-srfef îT 'ffWfr ®p *n
4 .5 0 ^ o  ii 5 ,5 0  fa*T
tpT >T̂ ir % KftjR1 *r T̂r®T 1

75rrf, 1 9 7 5 *nT-ffi^Tf erarr ir 4. so  ^ ° sf-rfor 
?  mp jjprr j  ^r?nr sfn.

fcr^rrf =rr%- est̂ 't it 5 . 00  ?ftT 
T̂h4! “FT m i  I 'TTVn I I

T̂̂ fTTrT 5 -1 -1 9 7 6  5. 50 ^Tfnf̂ T

:rfe%\T ir *T3rf’"i iiTl*r % stttr ti\x sraff 5c Pm'ff^T t t  *ri %
^Tft H ^ f r  f!" jfrat T f t  if 7? ir ^ir iTgT 1

232 LS—9.



Written Answers APRIL 1, 1981 WrifTen .Answers 260

1 2 3

r̂<*riv[T .

5T̂ 5T

2 -1 * 1 9 8 0  % SR*TR 7. 50 ?T 1 0 .0 0  So 
jrfh r^  S f R  % Tfm 17T 9. 00 *

h 1 2 . 0 0 ^ 0  srfaf^r 1 

. 7 . 2 5  w f  srRr^r 1

<A} )̂PTTT 1 -1 -1 9 8 1 5T*fr ^  ^  '■^nTH 
*t| | 1

. 2 -1 0 -1 9 7 5 *rf*WT tfr t fR  vp*r % j hf t r  % * iw < : 
3 .2 5  * ° * T 5 .6 0 S °  5#rf^T |

%T?T

j teit  n%3r

1 5 -9 -1 9 7 5  

5 -5 -1 9 7  9

4II+TH JTFT^f^TT 6. 50^0  srf?rF?7 
T'16'1 TFT % f̂ Ty 8 .0 0  » fa[5*1 1

5 . 00  ^ °  iRPRitRT qfrqfwERT % ?n|T, 
51 1

^rfrrr^ 1 -1 1 -1 9 7 8 4 . 0 0 ^ 0 ^ 5 . 5 0 ^ 0  S 'fa fe  %
*rjr?rr?: i<0

k Tui^<

iRTV-PT .

1 -3 -1 9 7 7  

. 1 -3 -1 9 8 0

« .  bo so  ifRrkn i

7 .5 0  HfrTr<»'~l T'fl rtf-T % JTT®! 1

. 3 1 -1 -1 9 7 8 8. 00 W f  3Tf?fr̂ T 1

Tfrm  . . 1 -1 2 -1 9 8 0 5. 00 irflff^T 1

.  1 -1 -1 9 7 9 * ^ 1  »?r—
8. 7 o s  ° ufafor qr
6 . 7 0  ^0  ^rfM^r vrisn % jtpt i 

^  —
9 . 70 srt̂ Tî r trr
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Symposium on Nuclear Techniques in 
Public Health an^ Pollution Control

6042. DR. VASANT KUMAR PAN-
DIT: Will the PRIME MINISTER bo 
pie. . ed (0 state:

(a) whether Government attention 
has been drawn' to the symposium 011 
Nuclear Techniques in Public Hea’th 
and Pollution control hold at Bhajlm 
Atomic Research Centro in February, 
1031;

(b) iT so. what plans have open
drawn to utilise this techinique in
sewage disposal, air pollution and
other human hazards; and

(c) what schemes are under Gov-
ernment's consideration to give a 
thrust in Nuclear Power and technique 
development plan?;?

THE MINISTER OF STATE IN 
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY AND ELEC-
TRONICS (SHRI C. P. N SINGH): 
(n) Yes, Sir.

fb) A proposal to set up a plant To 
utilise nuclear techniques for the 
treatment of sewage sludge at Baroda 
is under consideration of the Govern 
men!. The treated sludge will thei: e
free from pathogens and will be a snfo 
and uselul fertilizer. Research and 
development works on some applica-
tions of nuclear techniques for control 
of air and water pollution are being 
carried out at Bhabha Atomic Re-
search Centre.

(c) There is a proposal to start cons-
truction of 3 nuclear power stations 
with two units o f 235 MWe capacity 
each and three more heavy wa’er 
plants during the Sixth Five Y :ar 
Plan period. This will add 1410 MWe 
to the pow’er generating capacity. Be-
sides. atomic energy is being used for 
various applications in industry, >iie.li- 
cine and agriculture. There are pro-
grammes for fuller exploitation o f t^e 
country s capacity to develop and use 
atomic energy in all these areas dur-
ing the Sixth Plan.

Explosive situation In Nagn^ind

6043. SHRI M. V. CliANDRASHE- 
KARA MURTHY: Will the Minister of 
HOME AFFAIRS be pleased to state:

(a) whether it is a fact that Union 
Government have shown great con-
cern over the explosive situation oe- 
ve oping in the Nagaland for the last 
three to four months;

(!.:■) if so, the main reasons therefor; 
and

(c) the steps taken or proposed to 
be taken in this regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
fSIIRl YOGENDRA M AKW ANA); ;-i) 
to ic ). The State has been, by and 
large, free from violence after the 
signing oi Shillong Agreement 
November. 1975. There “has, however, 
been inlighting among the China re-
turned Naga undergrounds lurking in 
Burn’ a atrosa our borders. Govern-
ment ai e, however, keeping a close 
walth over the situation

Freedom of Religion in Armiacha!
Pradesh

(!rm. SHRI GEORGE FERNANDES: 
Will the Minister of HOME AFFAIRS
be pleased to state;

(a) whether Government have re-
ceived a memorandum from the Catho-
lic Bishops’ Conference of India on 
IRth August. 1980 on the freedom of 
religion in Arunachal Pradesh;

(M  if so. wfiat are the salient fea-
tures of the representation made to 
Government; and

fc) what steps have been taken by 
Government to deal with these mat-
ters?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA M AKW ANA); (a) 
and (ho. Yes, Sir.

Representation was essentially 
against the Arunachal Pradesh Free-
dom of Religion Act, 1978. Allegation*



265 He. Motions CHAITRA 11, 1903 (SAKA) for Adjn. 266

■were also made of violations of 
fundamental rights of freedom  of 
-worship.

(c) Government of Arunachal Pra-
desh have clarified that their freedom 
ol Religion Act, as the very title sug-
gests, allows freedom to practise ?ny 
faith or religion. It is only conversion 
from one religion to another by ques 
tionable means that they wish to /irir- 
vent. They have further stated thrit 
secularism and re.iglous tolerance is 
practised in the Union Territory in 
full measure.

Workers’ participation in Manage-
ment

6043. SHRI M. V CIIANDRASilE- 
KARA MURTHY : Will the Minister of 
LABOUR be pleased to slate.';

(aj whether Government are ?on- 
siderins to give Statutory support to 
the scheme for workers’ participation 
in management of industries;

(h) ii so, whether this scheme which 
was under the consideration of Gpv- 
ernment earlier has not been serious-
ly implemented so far; and

(c) if so, whether Government have 
now decided to seriously consider ways 
and means to improve the implemen-
tation of the scheme?

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR f SHRI-
MATI RAM DULARI SIN3IA): (;0
Yes, Sir.

Co) and (cj. Two schemes o f work-
ers’ participation af sftop floor/unit 
and plant/division levels—one for 
manufacturing and mining industries 
and the other for commercial antl ser-
vice organisations in the public sector 
are already in operation. The Central 
public sector undertaltings have V en  
advised to ensure effective implemen-
tation o f these shemes. The State 
Governments have also been requested 
to ensure that these are implemented 
in their States iby the public, private 
and co-operative sectors. According to

the available information, many bu o -  
Jic and private sector undertakings are 
implementing the schemes.

12  00 hrs.

RE. MOTION FOR ADJOURNMENT 
R e p o r te d  C o n s t i t u t i o n a l  C-rrsis in  

A s s a m

SOME HON. MEMBERS: Sir, what 
about our adjournment motion?

PROF MADHU DANDAVATE 
(R a japu r): Sir, I want to raise a
constitutional point.

MR. SPEAKER; I will call one by 
one the hon. Members who have given 
liotiee. First, ^ w ill take up the 
adjournment motion on which you 
can raise your constitutional point. 
Then I would l 'ke to listen to the 
other viewpoint also.

SHRI GEORGE FERNANDES 
(Muzaffarpur): Sir, are you accept-
ing the adjournment motion?

MR, SPEAKER: I am going to
listen and then I shall decide what I 
have to do. I want to satisly myself 
and then i will decide and give my 
ruling.

SHRI ATAL BIHARI BAJPAYEE 
(New Delhi): Kindly read out the
test of the adjournment motion.

SHRI SATISH AGARW AL (Jai-
pur) : Sir, be kind enough to read
out tho text of the adjournment 
motion.

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
DEPARTMENT OF PARLIAM EN-
TARY AFFAIRS (SHRI P. VEN K A- 
TASU BBAIAH ): Sir, this matter
came up before the House )nce and 
a; per the direction then the text of 
the adjournment motion cannot be 
read out.

MR. SPEAKER: I am not reading.
I am listening.

(Interruptions) * *

**Not recorded.
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MR. SPEAKER: What are you
doing'1 Not allowed. Without my 
permission.

I gave my assurance to the House 
that I will listen to both points of 
view for deciding this question of 
adjournment motion regarding Assam. 
So. I would first like to call one by 
one the Members who have given the 
noticc.

PROF. MADHU DANDEBATE: 
Please read out the motion.

MR. SPEAKER: No. They are
going to explain something. Now.
Mr. B. D. Singh: I would like you
to be precise.

SHRI HARIKESH BAHADUR 
(Gorakhpur): Sir, I have also given
notice under Rule 38B. We shouli 
also be allowed to explain our view-
point. (Interruptions).

MR. SPEAKER: No. I have dis-
allowed it.

SHRI ATAL BIHARI BAJPAYEE: 
Sir, if there is no objection from the 
Government then you admit it.

MR. SPEAKER: I am going to
listen. 1 am going to listen to hoth 
the parties,

PROF. MADHU DANDAVATE: 
Sir, did they object to it in the 
Chember?

MR. SPEAKER: He is objecting
here.

SHRI K. P. UNNTKRISHNAN 
(Badagara): He has only objected to 
the reading.

MR. SPEAKER: I would like to
listen and I want to satisfy myself.

(JnterruptiO'rts)

SHRi BIJU PATNAIK (Kendara- 
para): Only if you reject the ad-
journment motion you may not read 
out the motion.

MR. SPEAKER: I will call one by
one. There are eight Members. They 
■will refer to it when they speak on

it. When they wil] say, it will come 
out. They cannot do it without ex-
plaining something.

SHRI BIJU PATNAIK: It is not
a personal matter. It is a matter for 
the whole House.

MR. SPEAKER: They rtre not
going to speak to themselves. They 
are going to speak on somf subject 
and that is for the whole House.

SHRI BIJU PATNAIK: It must
he read out.

< Interruptions)

MR. SPEAKER: Why are you try-
ing to unnecessarily waste the time 
of the House.

PROF. MADHU DANDAVATE: 
Please try to understand what we are 
saying. Since you are going to take 
the opinion of both sides to make up 
your min^ on the admissibility of the 
adjournment motion what is the harm 
in reading it out. Whaj is the harm 
in reading out the Adjournment 
Motion?

MR. SPEAKER: He will explain
it. Mr. B, D. Singh.

(Interruptions)

MR. SPEAKER: Please sit down.
Please don’t try to teach me.

SHRi GEORGE FERNANDES: I
am on a point of order, under Rule 
60 first proviso. It says:

“Provided that where the Speaker 
has refused his consent under rule 
56"

—one might assume you have not 
made up your mind—

“ . . . . o r  is of opinion that the 
matter proposed to be discussed ia 
not in order.”

There also T am sure you have not 
made up your m in d ..,.

" -----he may, if the thinks it
necessary read the notice of motion 
and state the reasons for refusing 
consent___”
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MR. SPEAKER:  Who said, I am
refusing consent?

SHRI  GEORGE  FERNANDES: 
My submission is this.  Since you 
(intend making up your mind and 
since those of us who have given 
notice have been asked to submit our 
case, in order that the House  may 
make up its mind, we would  like 
your reading this, so that the House 
is aware of what the subject matter 
it of the Adjournment Motion,

MR.  SPEAKER:  It says ‘If he
thinks it necessary’.  I don’t think it 
necessary.  I know my duty.  I am 
not to be told.  Mr. B. D. Singh.  I 
have called Mr. B. D. Singh.

SHRI K. P. UNNIKRISHNAN:  I
am on Rule 25. Please read it  I am 
on a point of order.  In the List of 
Business that has been supplied to us 
for the day, there are items very 
clearly mentioned.  Now I do not 
know what is going on at 12 O’ clock. 
I don’t know on what issue you have 
decided to hear.  And, I am entitled 
to know, the  House is entitled to 
know, what the subject of the Ad-
journment Motion is-----

MR. SPEAKER:  I have  already
explained that.

SHRI K. p. UNNIKRISHNAN: May 

I know what the motion is?

MR. SPEAKER:  The Adjournment
Motion which Mr. B. D. Singh has 
given.

(Interruptions)

MR. SPEAKER:  Order please. My
ruling is, I have over-ruled.

(Interruption) ••

MR. SPEAKER:  He will explain.
I have over-ruled.  Nothing is going 
on record.  I have over-ruled.

(Interruption) • •

MR. SPEAKER:  Please read rule
60> second proviso.

SHRI  HARIKESH  BAHADUR: 
Why you have not read Rule 25?

MR. SPEAKER:  Please  read se-
cond proviso of Rule 60.

SHRI V- KISHORE CHANDRA S. 
DEO:  I have a submission to make.

MR. SPEAKER:  No submission is
allowed.  Mr. B, D. Singh, are you 
saying anything on your Adjournment 

Motion?

■sft tf. (tfT̂TTT) :  *TWTW

jft,  jt"  if  cfii <f*T  *nrr 

f \  ^ *K=ttK . . .

SHRI  K.  P.  UNNIKRISHNAN: 
Rule 60 is applicable. Am I right?

MR. SPEAKER:  Second proviso of
Rule 60.

wir

3T. .

MR. SPEAKER:  I am listening.

(Interruptions) *•

MR. SPEAKER:  You are not to
argue.  You are not Speaker.  I am 
the Speaker.  I have not allowed it 
I have not allowed you.  Please sit 
down.

(Interruptions) * *

MR. SPEAKER:  Shri B. D. Singh.
Nothing else will go on record, 

(ftttemtpfrion)**

sft  T*. 

srffinr fiyin  ̂^   ̂fa srffTT jf

?rf *nrr z* 1

SVid) 30 mr’fa" wrr ^  qr *t?t

TTT̂nr 3it ■**>)  I  tlTTT?

*ft lAlfTSinw-r fsnT  3irr snst" ’TPT 

?T5T ?*>* *f*TT tst  3mT*rr  «f> f̂ <j ?

1 *iV ?TT̂nT Tjfl"

3Tfr 3[f TOTT   ̂  ^

W snNvrfrT  ̂1 îrhrrr  ̂ cRpf. 

Tt̂i if" fTT  'IT

>̂tt  n̂r 1

MR. SPEAKER:  Shri Chitta Basu.

SHRI  CHITTA BASU (Barasat): 
Sir, now a Constitutional crisis ha*

••Not recorded.



-•ji Re. Motions APRIL I, 1981 /o r  Adjn. 272

[Shri Chitta Basu]
developed in Assam because of certain 
events which have taken place there 
in the meantime.

Sir, first of all, a Government was 
installed there by defection. It was 
installed with the hope that the diffi-
cult problems of Assam would be 
solved by that Government. There is 
no doubt about the fact that the Gov-
ernment had failed to solve the basic 
issues, particularly the issues relating 
to the foreign nationals. There, the 
Assembly was called to meet and the 
Assembly session was on. But at a 
certain stage the Government had to 
face the defeat on the floor of the 
House. Subsequently the House itself 
had been adjourned -sine die. No 
Finance Bill had been passed and 
even the Motion of thanks for the 
Governor’s address had also not been 
adopted. The vote on accounts also 
had not been passed. I want to know 
what is the status of the Government. 
Sir, a situation has arisen that we d'j 
not know what is the legality of the 
Government, how the financial busi-
ness will be transacted, etc, A Con-
stitutional crisis has developed. What 
does the Government propose to take 
in this context to overcome the Con-
stitutional crisis. Government must 
make a statement. What does the 
Government propose to do now? 
How does the Government of Assam 
function and what js the status of the 
Legislature? Therefore 1 think the 
Government should make a statement 
and make the position clear.

SHRI K. MAYATHEVAR (Dindi- 
gu l): Sir, I have a point of order. 
According to Article 356 of the Con-
stitution, if there is a failure of con-
stitutional machinery in a State or 
if any crisis had arisen which neces-
sitated the constitutional break- down 
in any Statf>, first the Prescidf’nt of 
India should get a report from Ihi*
Governor of the State. Only on
receipt of the report from the Gov-
ernor, the President should make up
his mind as to the future course of 
action. Here in the case of Assam, 
there is nothing like the Governor’s

report or that sort of thing. There- 
forej the House cannot discuss the 
Assam situation. It is premature to 
discuss the Assam situation.

SHRI GEORGE FERNANDES: Sir, 
some of us had given Motion of ad- 
jourment yesterday, because it is a 
total collapse of the consitution in 
so far as Assam is concerned. Article 
204 of the Constitution concerns 
Appropriation Bills. We know it for 
a fact that the Assembly had to be 
adjourned sine die yesterday and 
subsequently prorogued without the 
appropriation bill being passed and 
a situation had arisen where an 
attempt on the part of the Govern-
ment to get the c ut motion defeated 
was made defeated, and In the process 
the Government had lost its moral 
Tight, i f  not the legal right, certainly 
moral right to continue. This point 
was made yesterday by some of us. 
In your wisdom you felt that we could 
not raise this issue. Since then a 
situation has ariseni as I said, where 
Article 204 has been completely 
breached. The Appropriation Bill has 
not been paseed.

MR. SPEAKER: What about Article 
213?

SHRI GEORGE FERNANDES: I
will come to Article 213. Yesterday,
I think, what the Government was 
trying to do was to get a Vote on 
Accout. The Appropriation Bill was 
on a Vote of Account, and therefore. 
Articles 204, 205 and 206 get attracted. 
It is obvious now, that the Statei Gov-
ernment has not been able to function 
in so far as its financial responsibili-
ties and financial commitments are 
concerned. In fact, between :nidnight 
last night and early hours of this 
morning, when the Governor is 
supposed to have invoked his po-
wers under Article 213, which youi 
mentioned, whatever expenditure the 
Government incurred was totally 
unauthorised. This is because the 
year ended with midnight last night 
and I am sure, my friend, Prof. 
Ranga is conscious of this fact. 
Between midnight last night and 
whatever the hour of the morning at 
which the Governor Invoked his
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powers under Article 213f there was 
no sanction for any expenditure that 
the Government incurred and the fact 
is that Government do incur expen-
diture; even when the rest of us are 
sleeping, the Government keeps 
functioning and they do incur expen-
diture.

Now, let us take Article 213, which 
relates to the power of the Governor 
to promulgate ordinances during 
recess of legislature . ]t says:

“If at any time, except when the 
Legislative Assembly of a State is 
in session, or where there is a 
Legislative Council in a State, 
except when both Houses Of the 
Legislature are in session, the Gov-
ernor is satisfied that circumstances 
exist which render it necessary for 
him to take immediate action, he 
may promulgate such ordinances as 
the circumstances appear to him to 
require.”

Now, what are the circumstances of 
the case? The circumstances are that 
the Government.............

MR. SPEAKER; Who is responsi-
ble for that judgement?

SHRI GEORGE FERNANDES; Who 
is responsible for that is not the issue. 
There was a Ministry, If you have 
to find out who is responsible, whoso-
ever installed a Ministry that did not 
have the support of the majority of 
the legislators is responsible, and on 
that, I am sure, the gentlemen sitting 
opposite.— the lady is not present— 
are responsible. In fact, between the 
time they installed the Government 
and till yesterday evening they—each 
one of them—used everv conceivable 
measure, immoral and illegal to see 
if they could prop up. The news-
papers carried a report that one of 
the junior Ministers, Mr Thungon— 
his name was mentioned—was sitting 
in the Speaker’s Gallery while the 
House was discussing the Appropria-
tion Bill and the Government was 
trying to push through its financial 
business. So, every effort was made. 
In spite of those efforts, yesterday

evening it was no more possible for 
the Government to get the Appro-
priation Bill passed and the Assembly 
gets prorogued. Thereafter for the 
Governor to invoke powers under 
Article 213 is to say the least an 
assault on the Constitution nnd what 
the Constitution signifies and symbo-
lises.

MTl. SPEAKER: Who is responsi-
this to me—‘such ordinances as the 
circumstances appear to him to 
require’?

SHRI GEORGE FERNANDES: In
the first place, the Appropriation Kill 
was before the House. The House 
was not able to adopt that Bill. In 
fact, the House was urorogued 
primarily because of its incapability 
to adopt that Bill. So, the central 
issue apart from the failure of the 
Constitution, is upholding both the 
letter and the spirit of the Constitution 
What is he spiri o f our Constitution? 
Is Governor’s rule the spirit of our 
Constitution? Or, is the people’s 
legislature taking decisions, people’s 
legislature legislating for the people 
the spirit of our Constitution? Either 
we are a republican Constitution, or 
we are a Governor's Constitution. 
Therefore, I don’t think anybody 
should seek protection behind the 
powers which the Governor has, under 
Article 213, to promulgate ordinances.

In this case, the Governor has 
certainly misused the powers which 
are available to him under Article 
213. Apart from the Appropriation 
Bill question, there is one other 
matter; and you will see it in my 
notice. In my notice, I have men-
tioned the fact that thir legislature 
could no even adopt a Motion of 
Thanks on the Governor’s Address. 
What can be more pitable than this? 
The Governor comes and addresses 
the House. Then you are quoting to 
m e ... .

MR. SPEAKER: No. I am just
getting myself some information.



SHRi GEORGE FERNANDES: So, 
this is an important point, because 
the Governor’s Address is under this 
Constitution, viz^ under Article ’ 76. 
Article 176 says:

“ (1) At the commencement of 
the first session after each general 
election to the Legislative Assembly 
and at the commencement of the 
first session of each year the Gov-
ernor shall address the Legislative 
Assembly ort in the case of a State 
having a Legislative Council, both 
Houses assambled together anfl 
inform the Legislature of the causes 
of its summons.’’

The Governor did it. That Article 
also says:

“ (2) Provision shall be made by 
the rules regulating the procedure 
of the House or either House for 
the allotment of time tor discussion 
of the matters referred to in such 
address.”

The Governor comes, addresses the 
House, makes his points. Under the 
Rules of Procedure, the Assembly 
sets apart time. The Motion of
Thanks is moved; and the Assembly 
gets adjourned. The Assembly gets 
prorogued, with out its being able 
even to pass a Motion of Thanks to 
the Governor’ s Address. Thereafter, 
for the Governor to invoke the pro-
visions of Article 213—what is left. 
Sir, of the Constitution? Therefore, 
my submission is that you must 
accept afrr adjournment motion and 
help us to protect the Constitution of 
this country—a duty cast on us.

MR. SPEAKER: Mr. Rajnath
Sonkar Shastri is not available. Shri 
Atal Bihari Vajpayee.

^rr t  1% ir 
ttt tMBrrfa* T m t  i f f
t  i fcra jfferrr % tw+Ti * ?tr m u

^ ~ T ? T  r’ 14- **1 7̂T
Jf JHTM ift ^ afV

275 Re. Motions

sift irff 'r< fsrrm ti ^  tkt | i 
%  srrar? 'tt snrr § f  f-tttt

T * f 5ITT ^  TT
*r jf f o r  s f a r p 'm  ^

5T7, 5T? H '̂cTrf^fr
s r fa r n ; ft^ r  1

t  f  ft: r c r  l^ r

*  WOT % 5TT*- *  ^  ^  t t ^ -  
Tr̂ r frrTT3 *T»rrf | sr tt^t- 
TF fit *** T if  f r r i j  | ? «r»rr
fr»fl£  I  <Tl % ETT̂ : fr TT 

f^w ra  ir f^nrr rn r  i
3 56 % imr
y t z t n  I  f t - w r  ir
VK? it STT*̂ r T

% 7 rrsiifirrrgi- fipr 'Trr 
g*rr, sp if^ ifn ff t i  ^

f*r%*n .........

f 5  irp m to  'v j '^  : t

wa^r : cmra

’TTr ^ ' l ti'd % iT^rr afl?T t | | ?

famn f t  i m  *rn 
r r  ferr w  i îrir % 

rqW r % ftr ff^rr-
3R I  I #  3TPnT i  ft: TTJIT-
'TRT j t^ i w  sr* w arrim  arrft f e r r

5Td (Tim f̂ THH *T*TT
srftrtTFi ^  JfffY ^ f T  ft:

T if  *iT4.k  if f»rr% % tnr ^
jrm wnffRT %

sftr ftir « i>«(4H & ^  t t *t
?r*n ir f̂\ wrr | ^  ?rnr 

<r^r irfEm r ?f t.x  . .  
( r u s h * )  . . .
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PROF. MADHU DANDAVATE: 
Mr. Speaker, Sir, when many of us 
requested you to read the text of the 
adjournment motion, you said that it 
is left to us and, therefore, I will 
follow your direction first nnd read 
the text of the adjournment motion. 
It says as follows:

"The break-down of the Consti-
tution in Assam created by the pro-
rogation of the State Assembly 
without the passage of Appropria-
tion Bill, the Finance Bill end Vote 
of Thanks on the Governor's 
Address and the failure of the 
Centre to dismiss Assam Ministry

in the event of its ref'jsa] to 
resign.”

MR. SPEAKER: Thank you. This
is the fourth time this has come now.

PROF. MADHU DANDAVATE: I
will always abide by your direction.

MR. SPEAKER: Very nice of you.

PROF. MADHU DANDAVATE: As 
far as constltutlflnai provisions ore 
concerned, they are absolutely clear. 
(Interruptions). As my friend, Mr. 

George Fernandes read only article, 
I would like to quote the relevant 
part of it. Article 204(1) says as 
follows:

“As soon as may be aEter the 
grants under article 203 have been 
made by the Assembly, there shall 
be introduced a Bill to provide for 
the appropriation out of the Conso-
lidated Fund of the State of all 
moneys required to meet.”

So, various items have been given 
there. It is very clear that if from 
the Consolidated Fund amounts are to 
be drawn and the government is to be 
conducted, it is very necessary that 
the Appropriation Bill has to be 
passed in the Assembly, the Finance 
Bill has to be adopted; and the 
democratic conventions and norms 
also demand that the Motion of 
Thanks to the Governor’s Address also 
has to be accepted. I am sorry t(* find 
that not only Article 204 has been 
violated but Article 213 is being mis-
interpreted and misused.

From 1947 upto 1981, in the history 
of parliamentary democracy of India, 
now<here Article 213 has been misused. 
I am shocked and surprised to find 
that even the Finance Bills are 
brought within the purview of Article 
213. (IttternAptiotis). 1 think this is
another mischief and it is a failure 
of the Government.

As far as other aspects are con-
cerned, it is very clear. (Interrup-
tions). it is clear that the Governor 
is expected to send his report whether 
there is a constitutional deadlock or
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crisis in the State. But on many 
occasions, I would like to quote the 
precedents and go on record that— 
recently when in 9 State Assemblies 
were dissolved irrespective of the 
report that was submitted by the Gov-
ernor of the State concerned—I want 
to go on record—the Governors of 
Gujarat and Madhya Pradesh not only 
sent the reports tout publicity made 
statements that there was no consti-
tutional crisis in the States, there was 
no failure of law and order machinery. 
Even then we found that certain steps 
were taken. And, therefore, w e are 
afraid that the entire constitutional 
provisions are sought to be misused 
and certain provisions are violated. 
(Interruptions), Please rest assured 

My voice can be louder than the voice 
of all of you put together.

Therefore, I want to point out to 
you, that some provisions of the Con-
stitution are violated and certain 
Articles of the Constitution are being 
misused and it was the bounded duty 
of the Centre that these sanctions are 
protected notwithstanding the fact 
that the Governor’s Report has not 
arrived,, suo motu, the Government of 
India could have taken a decision. On 
so many occasions they were very 
keen to see that the President’s Rule 
is imposed and they intervene in the 
matter. In this case also without even 
dissolving the Assembly, keeping it in 
suspended animation it would have 
been possible to intervene In the 
matter. They have done it in the 
past. But it is unfortunate to find 
that they are refusing to do it. And 
that is the reason why we have 
brought this adjournment motion. 
Let me conclude by saying, why Ad-
journment Motion is brought and no 
other notice, in the Speakers’ Con-
ference some years back at Srinagar 
it was accepted that Adjournment 
Motion has an element of censure in 
it. And we are interesting in censur-
ing this Government on thiB issue. 
Because this is the greatest failure 
from 1947 to 1981, that is why we 
wanted an element of censure to be 
introduced and that is why we have
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sought your permission to move the 
Adjournment Motion. We have got 
the least doubt that after hearing the 
valid arguments that the Members of 
Opposition have put forward—I have 
got the least doubt that notwith-
standing what the Members of the 
other side’will say—you will give the 
consent to us to seek leave to move 
the adjournment motion,

T l*  fa  I w rerm sin  : (ETsfTv") :
warn h

^ f r t  m z v  fj— 31 
f l  TOr I  ’THT 5fm 'Tfffr 
ITRT it 7? t  ! rrgfifjprspT
fsr-T ? f j  nr5* ^  1*7  xt‘f  fn*r srrfe-

IT it £7 ?£— ~X{ if
% fa  *rvTT T1

srsfr t  1 w  its q-fatiH- r̂r jtu ftt  
t ,  tr? *fr m  *ffr,

12 3, if3R  ^T, cfl r ? R
% ir ??, 'jfr ?r?rr I1  srsr 7 ?
fsH arr,
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SHRI R. K. M H A LSi (Thane): 
Sir, my motion by and large 1? on 
the lines 01 Prof. Dandavate's. The 
provisions of the Rules, Nos. 5C, 57, 
53 are wel lobserved in resepect 
of the Ad jo urn men*. Motion. Firstly, 
it Is iti regard to a definite mat-
ter. There will be no dispute about 
thal, Secondly, it is a matter of iju'ilic 
importance. This will also not be dis-
puted. Thirdly, this is a matter o f re-
cent occurrence. This cannot also be 
disputed. This is a case of constitution-
al crisis, taking into consideration, the 
special circumstances of the situation, 
especially the three points, namely, 
the motion of thanks has not been 
adopted in the Assam Assembly. :1e- 
eondly, there is the defeat of the Gov-
ernment in respect of a cut motion re-
garding the National Security Act. 
Thirdly, though the vote oti account 
has been passed by 52 votes to 11 
votes, the Appropriation Bill has *)Ot 
been introduced at all in the Assem-
bly, Article 204 says:

“ As soon as may be after the 
grants under article 203 have been

made by the Assembly, there shall 
be introduced a Bill. . . ."

Tne word is ‘shall’. Such a B .ll has 
not been introduced in the Assembly.

MR. SPEAKER: Introduced, but i.ot 
passed.

S1IR1 Ii. K. MHALGI: Yes, it is as 
good as the same.

The next thing is, the Governor has 
issued an ordinance. Let this Ho ] 
know what is the exact time of the is-
suance of that ordinance, because it is 
only upto 12 O clock in the night of 
31st March that the Assembly has sanc-
tioned the spending of money by the 
Government. But from the first minute 
of the next hour, there is 110 sanction 
o f the Adjournm ent Motion. Firstly, 
ment to s;:end money. According to my 
information, the issuance of the ordi-
nance was in the early morning of 
today. Whut ;l;iout the period of three 
or four hours in between?

MR, SPEAKER: Thai point has teen 
made already. Any fiesh point?

SHRT n. K. MIIALGI: So, this needs 
to be explained. Unless it is done, 
whatever actions h;ive been taken by 
the Governor of Assam are totally 
illegal, and absolutely immoral.

MR. SPEAKER: Law Minister.

SHRI SATISH AGARW AL: I have 
also g:ven ;;:i adjournment motion re-
garding the Constitutional crisis 'ri
A ssa m .

MR. SPEAKER: It was late. It arri-
ved late.

SHRI N. K. SHEJWALKAR: On a
point of order, sir.

MR. SPEAKER: No point or order.

SHRI ATAL BIHAR VAJPAYEE: Nn 
other member will be allowed to speil; 
now?

MR. SPEAKER: No.

SHRI N. K. SHEJWALKAR (G.va- 
lior): I want to speak for two minut“=
only.



MR. SPEAKER: No; I have allowed 
only members who have given this 
notice?

SHRI N. K. SHEJWALKAR: What
about the Law Minister? This is un-
just. I do not shout; I never say any. 
thing which is not relevant.

MR. SPEAKER: I cannot.

SHRI N.K.SHEJWALKAR: I want 
to mention only one constitutional 
point.

MR. SPEAKER: No, Sir.

:HVHTVMT3HS '31 N IHHS 
unjust. Either you rule that anybody 
who is not a mover will not speak, to 
which I agree. . . .

MR. SPEAKER: That is what I said.

SHRI N. K. SHEJWALKAR: But
Law Minister is not a mover.

MR. SPEAKER: He is not a mover 
but he has to reply.

SHRI N. K. SHE.)WALKAR: Reply
• on what basis? Let Home Minister re-
ply.

(Interruptions)

MR. SPEAKER: I am going to 
force. . . .

(Interruptions)
MR. SPEAKER: Nothing will go on 

record. He is irrelevant.
(Interruptions) **

MR. SPEAKER; I gave the assur-
ance on the floor of the House that I 
will hear both points of view and 
th;:n I will decide. I have given a clear 
indication and I am not going to re-
trace my st^ps.

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): On a point of order. Sir.
Adjournment motion has been given 
by cent a ti members.

SHRI N. K. SHEJWALKAR: Under 
what rule he is speaking?

SHRI JYOTIRMOY BOSU : You
have been good enough to ask them 
to explain their stand. They have 
made out their ease that the Govern-
ment of Assam have forfeited their
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right and popular support. That is 
p different thing. But under what 
rule you asked the Law Minister to 
reply? Under what rule? You have 
heard the petitioners, the movers (if 
the adjournment motion.

MR. SPEAKER: No. no. There is 
the rule.

SHRI JYOTIRMOY BOSU: That
rule does not apply. It is up to you.

MR SPEAKER: I gave a categori-
cal assurance on the floor of the House 
that 1 will hear both the points of 
view and then give my ruling.

(Interruptions)

SHRI INDRAJIT GUPTA (Bashir- 
hat); If they are opposing it, you 
must give them an opportunity.

MR. SPEAKER; That is not the 
point.

(.Interruptions)

SHRI INDRAJIT GUPTA: If there 
is no objection, there is no need to 
hear them.

MR. SPEAKER: I have to hear the 
Minister.

SHRI JYOTIRMOY BOSU: No. if
there is the requisite number, you 
have to allow it... (Interruptions)

SHRI INDRAJIT GUPTA: Many
times in the past the Government indi-
cated that they have no objection to 
the adjournment motion being admit-
ted and discussed. In that case, it is 
not necessary to hear them. They will 
be able to speak during the debate. 
Have you ascertained whether they 
have any objection or not to the ad-
journment motion? Otherwise. why 
are you asking them to speak?

MR. SPEAKER: I have called the 
Law Minister.

(Interruptions)

SHRI INDJtAJIT GUPTA; 1 am 
asking the Speaker; I am not asking 
the Law Minister.

for Adjn. a84APRIL 1, 1981
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MR. SPEAKER: You just listen.
I am asking the Law Minister. I gave 
an assurance, ^  ^  ^  fartfT *

qfiTnr f e n ,  ^  t || i

SHRI N. K. SHEJWALKAR: Sir,
I am ra sing a point of order under 
article1 207. I am not saying any-

thing about the situation, what is 
happening in Assam. The simple 
point is that under article 2 07 ....

MR. SPEAKER: No, I am not
allowing it.

SHRI N. K. SHEJWALKAR: Bear 
with me for a minute.

MR. SPEAKER: No, S.r.

SHRI N. K. SHEJWALKAR; 1 am 
raising it to have the discussion at 
a higher level.

MR. SPEAKER: I have already over-
ruled it.

&o JT3WWT : 5THT 
VifPTrT % #  J-© JT?r TpTT,

207  *r ^  | .

MR. SPEAKER: No.

SHRI N. K. SHEJWALKAR: It is
a very  im portant point,

MR. SPEAKER: No, I am not
allowing it.

SHRI N. K. SHEJWALKAR: It is
unfair.

(Interruptions)

MR. SPEAKER: No. (Interruptions) 
Are you afraid of him?

SHRI HARIKESH BAHADUR: Sir, I 
rise on a point of order.

MR. SPEAKER: No.

SHRI HARIKESH BAHADUR: You 
have to listen to my point of order.

MR. SPEAKER: No, I will not.

SHRI HARIKESH BAHADUR: I -vait 
to sumbit. . . .

MR SPEAKER: There is no point on 
this thing.

SHRI HARIKESH BAHADUR: 
Just one minute. One interpreta-
tion. !

MR. SPEAKER: No, I do not allow.

SHRI N. K. SHEJWALKAR: The Fi-
nance Bill cannot be passed without 
the recommendation. . .

MR. SPEAKER: Nothing is going oa 
record.

( Interruption) **

MR. SPEAKER: You sit down.

(Interruptions).

MR. SPEAKER: I have to listen to 
him. I want to be very fair. I have lis-
tened to every member

SHRI BIJU PATNAIK: A point of 
order can be raised by any member at 
any time. You cannot deny the right 
of a member. You. cannot deny it, if 
any member of the House has a point 
of order at any time.

MR. SPEAKER: Nothing should b* 
recorded without my permission.

(Interruption) * •

**Not recorded.



MR. SPEAKER: He is speaking with-
out my permission. I have not permi-
tted him.

(Interruptions) * *

MR. SPEAKER: He is speaking some-
thing else. He has not got even mv 
permission.

(Interruptions)* *

MR. SPEAKER: 1 have overruled it.

(Interruptions) * *

MR. SPEAKER: You did not have 
my permission.

( / i i t e r r u p t i o ? ) ) * *

MR. SPEAKER: I have overruled i*.

(Interruption) **

SHRI BIJU PATNAIK: You cannot 
take away rights o l the Members of 
this House.

MR. SPEAKER: I have listened to 
him.

SHRI BIJU PATNAIK: Anybody can 
raise a point of order and you have 
to listen to it.

MR. SPEAKER: 1 have listened to 
him and J have overruled it,

SHRI ATAL BIHARI VAJAPAYEE: 
You did not listen.

(Interruptwits).

SHRI BAFUSAIIEB PARULEKAR 
(Ratnagiri); Mr. Speakert Sir, it is a 
very important puint uf order. You 
said that you. . .

(interrupt ion s).

MR. SPEAKER: Who said?

SHRI BAPUSAHEB PARULEKAR : 
You said.

MR. SPEAKER: To whom?

(Interruptions),

MR. SPEAKER: I told him that his 
point of order is overruled.

SHRI BAPUSAHEB PARULEKAR: 
Sir, it is said in the booklet which has
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been circulated here. (Interruptions).
Kindly listen.

(j7iterruptions).

MR. SPEAKER: You have perhaps 
not heard me. I said T have heard him 
and I have overruled his point of 
order’ . So simple it is.

SHRI EIJUPATNAIK: You said
did not want to hear him.

SHRI JYOTIRMOY BOSU: There
must be some micro-wave channel bet-
ween you and him. We did not hear. 

(Interruptions),

MR. SPEAKER: I listened to all the
Members. He was asking me to permit 
him to say a few words. I did not al-
low. So simple it is.

(TnterrMptions).

MR. SPEAKER: Why are you all 
all speaking at the same time?

SIIRI SATYASADHAN CHAKRA- 
BORTY (Calcutta South): We are col 
lectively defending our rights.
(Interruptions).

MR. SPEAKER: What do you want to 
say? Under what rule you want to say?

SHRI K. P. UNNIKRISHNAN: I
need not enlighten you. My point o f 
order is always raised Linder  Rule U76.

MR. SPEAKER: It is always heard. 
(Interruptions).

SHRI K. P. UNNIKRISHNAN: I l ave 
been in this House for quite some time.

MR. SPEAKER: What is it? You let 
me know.

SHRI K. P. UNNIKRISHNAN: Plea-
se do not put this question to me like 
you put to Members who are not fami-
liar with the rules. Please do not put 
this question like this.

MR. SPEAKER: Have you got any 
point of order?

SHRI K. P- UNNIKRISHNAN: Th^re 
is only one rule. . . .

MR. SPEAKER: Have you got anr 
point of order?
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SHRI K. P. UNNIKRISHNAN: Plea-
se do not have a running argument. 
Please listen. Rule 37S(1) says:

“A point of order shall relate to 
the interpretation or enforcement of 
these rules or such articles of the 
Constitution as regulate the business 
of the House. . . '

Now, when you are kind enough to 
allow us to raise this question, if a 
Member wants to raise a point of or-
der, it has never been rejected. You 
may reject it, but you must listen first.

MR. SPEAKER: No. I have overru-
led it.

SHRI K. P. UNNIKRISHNAN: You
have overruled. We are entitled to that 
courtesy from you that you should 113- 
ten first

MR. SPEAKER: But what is the 
point?

SHRI K. P. UNNIKRISHNAN: You 
are a creature of the Constitution. You 
are a creature of these rules. You can-
not violate them.

MR. SPEAKER: I am not the -inly 
one. You are also responsible for this.

Mr. Parulekar, what do you want to 
say? Have you got any point of order?

SHRI BAPASAHEB PARULEKAR: 
Yes.

MR. SPEAKER: What is it?

SHRI BAPUSAHEB PARULEKAR: 
Sir, it is this. Mr. Harlkesh Bahadur 
wantea to raise a point of order. You 
said *NA*. I want to invite your atten-
tion to this booklet which hag been 
circulated.

MR. SPEAKER: I know.

SHRI BAPUSAHEB PARULEKAR: 
No, no. I want to bring it to your no-
tice an<j I want to remind you ol this 
that a point of order is an extraordi-
nary process which, when raised, has 
the effect of suspending the proceed-
ings before the House. So, no sooner 
does a Member rise and say that he 
has a point of order, you have to 
listen. (Interruptions). The entire busl-
232 LS—10.

ness is suspended. He has a right tt 
be heard. You cannot curb it.

MR. SPEAKER: I am not curbing it.
CInterruptions)

SHRI K. P. UNNIKRISHNAN: We
will fight every inch for our rights 
every inch, every step.

(Interruptions)

MR. SPEAKER: Mr. Shejwalkar, what 
is your point of order?

SHRI N. K. SHEJWALKAR: Of
course, the third point is. . . .

MR. SPEAKER: No, you tell your 
point of order.

SHRI N. K. SHEJWALKAR: I am 
on the interpretation of the Constitu-
tion provision under Articel 207. (In-
terruptions) Let me complete.

(Interruptions)
MR. SPEAKER: No.

(Interruptions)

MR. SPEAKER: Why are you speak-
ing? Let me listen to him. Why are 
you trying to interrupt us?

(Interruptions)

SHRI N. K. SHEJWALKAR: You can 
say ‘no’ after it. I will sit down imme-
diately. The provision is-—

“A Bill which, if enacted and 
brought into operation, would invol-
ve expenditure from the Consolidated 
Fund of a State shall not be passed 
by a House of the Legislature of the 
State unless the Governor has re -
commended to that House the consi-
deration of the Bill"

This is in continuation of Article
204. Both the authorities cannot oe the 
same, the person who is recommending 
as well as passing the Ordinance. They 
cannot be together. Therefore, actua-
lly the Governor has no power to enact 
such an Ordinance. This is my ooint 
of order. Now you decide whatever 
you want to. (Interruptions).

MR. SPEAKER: The Bill has fyseu 
introduced. We will still listen to ..
(Interruptions}.
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MH. SPEAKER: Mr. Venkatasub- 
biah, have you got any point of 
order?
(Interruptions).

MR. SPEAKER: For you there is a 
point of order and for him is it not?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
DEPARTMENT OF PARLIAMEN-

TARY AFFAIRS (SHRI P. VENKAT- 
ASUBBAIAH): My point of order is 
. . .(Interruptions).

A point of order is not a point of 
privilege, (interruptions).

MR SPEAKER: No.
SHRI P. VENKATASUBBAIAH: Un- 

les the Speaker permits him to place 
the point of order. . . ,

MR. SPEAKER: This is what we do.
(interruptions)

MR. SPEAKER: It is all right, (in-
terruptions).

SHRI P. VENKATASUBBAIAH: 
Pleased hear me, (Interruptions). Mr. 
Unnikrishnan has said whenever a 
Member raises a point of order, you 
have to allow him.

MR. SPEAKER: No.
SHRi P. VENKATASUBBAIAH: My 

question is on a point of order.
MR. SPEAKER: Which rule did you 

quote?.
SHRI P. VENKATASUBBAIAH: Rule 

376. ( interruptions)
SHRI GEORGE FERNANDES: Ask

him to read the rule. He has not r°ad
the rule.

SHRI P. VENKATASUBBAIAH: I 
have read the rule.

MR. SPEAKER: It is well taken.
(Interruptions)

MR. SPEAKER; Mr. Unnikrishnan, 
you have to reifl the rules.

(Interruptions)
MR. SPEAKER: Why should I?
SHRI GEORGE FERNANDES: “Pro-

vided that the Speaker may permit a 
Member to raise a point of order dur-
ing the interval between the termina-
tion of one item of business and the 
commencement of another. . .

MR. SPEAKER: This is what he has 
said. . . .

(Interruptions)
SHRI GEORGE FERNANDES: Our

rights are involved.
MR. SPEAKER: Whatever the rule 

says, he has pointed out this rule.
(Interruptions)

SHRI GEORGE FERNANDES: It is 
before this House at the moment. 
376(2) says:

‘‘A point of order may be raised
in relation to the business before
the House at the moment.”
That is my right.
If there is no item of business bet-

ween the two items the Speaker might 
permit. . . .

MR. SI JEAKHR: It is with my con-
sent. (interruptions)

SHRI GEORGE FERNANDES: You
have the authority.

MR. SPEAKER: That is what I do.
SHRI GEORGE FERNANDES: First 

right is mine. This Minister of Parlia-
mentary Affairs has not read the rule.

MR- SPEAKER: He says 'it is not 
privilege’. It is my consent.

SHRI HARIKESH BAHADUR: I want 
to draw your attention to Rule 58(iii).

MR- SPEAKER: Please go on.
SHRI HARIKESH BAHADUR: Plea-

se see Rule 56 and 58(iii). Rule 56—
............. a motion for an adjournment

of the business of the House for the 
purpose o.* discussing a definite matter 
of urgent public importance. . . ”

Rule 58(iii)—“the motion shall be 
restricted to a specific matter of recent 
occurrence;”

In regard to both these I would like 
to say that there is violation of the 
Constitution, Constitutional jreak 
down . . .

MR. SPEAKER: What is tnere a^out 
these?

SHRI HARIKESH BAHADOJR: Ap-
propriation Bill and so it is. . . .

MR. SPEAKER: How does it rome 
in? Over ruied.
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THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (Shri P. 
Shiv Shankar); Mr. Speaker, Sir, when 
I stand before the Bouse. . , .

SHRI SATISH AGARWAL: He is 
famous in Andhra Pradeah for always 
arguing hopeless cases and winning 
them. Why should you allow him?

MR. SPEAKER: He always wins. 
What is the net result? That comes 1'J 
some success or not? It is the outcome 
which matters.

V K * ;  $, ff'arsr f̂i i

SHRI P. SHIV SHANKAR: For once 
at least I would like to thank him lor 
the left-handed compliment that hr 5 
been paid to me.

MR. SPEAKER: His right hand was 
forward

SHRI BAPUSAHEB PARULEKAR: 
He is always at his best when he l as 
no case.

SHRI P. SHIV SHANKAR: Sir, 1
have requested you, as contemplated 
by the second proviso to Sub-rule (1) 
rule 60, to give me the permission to 
explain the position of the Government 
because you are not in full possession 
of the facts. That is why 1 sought your 
kind permission.

Now, the point that has been urgeJ 
is that there is a constitutional break-
down and it is rather amusing for once 
at least to hear from the Opposition 
that the Ministry of a State should be 
dismissed or that Presidential Rule 
should be imposed. . . .  (Interruptions)

SHRI HARIKESH BAHADUR: Wo 
did not say that.

SHRI P. SHIV SHANKAR: I am 
saying that it is amusing for once at 
least to hear these expressions from 
the other side. . . .

SHRI GEORGE FERNANDES: Who 
ĥas said that?

SHRI GEORGE FERNANDES None 
oi us has said that.

SHRI R. K. MHALGI: We want that 
Government to resign.

SHRI P. SHIV SHANKAR: The mo-
tion that has been given requests for 
the dismissal of the Ministry. I am 
only trying to rely on their own words 
I am reading their own motion.

Before I make my submission on 
the question whether there is a consti-
tutional breakdown which I would re-
fute, with the little knowledge of Ijw 
that I have, 1 would like to explain 
some facts.

SHRI SOMNATH CHATTERJEE: 
Little knowledge is dangerous.

SHRI P. SHIV SHANKAR: The
House is aware that the Assam legis-
lature met on the 19th March, 1981. A 
No-Confidence motion was moved which 
was rejected on the 24th 'March, 1981 
by a majority. I will not go into those 
facts. What actually happened was 
that on the 30th March, 1981, the Sup-
plementary Budget was passed. A cut 
motion related to that was movea and 
without going into the details. ..

SHRI N. K. SHEJWALKAR: What 
is the cut motion?

SHRI P. SHIV SHANKAR: Would 
you like it? I would certainly read 
it, I would not mind reading it as 
long as you like to hear it. That 
related to Demand No. 4 relating to 
the expenditure on jails, etc.

AN HON. MEMBER: The National 
Security Act,

SHRI P. SHIV SHANKAR: If you 
cannot have the patience to listen to 
me, it would be very difficult. You 
give me a chance to explain it.

MR. SPEAKER: Let me get the
facts. Why do you interrupt him?

SHRI P. SHIV SHANKAR: I am 
confident that you will not oppose 
every word that I will utter.

SHRI P. SHIV SHANKAR: The The Home Minister considering the
arguments have been advanced. . . .  sentiments expressed by hon. Member*
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sought to withdraw the Demand 
amounting to Rs. 50,000.

SHRI R. K. MHALGI: Is it ever 
done? Alnterruptions)

MR. SPEAKER: Again you are
speaking unnecesarily?

13.00 hrs.

SHRI P. SHIV SHANKAR: They
seem to be incorrigible. The House 
was adjourned for 10 minutes. The 
Opposition Members belonging to 
Janata, Assam Janata and Congress 
(U) objected to the withdrawal of the 

demand. The House was ad-
journed Eor 10 minutes by Hon. Deputy 
Speaker as transaction of business 
became impossible due lo disturbance 
created. After 10 minutes, the House 
met, but the Hon, Speaker had to ad-
journ the House again for 10 minutes 
and finally till 10 AM on 30th March. 
On 3()th March, the Hon. Speaker gave 
the ruling on point of order raised, to 
one of the aforesaid Memebers. Yet the 
interruptions continued frequently. 
The House passed the cut molion as 
the Government side accepted >t and 
did not oppose it. It was a motion.

SHRI RAVINDRA VARMA (Bombay 
North): What is the document he is 
reading from? Is it the Governor’s 
report?

MR. SPEAKER: That is what you 
asked for.

PROF. MADHU DANDAVATE: Is it 
the Governor’s report?

SHRI P. SHIV SHANKAR; You 
wanted some facts. 1 am obliging 
you. If you do not want to be obliged, 
J will keep quiet. You wanted the facts 
to be narrated. I am giving the facts 
from my own notes which I prepared. 
I have prepared my own notes for 
the purpose of your knowledge if you 
would like to be enlightened.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
NARAIN SINGH): He is giving the
NARAIN SINGH: He is giving the 
actual position.

SHRI JYOTIRMOY BOSU; You are 
a perpetual knowledge-giver.

SHRI P. SHIV SHANKAR: Not to 
persons like you.

SHRI JYOTIRMOY BOSU: It will 
amount to carrying coal to New Castle.

SHRI P. SHIV SHANKAR: Yet tbe 
interruptions continued. The House 
passed the cut motion as the Govern-
ment side accepted it ana did not op-
pose it. It was a motion for a token 
cut. Alter passing the cut motions. 
Demand No. 4 was withdrawn by tiie 
Home Minister with the leave of the 
House and the Appropriation Act ex-
cluding this demand was passed during 
continued interruptions.

The point is this that so far as the 
Supplementary Budget is concerned, 
which related to the cut motion, that 
was passed, even the Appropriation 
Bill was also passed. Now, so far ua 
our rules are concerned and the rule 
of the Assam legislature which is aiso 
in pari materia with the rules that we 
have_ there are three ways of express-
ing the grievances by a cut motion. 
One is, representing the disapproval of 
the policy when the amount of the de-
mand is sought to be reduced to Re. 1 
and the second is the economy cut and 
the third only to ventilate a specific 
grievance when it is moved that the 
amount of the demand be reduced by 
Rs. 100. It is precisely t'.iis which in-
grained or inhered in the cut motion 
and it was only to ventilate a specific 
grievance. Now so far as the Govern-
ment is concerned, Government wanted 
to withdraw, but as I said, some of the 
Hon. Members did not want it to I1® 
withdrawn. Therefore, Government de-
cided to adopt it and finally the whole 
thing was withdrawn.

SHRI BIJU PATNAIK: After being 
defeated.

SHRI P. SHIV SHANKAR: This i» 
not a case of defeat. Now the point is 
that in the annals of the parliamentary 
history, there is no case where in a cut 
motion of this nature, even if it were
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to be adopted by the House, any 
ministry has resigned. There is noth 
ing of that type. (Interruptions) Here, 

it is not a case of a cut motion being 
voted. On the contrary, the Govern-
ment, taking into consideration the 

sense of the House, adopted the cut 
motion itself and voted along with 
that. . . .

SHRI RAVINDRA VARMA: Govern-
ment adopted the cut motion. That is 
what he iays.

SHRI I5. SHIV SHANKAR: They
adopted it.

SHRI RAVINDRA VARMA: Can a 
Government accept a cut motion? Has 
it ever happened?

SHRI P. SHIV SHANKAR: They ad-
opted it. My Hon. friends may allow me 
to speak. What is the purpose of your 
saying (Interruptions)

SHRI RAVINDRA VARMA: Did 
Government adopt the Cut Motion?

SHRI P. SIIIV SHANKAR: We can. 
There are Parliamentary precedents. 
What is the purpose of your talking 
like this?

SHRI RAVINDRA VARMA; I am 
not challenging, I want to know the 
fact. Did the Government adopt the 
Cut Motion?

SHRI P. SHIV SHANKAR: I am say-
ing that. I have gone so far as to say 
tfiat, even if it were to be a case of Cut 
Motion facing voed, there is no prece-
dent in the annals of the Parliamentary 
history where any Ministry has resign 
ed. I say this w'th authority. (Inter-
ruptions)

SHRI BIJU PATNAIK; Is there any 
precedent anywhere where a Cut 
Motion has been adopted?

PROF. MADHU DANDAVATE: In
Parliament no Cut Motion was ever 
adopted.

SHRi GEORGE FERNANDES: Min-
ority Governments were never propp- 
*d up -----
e(j up___ (Interruptions)

SHRI P. SHIV SHANKAR: Mr. Fer-
nandes, 1 would not Hke the Issues to

be side-tracked. I am on one issue, 
and you would like to argue the other 
issue. I can give you instances of 
Orissa, but I woud not like to go into 
those things now. (Interruptions) I 
am saying categorically that there ia 
no case where a Ministry has resigned. 
On the contrary, in the present case... 
(Interruptions). . ..

PROF. MADHU DANDAVATE: I
would like to know from the Minister 
whether in the history of Parliament of 
India or of any Legislature, any Cut 
Motion was ever accepted.

SHRI P. SHIV SHANKAR: You will 
not allow me to say what I want to. 
Please sit down so that I may say what 
I want to. (Interruptions)

MR. SPEAKER: He is not saying 
anything wrong.

SHRI BIJU PATNAIK: He is saying 
that, in the annals of the history of 
India, no Government has ever resig-
ned. . . .

MR. SPEAKER; If anything is 
wrong, you can rebutt it.

SHRI GEOIRGE FERNANDES: Sir,
I am on a point of order. Here is the 
Practice and Procedure of Parliament 
by Kaul and Shakdher. This has 
been quoted every time. I would like 
to quote one sentence from this. This 
is Vol. II, page 603;

"Cut Motions
“During the1 discussion on the 

demands for grants, motions can be 
moved to reduce the amount of a 
demand. Such a motion is called 
a ‘cut motion’. It is only a form of 
initiating discussion on the demand, 
so that the attention ofthe House is 
drawn jo the matter specified in 
such a motion. It is not obligatory 
that discussion should start only on 
a cut motion, nor does it bestow a 
right on a member to insist on mov-
ing his cut motion. Cut Motions 
are given by members of the Opposi-
tion only and members of the Gov-
ernment party do not give such 
notices as it win amount to a vote 
of censure or indirectly ‘no-confi-
dence’ in the Council of Miinsters."

{Interruption!)
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SHRI BlJu PATNAIK: The Law
Minister adifiits that Government has 
accepted it. Government has accept-
ed a censure ° n itself! 
i/loogaioayt

MR. SPEAKER: Please sit down
now.......

(Interruptions)

MR. SPEAKER: Please let us lis-
ten. You are going to prejudice.. 
(Interruptions) No, no. I have seer 
that also.

SHRI P. SHIV SHANKAR: Now, it 
appears that it will be difficult for me 
to go on replying to each and every 
point that is raised.. (Interruptions)

: 5fF? y£
1 1 v *  *nf *rrc<r'r
* <1 i i i ;  t  1

SHRI P. SHIV SHANKAR : Mr. Pat- 
naik, of all the persons I really object 
to your constant nterruptions—you 
wera a part of a government which 
did not come before the House tor a 
day.. (Interruptions) You continued 
for six months. You have the check 
to speak?. . (Interruptions) This is very 
unfair.

SHRI BIJU PATNAIK: Please ad- 
dresj the Chair and not me.

SHRI P. SHIV SHANKAR: I am
only addressing you through the 
Spei ker.

Sir, so far as they were concerned, 
when they were speaking, we, on our 
side, kept quiet and we listened to 
theiu. But when we are trying to 
explain the situation should they get 
upMt unnecessarily and particularly, 
a senior Member? They should al-
low me to speak.. (Interruptions)

MR. SPEAKER: Why can’t you 
sit, Sir? Your Minister is speaking.

SHRI P. SHIV SHANKAR: As I
was trying to say, the facts in this 
case are much better than the ins-
tance that I myself suggested and I 
categorically said that there Is no such 
example in the annals of Parliamen-
tary history. Now, Sir, about what 
had happened yesterday— I would 
give some facf^ which I have noted 
on my own, based on the press j.tate- 
ment that has been issued. I just 
noted down the points and I would 
like to give the facts. The Assembly. .

SHRI RAVINDRA VARMA: State-
ment issued bv whom? He said a 
statement was issued. Statement, 
issued by whom .. (Interruptions)

TtfVT I *Tn tfllViT I SVi’ r̂i
feff ^-r srntoT fa. f%?,vr zzzwz
I  I (3He1UT</) . .

In the circumstances, 1 will better 
ask him to explain to me what tie has
to say, in my Chamber. . (Interrup-
tion) Then, let him speak. Why are 
you interrupting him? You don’t let 
him speak., (Interruptions)

SHRI RAVINDRA VARMA: I am
asking—statement issued by whom?

MR. SPEAKER ; He will let ua 
know.

SHRI RAVINDRA VARMA: Sir, I 
am sorry you are losing your temper.
I wanted to ask a legitimate ques-
tion. He said, *a Statement was issu-
ed’—I want to know by whom?

MR. SPEAKER: You don’t let him 
say anything. That is what it seems 
to me—that everybody is not keen to 
listen to anything. Let him say. He 
will explain whom h« is quoting.
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SHRI P. SHIV SHANKAR: That is 
what I said.

MR. SPEAKER: You don't let him 
speak. I do not get frustrated. I 
say, Ravindraji, let him do it. That 
is what I am requesting you. Don't 
worry about that. Let him gay.

SHRI P. SHIV SHANKAR: I said.
Sir, that I prepared my own notes. 
Would they not allow me to speak 
on the basis of my own notes?.. (In-
terruptions) I said on the basis of 
the Press Statement that was issued, 
I prepared my own notes. Language 
is mine. . .

SOME HON. MEMBERS: State-
ment issued by whom?

SHRI P. SHIV SHANKAR: Gov-
ernment of Assam, certainly. 1 assert 
that.

SHRI JYOTIRMOY BOSU: There
is no Government. They have no 
money. There is no Government in 
Assam.

SHRI P. SHIV SHANKAR: If they 
would not like to know the view 
points to be expressed. . (Interruptions) 
If they are satisfied with their Pyrr-
hic victory of 'nterruptions, well, I 
cannot help it.

SHRI GEORGE FERNANDES: We 
want to help you.

SHRI P. SHIV SHANKAR: You
give me a chance. If you would like 
to speak, do it afterwards. You are 
entitled to speak but not interrupt 
me at evey sentence or word, like 
this.

MR SPEAKER: You may have
certain things to say, You must also 
listen to certain things.

™SHRI P. SHIV SHANKAR: Sir, the 
assembly, daring the session yester-
day, passed the Vote on Account for 
the first four months o f 1981 with 52 
votes for n y  41 vote* against. Ttoe 
Appropriation Sill relating to Tot* on 
Account bad a te  teen introduced.

Following the disordfidy scene, the 
House was adjourned for ten minutes

by the Speaker. However, on re-
assembly, the Deputy-Speaker ad-
journed the House sine die without 
ascertaining the sense ol the House 
stating that the situation was unpre-
cedented.

SHRI JYOTIRMOY BOSU: It is
an aspersion on the Deputy-Speaker.

SHRI P. SHIV SHANKAR: Let me 
complete the factis. (Interruption*)

SHRI GEORGE FERNANDES: This 
is the point. That is precisely our 
case.

SHRI P. SHIV SHANKAR: I will 
also meet your legal point. He stated 
that the situation was unprecedented. 
The Appropriation Bill could not be 
passed. Even though the Vote on 
Account has been passed, Assam Fin-
ance Bill, 1981 also got held up for 
the same reason.

Then, it so happened that this irat- 
ter was considered by the Council of 
Ministers and the implications also of 
the Bill not having been passed were 
also considered. Since the adjourn-
ment of the House would lead to 
grave financial crisis for the Govern-
ment leading to stoppage of all pay-
ments from 1st April, 1981 and would 
also stand in the way of collection of 
certain categories of revenues, they 
requested the Governor of Assam to 
issue the Ordinance to provide for 
payment out of the Consolidated 
Funds of the State to the extent of the 
earlier Bill agreed to by the House.

The issue of the Ordinance was thus 
a constitutional necessity. After pro-
rogation, the Governor ol Assam pro-
mulgated the Assam Appropriation 
Vote on account Ordinance, 1981. It 
may be recalled.. . .

SHRI R K. MHALGI: At what 
time?

SHRI P. SHIV SHANKAR: In the
intervening night of Slst March and 
1st o f April.

SHRI B. K. MHAJjGI: We want
the exact time. (Interruptions)

SHRI P. SHIV SHANKAR: Sir, as 
I said, this was a case of Vote on
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Account for the first lour months of 
1981. The Demands for Grants were 
passed. So far as the Appropriation 
Bill is concerned, it was introduced 
but it could not be passed because of 
the situation that I explained. Now, 
the question is: what is the position of 
law about which a lot has been said 
by the other side? I am only sorry 
that many of them have betrayed the 
ignorance of the provisions of the 
Constitution.

Sir, in the circumstances and the 
facts of the case, because this is a 
Vote on Account, may 1, at the very 
outset state that Article 204 on which 
they were replying upon for the 
purpose of arguments does not apply 
at all. If they would look up Arti-
cle 204(3), it says ‘subject to the pro 
visions of Articles 205 and 206.’ There-
fore, Article 204 has been made sub-
ject to the other Articles of the 
Constitution, namely, Articles 205 and 
206 and the Vote on Account is dealt 
with under Article 206, Clause 1 of 
Article 206 reads:

"Notwithstanding amything In the 
foregoing provisions of this Chap-
ter, the Legislative Assembly of a 
State shall have power—

(a) to make any grant in ad-
vance in respect of the estimated 

. expenditure for a part ol any fin-
ancial year pending the comple-
tion of the procedure prescribed 
in article 203 for the voting '>f 
such grant and the passing the 
law in accordance with the pro-
visions of article 204 in relation 
to that expenditure."

SHRI GEORGE FERNANDES: That 
is precisely our case.

(Interruptions)

SHRI P. SHIV SHANKAR: Sir, I
mfiy have to agree for the comfort of 
the hon. Member, Mr. George Fer-
nandes, that he might know "better 
law than me but he should allow me 
to put forth my case. You need not 
jump when you And a particular 
word. Give me a chance to explain. 
(Interruptions) This Is only for, his .

comfort. The point is that Article 208 
completely takei away or excludes or 
eschews procedure that has been pro-
vided in Article 204.

SHRI SATISH AGARWAL: Please 
read sub-clause. (Interruptions)

SHRI P. SHIV SHANKAR: Kindly 
listen to me. This Article in my sub-
mission is a self-contained Article and 
if it is a case of Vote on Account it 
has to be within the parametres of 
this Article. One need not look to 
Article 204.

SHRI SATISH AGARWAL: What
about sub-clause 27

SHRI P. SHIV SHANKAR: Sir,
the position is that an unprecedented 
situation has been created .... ( Inter-
rupt on $).

SHRI JYOTIRMOY BOSU: Sir I
rise on a point of order under Rule 
60 (1 ) . . . .  (Interruption.,')

MR. SPEAKER: Let him finish.

SHRI JYOTIRMOY BOSU: Sir,
the proviso to this Rule says:

“Provided further that where the 
Speaker is not in possession of full 
facts about the matter mentioned 
therein, he may before giving or re-
fusing his consent read the notice 
of the motion and hear from the 
Minister and/or members concerned 
a brief statement___ ”

Sir, is it a brief statement?

MR. SPEAKER: The point of >;rder 
is over-ruled.

(Interruptions)

SHRI P. SHIV SHANKAR: Sir, an 
unprecedented situation was created 
in the House. (Interruptions)

Sir, the position is so lar as this 
Article is concerned, definite proce-
dure hag not been provided for the 
manner in which the Bill should be 
pushed through. As I said the cir-
cumstances were exceptional. Now, 
the House was prorogued. The ques-
tion is when there is a consolidatedIi •
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fund expenditure from which has 
been voted, could the money be with-
drawn without an Appropriation Bill? 
That is the point. So far as the Conso-
lidated Fund is concerned, the De-
mands for Grants have been voted.

SHRI BIJU PATNAIK: That mak-
es no difference.

SHRI P. SHIV SHANKAR: So far 
as Appropriation is concerned, I would 
like to submit that once the House 
has been prorogued, the Governor 
could use the powers under Article
205. I will read out one sentence from 
Kaul and Shakdher, It says:

“An Ordinance lor the appropria-
tion of any moneys out of the Con-
solidated Fund in invalid if the re-
lative Demands for Grants have not 
been placed before, considered and 
assented to by Lok Sabha.”

If it is a case where the relative De-
mands for Grants have not been r lac-
ed and voted by the Lok Sabha then 
the Ordinance for an appropriation 
would be illegal. Conversely, it 
therefore follows that the Ordinance 
for the appropriation will be valid.

(Interruptions)
MR. SPEAKER: Order, order.

SHRI SATISH AGARWAL: You
are interpreting.

SHRI P. SHIV SHANKAR: What
else could it be?

MR. SPEAKER: Could it be inter-
preted without saying anything?

(Interruptions)

MR. SPEAKER: I did not say cor-
rect or not. Could it be interpreted 
without saying anything?

SHRI P. SHIV SHANKAR: I am 
getting the impression that he hon. 
Member from Jaipur has started los-
ing grip over law since he became a 
Member of Parliament. I read a pas-
sage which refers to three things. It 
is an Ordinance for Appropriation. 
The second part of it eays that ii the 
Demends have not been voted by the 
House, then, the Ordinance with re-

ference to Appropriation will be ille-
gal. The natural interpretation 
based on simple language is what I 
have already submitted. If the De-
mands have been voted by the House, 
an Ordinance could be issued 
for appropriation. Therefore, I do 
not find any confusion in the laugu- 
age, unless there is some confusion in 
the minds of some of the hon. 
Members sitting opposite. Therefore 
the position with regard to 
Article 213 is this. This is a 
power which has to be exercised 
in the extraordinary circumstan-
ces given these facts, unless they say 
that these facts do not exist. They 
can as well say that the ordinance 
itself is illegal. That is a different 
issue altogether. In fact, I can go that 
far, as to bring to the notice of Ihe 
House a case from Madras High Court 
as far back as in the year 1950. The 
House then was prorogued only for 
the purpose of issuing an ordinance. 
This was in 1950. It is a reported 
case. Therefore the position is thia. 
(Interruptions). Then the Law Minis-
ter was Dr. Ambedkar. (Interrup-
tions). There is nothing wrong in my 
submission. I am saying that it hap-
pened in 1950. It is a reported case. 
You can look up lor the reference. If 
you like I will give the reference to 
you. It is re: Veerabadriah, A.I.R.
1950, Madras, page 253.

SHRI BIJU PATNAIK: Decided
on?

SHRI P. SHIV SHANKAR: I am 
giv'ng you this reference. (Interrup-
tions).

SHRI K. P. UNNIKRISHNAN: He 
cannot mislead the House.

SHRI GEORGE FERNANDES: 
That; was before the Constitution 
came into force.

SHRI P. SHIV SHANKAR: You
have got a privilege to say anything 
you like: Now you aay 'before ir.e 
Constitution came into force’. That 
is your privilege. I always talk rele-
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vance, not irrelevance.

Now, the point is this.
SHRI SOMNATH CHATTERJEE 

(Jadavpur): Sir, with your kind per-
mission, 1 would like to make my sub-
mission. If this question is purely to 
be decided on the interruption of the 
Constitution, then a fuller debate is 
necessary because it is a momentous 
matter.

(Interruptions)
SHRI P. SHIV SHANKAR: I

would have completed my submission 
very briefly but because Mr. Jyotir- 
moy Bosu wa^ts me to explain all 
these things. . .. (Interruptions),

SHRI SOMNATH CHATTERJEE: I 
am not saying that it is wrong, (In-
terruptions) My only humble submis-
sion is ir it is to be decided tin mere 
interpretation of the Constituion, 
there should be a fuller discussion on 
this because it is a momentous mat-
ter. (Interruptions).

SHRI P. SHIV SHANKAR: The
whole difficulty has been that if I 
was allowed to make my submission 
without interruptions, surely I would 
have finished my submission. But I 
am facing constant interruptions. 
Even when I am citing clear decisions 
they have started interrupting me. 
What is it that I can do? Therefore, 
let them give me a chance to explain 
the position.

(Interruptions)

SHRI JYOTIRMOY BOSU: Sir,
he has been speaking for 45 minutes. 
His brief submission does not mean 
that he can speak for 45 minutes. 
There is no precedent like this. You 
ask whether there are 50 persons sup-
porting this adjournmnt motion. S.r, 
it is your duty to ask us and not 
allow him to reply. He can say th^se 
things in reply to the adjournment 
motion when the House debates on 
this. Thig was never done before in 
this House. You w e doing things 
jwhich have never been done before. 
”  (IntarruptionM)

SHRI P. SHIV SHANKAR: There-

fore, my submission is, Sir,..
(Interruptions).

MR. SPEAKER; I do not get out 
of the procedures. I do not break 
the rules.

SHRI JYOTIRMOY BOSU: Sir, he 
has said he would make a brief state-
ment. Is t a brief statement? (In-
terruptions).

MR. SPEAKER: It is because you
have not allowed him to speak. Other-
wise he would have finished his sub-
mission long ago. He would have 
taken only 7 or 10 minutes at the most.

(Interruptions)
MR. SPEAKER: 1 can sum t up

with the and tell you what (ime he 
took.

SHRI P. SHIV SHANKAR: In my
submission, the power of Article 213 
could be legitimately and properly 
exercised by the Governor ivhich 
would be completely legal. This is 
the submission that I thought I could 
make in so far as this aspect is con-
cerned. One more point about ti.e 
passing of the vote of thanks has also 
been raised. Well, I would not like 
to go into it in detail except to bring 
to the notice of the House the judge-
ment of the Patna High Court where 
is was raised.

SHRI SATISH AGARWAL: It has 
not been raised.

SHRI P. SHIV SHANKAR: It has
been raised. (Interruptions) Sir, ;nc 
of the grounds on which the dismis-
sal of the Ministry ia sought is that 
the Assembly has not voted the Ap-
propriation Bill. I would not like to go 
into it. (Interruptions).

SHRI K. MAYATHEVAR (Dindi- 
gul ) : You need not refer to the
judgements of the High Court and the 
Supreme Court because Parliament is 
supreme.

SHRI P. SHIV SHANKAR: What 
they speak about the Finance Bill is 
only with reference to the provision 
in the Sales Tax Act and also the 
Agricultural Income-tax Act. There 
are certain States where evfn with 
reference to the rates to be fixed, rat* 
has to be ftxe<£ under the Puumra
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Bill. With reference to these two
things, that is, Sales tax and the Agri-
cultural Income tax, in the State of 
Assam, the rates will have to be fixed 
under the Finance Bill. This is an 
ordinary legislative process. Merely 
because it hag not been passed by the 
Assembly it does not mean that an
ordinance cannot be issued. There-
fore, nothing much turns on the
question of Finance Bill which o ily  
confines to the rates of sales-tax and 
agricultural income-tax. Lastly, I 
would say this m uch,.

SHRI N. K. SHEJWALKAR: What 
about the point raised by me under 
Article 207? ’

SHRI P. SHIV SHANKAR: As re-
gards the point raised by my hon. 
friend fr.mn Gwalior, j may remind 
him that Article 207 only applies to 
the Bills and not to Ordinances. The 
language is very simple; one need *iot 
strain the language, and I am sure, 
my hon. frieaid understands very well 
the difference between an ordinance 
and a Bill. I would only say this 
m uch.. . . (Interruptions)

When once a vote of no-confldence 
has been rejected, I would submit 
lastly that the Ministry has every 
moral, ethical and legal right to 
continue.

13.37 his.

The Lok Sabhu [hen adjourned for 
Lunch till thirty-jive minutes past 
Fourteen of the Clock.

Members, I have heard hon. Mem-
bers Sarvashri B. D. Singh, Chitta 
Basu, George Femamdes, Atal Bihari 
Vajpayee, Madhu Dandavaie, Ram 
Vilas Paswan and R. K. Mhalgi as 
well as the Minister of Law, Justice 
and Company Affairs.

It would appear from the facts sta-
ted in the House that Demands for 
Grants were passed by the Assam 
Legislature after discussion, but *.he 
Apprnpr ation Bill, which was introdu-
ced, was not proceeded with to Lh ‘ 
stage of passing. The State Legisla-
ture was prorogued by the Governor 
Under Article 174(2) of the Constitu-
tion. The Governor has issued an 
Ordinance under Article 213 of the 
Constitution Article 213 does ont lay 
down any limitaiton in respect of Ap-
propriation Bills or Money Bills. The 
Ordinance in question, therefore, does 
not contravene the provisions contain-
ed in Article 213. I am unable, there-
fore, to give my consent to the mov-
ing of the Adjournment Motion under 
Rule 56 of the Rules of Procedure 
of Lok Sabha.

But, having, however, regard to Lhe 
importance of the subject, it is open 
to the Members to give Notice 
discussion, even though there would 
be opportunities for discussion on this 
matter when the Demands for Grants 
of the Ministry of Home Affairs come 
up. I am ready to accept that.

The Lok Sabha reassembled after 
Lun?h at thirty-seven Minutes past 
Fourteen of the Clock.

[ M r .  S p e a k e r  in  the C h a ir ]

RE. MOTION FOR ADJOURNMENT 
— C on td .

Re po r t e d  Co n s ti tu ti on a l  Cr is is  in  
As s a m.—Contd.

SHRI MADHU DANDAVATE: Good 
Afternoon, Sir.

' A ?__ . •
BOt, SPEAKER: Good afternoon.

PROF. MADHU DANDAVATE: 
Mr. Speaker, Sir, we respect /our 
ruling; we cannot protest against it. 
the Government, and,, therefore, as 
But we protest against the action of 
a protest against the action of the 
Government we are all walking out.

l O t  tars.

£Prof. Madhu Dandavate and some 
other hon. Members then Ieft the
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1159 hn.

PAPERS LAID ON THE TABLE

E x p o r t  P o l i c y ,  A p h i l ,  1981—M a r c h ,  
1982 AND STATEMENT G m N C  REASONS 

FOR NOT LAYING SIMULTANEOUSLY ITS 
H in d i  v e r s io n .

THE MINISTER OF COMMERCE 
AND STEEL AND MINES (SHRI 
PRANAB MUKHERJEE): I beg to
lay on the Table:—

(1) A copy of the Export Policy, 
April, 1981— March, 1982.

(2) A statement (Hindi and Eng-
lish versions) giving reasons f'jr 
not laying simultaneously the Hindi 
versions of the Export Policy for 
April, 1981—March, 1982. [Placed 
in Library. See No. LT-2245/81].

Fin a l  Re po r t  o f  Gro ver  Co mmis si o n  
o f  Inq ui ry  se t -u p t o  inquire  in t o  
al l e g at io n s  ag a in st  Sh r i D. De v ra j  
Ur s  a nd  o t h e r s ,

THE MINISTER OF STATE ]N 
THE MINISTRY OF HOME AFFAIRS 
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): I beg to lay on 
the Table a copy of the Final Report 
Hindi% version) of the Grover Com-
mission of Inquiry set up to inquire 
into certain allegations against Shri 
D. Devraj Urs, Chief Minister and 
other Ministers of Karnataka, under 
sub-section (4) of section 3 of the 
Commissions of Inquiry Act, 1952. 
[Placed in Library. See No LT- 
2246/81],

14.40 hrs, ..

RE. PAPERS LAID ON THE TABLE

SHRI GEORGE FERNANDES 
(Muzaffarpur): I am on a point of
Order on item No. 2, Sir. Sir, 1 got 
up Immediately.

MR. SPEAKER: You can do It
later on.

SHRI GEORGE FERNANDES: 
No, Sir. I have a point of order. 1 
am opposed to the laying of these 
papers. I am on a point of order. 
Please see the item. This is a very 
important thing. The Constitution ia 
being tom  to pieces by these people 
every day, in every respect. My 
point of order is this. Please see item
2. It says:

“SHRI PRANAB KUMAR MUK-
HERJEE to lay on the Table—

(1) A  copy of the Export Policy, 
April, 1981—March, 1982.

(2) A statement (Hindi end 
English versions) giving re-
asons for not laying simul-
taneously the Hindi version 
of the Export Policy for 
April, 1981—March, 1982."

My point of order is under Article 
343 and Article 120 of the Constitu-
tion.

SHRI G. M. BANATWALLA 
(Ponnani): You first walk out and
then come; and then say this,

SHRI GEORGE FERNANDES: I
know. After making my point of 
order, I shall walk out. Article 343 
is about the official language of the 
Union. It says:

“ (1) The official language of the 
Union shall be Hindi in the Deva- 
nagari script.”

Article 120 is about the language to 
be used in Parliament. Article 120 
says: ‘

“ (1) Notwithstanding anything 
in part XVII, but subject to the pro-
visions of article 34B, business in 
Parliament shall be transacted in 
Hindi or In English.”

343*r f o m m  fin tl
^ 1 ^  f t

^English version of the Report and Hindi and English versions ol Memo-
randum of Action taken, were laid on the Table on the 9th May, 1979.
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f t w y  qfr b'frf jr, fs  fip ff $  

f w j  *f «r?rt <r< «rr i w r - w r

fr fT *  TO I  I
feW ff t , ^  3  *THq7 f  I *Kf VfnT 

v iffR fi * m r s n K |  srfa 

T r c j v tt^- ? f fw r^  * r  ^ffwrsT

sfrf̂ f % -.TJR Tffr iTT
TO! |*TR VfT T< 'flfn  ftf<£ ?HT^

*rm  if w r  | m <  ^  ?vpr 
5T< sfffSfl if T3 fc*,*r 5fTnT | fa  

^  fipfl ir sr'T *£t \ig I  1 
*rsr f ,
TdT ^ r  I, fTfV* IT^ PT W Z•s •

h | fa  343  t t
| WTK STPTT

k: srfrf yv^r< ?m‘ 5fl » i w n f  |, cfrara
if 3fi ^'Hr^nTij ^  %, gvfa; sir^r

vr ?t ^:< 1 1

SHHi G. LAKSHMANAN (Madras 
North): I want to raise a point of
order on the point of order raised by 
Shri Fernandes.

SHRI GEORGE FERNANDES: Is
it a point of order on a point of 
order?

SHRI G. LAKSHMANAN: On the
point that he has raised, I want to 
raise a point of order.

SHRI GEORGE FERNANDES: He 
can speak on my point of order. He 
is the Deputy Speaker.

SHRI BAPUSAHEB PARULEKAR 
(Ratnagiri): The Deputy Speaker
has set a healthy precedent for us. 
We can do it when he is in the 
Chair.

SHRI G. LAKSHMANAN: I am a
Member of Parliament, when I am 
sitting here.

SHRI GEORGE FERNANDES: He
cannot raise a point of order on a 
point of order. I suppose that when 
he is raising it from here, it will not 
be treated as a precedentT

*cRT sfl *fHT I  f*P fw
vs;* Jr t o t  q r ir v  5r<rrcj

*rwrr< w x n j %  *r? *r
*fr t # ,  * r c  gr ^  *nrt v *  ^vr 

vr vnr ^  i ^  fa r  *nre 
?ri sfrrf*n ?fl ^ . ’ if ^ i f  w p f  ^1% ^ w r  

st^Y %fa*r Tn^vrrvr ^  vr*r

g sw v* W ’ft 1 
ifefr fr| T S  *J?T tT^T *f«T

r?r | fa  3 sfl i j h  k  v^rrf I ,  ^ i f  
sn^rr | fa  w  Tt t i^

1

SHRI G. LAKSHMANAN: The
assurance given to the people of the 
non-Hindi speaking areas is that 
English shall continue to be the offi-
cial language till non-Hindi speaking 
people want it. That is equal to a 
constitutional guarantee to the non- 
Hindi speaking people of India. 
Therefore, when it has been put 
“Hindi and English” , it is constitu-
tionally in order. That is my humble 
opinion.

SHRI GEORGE FERNANDES: I
have to correct the Deputy Speaker.

Mr. Lakshmanan has not read the 
Order Paper. It says:

“A statement giving * * * 
reasons for not laying simultane-
ously the Hindi v e r s i o n "

I am only saying that Hindi and 
English versions must be laid. They 
are laying only the English version, 
not laying the Hindi version,

SHRI G. LAKSHMANAN: What I
am saying is that if it is put only in 
English, it Is equal to the Hindi also 
having been put because Hindi and 
English are the official languages o f  
India.

f Interruptions)

(j*io rpro qjn «rt ( ct t̂ ) :
* m  <arr^ w re  srntx: | i

weuw «Tff(Vr : t o i  tr t

iff ^ffTT ff I



Se. Paper Laid APRIL 1, 1981 on the Table 316

I ' ? ' ?  ^ f ? r k j i $ wr< ^rr *Ktf 

| VTPF <swr rfr %TP¥ ?.' ^  I
"Jffr h  »wr t  f r  jfi 'Trfatfi

wihrr *r *if I  *rf wS^fr
ir r<r; iti I  vg %-ti *t *fr Tirft 
*rf?iT «fi sfrc \v t<  fy^ i ? i f «  
^ JTi' **I STT-WhT I  ^  ZT[ WWar̂ ST- 
5t?5T I  I § if Ifg  5T̂ f *TT fa

ir w i fan'f I  I ITirrCî r 

s«? tffc f| F ? ;ir* r  i ; a  ^rf^o*n 
sy-ti; ¥*ffF̂ f*t trF?:aT % ̂ t*t *f.‘
5~f*ri 1

■ q ;j»  n^Yra : "̂r| trrasr
‘h'PTI 3ftr h it  f K  ?»T I 3fT WR'nTTT f, 
^ f * ;  ?%-• n^f 5W fw r 3;irnn t 
3f»rn-jr ?f?T r^Ti- ?t^f it ^■inriT 1

vt) TTq :
3gr ?|ffr 1 1 r-vj r̂r f?-u

I  1

viJiw *f?R*r : s *  St t h 1
rri^^-^^r % pf; I  t STiftr»T(i
"f 5Tt?.'3F vhrvH *fi ^  *fr ’i f  t  1 

nt ;r x%( | 1 r w  ?i?n
u iir  m«r ?rr*r wpiv ncfa fatft
?n vff h  ifr 1 m
fri^PT k  % wi *rt 1

ar w STR
f?«;‘ f % yr«r ^  ffwf | 1

«n t i h  fanra qrawin : ?*n
if 197 8 *f *rr Ffa<r

g fasfrffn r ^t7f?nffwV< *>rf 
*T Trr ft ^rtpf; 1 t^ r  ^  ;f)
7 «r<p( ^ r  w  t r - p  f o r  ^ r tn r r  t

?̂ r=r<7 xm  w  f w  y 1

«ft w ni fw if .n  : «rr5f % 
fifa% 1 f^r* ^  5fnr»fr 1

w ^w  k £,t t t  : vr?5T ^
^ i t  1

vft !W!pi V«T7 (iTiafifT) : f^ '
ir ffpfr^rf^ *f; i

wti^« : frra =pr w r
trr*; ^rferr 1 i s  1

«n tt*» fvwi.T? <Tt(;i;̂ - : v,q‘
^ 1

Wt-iTW : Tmrr f  1

w  f*,v;n: qwsr,*; : 'cnv,?i 
% 33 m  % «rr<j <fr ir
w5gf," ir vrfi virr ^  ?fr< %^',‘ f t  

^ e r ; w>; s.tt ?rr rw=ri ŵ t
fa^r 3fr ^ i T  | 1 irg îrsrr jfrnv | 1 

<m s r lf^ i ir wsif;
ir ftyr vrmfr ?fr?: 5Rjft
ir ^y-ffr fg^i ir^r?%7 favr SiiT̂ n—

WJJW *I5.-5U : 7»JTm, 5Yi?r 6̂ 1
*  fr 1

«f; TWWr.’fT (hwr) :
i t  ?ir | 1

v^tra : sri'w; ??r l̂%
f??f?r r » < ^  rfhc <rc gri ^ \^r 

5 1

«ft TWivriiT snFsrf : f|-^: 4 ; 
M̂T ?1?f[ g 1

WdUW *r(faw : 5*T #rg> r̂.:?r t  1
f v ^ r  n^r ?if I
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. THE MINISTER OF COMMERCE 
AND STEEL AND MINES (SHRI 
PRANAB MUKHERJEE): I do ap-
preciate the sentiments of the hon. 
Member. Mr. George Fernandes, 
during yaur time also, you were con-
fronted with a situation like this that 
sometimes we did not get printed 
papers. I got the permission of the 
Official Languages Commission and I 
sought your permission. They had 
directed us. We try to do it simul-
taneously. In one or two odd cases, 
it may happen that if the Hindi copies 
are no'! readily available sometimes 
we do it. (Interruptions) I have got 
a constitutional right. I sought the 
permission of the Official Languages 
Commission. I also sought the permi- 
sion oT the Speaker, and I laid the 
Hindi translation.

(Interruptions)

MR. SPEAKER: Let me say some-
thing.

srw  w W t i  : n̂ r rfr Tnr
%TTT f<FT 7 1 *  it * £

?  '

wcorw *rfr7*«r : sm- *rfi srni 
1

*ft j Pt p w  arfr^T (»fiTWTT) : 
*r* qrff ifsrfNr |

Sf, 5 ^ 1  farfrfff Sr tn w tf 
ir JTrrfteslTsr | «rtr t r
^  p. r f  r | 1

(Interruptions)

MR. SPEAKER: Don't you have
eyes, Sir? You must see that 1 am
standing on my legs.

* trt 1 * t

f j f f  (jcTcnf Tr n ft f a w  ^rffn  1

It should not be done. Why should 
there be room for a complaint? (In-
terruptions). v

SHRi RAM AVATAR SHASTRI: It
is mandatory. (Interruptions).

SHRI GEORGE FERNANDES: Sir, 
now I walk out on the Assam ques-
tion.

14 50 hrs. ••

[Sfiri George Fernandes then left the 
House.]

14.50 hrs. ••

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

Tw en ti e t h  Re po r t

SHRI G. LAKSHMANAN (Madras 
North): I beg to present the
Twentieth Report of the Committee on 
Private Members’ Bills and Resolu-
tions.

14.51 hrs.

COMMITTEE ON TOBLIC UNDER-
TAKINGS

E l e v e n t h  R e p o r t

SHRI BANSI LAL (Bhiwani); I 
beg to present the Eleventh Report 
(Hindi and English versions) of Com-
mittee on Public Undertakings on 
Action Taken by Government on the 
recommendations contained in the 
Fifty-second Report of Committee on 
Public Undertakings (Sixth Lok 
Sabha) on Air India—Working 
Results and Allied Matters.
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14.51 hrs.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPOR-

TANCE

Col la ps e  o f  a Ove r h e ad  Wa t e r  Ta n k  
in  J. J. Colony , De l h i

SHRI BAPUSAHEB PARULEKAR 
(Ratnagiri): I call the attention of
the Minister of Works and Housing 
to the following matter of urgent 
public importance and request that 
he may make a statement thereon:

The reported collapse of a 50,000 
gallon overhead water tank in J. J. 
Colony, Hasthal, Delhi causing death 
of a child and injuries to others and 
the action taken by Government in 
the matter.

mre'tu ih-m K*n f*mWr vh : wiviw 
*rar ( sff » f w  KiTum ) :

£ f  s r ^ r V r  w  i f

? f  E ^ - R r ^ 7 « T  5 T W T q  T T  V ' f T

i  I

14.52 hrs.

[Mr. Depury-Speaker in the Chair]

: F^n»rrsf sfo
28m ^r, I 9 8 1

1 0 . 0 0  srw: *e~i s o .o o o
JT îV W rtT apt $ V l?  tfi  IPTR5*
s w  * r f , ? * i > r  H < p * n T  5  = r ?  %  ^  

ft f{f *rf o«rr 10 *rrw
i r  i f  w ' ;  i r w r f H  i f  

T T f e n -  a f P C = ( T i f r  » T * f T  3 W I T  %

* r c  % - <  f w r  w r  <r r  i

2 .  ? * r  w r  t i  t t o r !  * r n r  f W f  

(m y 1 9 7 6  if fawr *rr 1 

f W  >Wr | 1980 rftf
< f i ? T  e k p t  f v v r  « f * n  « r r  s r f f c m

&  v tjv  ^frr*f w rw  rf«rr 
^  t p t  g r r  i t ?

3. fy^fr f*rvr« snftm'-cr *r 
3jf?n f ^ I  I  ft? ftR fa fa H  JĴ T

f t  n f / m f ;  srr | 1

( i )  fo * fr  f te r a  j n f a ^ r  *r
s n W * P  %  T f t O T  f t  5,000 

OTT 5TflW atffW  T f 1 ,0 0 0

^  t r f a  w  f: ^frawr

I  1 *

( i i )  t r w r  a v f t t f i f f  f t  s r a f s w

F^foW T S^WtfT, * 5(1 i  STrfc 5% % fatr 
f ? ? € f  f< 3r w  s r r iw t ^  ^  snpu  ft^ - 

£  I W P fftf TT *fi JTŴET
ft^ri IFTT «TT I

( i i i )  f e s f r  f s p p p t f  s r f E R T O i i  

qro TfW  if wftnrea, qfawrTf*ff, 
w r  ^ r f t r  ft 3f*<-r *fr ?rt
Tfl 1 1

4. % VlVoff ^  f ^ o
5| -N T O  c m  sfl'TCSft^i %'T v f?  

TiTTfHT 51, “ ?1T?lfvrq tWrf
% fotr v  g v -ti«w i5 f %

in ^ vff *Rf*fw w  arnr v fa ft f  

iT3w  ftjifr ’ Mr | 1 f l f r fy  ^  29
*TPf, 1981 If ¥TtT WIT^T TTT
f e n  I  * fk  Href fspT % w dT  OTHf 
fr q p i w  vx %»ff 1

5- % <. f w r

| * r k  sr^nr «  *rm% ft srN  ^

| 1 fiwRf sn fa ^ w  % «fT
(r ftm fn flf  v r  f h r w r c  fV v  ]*rflT <rr

? r k  3rurnTT t c  fr$T f e n  w r

I  1

SHRI BAPUSAHEB PARULEKAR: 
Mr. Deputy-Speaker, It is unfortunate
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that in a serious incident of this type 
in which one innocent life has been 
lost and -«bout ten persons seriously 
injured, the Ministry of Works and 
Housing has dealt with the subject very 
lightly. Now the Minister has read 
a statement. The statement would 
show that it hides more than what it 
reveals. The usual type of statement 
has been read out by the Minister and 
it seems that the Government or the 
Ministry feel that when ex gratia pay-
ments have been made to the bereaved 
fafnilies or some compensation has 
been given to the injured or some type 
of inquiry is ordered only with refe-
rence to negligence the terms of 
which are not mentioned in State-
ment tne duty of the Government is 
over. 1 do not know who drafted this 
particular statement. But with regret 
I may say that the person who drafted 
it has absolutely no heart and with 
that he has drafted it. It would be 
necessary for me to make some state-
ments with reference to some factors 
which would show that this parti-
cular construction had a very 
chequered history i to which no refe-
rence has been made by the Minister;
I do not know why.

The construction of this tank start-
ed in 1972. Now we are in 1981. This 
has not been mentioned, of course 
for obvious reasons. This tank was 
constructed in an area which wasi 
originally reserved for a children’s 
park. This area is situated in a place 
which is a jhuggi-jhompri colony. 
Because the word used is ‘colony’ we 
may feel that it is a colony of the 
elites. On the two sides of this con-
struction, there are houses near about 
a distance of 15 to 20 paces. This 
construction was started in 1972. I 
would ask the Minister whether it is 
a fact or not that in 1972, from its 
very inception, when the construction 
was started, the colony people were 
opposed to it out of fear that it is 
very dangerous to construct such 0 
type of construction in the midst of 
the locality. Not only there was an 
oral request but there was a petition 
in writing presented at that time. I 
would like the Minister to tell this 
232 LS— 11

tank in JJ colony, Delhi (CA )
House whether it is true or riot. This 
50,000 tonne overhead tank, you 
would be surprised to know, was 
standing on one pillar. I do not know 
who was the architect. That pillar 
was 52’ high and that particular 
pillar, which was expected to be con-
structed in cement was constructed in 
mortar mixed with charcoal powder 
and only 1/10 cm 0;  cement plaster 
was 52’ high and that particular 
at the hands of Mr. Jagmohan, then 
Lt. Governor of Delhi on 12th Feb-
ruary and within a period of a month 
and a half it collapsed. The 
original contractor was—of Course, I 
expected that the Minister would make 
a reference to this in the Statement— 
one Mr. Kripa Ram, to whom this con-
tract was originally given. 1 do not 
know what happened, but he had to 
leave this. He not only left tlhis con-
tract. but he left the country and 
went abroad. This construction, 
without checking what material was 
brought by the contractor Mr. Kripa 
Ram, was transferred to the Municipal 
Corporation. From 1972 to 1980 this 
particular project was hanging fire and 
in 1980, after eight years, it again 
came back to the DDA. I would like to 
know from the Minister whether it is 
true that in 1980 after eight years this 
particular construction came back to 
the DDA. May I know whether at 
that time DDA activities had checked 
the construction, they had checked 
the material that was used, they had 
checked he pillar of 52' height that 
was constructed, whether the pillar 
was sufficiently strong enough to carry 
a load of 50,000 ballons of water to 
be stored in the tank? This was the 
position at the time ° f  construction.
15.00 hrs.

. In the second stage, after the matter 
was taken up by the DDA, various 
complaints, some oral and some in 
writing, were made by the people. 
The main gravamen of the complaint 
was, in January 1981, after the con-
struction was complete, this particular 
tank on a 52' hlgli pillar, was leaning 
on one side to the extent of S>". I
would like to know from the Minis-
ter whether it is true or not, whether
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[Shri Bapusahib Parulekar]

your office had received any petition 
or not, whether any morcha had come 
to your particular office or not and, 
if so, what you did from January, 
after you received this particular 
petition, demanding the repair of this 
particular water tank. Sir you would 
be surprised to know that, instead of 
making repair1;, they started pumping 
water into it. imagine the situation of 
a water tank, with a capacity of
50,000 .gallons, at a height of more 
than 50', leaning to the extent of 9" 
on one side, with jhu^gi-jhom pris on 
both sidas, and instead of doing any 
repair work, they started filling this 
particular tank.

The reason was obvious. This had 
happened on the 11th of February. 
On the 12th of February the inaugura-
tion was to be made by the Lt. 
Governor of Delhi Shri Jag Mohan. 
When the pumping of water started, 
no sooner ;han about 3 feet height of 
water was pumped in, the entire 
water started leaking from the tank 
into the pipes. They stopped pump-
ing. But the programme had already 
been announced. Therefore, Shri Jag 
Mohan came. He only switched on 
and switched off and the inaugura-
tion function was over in 7 minutes.

The dwellers wanted to meet Shri 
Jag Mohan and tell him about the 
danger. They were not allowed to 
meet him. Not only that, one Mangal 
Ram, who wanted to show him the 
piece of the construction, was whisk-
ed away by the police. The police and 
the DDA authorities did not permit 
him to meet the Lt. Governor. If 
only the Lt. Governor had taken 
notice of it, this tragedy could have 
been averted. 1 would EKe to know 
whether this is true or not.

After the inauguration ceremony, 
for about 14 to 15 days water was 
not pumped in for the obvious reason 
that the engineers or contractors, I 
do not know who they are, very well 
knew that the water cannot be stored 
there. On the day previous to this 
incident, they started pum ping in 
water. The water started leaking.

The person who was working on the 
pump was t°ld not to work on the 
pump, stop filling this particular tank. 
But the replied “I have orders from 
my superious, nothing doing, I have 
to do it” . When this pumping was 
going on and the water was being 
filled in this particular tank, the 
entire tank collapsed.

Imagine the woe and the misery 
of the mother, whose child was buried 
under the debris. The body of the 
child was taken out of the debris. 
For full three hours that mother was 
sifting by the side of the debris 
crying. The only answer that we are 
getting from the hon. Minister is that 
we are giving an ex gratia payment 
of Rs. 5,000. The important point that 
I would like to underline and high-
light is that the mere appointment of 
a magistrate to probe into this 
matter, in order to find out the 
negligence is not sufficient.

The reason for this tragedy is that 
sub-standard material has been used. 
Day before yesterday I met the hon. 
Minister and presented him with a 
piece out of the debris. I have with 
me two pieces, because I have visited 
the particular spot. You will be 
surprised to see that this particular 
tank, which was supposed to hold
50,000 gallons of water, is made 
purely out of sand and charcoal 
powder and with 1/10 centimetre of 
cement plaster.

Sir, I would like to ask the hon. 
Minister, through you; the amount 
that was spent on this particular con-
struction. What is the total cement 
that was put on this? Will you tell 
us whether it is a fact or not that BO 
per cent of the cement that was given 
for this particular cause was sold in 
black market and 20 per cent reached 
this particular spot? Even that 20 
per cent was not utilised and this If 
the tragedy which we find out of it.

Sir, after the tank collapsed, every-
body took to heels. The pumpwaUah 
to whom the request w u  made not 
to work on We pumps ran away, the
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DDA officers ran away, the engineers 
Tan away and the poor people staying 
in this particular jhuggi were left
alone.

Now, as we find from the statement, 
two persons have been prosecuted 
under Section 304A of the Indian 
Penal Code, Do you know the 
maximum punishment under Section 
304A? It is only two years’ imprison-
ment. if lakhs of rupees which were 
spent on this project have been mis-
appropriated by using sub-standard 
material, these people will be very 
happy, they may say that some lakhs 
of rupees at the cost of two years in 
jail is not a bad bargain. I would, 
therefore, request that he should take 
up the matter with the Home Ministry 
that in cases of such a type, if persons 
are to be prosecuted under Section 
304A, the punishment should be made 
more deterrent. But I am not satisfi-
ed only with this sentence. In re-
spect of these persons who enjoy life, 
who have contacts, who have air-con- 
ditioners, mercedes cars and all sorts 
of enjoyment at the cost of the poor 
villagers, if you want to teach them 
a lesson, find out a punishment of 
this type to see that these persons 
who Rave enjoyetf at the cost of the 
poor move in rags th rou g h  the streets 
Prima facie this may seem to be 
primitive, but if you have to bring 
this home to these officers and to these 
chaps in this particular construction 
line, thia is the only punishment 
because they have their gains. May 
I, therefore^ request the hon. Minister, 
through you, to take proper steps to 
amend this Section 304A and see that 
more deterrent steps are taken. The 
Statement refers to the enquiry being 
ordered in this incident. I do not 
know what type of enquiry is being 
ordered. Enquiry by a Committee 
consisting of DDA officers is not 
sufficient. There must be a judicial 
probe. 1 therefore, demand that in 
this matter where one valuable life 
has been lost and many have been 
injured and lakhs of rupees have been 
spent, District Magistrate’s or inquiry 
by the Committee is not sufficient

It requires a detailed judicial probe 
at the hands of very senior judicial 
officers. I would, therefore, ask the 
hon. Minister to answer these 5 or 0 
questions which I have posed and it 
is not necessary for me to repeat the 
questfons because while I was making 
my submissions, 1 formulated my 
questions. Thank you,

arrnm fa ?  :

fs r^ r  sfr |
5 *  »n ^  | 1 %
sfrrror rr̂ ; irrfpr ^ 5% iffy s t r  »rf w V  

stft ifSfg ^ ^ ^stt f% fo r
jE forr T3TFfr fo r  f t  % w rw w v
v ro  srnft qSt w Vt  ’Tfji *  r̂r 
f*rc> n^M ifspir sfr

^  5Ti% f t h t  *Pf, w

5rnii; z  m  fisfrprc: j r f a f fz
^t 1 strt Sf*

t p  f%*fr trfsr-
^  srhr ?rff st | w f fa  

*rrr % j t c t  t fa sr  f^ n r r
*rr 1
wrr f ^ r c  g*rr fo

it f t  f t  ^  ^

»T $  HRJ^EnrzTMfTr 
$  ?n*r u*rr w *  

m  ?w*rr jft *r^=rf *rr ft : 

smr? f r f t i  tnft m  ^ w ft 1
Vt RTPT % TSrft fa  

«TPHR?r F m s  *rur% wnj, «fr f t

f t ,  fit t h  artw
VT *^PTT TTiIT ̂  I >3*1̂

T W  w w  J
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t a n k  in  J J  c o l o n y ,  D e lh i  ( C A )  -

[4< fa ? ]

<T?f fc c H f  1 7 i j |  i t i i ^ r
^  1 1  s h t  i f «“-? (srr o ^ r ^ r f f f
XWViZX  1 1  i f ?  ?T” fr
s r iT s r  * r  ^ n r ^ r r  |

r-fij g -^ [  r ^ r  | 1 

w - i ' ^ r  <sfi ‘* r °  s r;°  snipe, 
f s f r f a ^ s r  ^ r i r ^ i  7.37 w r  |  1 
v im  f a v i f  qnc t i f a f t f  s m l  »r$
| *rh wPTfn ?  ?T tH  
srnr^t . . .  ( « r *tt* )

SHRI KRISHNA KUMAR GOYAL 
(K ota ): Out of four, two are from
D.D.A.

«ft *ffr«R f*r? : s m  f l
sir r  % jfpr m

^ r r  ? a fr i i  m * r  w f r  I  ^  rrr 
i r  i r  n  % |  s ft?  ^ r q ;  ^ r f w r
*h  w  * r f a f r  % if< 4 * r  s p r w  * n n |  1 

y  w  3T-; t t  e t h  w  nvr 

$ fa  *r£r s r f n ^  *tph ?rrn?Ttr w  
' r c  WTP ci’*rr « n ^ t  ; t f r
^  5^r»n ^ jfw  qrer— sitf 
W  tarra ir t *  arc f t  ^r*T<T$ ^  w  

^ iw r  5fr T f l  |  1

w r  * r*n i ®r f  w p t w  s n s r r r
W  SIR: *T ^  ^RT CTSJ ^  «  JScTPTT
^iferr g  f a  r*fr w w -

* r w 3t k  »rr*H ^ m r ^ fr T O ^ r  

fa*ir 1 w r w fr  

ij- 5fi ww  t f r  fr jp r

5T^f| f e r n  =rpr i r i n  
f a f f r  r i r ?  w  K i »r<5ftgi  w  ^ r  w r * R  

<n %r t o w  w r  s f ^ i w  
?r^f ^ r  1 srr a r w t l

% SK I WIT f f  TfT ^  TO*r 

* n iT  W ^ v r x i  TTW f  W f  W | €  
pj^nfl (fr ip r w r f if^

wn^rsrprn^r^TTiTr 

% it fii g|rr ^ p rr  | 1 
^ r ir tr<3iR w  
^ f r  ^ 1 8rBT5rr ^jrfnr % <i\< ^  
?n c^ R  m >rf |  i v r ^ n :  ti 

^  r?r  t  5tPf* jt^ ^ T  
5*rnr irn r^ r| ?fh !: ^ frr  f ^ j j ^ ^ s n n  

*nrr | ir§ f l  ® r f  ̂ rr * m

jprr | 1 <r? ir§t | ^  Jrflf 1

qK ?r pfnrd ^Rf |  r

3fi ^ frr^ iffiT sf fr  n i t  t o *  renfw^ 
?r»T*nr s o ^ f r ^ r i r  w * r F F f^ l ^ 1  
% f^nfor ^r: trftifi i efl wnrw
f%^r jf Hi f5rfjrT(T f ___

SHRI BAPUSAHEB PARULEKAR: 
Has the entire amount been paid?

«t> t̂c»T smnr't fti?r :
^ r w it f  w»ff j t i  rT<f ?r ^  t  %%?r 
9o^5rrr^1 j f i^ r  *fn f® «n ? r  ^f?r 
fH w ifT T f ir;fr T O rr  51'rr rfr fr»rr 

w*fr ^it ^ ' f r  Jrt <n?r ^  I  
t  m [T^r 5f^r k la i  1

«r>5fr^?T «r?[Tf t :  ^q-iE ĵfr ^ t ^ r  
JTefi 5fr ^ srr fcrr | [1

MR. DEPUTY-SPEAKER: Please
put only new points in the form of 
questions.

{ Inter uptions)
MR. DEPUTY-SPEAKER: You

put only those points which have not 
been put by Shri Parulekar.

SHRI HARIKESH BAHADUR: The 
problem is that he has said every-
thing which I wanted to say,

(Interruptions)
MR. DEPUTY-SPEAKER: You

simply endorse those questions.
(Interruptions)

SHRI HARIKESH BAHADUR: I
am trying to avoid repetition. But he 
has almost spoken everything. "



ijsh i^  fttswr vTHr t  f r  i t r t w  
sr^.'str ftw r |  ^  *f 'T ^ ft 

«TFn ^  ^  >rf t  ftp 5ft STFT* *TTr |

5 w r  f^ r  ^  | i 

^  SFmfal ^  | 1 ^
jrrn^nr itefi sfr ?r *rnr ^t?rr r  P r 

EprrrfTr *fi «ffr  *rr ^  s  ^ r  

5 o ^rrr ^ r  f tm  3rrc, ^frftn *r? 
* r ft?  ' f f e ’tr  g ^ n T r r  | sfr 

Jf 'T fe 'fT  % ?rr«r % fats stFsrt 

q-sn *r 'y wniT sT rn  <rr i ^?r s*nr 

5 p r r  x ^ r  ?  T farrc  ^1

s r ^ t  ^ rr  ^T?fr |—

^irnfif | i 5T[5; v fe  ’̂ ; f  srrTtfi t^r 
*r =rr f ^ f f  ¥r *rc m  t t  

?|f,- >r̂ rr fsrcrr ^rmr c f i p p r ^ r  

t  f r  %ST5f 5 |5ITT fc^r ^ r

t|  11 s7: (%tt H; rrf?r ^i
'I’ilUt ^fiT I

JKii ^R|-— €io  ?}|1 lio n 6 d  
*T^r 1 9 7 5 -7 6  ^  ^  t ^  ^TRT
qr i fro  rr3 gr*,-1,-ira gn'F? ^r 

n ^ f T f ;  *rt, ? f ;s ^ ^ r  ^

Tfr *ff i sfr ftrirr
ror sfwff ?r ftrsr *n:r %  ^
?r ^rre', zz *;& i ^fr

s*w  5f^r?r *rr w-m ^  t|  $  srtr
d ^ ln  if? + ®  fSn’ TS^T ^T TT ^ ^ liT T

ftrar i sfr <frf% ? r ? F r w : x | ^  ^  

T^riTn t| <t ?rk  ^  < ftfor  
it «PtT$ lTiT<ii« it ^fr^n ^ r

Tr*r T fr  *rr—  5* r * t P i c r |  fir

^ ^ ^ f r ^ f r ^ r r f  «r$«f.*,5K ;fav7 
^ rr f »rf «ff ft: ^  % T^r^r^ff 

f̂r ?r =̂rr»r ^ 1  w  ?r ^trt
^  f f  t f t r w ^ f  ^  v ;  ^

1 ^  Trwrr »fr | w h  ^ r  
sTreq <fr 5 ^ ^ -T t ,

^ t | ,  ftt
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W  it T t f  ^TJ^Rf <f.i<f̂ rjCV ?T I 
^T^frr g '̂^<0 “i i 'l l

q5t !TSTffniT ir 
ir szjri^Tf ^r i r r ^ j ?  

■*fr T̂ ST 3TW wlx ’̂■'*11 f̂l TV 
srrq-’ I 5r? oT  ?pfi nT^ % W  
ir q^F ^PT Q*r nw; h’t> STTo ?T m  
nfft n i^ n , W lft  ^ ' ^ 1̂ *1 (fr ?^ ff- 

fTT ^inTH gT̂ ir I ?*T fnfT t
»mr g srN r̂firRr snrrt

1 3?r Er % *=ff»fr ¥T ti3T
wtr 17̂  r̂ir Ti 5riaT<jrar ®r 

5TRT I

?nfr ^?rr 'Tr^^rr ;r ftr
^ r  Er f̂r ^ n 'l n  p r i I
>r?-^'i7¥ «rr 1 % m  %
5Tf STTRn' ?TR>ft W  «TTn

t  ft: f3W ?riT!T ?*r ^'; ^rn» r̂r% 
qfr iftsMT ^ 7  ^ r  % Pr^rfejff
% 5?r ^ r r r ^  f e r r  «rr « > r  ^ r  «n

^  qr ^  ^m rr ^rwr 
^rf^ir 1 St ^r-r-rr ^r??rr f  f% ?*\ 
t 'l  spff ferr jnrr 1 ^
5fi rCTr̂ fl?T ^  STfFTSfopvr ^r
•̂g?- ^ fr  TfT^T^ | 1 ®r

'^rr^rr |j ft? Trrfr ^Trff ^ 
^  rr, ^;r%, 

srtrr fa re w  ir ?r e;rf% 
sr'r rrsRTir^ t f f  | o e  

^ ?rrfr ^rT sT̂ rer it sfft 
*ft sr^rvr it ?rrir»rr f% '-w 7̂*rrr ^  
srsrTC'fT % TTtTiT it ^  *TTfr JT^f,’ | f

ft I

litWT 5TfTI<m fK? : JTTHr̂ T;
^ r j r  w  «trt *p1 ^

ft* ff*TT tiWufl't
» # « n ( f fw < \  t o t i t  *ft i r t - ^  j t r

3 T  *I?t <T7 T$, ^ ! vff if&fcft |jt 

^W«ff, w fftr t o  tfTTrr ^ jft gg
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[*sft m r m  fa?]

T O  Vrf fRT-«TT*T ^  Tf
msRT t o  ^  x it  *fl, arf
T^f, ? r ^ r r  % 3r ^ fr

— ’T? 5Tff fT̂ T ^ I 3T*F t
^ ?r  srt^rr<fr^rR rrc 

t ,  'rrforr srirfr | *t)t w  r̂refr 1 1 
ss r  %cr 3r s m r  f r m r  ? r ^  

if STFt HT^PC T f ^f?TT ^  
^rfrTT <TT I

wrr^r w n ^ r f s r  ^ranr Hiwt  ̂
^  t  srh: ^  ^r 5 ^ 1  tfr 1 1
^ r $  n-F q?r»r fawnr | f^rcr ^r *rsrc 
iTft ’T’t for s[RTT ^ST

^ r ^ r ’T r ^ T i T # r o  fit, 
qo 3W ^ r * r ^ R ? r r ^  spr*w m fc 1 
pr^FT g-Rf I — p r t f  
»rvp c f ^ r w r  tn^rr |
5 iff 3f> Krf?T?t »if |

®Ff «t<Jl TT 10 ^ 5Tn! 
f  »T . . . .

«ft TmrsraiT ?tiRrr : *r

£ ^ 7-0 JT V t U’T'ct | ___

sfl T̂T
if 1 •■■frs w^r fe^r | i

>sn w w  1 Er̂ r ; ^ r  
tr̂ TT r t ^ i  ’i^ r  >'T# *r srrf 

5 ^ 'if  -<| | r-r if g ^ rr  -Tffr ?.i
^r | 1 fa r  '4r fcr |
3 tr*n + x ?«T 1 jTI -fRT
i^f ir ^ ' i ’ f f  | 7.7 w 3^r?r
^  Ŵ TT I  I

DR. VASANT KUMAR PANDIT 
(Rajgarli): I am extremely sorry the 
Hon. Minister has made a very ca-
sual, white-washed statement today. 
Possibly, the entire statement is cul-
led out from newspaper cuttings,

which we have got. The statement 
has not given us any additional infor-
mation than what we have already 
had from the newspapers. I had ex-
pected that the Minister would take 
us into confidence and give us certain 
more details than this.

This is one singular incident of an 
Act of Man. It is not an act of God. 
This smacks of gross human negli-y 
genre and, therefore, a more official 
Committee to make a probe will not 
bring out the facts. All of us are 
aware that there is a gang of DDA 
officials which is operating in these 
constructions and contracts. They will 
cover each other. For the sake of the 
report, they might make a scapegoat 
of one or two lower persons. The 
entire working of the DDA is sus-
pect.

Right from the beginning the tank 
had cracked. We were informed 
that the tank was being filled with 
3 ft. only to test it. Even then the 
water leaked. In spite of this, an 
attempt was made to fill up the tank 
again.

I would like to know whether it 
is a case of construction at the hands 
of one Kriparam who ran away. At 
the stafie of Kriparam, how much 
construction was done and how much 
construction was done during the in-
tervening period by NDMC and how 
much construction was done by DDA?

The amount of cement which is 
allocated Or lifted for this Project 
and how much sold in black market 
and how much was actually used?

The debris has been sent to the 
Forensic Science Laboratory and the 
officials are asked to give their report 
to us within seven days. Ma,y I, 
therefore, ask the Hon. Minister 
whether you are going, to receiv.e this 
report from the Forensic Science 
Laboratory for the officials to probe. 
Actually, the debris should have been



sent to the Chemical Analyser to find 
out the contents of cement, sand, 
morter and ash in that. Therefore, it 
is my submission that the Hon. Minis-
ter should give us the following 
details: —

(i) The name ol the engineer and 
the architect who designed this 
tank;

(ii) The name of the contractor 
who ultimately built the tank;

(iii) The name of the Superviser 
who was supervising the construc-
tion of the tank.

All these persons are included in 
that gang of DDA.

(iv) The DDA official who re-
ceived the complaint from the re-
sidents that the tank is leaking. 
Why did he not act on that com-
plaint?

__(v) Why there was such a haste 
about this ten years’ project to 
build one tank in the Jhuggi 
Jhopri colony?

Sir, I have a suspicion because the 
DDA has already come out with a 
statement in the press that it was the 
foundation which was weak. Every-
thing was all right. The design was 
all right. Construction was all right.
It was the foundation which was 
weak In that case, somebody must 
have been responsible to select out 
that site for construction. Who was 
thi? person who had selected the site 
and inspected the foundation—laying 
operations?

All these facts would come out only 
if there is a judicial probe or an 
entirely independent probe. Delhi is 
not lacking in architects or enginers 
and experts who are not connected 
with Government Departments.

Therefore, this probe will only 
whitewash the entire gross negligent 
act.

And, therefore, I would appeal to 
the Minister that if this incident Is to
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prove as a deterrent for the future, if 
it is to be the last incident of gross 
humans negligence, cancel this Com-
mittee of Officials and the report of 
the Official Committee. Appoint a 
Committee of Experts drawn from 
outside the Government Officers and 
then they can. . .  (Interruptions),

PROF. K. K. TEWARY (Buxar): 
Sir, I rise on a point of order.

MR. DEPUTY-SPEAKER: No point
of order on Calling-Atlention.

PROF. K. K. TEWARY: Under the
rule, in a Calling-Attention, no 
Member can speak for more than two 
minutes___

MR. DEPUTY-SPEAKER: He has
only given the background,, . .

PROF. K. K. TEWARY: He has to
speak only for two minutes and he 
has to put only sharp and pointed 
questions. This is not a debate, 
(Interruptions).

MR. DEPUTY-SPEAKER: 1 know,
this is not a debate. Prof. Tewary, 
you should have got up a little 
earlier. He is putting the questions 
now.

DR. VASANT KUMAR PANDIT:
If the hon. Minister refuses to appoint 
an independent Committee of experts, 
then whatever report will be given 
by the Committee of official in 
seven days, with reference to the 
forcnsic laboratory’s report or with-
out reference to it should be placed 
on the Table of the House. We would 
like to have all the facts that come 
out of this probe. It is my submission 
that all those people who are found 
guilty should be blacklisted from 
getting any government contracts, so 
that a lesson will be taught to the 
officials as well as the contractors who 
are in league and are rwning the. life 
of the people,

I voice the same fear, as was voiced 
by Mr, parulekar, in regard to the 
haste with which constructions are 
going on for the Asiads; things are
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going on at a very fast pace; no 
supervision is being done, there is no 
time now. Such sub-standard con-
structions would ruin our reputation 
and would also be a big hazard for 
the people of Delhi.

May. I therefore, make this appeal 
to the hon. Minister? Even now, it 
is n°t too late to appoint a Committee 
which is beyond suspicion, which 
consists of experts in the line of con-
struction, architecture, design, con-
tract, etc.

I would also like to seek from the 
hon. Minister all these details that I 
have asked for,

sfiTTU«r fw ? : irrsTm  

rTf[% ^ 3To «T3;t T ‘jH pr *TflSrT 

sft 3 §  faW R f ft'-TFTT |

ftp 3 * 3  W'l t  f  *T7n fT7 ^Irf *f *T

^  VX '’I'-f'T “iff ^ d i  jj I
ircrra jp r  7 ^ n  t 3 3 7  ? f n ^ ‘ rrjr 3  

5^nr^r v th  % f̂ rtr 3f3f*t sprr# 
3 # 1 1  % f5nT q firfe

jpfrt *r# ^ i v ?  o "ii ° rr o ^
s n n f t  i 5 3  j t f  H ^rnrr |  ft: 

«fr 3 ? 3 ? r c  rT^firr^FspT

% 11

«fr *3nrr f% f t v r  

53  ^  5K  ir 5er3 i f^rfwer §  f t :  33*  

? j n  r Ir 5 3  3T ^warnfr sftr  *<^7 

w *rr ^  5 3 %

ftrtr i 3f?r ft»r %

§1 5 3*r s k M W  wr ŝrrtr,
*pf Tfftrvr 5i*fi i

3f̂ T 3*:?Sr frr 5Hf3 5 3  
if fiRiFrn:

g f  t  w tr  fa cw r 

Tnr^ifi- f t  TtT î «fr ^  ^
o f  $ i
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SHRI R. K. MHALGI (Thane): 
Will it be placed on th« .Table of the 
House?

MR. DEPUTY-SPEAKER: Mr.
Mhalgi, you cannot. . .

HOT STITIiril : STIFT
t  ft? 3?T^fi 3 fi?* m  t i

^ 3  $ * 3* 3Tjr 3? f 333 3$T
£ I if fTO3  % STJT3 K 'tflTT sfT-  s*
% sr^rt m  ^ 1  1

Sf *153 ir ♦lin'inn'm h t f t Y 
fim r3 Sf ^  t t 3 t  j?'
?ftT 53 3  'ifr *ft SPTT3  iff 3V%
§ * ft^  srr t| %  1

3 3 TO (OTT3i3 ) :
3ppfnr 77TEi,-eT sf?, *r 3nvfr3 =̂f ?fl 
3TT TOT# 3̂T T̂frTT ^ ft: «Tĝ T
rTcq̂ fH 3  53 3*^^  If *fi I
53 3>^Er ir 5Tm 3f3%  f^FT 3 fVrtfi 

fr 3 ^  «fr ^ f r  ?rr ^

t  53 3 *^ 5  ^ fnt^T TTnT
jf jf; 3 ^ fa WT'Tn «T3T̂

t  Wk f̂ Trisfi 5T5T1 3  f^T# ^T-ft
3  ^3 3 f3 fe % fn^P(fT

ftilH a7TKT r̂f?JT I
3r«r ahn ft: Jnc j“r —  
jfi 3  3T3T ^
■?n l̂ JJ?TK5rr f35T3r t, 53 I3 IT irTT 

3^  3^ *5  3  f% ^ t t  ft:
ffiKM Trfr f̂ TKsf,' fffBRF 3  (TftrT
l '; 3%, f :  ornr, it? fvr3fr-jfr»3 srrcr
?t»Tl I

*ft »fhw 3rTTinr f3 ?  :
3^7V3| 3 3  ^  1̂ 1 V^IT

< $̂r 3^ 3TrT ^3 f I  I t l °

APRIL 1, 1981 overhead water
tank in J. J. colony, Delhi (CA)
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^ 0  q o  if 5000 n*n« fffaPTT
vr F w i i f * r r ,  ^  10000 

1 *f<> f i °  rr°
V fpi'+'iti % Pn'H ?? ■'̂ d £1 e( 1 s T

m f'Fsirn ?fr
£f niff tff 37r *prrd7, tfifoTr srept 

%Pf-i FsFsmFrzi ^  wrt| 3ff m ^rr 
Vt*7cf^( | tftv fir 1 0 0 0 0

^  ^nTT^T qWffHPiT ^  *FT ir 
?»r %t\x 5*rr^ jf * w  Jrnvfw s s w i  
SRr ^  TFt SITCT if I

15.31 hrs.

ELECTIONS TO COMMITTEES

MR. DEPUTY-SPEAKER: Now,
Motions for Election to the Com-
mittees. Shri Pattabhi Rama Rao.

(i) Co mmit t e e  on  Est im at es

SHRi S. D. P. PATTABHI RAMA 
RAO (Rajahmundry): 1 beg to
move:

"That the members of this House 
do proceed to elect in the manner 
required by sub-rule (I) of Rule 
"311 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, 
thirty members from among them-
selves to serve as members of the 
Committee on Estimates for the 
term beginning on the 1st May, 1981 
and ending on the 30th April, 1982.”

MR. DEPUTY-SPEAKER : .The
question is:

“That the members of this House 
do proceed to elect in the manner 
required by sub-rule (1) of Rule 
311 of the Rules of Procedure and 
Conduct of Bus.ness in Lok Sabha, 
thirty members from among them-
selves to serve as members of the 
Committee on Estimates for the 

term beginning on the 1st May, 
1981 and ending on the 30th April. 
IB82.” -

The motion was adopted.

(ii) Pu b li c  A c c o u n t s  Co m m it t e e

SHRI CHANDRAJIT YADAV 
(Azamgarn)r I beg to move:

“That the members of this House 
do proceed to elect in the manner 
required by sub-rule (1) of Rule 
309 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, 
fiftien members from among them-
selves to serve as members of the 
Committee on Public Accounts for 
the term beginning on the 1st May, 
19R1 and e^idin* on the 30th April, 
1982.”
MR. DEPUTY-SPEAKER: The

question is:
“That the members of this House 

do proceed to elect in the manner 
required by sub-rule (1) of Rule 
309 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, 
fifteen members from among them-
selves to serve as members of the 
Committee on Public Accounts for the 
term beginning on the 1st May 1981 
and ending on the 30th April, 1982.” 

The motion was adapted.
SHRI CHANDRAJIT YADAV : I 

beg to move:
“That this House do recommend 

to Rajya Sabha that Rajya Sabha 
do agree to nominate seven mem-
bers from Rajya Sabha to associate 
with the Committee on Public 
Accounts of the House for the term 
beginning on the 1st May, 1981 and 
ending on the 30th April, 1982, and 
do communicate to this House the 
names of the members so nominated 
by Rajya Sabha.”
MR. DEPUTY-SPEAKER: The

question is;
“That this House do recommend 

to Rajya Sabha that Rajya Sabha 
do agree to nominate seven mem-
bers from Rajya Sabha to associate 
with the Committee on Public 
Accounts of the House for the term 
beginning on the 1st May, 1981 and 
ending on the 30th April, 1982, and 
do communicate to this Hcruse the 
names of the members so nominated 
by Rajya Sabha.”

The motion mas adopted.



339 E le c t io n s  t o  A P R I L  1, 1981 C o m m it t e e s  34,0

(iii) Co mmit t e e  o n  Pu b l ic  Un d e r -
taki ngs

SHRI BANSI LAL (Bhiwani): I
beg to move:

“That the members of this House 
do proceed to elect in the manner 
required by sub-rule (1) of Rule 
312B of the Rules of Procedure and 
Conduct of Business in Lok Sabha, 
fifteen members from among them-
selves to serve as members of the 
Committee on public Undertakings 
for the term beginning on the 1st 
Mayt 1981 and ending on the 30th 
April, 1982.”

MR. DEPUTY-SPEAKER: The
question is:

“That the members of this House 
do proceed to elect in the manner 
required by sub-rule (1) of Rule 
312B of the Rules of Procedure and 
Conduct of Business in Lok Sabha, 
fifteen members from among them-
selves to serve as members of the 
Committee on Public Undertakings 
for the term beginning on the 1st 
May, 1981 and ending on the 30th 
April, 1982.”

The motion w as adopted.

SHRI BANSI LAL: I beg to move:

“ That this House do recommend 
to Rajya Sabha th^i Rajya Sabha 
do agree to nominate seven mem-
bers from Ila.iyu Sabha to associate 
with the Committee on Public 
undertakings of the House for the 
term Vir’g'nntr.g on the 1st May, 1981 
and ending c i  Iho HOlh May, lf)82, 
nr.d do communicntc lo this House 
the nnmes of the members so nomi-
nated by Rajyn Sal'ha.”

MR. DEPUTY-SPEAKER: The
question is:

"That this House do recommend 
to Rajya Sabha that Rajya Sabha 
do agree to nominate seven mem-
bers from Rajya Sabha to associate 
with the Committee on Public 
undertakings of the House for the 
term beginning on the 1st May, 1981

and ending on the 30th April, 1982, 
and do communicate to this House 
the names of the members so nomi-
nated by Rajya Sabha.’*

The motion was adopted.

(iv) Co mmit t e e  on  We l f ar e  o f  
Sc h e dul e d  Cas tes  a n d  Sc h e d u l e d  
Tr ibe s

SHRI R. R. BHOLE (Bombay South 
Central): Sir, I beg to move:

“That the members of this House 
do proceed to elect in the manner 
required by sub-rule (1) of Rule 

331B of the Rules of Procedure and 
Conduct of Business in Lok Sabha, 
twenty members from among them-
selves to serve as members of the 
Committee on the Welfane of Sche-
duled Castes and Scheduled Tribes 
of the House for the term beginning 
on the 1st May, 1981 ana ending on 
the 30th April, 1982.”

MR. DEPUTY-SPEAKER: The
question is:

“That the members of this House 
do proceed to elect in the manner 
required by sub-rule (1) of Rule 
312B of the Rules of Procedure and 
Conduct of Business in Lok Sabha, 
fifteen members from among them-
selves to serve as members of the 
Committee on the Welfare of Sche-
duled Castes and Scheduled Tribes 
for the term beginning on the 1st 
May 1981 and ending on the 30th 
April, 1932.'”

The: ?7i.o tion  u ;a s  adopted.

SHRI R. R. BHOLE: Sir, I beg to
move:

“That this House do recommend 
to Rajya Sabha t1lat Rajya Sabha 
do agree to nominate ten mem-
bers from Rajya Sabha to associate 
with the Committee on the Welfare 
of Scheduled Castes and Scheduled 
Tribes of the House for the term 
beginning on the 1st May, 1981 and 
ending on the 30th April, 1982, and 
do communicate to this House the 
names of the members so nominated 
by Rajya Sabha."
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MR. DEPUTY-SPEAKER; The
question is:

“That this House do recommend 
t0 Rajya Sabha that Rajya Sabha 
do agree to nominate ten mem-
bers from Rajya Sabha to associate 
with the Committee on the Welfare 
of Scheduled Castes and Scheduled 
Tribes Of the House for the term 
beginning on the 1st May, 1981 and 
ending on the 30th April, 19821 and 
do communicate to this House the 
names of the members so nominated 
by Rajya Sabha.”

The motion wets adopted.

15.34 hrs.

MATTERS UNDER RULE 377

MR. DEPUTY-SPEAKER: Now
the House will take up matters under 
Rule 377.

SHRI GEORGE FERNANDES 
(Muzaffarpur): Sir, before you take
up next item I want to make one 
submission. Sir, I could not give a 
formal notice because I came to know 
of it only when I came to the House 
this morning. . ., (Interruptions)**

MR. DEPUTY-SPEAKER: I am
sorry. You must have given notice. 
You must help me. 1 -will not permit. 
I go hy the agenda. I am not permitt-
ing you. This will not go on record.

15.35 hrs.

[Sim  Chandra,fit Yadav m the Chair] 

«f( if:'if ; Vg cTfrf
I  -r*Tr r f ; sr i 

| ft; w-i 3 7 7 % : n  swt
7§r,T $  1 i t ;  T T 7T 'iT -.' i f

OTT jj ; cfcK iiJT! f|: S?T

m  | 1 v .fi *;-t  ^1 arraf
tf f rT tTi STmT’" - t i * f  JTifi

■*Tf * r  1 i f t i  r n :  W t  3 6  I

MR, CHAIRMAN; Who paid for 
that?

a r m  w W k  :  *  f f n r r , .

VJTwrfnff % Jjir *r famvef ^  fwr 
*pp£f * zi wrs 3r ^  $
3iflFr ?I*T «raT | I 5TR> *mT

% v iN r ff  , cm
^  q|^5fr^ % i
sfi Tra- sr?r fo ?  m, 1 1 35W 1 1
^rrrff sfr w  *ff ir ^  
KtTT qw sff ^  ^  I  ?rh  rPC? 
H ^TSfRf 'fTflt % 7T*T arfT f e i

1 1 %rz <r sfl w5 fa
5|ff 8 5 Tff TT ferr
nrj I  I 4 5 TOT? fcftT Tftr ^ I 
^ f*7  «5T if 5ff iff 3THft «ft W  % ?TH
75 arar ^nrr ftar

WTT «ff I w r r
7 5 5 «  *Tt f e n  IWT I  in^ff 7 5 T ^ f 'f

t r  st st  f<TT- ijtt  ̂ 1 rfra
1 ^ITT 80 f a  K 33T WX

2 7 5 f a  ^rr fetr w  I  1 rrir
% 1 -5 0  Jf STST ^ 2 . 25 

^  qir | | g(zx % 6 0 f a
?5T^T 1-1 0 5FTT ferITTT I  ! *T«jfTsr 

1
% ffflTR- quf^rfr ¥fi srrfc <fr%
| I 7 W  tfp ff ij T'ff

f f  I , irr Hi srfn-Fin- m ;-
<nr ^  f f  1 1 3nT '̂f iff w w r  | ( 
v^ 'iT r *•; *ff | 1 q r ? m  t^-fs' *rr
STFT ^  ftnTT FTfifl Sfgvfr
qr % 1

MR. CHAIRMAN: What do you
want?

(ft 5ffW iltft
^‘r f% w ERifn fw- 

srtf^ r tpfi | ?

Not recorded.
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MR. CHAIRMAN: Now you have
brought it to the notice of the House. 
Tomorrow you can give a formal 
notice.

u r if : »t st

J T 7 K  ■Jsr^r <rf»rr i

v . T m e n t  nrfcft :
?fr ?3rnr ^rf^tr i

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P. VENKA-
TASUBBAIAH): Sir, the Deputy
Speaker has given a ruling earlier 
that unless he gives notice, he cannot 
raise such things on the floor of the 
House.

r m w r T  ?rr«ft : ( q ^ r  ) :

ifrr 5fTTf IS n^f Wt

SHRI P. VENKATASUBBAIAH: 
What he said should not go on record.

SHRI GEORGE FERNANDES: Why, 
Sir? It is part and parcel of record.

MR. CHAIRMAN: I have not said 
that it will not go on record.

SHRI GEORGE FERNANDES: The 
Minister should not arrogate to him-
self the powers of the Chairman.

MR. CHAIRMAN: Order please.
I have called Shri Jaipal Singh 
Kashyap.

( i )  S t e p s  f o r  s e t t i n g  u p  o f  i n d u s -
t r i e s  FOR CREATION OF EMPLOY-

MENT i n  A o n l a  L o k  S a b h a  C o n s -
t i t u e n c y .

v t  c f ir c  (sri??rr) :
crnr.TT *r»n tsfcr

% Tfrn<r3: fan
w * ^  *rr^r

r rr* ^  ^  t 1
^ Ir v r  tfr?  1 5

- ? rw  irnr.-tfr w r  wsr atfcr f r  t a i

343 Matters under

S'dto sraT ^ fi^PTR ^
^rHn n#r $ i s*; ir

s?F«r t* af'rrl.

-  j,-n % ^R ir 55fr*ft sr?*
w.t Tifrr i
w r  % *r?«r ir *rnr "£r | fa

J®  -oSTrr EHJ
5(T^ I ^PT? rr^ F!TPT

| fr^ it ^rrf frfa t o : =r ^?rvr ^  i 
'̂r?T tftt ®rri ^

TPT*T*if 5CnT 5TT"T % *TtTT fr'Tc."
T'jjt Tf ÎiTWTnT
^nfrrT wtttt rr t̂ 5r =r; w fr iT
F^rrcr wr | sr'rc ^  ^r

? ; *rq*rr % i ^ T v ^ r
fot n I q ^TcfFPi', *JT<i?J"< if V

srr'Twcr? if F̂r-fr f e f f  
srnfrer*; | i t* ;*  *rf.Ts,T ^ rr f  

*fr 5fi-:r^r k r̂r 
P, vh- fe fr  v  irfsrsf N r 
w k  ^^rfn f̂TTT T r^ r vfr ?«rtfv<r ?r^r 

| i t  ^  m  
^r Kfiff ?ffc ^
E5R if ftr J r^ lv  TT ElTfST
frpfHT =̂ Tfcrr | tfT

^nr^f^r *nt i

( i i )  D r i n k i n g  W a t e r  p r o b l e m  i n  t h e

HILLY DISTRICTS OF U TTA r  P r ADESH

«rt wnr {irsnfrsr):
‘3TTC 3?s| % if T̂T
^r fwrffr fc r  fa r ?  r̂r 
t|i | i ^rpftir wr*T̂ Tf»;-fr 4, 5 

frc w; f f ;  k  Tnft !=rpr % 
fecr f?? 7̂vfr I  feKflf ^vr^T 
irfa^fw ct i?  ®c<ffcr 3Tf?;r | i 
3rfe?r % f^irn % f?rtT ¥ r«:l-Tt 
?T̂ n̂ T fn►n 1
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1. 'Jo ST0 v.l' 5®
« w r  % w rsrR  

t o j  1 w  ir
qfS *»’ STî 'T fV^w ^rrf?
^ u i  a'T-'i'ssr ^ T o fp r  ^ r

*t i  fa^ rr f " . v r  s rn r  i

2 . Tii'ii'i' q r ^ r a l  %
f 3T?r ^ r r  ^ 1 ^ p f . ‘*r i f  m * r r

Wfrfr | s w r  H; % Pro ? w r  
3 f l r ? r f a r = f  f w  srrir  w f a

a r r fa r *  > i w  ir  w  s F F r o s m  %  

' t w  n err ' w f o r  s r f a f n r  |  w V  ?r i w  

w l w i r a i r  ir  « r ? v f a ^  % r  %  f w t f  

fPTT> spf |  1

3 . *r?r wFtmsr wsff ir tosra
T O T  % fiqTETFTPT jff5f?fW fiTTS 

jft^f^rrsff ^ r  f a * r f a  't s c t t  

t  fVsr% Pn'ri f V ^ s f i  OTW W T 
Tf^fi | afr fa  i r̂ ifrsffrrwf ;p! ^ " r ^ j  
^  ? i  < trtt |  1 5TtT: v j f r r v  w s f i  r 'r  

fV«r?f T̂ gr% |<t srRi<a  ̂ a  ̂J
fpr^nx ®Ff ^ r  ^'[if cf*n Sisfaparc 

OTFf % ^  ir CT5T ir w = tw
snfTFR -fr fV « n r  q ^ n f f r s f f  wrt■O N
a fffin R S  T T  -3*¥afi*T *T "fPTr V P T  I

4 . frsT’Trer * n w  % ^wr^nr* 
| §  g r r r  7%tt T f ^ r  er«n

3T5T ? w w r  5TtT frf^R? F^FcT ?T (ft f*T 

'Tsfcfrir fHsrt ir s r i  % ^ f t  q r  

y j R i :  xt% ? w r  ? r  ^ f n r  m w r v  |  

^ wrarfa^ ^iPr+r % tp x m  w  
if  <Rff 3"l% W i W*F£ ^sff

v t  f t w  fa ir T  'St r t  »t p ? w p  |  1

ITa: JIR?ffJl jflanrr Heff sfr ?r 
O T r r te r  f t p j f l t  *rc  ?t w t h  ^ n r * r r fr  

^  *rr vtstt j  1

(iii) Ne e d  to  Co n s t r u c t  a  b y -p a s s  
NEAR r a i l w a y  OVER-BRIDGE IN 
Kot a  Rajasth an

jfto M K .' pHTt 
(F^frV^ra ) : ¥f*rrrftf JT|‘rw  *f
^=r w ^ i ’ir ^r sirr^ ^rar TW ^rpr 
ir fa*rWnsfrc ?ff^T F^- f̂f 
f e f R r  ^r^fr 1 *ff=fr fssr ^r 
fW ^ r ^ n f  ^ 1977 '̂ sriTT r̂ |*rr 1 
5?f ?fiqT fg- -̂ % Wr ^rzf inT*?r
% sc pt  $  arrf-^TO nfr ^ r  qwFnr g r o  

5fRT ’snf^r *TT 177^ 5T^-
'rrer ?r efja- «rT^ft wrr 2 0  *rr

25  fa^»fr?T qff ^Tf wffrfr^r fw  
Tsrfr | 1 2 fir? %

1 1 *rp3f if T^ifenr
top? ¥TtT^r^r^ifr |, 20 2 5 f W i -  
jfR T  srnTcrsnr^ ^Ct  t r  tr fa sT r  

wfef735f frfir "ffrf%f3T*T < w «f ^ r  §r
%  5^  *rfr*TR ^ r ir r  srr

?f^ffr ^ 1 ^"f*vi-gf 37% rT*rr
(StifT ^Tt q'm 1 5RTq »M*t- j f j  
'TIT ^ rr if f^ T ^ T  W T ^«rr SIH ?HTFTT 
7?  T?r | 1

T̂Rrr TTjfWFT 
wpiFht H'̂ IK I  I W^EfrM: ?PR 
^‘ r r̂ % sErPRfjff r̂r fa ?R ( «nr e m  e r  
t t  §rf?r T^f | t o t t  si3T5fr fnn^rr 
^ r  <i'«fifnr !jT^r ^ ^ T f r  i i k  
f¥ m rm R  ifrar F?r ^  Tra fr  
^Tf'-rra w«(i(4f «ii'fr ?  irr Pkt ?r^f^£rfr 
fw^TR'f t ' i srr^r ^ w  w *t pt t  v t  
ffm tm  ^  1 ^ ik  %
3trf5RPff spFs^rrf r tp t  v s  w k

5^?f SfTRiTlff TT lf 5ffifr |

(iv) Ne e d  fo r  im pl e me n t a t io n  or 
Ch il d  We l f ar e  pro gr am mes  in  
Kala handi  d ibIs i c t  or Orissa

SHRI RASA BEHARl BEHARA 
(Kalahandi): Under the Integrated
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[Shri Rasa Behari Behera]

Child Development Services pro-
gramme of the Central Government, 
Children are provided nutritious feed. 
For this purpose Balsevika Centres 
fare opened at various places in the 
country. Under the same programme, 
pregnant mothers are also provided 
rich lood. Mothers are also given 
education for proper bringing up of 
children.

There is severe scarcity of nutritious 
food for the mothers and babies of 
Kalahandi district of Orissa and many 
children are facing untimely death 
due to this. Out of the 18 lakhs of 
population of this district, more than 
20 thousand children are suffering 
from diseases which are caused hy 
malnutrition and lack of baby food 
Their physical and mental growth is 
not possible if they are neglected any 
further. The baby food supplied by 
the Social Welfare Department 
through the blocks is very insufficient. 
There are certain complaints of gross 
misuse of baby food is the Golamunda 
block of Kalahandi district.

Due to lack of proper education, 
the mothers belonging to the poor 
community are unable to take proper 
care of their children. They are 
quite ignorant about the child welfare 
schemes of the Government which are 
under operation in this district. 
Therefore, I urge upon the Gov-
ernment to open large number 
of ‘Bal Sevika Centres in all 
ihe 16 block of the Kalahandi 
district in order to train and 
educate the mothers to take care of 
their children and utilise the facilities 
that Government is making available 
to them. Social Welfare Department 
should implement the child welfare 
programmes throughout the district 
vigorously. Steps should be taken to 
save the children from untimely 
death by providing sufficient nutriti-
ous food. Necessary guidelines should 
be given to the State Government to 
check the misuse of baby food.

■ i v )  Need fo r  Consideration o f  
DKMANDa o f  the Indian im mi-
gration G u lf  Countries.

SHRI K. A. RAJ AN (Trichur): 
Sir, the representatives of the Kerala 
Muslim Cultural Centres in Kuwait, 
the United Arab Emirates and Quatar 
in a memorandum to the Centre 
through the Kerala State Governor 
have put forth the following demands 
for sympathetic consideration: —

1. Creation of a separate Union 
Ministry to attend speedily to their 
problems.

2. Setting up of a cultural centre
in eafh Indian Embassy in Gulf 
region.

3. Embassies to be empowered 
deai with local government and 
employers on problems of immi-
grant workers like termination of 
contract and accidents.

4. Each Embassy to have at least 
one official with a knowledge of 
Malayalam. "

5. Reduction in the Air fares and 
establishment of an International 
Air Port at Kozhikode,

C. Customs duties to be lowered 
from 320 per cent to 120 per cent 
and freight allowance to be raised 
on goods worth Rs. 20DO/-.

7. For more favourable terms for 
expatriate employees to invest their 
savings in Indian Banks.

8. Construction of housing colonies 
for families of Indians abroad.

9. Priority in allocation of cement 
to them against remittance from 
abroad.

10. Reservation of seats in Educa-
tional institutions for their children.

I urge upon the Government that 
the case of Indian immigrants in Gulf 
countries whose annual remittances 
go to bolster the nation's depleting 
foreign exchange reserves, be taken 
into serious consideration.

( v i )  N e e d  f o r  a  l o c a l  t r a i n  b e t w e e k

Bhaudars Road to  Jawahab 
Nag ah Defence Factory in Maha-
r a s h t r a
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fctr* t w  (»rmr ) :

frsrTTfa Kfr̂ T, *t?tttt*? Tisir % f̂ r 

'̂rrnrr if sr-fTfr  (̂ â nn:) if

fr̂ r̂ ârrf̂i?T | 1

?r:  w3Kr fr? w nr  r̂r̂r

?r fr fsrerf ff t-  ^3  ^

5HFT TC *T*ft  tT̂T -*fl FTT-m 1̂ ̂  

R̂flf |  f3T<r% r̂mr fr^

% f̂r  gfrt srfEnr

=pt  sn̂ Rr f̂TT̂r Tfffr f 1  fT̂ r̂ 

i;wzi % ̂ihnf‘<jfr ̂  et'tt *n>̂itr 

% ft̂ rf̂ff ̂7 T̂'Si  foff ?T 

iniy  ?rr rft  | f% ?T̂ n;r fis

% 3T<J7fT WTt !T̂ ^

?rt̂5T f?T T̂ltT, f̂r̂NT  fo

irfaiVT  5TFr-jff?r mfwfi

 ̂ T>wpft ?r g't 1 n  it $ 

7̂ r ̂ rf̂ R̂ r infr̂ fr,̂ !̂

t̂ srf ra f?r<j r̂r, &<%  %& | 

f% «r*nr w   wi ̂ RT̂rfr  ̂  »rf

I 1  ^ ’T̂f ̂ sr̂ r  ^

fa?3T ETT  *T?Rr ?PK

% ffT'T  grr ?rer  |,  £m

g*r?r w(-̂\  I 1

*r$r ̂r jf-TcTf sjf=r  *rfr? T* fa®f 

W  1 1  ;ro ̂r fartm ?rrâ fft 

%̂ R°r, irft̂  iRR̂r-Ttfi ̂ fVrrzr 

=pr ar'fir  3sr% % facr  |,  sfc

rp:  sfrf̂r  srrmr  <fr sntft |

ffi *r?r qft  3Mtff  <pt  *̂r f%rrSr 3r 

f̂T swar | 1  vfsm stir 

strt̂   <rra if tfr srfâ |,

it̂t  $ ^

Wnrr 1 f

% *rR̂fte  *rrfr f̂t ?r

5 fc  5T$ #rr fl? ^

•wr f* r̂ 'ftfsrft fr̂ ̂  pi 

% %ct  srfVfrf? *nrr7̂ ttit 

5̂1% TT W  *TfT

(vii) Nrw8 coverage on national

issues by All India Radio

rm temtc qwfpr  (̂f̂fTfr) 

*̂TFTffT *Tfr?zr.   ̂ % g'lir 

Tf?Ti |ferTnsfi<r wofi'Tt ̂ r̂r 

r̂r  “■ftrr  ?r̂f   ̂ | 1

?*rir T̂WrT ̂rir̂   ̂stîît- 

sriiff 5pr ?r<? w ?fr ?i«r | 1

^̂Ti-firifT % w ̂sm- 

% a  t< wiTiwsri'Tff hi  vgq-i Tffr 

|,  ̂ Tîr 3Ti 1

qfe ?Ti'T?Tm5nq'i'Ifr%*T<Tf̂ TT9f;iZ;!TT 

rj  Kr, fff  7T JT̂fPT FT ’TRST'IT- «

fŵrjr5rr̂;'T-T5r̂ |OT, ft<?  5rm?r- 

r̂ift k îTiTtr % f,‘-r4̂ n f̂ n *r̂r 

q<fa =zfl 3:; EPJT,  ?rfT3at-f̂ T!tfl‘

-̂ffrsin  5Trff̂  1%qr | 1

forfar 30-3-81 xrfa- £f f® ?rfaa7?r 

fkwrmr ̂1 Tt>r m  îtstot % f̂ritj 

if 5ft n*ff Jig-Ror  r̂f̂7. ^
vfl  JTHifei '<$< f?«Tf JTflTf \  JT̂T ̂  

T-Z TFi f T(Tl f̂ Tn Ht'ff % HPT  ̂|
j? f?f# êiff ̂prrr̂t if, ̂f?̂. 

fgarf̂ r w»'f ir sff  =n

T̂R1  T̂i f̂f̂rr l 

ĉTA?  f^r  |tr tfĵr ifif?- 

g?«ffjr iTiveror̂ trsrif  fĝr,

err m-£t  nr fr *rf 1

•-  "V  ft '
Vi*  *rf h-t-t it »Tf? TfTJT

if̂r 5TTT STr̂ W-T ir Hip

Tnff r̂ fT'? in sTrfrq- 

*rar *rr,  r̂f%5T ss 'Tiff % ^

?r !rfâ:  *m̂-*rs**ff qgf  ^ 1̂ ir

“I*T 5WTT srfcf̂ R ftiJTf ?ftr STrTST’T %

tst if  citt&j fen, m  iRTrfTff

?îTf f̂ftrf *m 1

srrren'r  Km  |

fr wrmmrroff  *ft »ĵr faFfitj
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f*F  ^ jj+ti < far*  ra'i

*rrfcr 1  i

?*f, 3TrT FT*fT nTg ?T

| ft: *f;? 5600 Wlf  JJ3T

so-81 %

*m wTTi'a'  rr w, fw t; *N spvft 

ttt tfk *rrV vr*r  sr̂ r  % f̂ rr 

jrar if'sfaa:

rfi F̂i  ̂  |,  sttts wtt wt-

tis  %  Sr sfi ?r?-rt: ̂ rr tv  *rr  sfr 

-317 *f  *rrw    ̂  <tst 

Ti3  wtt TTcrr |  1  snrc  sfr

»!1% <fi T̂Tt ?!T %  3fi

WrqSWTT  f̂TTT*?  %  fiTETn  I  -an  *Fi' 

% v̂rr  F̂TJrr?  jfr*T  srV 

sffsf H ?*T *T§o fBF 5r*vfi foiTPT 

srr irfâ r tt? g-gr  £  t

?q  *rn: t>\h  % fair  ̂   ^-.7 

W-TJT  fwrn; ifr t| * =rst 3;̂ =tk

;fi f̂cr sp  =p', <r# «fr fa fq?5fi   ̂ p t 

&*r  TrrJT̂r  ir   ̂   m ;cT  fairr  r̂r  -̂ r 

|  1 ^ fo?m  if h'i J?>r̂r  M sff

tt Tif gr? % fan; marf̂  fa 

fTfT t  =rn ffr  '̂t*tt v>  % 

ir ?rfa ̂fi ̂ FT

ii'f*i %  fgwrT:  st  jfr  7*r  wryir 

sfti rriTin §tt $■ .̂Trsnrr  ̂Hr  n̂

f̂rftr  'RTTrT jf  *rh:

iTSrnmc ̂fr ̂ Pr  fvsta  % 5T??r

fatsff̂ ŝfTTspT 

 ̂  *rfir *rk r̂ Tfrr *r*rFr   ̂   |

‘3'̂r wn t̂t̂t  ^4i  *i'+̂   ̂ffr 

?mTr!   ̂ srsw^r  ?r>r

VI qEre;   ̂ i1 ^itf  1   ̂ T3  tr

5T|f g f% ^ ffi ¥T?pfr

?PT%  37ft <iR n̂TPT % fPTfT  qr ?f]T

|̂5f % fan ?rnrfer 

in 1 ^ f̂ r̂fi ̂ Wfrf | f%

% fw:   ̂ mr % fan; f̂ Tfr qr

2;i2 LS—12.

OTUTfe ̂  ̂  % Tjrrfa% $ ̂   t 

HTTfl TT *17 >PT T̂TT ^T fft T̂Rr 

W$ T̂ fTC ̂r>n  r

r̂ % f?7 r̂ JT̂ Tn'-r ̂r  srr̂rr | 

'̂if.: JTir,- ■ -" .■■ i %  ?;r stt f

rr?Tn*V ivrrz  ̂ 

r̂fr T̂cfr  k,-r ir wr f\
€l‘3T 5fTl %qr 3,Tif wh ^  rf;  fafiRa 

ff 5T?f t % 3f; rrrfr wre-n  ̂ 5̂ ?r 

| ~r %  sfirrrftr̂ H-  triur m

trfŝrw:   ̂ #i>rr  i %t ?i?t<t

% st̂r, sir 'ifr Trr̂ kc%t f̂rn tjtt 

I   ̂sfr wr wrr I 1% sfrfa 

TT I’ublicScctor

t|tii i  rfi  ?v  srê

*t  |it p*i ̂rrETr ̂r?r t f̂ sr̂ - *r

3,-?Cr irsf '4; ^ ?*,* Trr*i% *r

jfrr JWTrer t. sfrr ^ i;* (;

| fa H'f; ?T7|f i,- z if;or? sTjfî-

th' % T̂gra ir  =sr-rr 5,-r r̂

I i  5f̂ ft *rr̂?i ',-?■ :r k i

|inV tj-wstr % ŝr- «m t’i 

trr̂tr f>ir fa 5fn «npr #1 3,-g =rî 

grf k  -rr̂sa n#r |i «f; wk 

5rk  3nr?Tfi FT̂ T̂̂ ~r n?T ^r 

*n  arfl =TFfq-  irrfl srk 

qTftr̂ R ̂:r sfi ^

tt ffltsrr §w «n, ̂  % v r̂ t̂ -eh gf

sfV,  Tr̂r̂trFT %  ?r*r

b'm t?% ̂ r  !jt>j w pt

ÎCTt I  r̂ftT̂T  ̂ 9RTPTT  %

3T? 1965 %  'TrfaFfTR ̂  ?T?T# 

STRFIT  fil -&  tft% TT 3f,’ f̂ sfl

VT. ̂I*i   ̂t BTT ̂X

»rq vtT t't %  3T?   ̂ *P*r

*iRrc*  f?̂T  pfj| I  I

16.00 hrs.

r̂fr-? ̂tr-,- *v>:  *j\  qrfr'-r ^

f̂s =̂5  ifi fa ̂  sa  ^

srr̂ |,  firsRrr ̂ 5rr w f% <r??r

Min. of Petr. 354.
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T

[  f t  RTn'T 'TT'^r

fTTlJ T n Fttfa'S 5f?t 'TT n^cq-pT-
?5pt  Tr rrrf;crN'f?:Tsi n?r *rr
w fa o . frr? ir f̂r̂ f ~?,\ xir
I  I #  HTHf* riff 5fr ir flpm

^ r p r f r  mi4r fcv jp.?<r *rc 
h  ^ r  | %fT* 5T*ff vfr wivT

i k  T if sr*TRT ;tfr srnfr I  
F tFt ^ ^  ^  % fer<r ^ r  t r t o  | 
srk fa s  st t t c  h  -jfl taa if f t  ^ r
^  sum sra^t % f5T(? wrr ^nNrt?

TVTr ^rn'?t | ?

^  ^rir 3r srta F^rN* T*irr 
ft: jtrrTrTrcrsrrq s m  sssq  
3fn i -Hflflr Pret% m  f%rr̂ fr wi* 

irk  * r  w r ftzrfr | t^tti s tft  
if |ti smr t r t  ^ r  | i fr
fMsrfr t # ht  ft: ?rrq t i  gl
$ ,  f t  ^  q? i to t t  | 
f t  t t  ^ ’i ’d’i % Fro. SfFr̂  

T f  wra ^ sfi ~-rm
vrr | ?fi T?r srnr jh T  sn *£z 
t t  rrsn?-? Trzr | -?gif if F^r 
jitt t ■?<Tt ir ff T7?rr | 

irr efr it -ifr fmi qr
Ftrt st-t st3 ir wrifr frni ^r f.frz i  
^F t^t * i  ^ 'r  f^T  7 I W  i ir-rrfq 
irrr w - t | F t  jf"T ^r^rwR ^  fq®% 
57 rfffr fTrT *r faster ^i irn f >nrr 

Tffr | er-T #P^'T qfw *r % ir 
»ti Ti ffk  gr Fq-f-rf?i t t  n?, t ?  t ~  ^T-rr 
r̂rf̂ rr ft: jf[ ^f'T^ *j h 7*t  - j -m

s t p̂ t  TT'Tsg in jfFrnr ?fr*ff

Tf TO3TTRI Tr s t t ^ t ^ T<vrr w  i•o
?rnr ^ t^ ^ -T s ff^ r ^ v fr s r r a jf  | %  

^  f?rq? vfi ?ffr ^  qr?T 

|  9 0 -1  00  5rFT5TfT fr̂ T 

Ff*rf̂ T Wr 3TRff | I

"s fe r fF iR  ^  *r*^Rr *r wk 
3fr *rf |

?S T  ^  1 ^  JT3T afT

^ T R ^ T fr  % ^  ^ r r  
$  Ft sff frm frjrr T nnrts ’fr | 

i r  EfT*r t i t  15 »=ff̂ T T rrr 
^ r r  «rr ^  F t  f  ^ r  * tw t ^rr 
? r k  m  t ^  n u t s '  q r ^ N i
^  %  fare, h f r  ?rr *ft fr
5r??r w  w fs r  ^ f  m F *  T r  t t t o t j i t r  
t t t  f n g ^ i  ?r*rr ?>i 5 r f r? rH r? 3 ? rrT T T  

4\ ir f t  srirT 5fR ferr irqT 
^ t  f t ;  ^  R o r ^ ^ ui F ¥ q rf% zg  
|  F r f ^  m w z  w r ^  i F ^ r r  t t  
o t t t  m r f ¥ r  w t^ r  F ^ m  s t r t  ^ r% tT  ( 

s tV t T t fT r  * r n f ^ J i  ? f r ^  T r^ ^ ir s  
? f e u  t t  f i rF f - ^ 'r  T t  f e r r  r ^ r  1 5 rra
15 ?r 3 ? t t  51 i r ^  £

T fT  q iT W J , F̂ r?r% ^ r  ir
F ^ r r f e ^ r  t r ^ t r -  % s r r a r  ^rn^w r n  
|  T T C r fe r  q f i fe s n ^ r a  % ^  h  
j r ^ 5 ® f  f ^ r r f ^  i r  t t ^ u

t f t  « fr JTr m  T rT  t i  t t
st<t if ?r^ r v n *  T f gra1 |î fT | qr ft.T
<TTfT ^ r f  'TTF^J ^ F T  T f̂ rcr
®rff©rs T rw r^ ffirT R  frar| ^ i t t̂ 
s fi ^ ? r  q r  q ire ’s f s T  % Frnr
p t  ^ rfT  j f r t f ?  F r i r r  ^rr s t ^ t t  
I  ? r*fr r fT  nfCr ? r  q rq r  t  1 ^ r r r T r  
Trr̂ Tir | Tr^nRTR Mm a^?r ?ft7 
? ,r 'r  JK ^r |  ^TfTi t t  F rw%  30-32 
TTTf i f  m  H ^  F ^ q i J  q f^ T T  
irTHT i? |5 r r  I  ? ^ r  T <  f r ^ R T
m. m r  Tr-H#rrTJi--T ^  %

^ r r iT F  q r  t i t ^  ^ rT fq 1̂  t ^  t t  
q-rf^r^r'isr^ | irr=rf9 i? srft-^^
T n f ^ r ^ r  f r q ;  t t  s r r a w r ^ r  |  1 
f  jt^t *t?t7*t ir Tf^r fr  
i^m 5T T̂ fr  ^ rfrq rr if ^ T f r r  

* q "^r t t %  ^ t t t  
=( 1 *ijf̂ r w*t r̂rq' ;srSr fr  ^rr 
T r f ^ i  w^rer |  i w  'P i f ^ s  t t  
?fjrftif*r îfiH Tr t w  fr r̂r 'jfr

Min. of Petr. 356
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|  T*r% fan; t t  s Hf t -
w,̂  sffT qnt^Fsnm rr
f  T efi 'jfr fJTR^t ŝT %  I
srrre srer | fa  v i i  snrer ir

16 04 hrs

[Sh r i K. R aJAma l l u  in the Chair]

st tw pt  f w  TT-qr |  irfo* *r 
t t -t t  ^T?m fr fa  &£i i tp r t  ir 

s t w r  rgTf^r TfViniT tfffrr 
|  f% jfrjrcr %  ^  ir jff t t  ^nr
fT¥ iTT 3 WIT z f% WA zh^T ir 
TW f  I ^  ®5T ^rSRT TT t̂ T 
m  fr  ^ t t  | ¥t7 % fatr
^fr| irmFT r̂fr 1 1 *r*fr 
%  ir sfr sttttt ^ n r  I
jrrswr ^tftc 'H’t ?n ^ r r  | 1 
mq1 Tf tnnrrfavr t t  7% 1 1

^jprr Ft % 3m  stpt r̂?fr *t 
3r?fr f^nr^r T‘T %  ?rnT w  n̂rr 
T73T |  1

s w r r f r r  5fr 
%  sr^r =rr*#-ffi =rf ifa t 7 snffrf^ 
Tjfenr^R c'*ir3 1 sTfrsr =r̂
ŵ j T'Tran ? rrz&TjH % fa^rra % 
f ^ n  f r ^ r  ^ r f r  f r ^  w i t  i f  f r  
g w r  1 1 rnr t f  m * ? -n f  f r w  t t  
m tn fs y r  T . f r T r w *  rri n  f ^ T—  
S T R ^ K fT r  T 'f T rF - ’TTF'^STTC • T ^ r ' F I  
% Tnrrrizif yx  snrark^r T ^ ^ fc r  

t t  TC” JH T  * m  f fF iT  
fga  F ^ r*  W r ^ r ,  j f r  t i ^ p t  *r 
j r r a r  i r  ^ T ^ t r  p r  I  s r k  F ^ t  t t

Tt *r«=r wrsrw r̂fr ?, 1 *r 
T O [  jf— TPTRTFT T pTTH %  3 
cftsr ? t  %?5 Fsr  ̂ I  I VI IT ^f ?TPT 
%fw*r  |  F^PTTrwrrfPTir^TTsfrsT 
^ n r f f ^ r T  t t  q^er |  1 Sttt u? tft

^ f*P jf^i 7T VTT ?T-TT P̂ -

357 K G .— 1981-82, CHAITRA 11,

n r  % v i< * g i h  <7*rnr ^
s f t r  n jH T rT  i r  ?mT T f%  r ^ r - n ^ :  

^ n r r ?  m r  e r r  i t c t  3771 i t  ? h t  
TnvR T m  i f  1 ^ r r r  + i ' w h i  3T7
it ^r^T t t  ft^ it | v*  rfr^ J? ?m  %
^TTT^f j  '̂1 STf i p f !  SfrST'TfT
fr»fr 1 s*fr f R ?  fr q n ^ r ^ i  ?t  *t *t  

$w?rr ^ 7% i r  i r t  T ' r f  ? r r o r r  5^ 1̂  
|7'TT fTffr f i» f r  1 75' r r n n T

^ T J F fn r  it t  f i  ^ r i r f  qx

ir jt?  jr*TFrr q*3T f i  w rfff |  1 

^ r  Fwtr t  5fH-?rr ^ r ^ r  f  f ^  % 
q rg fU  ir STPT f%rr f R f  if  *P5*T 

^r% |  F^rt ir fa  f*r w r ^ ^ r  f t  

fa  651 q ^ f f a  tim m  ir w r^ fsR f 

»t>t i r  JTf f r  fr% *fr 1

^ * r r  i r  ^  «rr—  ^
r x  srm ^ 1 5rf=r ^sft | srrr F w ^ * 1  
#  ^  w  % F t p  w r q  *r^rr 5 ff ^ i  

? r r  ^ r ^ r — -? r^m  ^ r  
f j f f l  SRT? i f  ^ F R  ^ r  'TFT 3 K

ir H-r ^1 = riw r ^  r q~wr% ^ r, i t b %
5 r* r  i r  a^F q  f ^ t n  m \  1 ^  i f

f r iT f ir r  m  ^ » r  %
iT.'T % i r m

m  ^ r r  r., s fr m ^ T r  s r
^-^-T % iT ^ c;T[JT?5r^% f->r.«9 * "

*T Jff'T ‘̂ra^rf'f ji'RT, fa*T H fVTTff
qrr f r ^ r .  5 ^ 'f r  ^ r  ^ T j t  sprr ^f T.n s r  m x  

^  i r  tp r  ^ ’ (*r W T-fr f w ^ . ' - r r  
^ r  ? r « ir  T j fH  i r  srFa^r i f  ¥ f fa ^ :'A
w im i?  f 'r ,  ^wifa j f R  T‘ i 
o T?n I  fTT fTTT T r  JTJ? ^ T T  VSrM I  I 
? rn r  w n r r  * fr  ?'r w?s*ry '  fT  
^ r  | ,  ! t jp :  f i r r r  t t ^  h  ? t  f f i  1 
^  T r ^ T ^ . ^ ^ r r ^ r  ^ ^ T fT 'T S c fr  f. 1 
s^rir snfTT % 5r?iT'rg

|—  SJTfWrr Sn !̂PTT | fa  WT
% * r f ^ T f  f r t rs m  gxj i r  ^F?f w

j n  T ^ f 1

1903 (SAKA) Min. &/ Petr. 358
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[ i f f  ^ r ^ r ^ r *  *n j!f* !T i] 

sh 5f5?f % 5f; irnr ^
I  Jr q jm n

t  i

SHRIMATI SANYOGITA RANA 
(Panaji): Mr. Chairman, I am on a 
point of order under Rule :14£>. It 
says as follows:

‘'Whilst the House is sitting, a 
member- (ij shall not read any 
book, newspaper or letter except in 
connection with the business of 
House.’ '

f% V> ■jfr ^JsRR
T5 £ 1

0 l) ̂ 7 * | ^ J  ;
*r s r j in v  n{t urr f ^  wvfi

'4fq,JT it jfr IT h‘ rr f
nvHr^i g  ■jsr ^ r  ?7k th i' 

i  i ' ’

SHRI CHINTAMANI PAX I GR A ll I
(£ ubaneswar): I rise to  support the 
Demands for Grants under the Cont-
rol of the Ministry of Petroleum, 
Chemicals and Fertilizers. Our 
country has ljy now entered the third 
decrac).’  of the development of oil in-
dustry. During all these years, we 
have achieved a great success in spite 
of t h e  difliculties which were created 
by tho foreign oil interests in the 
beginning of our oil industry in this 
co untry.

Here we must remember the great 
help that the Soviet Union had ren-
dered to us in the initial years when 
we were trying to get oil exploration, 
when the foreign interests mostly 
the western countries were trying to 
intervene, not f0 help us. After the 
th'rd decade o f development in the 
oil industry, on tho 31st March, lflStl, 
the total investment in the oil in-
dustry, both in the private sector and 
In the public sector, came to about 
Rs. 1500 crores. And in the Sixth 
Plan we have provided a further in-
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vestment of Rs. 2,873 crores for oil 
exploration and for consolidating the 
oil industry in order to be able to 
achieve technological and economic 
independence from foreign countries. 
The achievement during the last three 
decades has been really remarkable. 
We wiil have to ask ourselves, why 
even after all this investment that we 
have made, our imports of crude and 
petroleum products has been Increas-
ing from one plan to another plan. 
Our installed refining capacity today 
is .11.P0 million tonnes. But the 
target for indigenous crude produc-
tion which we had set for oursel-
ves— has not been achieved. I 
Uiink we proposed to produce 21.6 
million tonnes of crude oil indigen-
ously by 1984-85 and our target in 
1981-82 was 20.5 million tonnes. But 
we have produced so far only about
9 million tonnes. In 1980-81, in the 
refineries we have produced only 9.4 
million \onnes in our country. There-
fore. I would like to submit this be-
fore the hon. M'nister, as our Go-
vernment is taking a keen interest 
1 1 meet the oil crisis that we are fac-
ing in the last four or five years. I had 
said this i.i 1971 in this House that 
the oil prices were going to 
ri^e and if we had taken a 
very pragmatic view and evolved a 
rational fuel policy then we would 
not have been facing the difficulties 
that we arc facing now. Therefore, 
we need urgently a rational fuel 
policy and I am happy that we have 
set up a commission and that com-
mission will coordinate the entire fuel 
policy taking Into consideration the
oil. coal, hydel and also tidal resour-
ces. The Commission is considering 
all these. But, in view of the rise in 
oil prices by the oil producing count-
ries we must have an integrated 
enerey policy, without getting 
panicky. 1 am glad that in the 
Bombay High we have—with help of 
the Oil and Natural Gas Commission— 
built our own expertise. In the 
olden times Pandit Nehru started the 
oil exploration and when it was an-
nounced in this House there was great 
jubilation and it was welcomed in this
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House with thunderous applause, and 
successes in oil exploration were an-
nounced in the House from time to 
time and this got thunderous applause 
from the House. That impetus has 
been built up by ONGC and the ex-
pertise has been developed by them 
during the last three decades. Sup-
posing, because the oil prices are ris-
ing and our demands are also rising, 
and we are not able to contain our 
demands, can we think of inviting 
foreign interests to participate in our 
own explored areas for helping us to 
inerease production? If we can go- 
in for ofl-shire oil exploration without 
the foreign interests it will be a good 
proposition. But in Bombay High 
we have already explored and we 
have made a massive investment in 
the oil sector. When ONGC is able 
to produce annually 12 million tonnes 
of Crude from Bombay High why 
should involve foreign firms in already 
explored areas for increasing the pro-
duction from 1'2 to 17 million tonnes. 
But if they want a share in the pro-
duction of crude in Bombay High 
which has been explored by us, the 
Minister should think seriously about 
it. You kn:;w in another 20 years, 
the price of oil is going to Ps. 200 
dollars per barrel. If we give them
10 per cent share, what will happen? 
Today when we are trying to have 
a rational energy policy looking to 
the demands of our country for the 
coming 20 years, should we degrade 
our self-reliance or the expertise that 
we have built up and in a panic invite 
foreign interests? They can invest 
money and get their return, but shar-
ing in the production is a question 
which the Minister must think seri-
ously about, as to what extent it can 
be allowed.

SHRI NAWAL KISHORE SHARMA 
(Dausa): What in your opinion? Why 
are you mincing words?

SHRI CHINTAMANI PANIGRAHI: 
My opinion is not to share the pro-
duction. We must rely on our own 
expertise in the ONGC which we 
have built up. I know there are 
many difficulties and short-comings
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in the way. I have gone through 
them. I was in the Estimates Com-
mittee and 1 have looked into every 
aspect of ONGC. Still, we are proud 
of the ONGC, which is a public sector 
undertaking. Pandit Nehru had 
great hopes about ONGC. Let us 
try to utilise whatever expertise we 
have built up. If there is any short-
coming, we shall try to improve it, I 
feet that so far as sharing in produc-
tion is concerned, it will not help us. 
May be temporarily for: five or ten- 
years you want to have some more 
oil from Bombay High and therefore, 
you are asking the foreign firms to 
help us. It may be a temporary 
gain. But we have to look to our 
energy policy for the next 20 or 25 
years. The entire western world is 
now thinking—the Club of Rome is 
trying to build up the thesis of “ limits 
to- growth’ '. They are planning for 
a zero growth. They want to invest 
their surplus capital in developing 
countries like us. In the last few years, 
we have been going in for more loans 
from IMF and some foreign countries. 
The objective which Pandit Nehru 
placed before us was to make our 
country self reliant. We must Consoli-
date and strengthen self-reliance. In 
the Soviet Union, when they started 
building their (nation, none of the capi-
talist countries came forward to help 
them; for the Kniper Dam which they 
built, not even one turbine was given 
by other countries. Still the Soviet 
people said, “we shall accept the chal-
lenge and we shall build it on our 
own” . They did it, not depending 
even for one dollar on others. That 
was the model of Soviet Union. That 
was the heroic response to foreign in-
tervention by the Soviet youngmen 
in those days. And, within a span 
of GO years, the Soviet Union has 
excelled the strength of America. 
Take little Vietnam. The Americans 
went on pouring all their
bombs on Vietnam. The entire
quantity ol bombs used the Second
World War was hurled on the Viet-
namese people. But they said, “we 
shall not surrender” . Therefore,
self-reliance should be our £qgl. •
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thing is any substitute for self-reli-
ance. There may be easy money 
available in the international market 
today and they want to pour move 
money into different countries. But 
for self-reliance there is no substitute. 
We will have to sacrifice for this We 
are going increase the investment ia 
the oil industry. Whatever little 
difficulties may come in our way, we 
shall have to face them. We shall 
also have to limit our consupmtiaB. 
The demand is going to be 45 million 
tonnes, they say, in another one or 
two years, by 1984-85. But I say, 
let us limit it to 33 million tonnes, be-
cause our refining capacity is about 
31.8 million tonnes and our produc-
tion capacity also, we are going to 
increase to about 23 or 24 million 
tonnes. Today we ;ire importing 
Rs. 6000, crores worth or oil. In 
another two years, we shall be im-
porting Rs. 10,000 crores. I say, let 
us limit it to Rs. 5000 crores. I am 
very happy to note that next year 
they are thinking of reducing it to 
Rs. 4500 crores. It is a good thing. 
We must try to reduce it by going in 
more and more for energy from coal. 
Ssmo time back we thought to pro-
ducing 240 million tonnes of coal. But 
at the present moment, our actual 
production is 113 million tonnes. We 
have put in huge investments. We 
have huge deposits of coal, nearly
12,000 million tonnes. Take the case 
of Japan. What do they do? There-- 
fore, in the energy sector, we shall 
have to convert coal into electricity. 
We cannot carry coal from Bihar to 
Bombay. But we can carry electri-
city. It is good that we are building 
atomic energy stations also. Let us 
try to coordinate our fuel policy in 
the coming 20 to 25 years so that we 
depend less and less on foreign count-
ries for oil. I hope, there will be 
glut in the international market as 
far as oil is concerned. If the con-
flict between Iran and Iraq goes on 
and there is a third world war as the 
propheta of dom predict It in 1984-75,
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there will be shortage of oil. But 
there are interests who create such 
panic to see that prices go on in-
creasing year after year. That way, 
let us not be panicky.

About fertiliser, we have invested 
nearly Rs. 2000 to Rs. 3000 crores. 
Our total production capacity is 5.2 
million tonnes. But what we are 
producing is only 18 lakh tonnes. Can 
we go on investing like this without 
achieving our installed capacity? 
These investments have no return be-
cause there is a kind of interest which 
wants that we must have to go on 
increasing our imports so far as fer-
tilisers are concerned. They have a 
vested interest in that. I do not want 
to Involve any one. But there is 
a kind of psychology working for this 
desire to get more imports. Otherwise 
how is it that the more we invest, the 
more wo import. Why can we not 
produce at least four million tonnes 
of fertiliser when our capacity is
5.2 million tonnes? In 1971, we 
imported fertiliser worth Rs. 200 cro-
res. This year we have imported 
fsrtiliser worth Rs. 700 crores. If 
we go on in this way, perhaps, we 
will have to import fertiliser worth 
Rs. 1000 crores in the coming years. 
Therefore, 1 request the hon. Minister 
as things are moving In the intema- 
tionl arena and in the international 
market, let us try to stick to our 
basic ideals which Pandit Nehru had 
enunciated that we must be self-re-
liant whatever sacrifices we have to 
make. I request the hon. Minister 
to try to evolve a rational 'fuel policy 
which will make our country more 
and more reliant on our own 
strength without dependence on 
foreign countries.

Min. of Petr. 264
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With these words, I support the 
Demands of the Ministry of Petro-
leum, Chemicals and Fertilisers.

SHRI N. K. SHEJWALKAR (Gwa-
lior): Mr. Chairman, Sir, I do not
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know as to what remarks I should 
make regarding the performance of 
the Ministry of Petroleum, Chemicals 
and Fertilisers. Actually, this Minis-
try is very vital so far as the prog-
ress of this country is concerned. At 
the same time, the outlook, the per-
formance and the projects which have 
been kept ahead and the way in 
which actions and decision are taken, 
they are most disappointing. In the 
short time at my disposal, I cannot 
deal with all the subjects. I can deal 
with two or three subjects only.

If we make a comparison of the 
population ratio, the productivity 
ratio and energy consumption ratio of 
industrialised countries, developing 
countries, oil exporting countries and 
planning countries, the results are 
interesting. For the industrialised 
countries the share of population is
15.2 per cent, productivity 36.G per 
cent, energy consumption 57.3 per 
cent; for developing countries the 
share of population is S2.2 per cent 
productivity 30.9 per cent and energy 
consumption just 13.8 per cent. For 
oil exporting countries the population 
ratio is 0,3 per cent, share in pro-
duction 12.7 per cent and energy con-
sumption 0.7 per cent. For those 
who have planned economy, the 
share of population is 31.3 per cent, 
production 29.8 per cent, while energy 
consumption is 8.2 per cent. This 
shows that the developing countries, 
particularly Tndia, are lagging for 
behind.

Only day before yesterday I had an 
opportunity to visit Bikaner, near 
Jaipur. They have sophisticated ins-
truments for testing so many things— 
the nature of the wool, what are the 
effects of crores—breeding and so on. 
But they are not having enough elec-
tric power; they have shortage of 
electricity. They complained that 
sometimes for 17 hours they have no 
power supply. In fact, the shortage 
of power is a common feature all over 
India.

There is shortage not only for 
electricity but also for diesel and pet-
roleum products. In the background 
of this, it is not clear what integrated 
plan we have in mind. Many tunes 
it appears that we are not very serious 
about tapping other sources of energy, 
whereas many other countries have 
made much advance in this field of 
late. Only last week I saw a picture 
which showed that a small 
country like Thailand was ex-
perimenting and it has already cons-
tructed one plant which would pro-
duce 300 kw of electricity through a 
geo-thcrmal power station. I do not 
know where we stand in this matter. 
No doubt there is thinking here, but 
how much of it has been translated 
into action?

There are various statements issued 
by Shri Sethi and his colleagues in 
the Cabinet that they want substitu-
tion of furnace oil by Coal, they want 
low-speed vehicles so that efficiency 
may increase, they want economy in 
the use of stafl rars, they will have 
improved vick stoves, defence has 
already made experiments to have a 
saving of Rs. 3 crores in fuel. So far 
as nuclear energy is concerned, it 
is still at a stage of stand still. It is 
very costly. Further, the gestation 
period is not over. It fs still to be 
tested what are the effects of radio-
activity and things like that.

We can do one more thing. Methyl 
can be produced from forests. Then 
there is 3&lar energy. In spite ol 
having experiments at the Arid Zone 
Laboratory and at Roorkie, we have 
not yet started having solar heaters.
If we d0 that, we could save at least 
some percentage of the elecrieal or 
other sources of energy which we 
now use.

Similarly we talk of tidal waves. 
Probably, if I am not wrong, the Prime 
Minister also has stated or Mr. Maha- 
jan has stated in his speech that they 
want t0 have an experiment on tidal 
waves with the help of France. But 
I do not know at what stage the mat-
ter stands. 1 just talked about geo-
thermal power stations. Mr. Vikram
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Mahajan said about only one valley, 
but he has not been able to tell us 
what the prospects in the whole of 
India are. Because these new experi-
ments are to go on, financial assistance 
of a capital nature for helping them 
has also to be provided. But no 
thinking seems to have been done on 
that point.

Sir, apart from that we have come 
to a stage where schemes which are 
under consideration for generation of 
hpdro-electric power are not picking 
up speed, they are just lying there for 
various reasons and day by day 
the cost is increasing 1 read 
in the papers and for the in-
formation of the House 1 will 
submit that in Tokyo there is an ex-
periment going o-n to find out the 
source of energy from snow, the diffe-
rence of temperature is to be harnes-
sed to produce the source of energy. 
This is how the world is going on, but 
I am nfraid we do not seem to be very 
serious about this problem.

Sir, we consume more than the suffi-
cient quantity ol diesel for railways. 
If we can just save electrical energy 
and produce energy by these various 
methods or reduce the consumption of 
electrical energy for so many things, 
that energy can be diverted for run-
ning the electric trains and we can 
save diesel. As was rightly pointed 
out, there is a drain to the tune of 
Rs. 5,600 crores to foreign countries 
and we have not been able to do 
anythir^ about it. Secondly, 
as I pointed out, what is our policy? 
Everything seems to be in a mess.

Regarding oil reserves there was a 
decision taken by the earlier Janata 
Government that the Bombay High 
exploration should not be done. After 
thatT more than 10 million tonnes of 
oil could not be taken out. Then when 
your Party came into power, then the 
Government sajdt ‘Yes, it should be 
increased to 12 million tonnes’. (In-
terruptions) Jt is just the reverse. The 
proposal is to take out. It is not to re-
serve. The exploration ie to be done

at different places. There has been sur-
vey and there are 27 places where this 
survey can be effected and all these 
companies can be given contract. But 
it seems to me that that has not been 
followed and only 17,000 or 18,000 
tonnes of oil is being recovered from 
Bombay High on the advice of the 
French Company, and they are not 
serious to have the experiments all 
over the shore of India, off-shore as 
well as middle shore.

MR1. CHAIRMAN: Please conclude.

SHRI R K  SHEJWALKAR: Yes, I 
am conscious of the time.

Sir now I come to fertilisers. On 
fertilisers the Fertiliser Corporation of 
India has incurred a loss of Rs. B7 
crores and it is working at the capa-
city of only 33 per cent. Sir, An- 
nexure III to the Report shows how 
other companies are also working, and 
last time also Members objected say-
ing that all these units are not work-
ing to the capacity, I do not know why 
they are not working to their optimum 
capacity. Just having such small pru- 
duction and incurring losses, of 
course, is a matter of great concern 
to everybody. Not only that. I may 
mention, in the last sessijn matter re-
garding fertilisers was discussed. It 
was in. regard to Ammonia at Thai 
Vaishet and Hazaria, the contract was 
taken out from the U.S.A. firm and it 
was given to another firm. It was done 
against the tehnical advice even by 
bearing the continuous loss of Rs. 55 
crores per year. It had been done 
against all the set principles even 
having the displeasure of World Bank 
who was expected to give us soft loan. 
Why it was dong is not clear.

I want to bring to the notice of the 
hon. Minister the condition of sale of 
petroleum products and L.PG., etc. 
It is a well known fact that for the 
dealership of any petrol pump, some-
thing is going on under the table. 
Thousands of rupees are beiog given 
to get an agency. Gag is not being 
arranged. They say that the total
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number of perso-ns on the waiting 
list is 37 lakhs. They had to release
50,000 gas connections in January and 
in the later months 1,00,000 connec-
tions every month. They have to re" 
lease 11,50,000 connections. By that 
time the waiting list will go to (50 
lakhs. Have you got any policy? What 
is happening to-day? In this regard I 
wrote a leter on 8th of January, 1981 
to Shri Seth^. The letter had been 
acknowledged. I am very much thank-
ful to him. But nothing had been done 
til! now. I reported that in Gwalior the 
backlog is of three months. I have not 
been informed of the action taken on 
my letter.

Only yesterday, a friend of mine 
said in Agra the backlog is of two 
months. It means the position is the 
same in U.P. too-

I read an article in one of the 
papers. It is probably Amrit Bazar 
Patrika. I do not exactly re-
member the name of the paper. In 
Calcutta, on payment of Rs. 50/-, 
Rs. 70/-, Rs. 90/-, and Rs. 100/- you 
can have cylinder in black market. 
Rs. 50/- is for a Bengali, Rs. 70j-  is 
for non Bengali, Rs. 90/- ii for a Mar- 
wari and Rs. 100/- is for an industria-
list, Here also, we leam i in black mar-
ket you can get any number of cylin-
ders. What is this? Why are we not 
able to control this? What is wrong,
I cannot understand? We are plan-
ing to give further cannsctions. I am 
afraid there will be havoc. I do not 
say that connections should not be 
given. The connections must be given. 
On the one hand you want that fuel 
from forests should not be given, 

trees should not be cut, forests should 
be protected. After al] you must pro. 
vide some sources of fuel to the com-
mon man. people are not getting coal 
also. What should be done? (Interrup-
tions) I have written a letter to Shri 
Sethi.

The same thing happened two years 
before. At that time Shri Bahuguna 
was the Minister o l Petroleum. I wrote 
him a letter. The Officials told him 
that the backlog was of 10 days. I 
phoned him and told him that it was

of 70 days. He immediately sent an 
officer to Gawlior with an instruction 
to see me, to find out the difficulty. He 
explained that the contractor was not 
giving that. Special train was sent. 
Within ten days everything was all 
right, (Interruptions) It was set right 
not only in Gwalior but everywhere. 
You have no control over ihe officers, 
(interruptions) It was not a question 
of Party Not for the Party. Agra is 
not a place of my party. You do it in 
Agra; don’t do it in Gwalior. There-
fore, my submission is that there is 
mismanagement, there is no control 
over the authorities, no proper 
management and no direction. I do 
not know what will the fate in the 
circumstances,

wr j i h k  h r  5i<rf (fafenr ) :
*T4rqfT * r r ?t

i  I

m  ?  f w  ir fiM-srfer-fcw 
^Tf 5f[ Tf?r ^ I 

ir ?r a a  *i* t t  et*  «  
t t  s r r ^  rr«r 'rrrct

i\  *T*rr |  i s v w  fr  

wjrft f i  ■*fr<rcTi ir f t fr r w H  
m  spmr qar t t

crn |  1 z *r <rrrf«rfrrjff
ir snrfrT if
W f sf-rrfr | fa  ?*r snfrfo*!
nn -T«r Tsnst % ir r»r

ipr frsir ir ?nfr 
*r f  w k  fVwra^PrirfiTHr

ir r̂r n^e,- *rt*r i

^FT % *T<TSTRlt i[®i

198  0-81  *T
9 4 . 9  w w  *rff*r tr m  1 9 8 1-

82 ir 1 3 7  srrar zn  ^  «



37i D.G.—1981-82,  APRIL 1, 1981

[ fr STrTiq  5TtTl]

TT IT'TI  1 1,770 '1!̂ Spi-*fITT Sffff- 

ir m tt 14,880 wpi r̂r-ifrr̂ 

3f|̂ Tf WPIT I I 5TiôTo3fiôo
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T̂fkp fan *,■ fa ?jt t ?n̂T

mk fasrffr?r nmi te irr̂rfrr ir

TT ITT I
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?7T  T|-̂r Tt irm̂TT I t  Wff:

=̂t tt jyiTTn ?̂ ttt ?yr v\ <$mi 

I, 3̂ IPHT  *TTq?!TTnT | t

sf?r  H,,nnr 300 îw r̂- 

qlr̂T mff?rT >fir  r̂f ?ftr

WnrTPT̂ ft̂ r̂'frff IT 5«f ITRT 

T̂T3i IfalTTT WfT’T̂ T$̂rf%fgTra‘ 

wlr 33?   ̂‘3̂ 515̂ T fair TT KT̂

| fsRiT 10 0 ̂ t̂ z* scrnr̂r

f̂T  afw  irr̂r | 1 tt  ̂

*mrtft?rwf w?nftrt fa afn Prr m
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JTi? 5T13WT fTf THTI I  f r  *TE*T S%?T *T
?,■ tt j t  sTr xi nr fr^ n ^ r-n  MV

W T W  Tf ST*1 fTr T4TT fW T ^ 'l
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ctt irrnf; srr Tiff I  *rr sri« ^-r if 
ir r iT  ^r t ? ;  |  i s*r>T*r t t  w rarfrff 

W K  WTtWRf TT fa^ fa-T P T  tfiST 

st rj ^t f w  r̂r^T ^ t% tt ^

j j t c  T f  § f  j r r ^ T r r r  Tr gfrr 

t t  *7t  1

fTTiTVKi'Sr j f i  ?PiTT F̂T % f r f w  

? s t r t  tt :  w  rfqvT f  ^ t  sp ^ e t if 

iTTT ?pTTq | f r  TTT.' 5 ^ r ? T  ^ f e " f  
5fr 318  ^rrg 4 feT  Zn Tf % ^  
p i T f  W f«r*jTr;r^i ? « % g n  5f f a T * r  

| I m:  d̂ TTT *ff ^TRT fq^TR 
fm rr 3rrnr ^rferr 1 g ;  smrsf 

fTT5ir?rfra ' ir ^  ' r w  ss 'rh r p.ttttf 

S  T ^ rr  ^ r  * z ; t  t t t t  t t ,  s w r r  

T f  ^SFrr '+fr ^nrfr I  1 sr4 > 30 f^ r 

^r jftn fr  f r 'f ir w 7̂

ir fa'iT 5p7 ff Tr s r o n  t  ^  f r  sr^fTT^w  

w z  f^ r .^ n fr *  if ^  eriTcrr t * t  ir t t  

9 0 t ?  i ; s ;  % 1 irfe sn f: £T

90 f a r  s ir  ^ ^ t ^ t ^ - t t  ir t *t  60 

fe^r t  ^  *j t t  t ; enm r s t  p r f t

fTTrrfnfr^r ir |f*fr f '  ^rfcn; 1

T f  fT T m rfrsr  t t  afr ^ r  T r i^ e  

? j t  TTTTiT ^TTrnr ir ? n *  ^ frfenrrr=r 

tti l*i»l IT^P^T if ^ T S T  5T’frjlfT 

*rirHtr *f> h h  ir s r t  * - fr'firs-

TTr¥ at-iH1 T t  jfi'jfi 1 vff f fv f i l< % 

f^TTra1̂  I  I ^  TO T̂rT TT TqTTn
f , r̂r«¥-̂ i7»i ^  srnr? t t s t  {j 

f r  t e jt  ^ r ?r? ir ^in^T

SIATM ^r fs'toSi g?iT 5T̂ FT *T̂ r 

w n r *  cfi f^ if;  ^ 'r  W w  ^ r r ^ -

W  'TT f^TT?r p r r  I  ^ ^  Tr="i'«h h’WZX 
% o t ?  % T r r ^  ^?r ^  

ft^Ri if n ivi ®pV STT^JT^aT rfi

- ^  qaf w ltfrfin f f^Tr*r ^  ^

^frPr freer %i ?fr*rr ir -nu g f  | 
^ r  qr snarfTrT sff 5^ r  ^r 
TTTfi ^ f̂ T¥i‘ ^ r  5 ?fY % 

ffiir fi* 3TIn% ^ ^rif ^r-^fiTT^T 
vrPFHRr t t  fe r r  1
ir?rr ^rrif if irf,* i t f w i  | ftr ^  ?frc 

3f^t TT ITÊT S?ST ir T îirfjTTH
“FT f=vTT̂  g'fTR r̂fTt f^Tfi 5ftT 

qra'i'ir î=t?fTTi ^ sfm r^ r^ n ^ rr 

g f % r?r «ff w z w ^ t t  fir̂ r?r €r ^fr- 
Tff Ji^r^rr I  1 ^ v r  %
sTFr-mf jfr ^ 1'^? H i I  ftrerJr t i t  
?ifiT ferir |, zrf? 37,t t  fi*̂ ^Mi‘T'T,J! 
f̂ rcrr JTJTT ?fl if ^  ir f^t.
ii>Erwfrr f^-srir,' ^ t7* ” ffr sfrefrifr-
TTT1T ■Ŝ TIMW: if ^Tff 1 ifrf^mTT 
JTflT "3T i JTii"H K, Sfg ifg JTEI7 HT9T
ir q .̂tr r;'^,' ^  ar 3f? H  ir

*T*TfJn if fnTTH% % f̂ TT TTTIiT
szw , sq Tfrir H'T-wrr fft 

frr^i; sff irf^'T w.'-ivn ^rnrr Roi ^
1 sb : ^  r̂f rT s r r ^ ^  

w r  | f o p - s i r a a i r  *t^ t t fTfirrwfr 
t t  srrm fe f sr\?frf^r tt
5ff fvRTR t t  frr?r 1 f e r r  ^nir 1 
^iTj ^  Krprr g r ?  3? ^nt ir ? r  | f  1 
STV'sTTWir *TEU s??r ir^R%  T7T<3M
t t  <̂ > nrr f̂ Rrir t t  sitot- 
fr?r srr? t t t  t t t s p i t  g^n?r % fwer 

?«ipr t t  ^nr Trrir % f ^
fiTTTT Tf CT qTifiTi W S f ^T  
^rf *ft ^‘k  ^t t  f w m  | fr

âfT if ŵ <fi f<M fj fnfic^ff ^T if fiTdt
t>t ^ Cr §f»fT 1 t t ^  iit i r ^ a  ir 
»fi sn ft * i^ t t t  t t  f w r  * r^ « ? r  |  1 

ircir H^vr ir ^r sriw^rrnr ?wifr 
^ ftr srra ^ m i  ?rrert sh s t t
j i r t  5^  if ?r n'TTRt T??fV | p5Rr t t



ft ^  % 
s r c  frtrr 57$ i *r afT
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i 'rp r fd v R  ^  jt s t u s t  

f r  wtwr Ir 1 f o r  *fr o t *  c  

oft w/«fr P rq fim jM  I ,  s f i f  Tm' t st t  

i r  fr 'ra %  77 w rs r iT /T  c R ^ n r  w* 
r fT  * r  *rn=f a'iff) | f r

i r r ?T % s r h t  ^ r f r
gi Trar §  1 ^r*r f r s r
5t r t  ^ r f? ^  1 m* f r  >fg t t  srrarfr^ 

^ R arpr % fa q f a  ^'r 

ft ^  % ^r*r if *fr staff w rff ^rf?<t i 
f ^ R  *tsjt s i^ r  i f  Trfr-T;re'SJ w ^ r  

w k  w rew r w ?  % ?rr?T<Tre sprr? 

i f  * r r e  s ^ s r  % ^ T fR  %
w m f a m  r 'f  fa?r<rr ? h r

sr^vT r̂ ^  t t  srrarfTrT r f a i  ^ rr^ F rr 

wrfrrT ;fiO: e^r | 1 t o  *r* -̂s, ir 
*  **trr ^TF»TF f r  s i* r  3f 

srr iT' t f w  s t t - ’s t c t s  %
4

m  7:1 FJTirpss <r  wrar.Tar *rr? % ^ r -

<5 H ? ;TT4 3TRI |

^  e tc  t t ^  q ff v*r H ^ fc rn t f f  
CT 9 9 W  I  3 fr  W T *  s f t r

^ t  i r  s r f r  | f  | — €  f r f f i  h  w f  s r r  
ft  1 srrsr ^ r r  ? k  Sf srsrr * f r ?  

w?TT ^rr T ? r ^  i T O $ r s % ^ * f r ?  t t  
spr ^ ? r  g rr  ^  s ju ^ r f r  ^ r  f fra ^ r  m  
*fiT %<i rff f f f ^ R  ^ f f f  ^ f .jr  f r  7 5 V  

frnriT  c r  g-'r^r ? fh r  ^  c i  fcntrra j ®  

w t  % f ^  f r r ^ t f  Srfr^T

? * to r  % f a n  rr^ lr 1 t o  f r o ;  m r  w  
g'r-5T ^ ff  n r q f i ^ r  %  ®Tfa«-wi«r p  

^  ^  w a  ?fien ^r f^^rra w.?* ^r 
s m r a  i f f  =fiT^r ^ ; - i r  1 ^ -r  ir

*trr  g a r r q | f r  '*rr<n w.j * r f> ev  

^  ^ - 3 w r f  q r  s r m p < n  ’srrf^cr 

^  ^ *T R  T J IR q - f f  m ~  T-HT^'T f r w
c jw ^ 7  fe *rr*v f%  ^ f ; * r  i r  rrffir -< rs jw  

n̂TJfi |̂-f̂ (T rjff 
ffT^ T̂Tffi ^rfftT, fjf ’T if 3 ^  

% ra ^ F 7  % » ^r Sf a f i ? * r^ :  ?vr i f

fTCqfC Tgi I  s n r  35311

% ^ r  sidTf «i>t ^fitnft .̂v 
? r  r ? i  |— m  ^ r  ^ r r - ^ r  ?=rr*r ^ n r  
^ r  «Tf f*r?T t o  a ^ R  %i 7. r̂t 
HfFn p i t  ^?ffr<T<T w re-r f^ r n r c i  
^TRf ^rff.Ti 1 q a  %—

gff Titfwa t o  ii awiftirf fr^r ^  
ft 3 ?prR ir ^

^ fafW ff *7 ? f S'SW 
ft*f * U  ?*TRr ^ r  ?rf ^rf
S ftT  171 n f  ^ ‘ |3|'r %  WKTTT q t  ffTre^fT 

FT « WFT r̂̂ r ^  if ’RTFJT-fJMT 
f i ^ r r  1

l i f t  t ^ ^ r f f  % ff(« r f  y r :  
T̂ ‘ ifwa*T s fk  W FTiT  f̂ 5RFT #| imff 
cr  s fh  wnn |
f r  3 ft w r a  ^  |  * ‘ r i r a r  s fr
^ t r  ^ r  y i r  sr^rra  1

SHRI C. D. PATEL (Surat): Mr.
Chairman, Sir̂  I rise \i make some 
concrete and important suggestions 
regarding the policy and functioning 
of this particular Ministry. But, before 
I do that, I would like lo make it 
clear that I support the Demand for 
Grants in respect of this Ministry.

So far as our oil import bill which 
is about Rs. 5,600 crores Ids I year is 
concerned, I would not d*3al with that 
subject in detail because much has 
been said by my other colleagues. The 
only thing i would like to submit is 
that, looking to the present statistics, 
looking to the policies ena program-
mes, our cherished hope of becoming 
self-sufficient in this sphere has elu-
ded us and, I think, in the near future 
also sve will not be able to attain it. I 
wish I am proved wrong. But the hard 
facts are like that. So, I would like lo 
make some concrete and serious sug-
gestions.



Exploration and exploration of oil 
and natural gas is to be stepped up. 
Austerity measures and new device to 
generate energy are to be found. At 
present there is no scope for attaining 
self-Eutliciency in the matter of oil.

A Committee known as Lovrai Com-
mittee was appointed by Government 
in accordance with the suggestions 
made by the Satish Chandra Commit- 
te. That Committee has submitted its 
report to the Government. And Gove-
rnment was pleased to accept that re-
port. I am grateful to the Ministry for 
acceptance of this report. But I would 
say that since a scheme has been for-
mulated for laying down the pipe for 
the supply or for the delivery of Bom-
bay H gh gas to Gujarat and other 
States and the land face point has been 
selected for the purpose, we must go 
ahead with it very quickly.

Coming to the other aspect, j w;>ul<l 
state that recently, that is, last inonth- 
Mareh-the Ministry has declared sn 
awar^ regarding the crude nil royally.
My submission on this is ths. Sn far 
as this award is concerned, a gross 
injustice has been caused to Gujarat.
It is manifestly unjust and improper.
I would not like to deal wjth it in 
details because of lack of time. But, 
we will have to look to the back-
ground, principles and relevant sta-
tutes/laws while fixing the royalty on 
crude. So far as property rights are 
concerned, they are vested in the
concerned States. So far as natural 
resources are concerned, it has been 
an admitted position that the right to 
extract oil is given to the Central 
Government. The right to pay com -
pensation is also with the Central 
Government. Both these rights are 
vested in one authority and that one 
authority takes a decision without
any consultation.

There were five awards given-1962,
1968, 1972, 197G and 1981. The 19G2
award was known as the Nehru award 
while the 1968 award was known as 
Indira Gandhi award. Under both
these awards, basic and cardinal 
principles were laid down. The actual 
price of crude oil should be the mar-
ket price and not the wellhead 
value price at which the crude oil
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is sold by O.N.G.C. to the Indian Oil 
Corporation. This is the artificial 
price— a mere paper transaction.
This paper transaction value is taken 
for the purpose of fixing the royalty.

I may incidently state that so far 
as oil resources are concerned, 50 per 
cent of the resources in the St;ite have 
been already utilised. So far as 
Ankleshwar is concerned, that is 
the best crude oil and about 70 
per cent of the crude oil has been ex-
tracted. Proprietory rights are vested 
with the States everywhere. No pro-
per steps are being taken to see that 
when two rights are vested in one 
authority. Government of India 
should exercise this authority judi-
ciously and should not ;x;iose itself tG 
the charge nf exploiting this authority 
to its own advantage and at the ex-
pense °f ttie Stale Government, Com-
ing to the royalty from 1!K)2 to 1 f!81, 
it was Rs. 7.50 per metric tonnes in 

it was Rs. 10 per metric tonnes; 
ir 19(58 it was Rs. 15 per metric tonne 
in 1972 ana in 1976 it was Rs. 42 per 
metric tonne. I shall illustrate my 
point by citing one example. In the 
year 1976, while fixing the Royalty 
at Rs. 42 per metric tonr.™, the criter-
ion was that Rs. 275 per metric tonne 
was considered to bo the price for the 
purpose of fixing the royalty to be 
paid to the States.
17.00 hrs. -~ '~ W

Now, Sir, so far as other aspect is 
concerned in all aspects different pri-
ces are considered. So my submi-
ssion is that the prices must be accor-
ding to the Oil fields Regulation Act 
1948 and not arbitrarily fixed. This is 
the relevant Act and statute amended 
from time to time and the rules made 
thereunder but the principles laid 
down according to the former Award 
are flouted. Sir, they are not only 
required to consult while making the 
amendment in the statute hut also 
while making the rules the concerned 
States are required to be consulted 
and also while fixing the royalty. 
This has not been adhered to. Sir, I 
antiripate the reply from the hon. 
Minister. He will say that the Oil 
Prjces Committee has recommended
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this price but the Oil Prices Commi-
ttee has flouted the cardinal princi-
ples and the provisions of law.

Now, let us see what are the claims 
and contentions of the State Govern-
ment? Everytime the prices are fixed 
at an interval of four years they come 
out with a new proposal. There are 
protracted discussions and correspon-
dence. After that they fix the price 
and the concerned States are the 
aggrieved party. Sir, can'i we have 
a permanent procedure and a for-
mula to be adopted? As soon as 
there is a certain price rise there 
should be 20 per cent ad valorem of 
a corresponding increase in the royal-
ty. The demand of the State Govern-
ment is that the royalty should be 
weighted average posted price of 
analogous Middle Eastern crude plus
4 per cent loss of sales tax w.e.f. 
1-1-1976. This may kindly be ac-
cepted.

As regards the Drug Policy I would 
like to submit that the Drug Policy 
statement was laid on the Table of 
the House on March 29, 1978 by the 
then Minister of Petroleum, Shri H. 
N. Bahuguna. Are we accepting that 
statement in toto because that was 
in furtherance of the Hathi Commi-
ttee report. The Hathi Committee 
report has not been implemented by 
the Government. I would like to 
know how far that implementation 
has been made. Whether we have 
done any act in furtherance of the 
suggestions for the implementation. 
Sir, the Hathi Committee report was 
as big as an elephant but we have 
not even implemented it to the extent 
of an ant. May I invite the attention 
o f the hon. Minister to para 12 sub-
para xiii? I quote:

“ The question whether Indian 
companies may be allowed to ex-
pand formulation capacity freely, 
based on consumption of indigenous 
bulk drugs and whether restric-
tion on expansion of formulation 
capacity may be applied only

where the Indian companies are 
seeking imported bulk drugs, will 
be reviewed after a year.”

17.04 hrs.

(SHRI CHINTAMANI PANIGRAHI 
in the Chair.)

That was in the year 1S78. Has any 
committee been appointed? I find 
that no committee has been appoint-
ed.

Now, 1 refer to another policy 
matter, that is, para 16.1 of the 
Report. 1 quote:

“As there are frequent allegations 
of unduly large profits by foreign 
companies, Government have decid-
ed to set up a committee to carry 
out an investigation in this regard 
and suggest measures, where ap-
propriate, to regulate the profits of 
foreign companies.”

It is regarding diluting of foreign 
assets. My only submission is that the 
Hathi Committee decisions were to-
tally diluted by the Janata Govern-
ment and whatever decisions Cabinet 
sub-committee headed lay Shri Jag- 
jivan Ram took were diluted by the 
officials before putting them before 
the Cabinet. The Hathi Committee 
decisions were further diluted when 
the statement was laid. 1 would like 
to have an assurance from the hon. 
Minister to look into all this and a 
free hand should be given to 100 per 
cent technorcrat oriented drug units 
for their development which has so 
far been curbed by multi-nationals.

MR. CHAIRMAN: Please conclude.

SHRI C. D. PATEL: So far as the 
Gujarat Government is concerned, 
they have applied for setting up of a 
gas based fertilizer plant to be located 
near Broach. The detailed feasbility 
report for setting up of the off shore 
gas-based fertilizer plant has also 
been submitted which will produce



1350 tonnes per day of ammonia and 
1800 tonnes per day of urea. It is pro-
posed to be located at a site near the 
Gujarat Narmada Valley Fertilizer 
Company Limited, Broach. Ten 
fertilizer plants were approv-
ed by the Satish Chandra 
Committee and out of these ten, two 
are to be located in Gujarat. As re-
gards the petro-cheraical complex in 
Gujarat, the Gujarat Government has 
submitted an application in 1978 for 
letter of intent to be given to them 
for setting up of gas-based petro-
chemical complex in the State. The 
Gujarat Government has already set 
the Gujarat State Petro-Chemical 
Corporation Limited. Considerable 
preliminary preparations have been 
done in this regard. Considerable work 
with regard to feasibility study has 
already been undertaken. We have got, 
enough technical skill and it will pro-
vide a good competition between the 
State sector and the Centra] Sector. 
Since much of the equity capital will 
be coming from the State Govern-
ment. It will be in the State Sector. It 
will not impose any additional 
financial burden on the Central Ex-
chequer. So, these projects are re-
quired to be approved and immediate 
action should be taken on these. Very 
good quality of gas and oil has been
found in the vicinity of Ankleshwar 
and Broach. These places must be pro-
vided with cooking gas. Whereas 
Baroda has ben provided with the 
facility of cooking gas. Whereas 
Baroda has been provided with the 
facility of cooking gas. So I request 
the Minister to lok into this mater and 
properly maintained. Maintenance of 
these roads is not properly done. 
They should be handed over to Zilla 
Panchayats or otherwise; proper steps 
must be taken up for their mainte-
nance. With these words I conclude 
my speech. Thank you.

DR. V. KULANDAIVELU ( C h i d a m -

b a r a m )  : M r .  C h a i r m a n .  S i r ,  o n  b e -
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half o£ the DMK party I would like to 
participate in this discussion on the 
Demands for Grants of the Ministry 
of Petroleum, Chemicals and Ferti-
lizers.

The Ministry of Petroleum, Chemi-
cals and Fertilizers deserves appreci-
ation in all aspacts. I shall be failing 
in my duty if I do not make a men-
tion about the reservation policy to 
be extended by this Ministry to the 
underpriviledged scheduled castes 
and scheduled tribes. When a meagre 
section of anti-social elements in the 
country are making chaos throughout 
the country, the Ministry of Petro-
leum, Chemicals and Fertilizers has 
magnanimously issued special instru-
ctions for reservation of 50 per cent 
in all future vacancies for Scheduled 
Caste and Scheduled Tribe candi-
dates in order to make good the back-
log from the previous years. These 
orders are being implemented by all 
the public sector undertakings under 
the control of this Ministry. It is also 
heartening to learn from the Report 
that the reservation is also being ex-
tended to the physically-handicapped 
persons. It is not a mere exaggera-
tion to say that the dreams of our re-
nowned leader and seviour of the 
down-trodden, Thanthai Periyar EVR 
is being achieved in our country and 
what our eminent leader, Dr. Kalaig- 
nar Karunonidhi has ensured during 
his golden regime in Tamil Nadu.

In this connection I wish to point 
out that the percentage oi reservation 
extended to the disabled is very mea-
gre. We are now in the International 
Year of the Handicapped. As a mark 
of significance and the sentiments 
attached to this noble cause, may I 
request the hon. Minister to increase 
the percentage of reservation to the 
handicapped?

As our Government is committed 
for the under-priviledged and down-
trodden, may I plead with the other 
Ministries also to follow suit when 
social-economic equality can be en-
sured at least in the ensuing decades.

Now, I would like to draw the 
attention of the hon. Minister to the
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fact that the public distribution 
system of petroleum products in Tamil 
Nadu is highly attended with irregu-
larities, malpractices and corruption. 
The rural people do not get kerosene. 
The poor farmers are denied the 
supply of diesel for irr'gation pur-
poses. Practice of adultration in the 
petroleum products are highly ram-
pant in Tamil Nadu. The culprits, it 
was learnt, are invariably under the 
umbrella of protection frou’. -he * fil-
ing partymen and the AIDMK Gove-
rnment in the State. When the 
hoarders and the blackmarketeers are 
encouraged under the AIDMK regime, 
the ruling partymen blame and de-
plore the Central Government. We 
are given to understand that there are 
irrigularities in the supply o£ Indane 
gas connections. Even after years of 
registration many people in Tamil 
Nadu do not get their turn. The doc-
tors that is private practitioners are 
also claiming priority. Of course, their 
demands should not be ignored. But 
one thing I can suggest and request 
the hon. Minister is that the private 
hospitals and the clinical laboratories 
should be considered tor priority in 
the allotment of Indane gas connec-
tion. The Government sl'ould also en-
sure easy availability of fertilizers to 
our farmers under controlled prices.

Sir, we are given to undestand that 
there are reservoirs of petroleum pro-
ducts In Banks of Cauvery and Goda-
vari river beds. Hence may I request 
the hon. Minister to tap the resources 
by expediting an early survey of the 
areas and draw a scheme to that 
effect? Sir. Science and Technology 
have so much advanced. We must be 
prepared to stand on our own legs. 
We must go in for an alternative 
when there are hindrances and im-
pediments in the import of adequate 
petroleum products.

Sir. I am happy 1o note that 
we are marchine towards self-reli-
ance in the field of Dhnrmereutirals 
and drnr: production n1 least in Ihe
ensuring decade. Still, it is our great 
concern and anxiety whether we 
would be on par with the developed

countries. We must remember that 
drugs are allowed to the utility follo-
wing the years of trial and control 
studies. When a new drug is introduc-
ed in the developed countries, we will 
have the opportunity to avail of its 
utiiity only after a decade of time or 
so when actually a refined or an im-
proved drug would have evolved in 
the other end of the sphere. For exam-
ple, the newer peptic ulcer drugs like 
caibenexalcne and cimetidine have 
recently been marked in India, that 
too In small quantities, and the cost 
of these medicines is exorbitant and it 
is not within the reach of the poor 
people. Likewise, newer drugs for 
epilepsy, diabetes, hypertension, as-
thma, cancer, etc. are only in the 
literature in so far as our people are 
concerned. So, our Government must 
ensure in the ensuing years to manu-
facture newer drugs on par with the 
other countries. In the circumstances, 
we must be prepared to avail of the 
technical knowhow and import the 
basic materials as an interim mea-
sure.

Sir, it has been our better experience 
that there are frequent acute shor-
tages of low priced drugs, especially 
depsone, a primary drug for our lep-
rosy patient is not made available. 
Similarly other lowpriced drugs are 
also not made available. The reason 
for such observations is eye-catching. 
In Tamil Nadu the doctors do not get 
spirit for use in the hospitals and the 
clinical laboratories. I am confident 
that you will realise the gravity of the 
prevailing situation in so far as inter-
linking Tamil Nadu and Kerala Gove-
rnments are concerned, in the matter 
of supply of spirit.

Many drugs have been exempted 01 
shown relaxation in the levies and 
duties. While welcoming such atti-
tude to continue, my contention is 
that many life saving drugs require 
further reduction in prices. Many 
drugs need subsidy. For example, life- 
saving injectable steroids, antibiotics, 
insulins, antiasthmaties, electrolytes, 
fluids antiepleptics require reduction in 
retail prices and exemption from duties.
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Similarly, when the drufg are like-
ly to be continued tor life-time or pro-
longed period like drugs for epilepsy, 
diabetes, hypertension, cardiac ail-
ments, leprosy, tuberculosis etc. re-
quire subsidisation.

Considering the immense role play-
ed by the Ministry, more money 
should be allotted to it. With these 
words, I support the Demands for 
Grants of this Ministry.

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI DALBIR SINGH): Mr. Chair-
man, Sir, I will cover only a few sub-
jects under this Ministry. It is a huge 
Ministry very effectively headed by 
my senior Colleague, Shri P. C. Sethi 
with the cooperation of our very dedi-
cated Secretaries. Shri Lovraj Kumar 
and Shri Ramanathan as also the 
other officers.

MR. CHAIRMAN: Is it necessary to 
mention the names of the officers.

SHRI DALBIR SINGH: May not
be, but they are very dedicated.......

SHRI BAPUSAHEB PARULEKAR 
(Ratnagiri): That means all others are 
not.

SHRI DALBIR SINGH: All others 
are also there.

The Drugs and pharmaceutical in-
dustry in our country has achieved 
significant growth both in the public 
sector and private sector. At the time 
of independence, the gross value ol 
production of drugs and pharmaceuti-
cals in the country was of the order of 
Rs. 10 crores. This rose to about Rs. 34 
crores in early 1950. By 1980-81, the 
value of builc drug production alone 
was about Rs. 340 crores and formu-
lations Rs. 1100 crowe. Among the 
developing countries, India has the 
largest and meat modern pharmaceuti-
cal industry.

I may, however, add that in order 
to achieve the objective of reasonable 
health care for our masses, the pre-
sent growth has to be stepped up con-
siderably. Government is, therefore, 
concentrating on the maximsation of 
production of drugs by expediting dis-
posal of applications for issue of indus-
trial licences. During the year 1980, 55 
industrial licences and 77 letters of in-
tent were issued, apart from 3 carry- 
on-buslness licences.

The production of certain essential 
and life-saving drugs like penicillin, 
tetracycline, oxytetracycline, ampi- 
cillin, erythromycin, sulpha drugs, cor-
ticosteroids etc. has shown increase as 
compared to the production during 
the preceding year in spite of general 
constraints like increased cost of 
petroleum products, decreased avail-
ability of utilities etc.

The CIF value of imports of drugs 
and pharmaceuticals in 1978-79 was 
Rs. 95.32 crores and in 1979-80 Rs. 
93.81 crores. During the period April 
to October 1980, imports were of the 
order of Rs. 34.6 crores. The hon. 
Members would appreciate tfiat im-
ports of drugs and pharmaceuticals 
have; more or less, stabilised during 
the last two years. It is the Gov-
ernment’s objective to move the 
country faster towards self-sufll- 
ciency in drugs and phar-
maceuticals. While it is possible 
to achieve broad self-sufficiency, there 
will still be imports even after en-
hanced production. Hon. Members 
can appreciate that newer and newer 
drugs are being discovered in the 
world and all the technologies will 
not be Immediately available to 
India. To make available the benefits 
of these new discoveries even before 
they are manufactured In the country 
Imports would be necessary. 
There are other drugs for which the 
demand in the country will not be 
iuffle'ent to allow setting up of manu-
facturing capacity at an economic 
level. Tin tbe demand builds up
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sufficiently, imports are unavoidable. 
Further, even where sufficient indi-
genous capacity has been established, 
there are occasions when there are 
shortfalls in production due to cons-
traints like power-cuts or industrial 
unrest or shortage of essential raw 
materials etc. On such occasions, the 
consumers have to be taken care of 
by supplementary imports. Imports, 
therefore, are not totally avoidable.

Exports of drugs and pharmaceuti-
cals have registered a steady growth 
during the last five years, i.e. from 
Rs. 42.27 crores during 1975-76 to Rs. 
71.06 crores during 1979-80. During 
the period April 1980 to January 1981, 
exports have increased by 12 per cent 
as compared to the corresponding pe-
riod of last year.

The Drug Policy provides that the 
public sector will be assigned a lead-
ing role in the production and distri-
bution of drugs and pharmaceuticals 
and that adequate outlays will be 
provided to achieve this objective. 
Another objective is that public sec-
tor units will plan to meet the major 
requirements of drugs for public 
health services.

The nationalisation of Bengal Che-
mical & Pharmaceuticals during 
1980-81 'vas an event of sgniflcance to 
the public sector and to the eastern 
Tegion particularly. The four public 
units, i.e. IDPL, HAL, SSPL and 
BCPW manufacture a number of anti-
biotics, synthetic drugs as well as in-
termediates from basic stages. Go-
vernment have taken steps to streng-
then the public sector units to achieve 
the'r objectives under the 1978 Drug 
Policy. During the year 1980, 14
industrial licences and 13 letters of 
intent have been issued to the public 
sector/joint sector units. During 
1980-81. the value of the estimated 
production of bulk drugs by the pub-
lic sector units will be about Rs. 63 
crores and of formulations about Rs. 
80 crores. The performance of the 
public sector units in this respect 
shows an Improvement as compared 

. to the previous year. Production of

the following drug items has registered 
increases this year over last year in 
the public sector: —

Penicillin, Tetracycline, Oxy- 
tetracycltne, Vitamins like Folic 
Acid and Vitamin B2, Metronida-
zole Piperazine Hydrate, Sulpha- 
guanidine and Sulpha-Phenazole as 
■well as various formulations. 

Sustanied efforts are being made to 
further improve the performance of 
the public sector units. It 's expected 
that by the end of the Sixth Plan pe-
riod, the public sector would be 
producing Rs. 215 crores worth of 
bulk drugs and Rs. 330 crores worth 
of formulation against the estimated 
requirement of the country of the order 
of Rs. 815 crores and Rs. 2450 crores 
worth of bulk drugs of formulations res-
pectively. During 19B0-81, Government 
released Rs. 30 crores for plan schemes 
to the public sector companies. During 
the Sixth Plan period, adequate out-
lays would be provided taking into 
account the essentiality of schemes 
and the techno-economic feasibilities. 
All the pulic sector units have plans 
ifoil expansion and diversification. 
Indian Drugs & Pharmaceuticals 
Limited (IDPL) for example, is ex-
panding its production of antibiotics 
at Rishikesh and is setting up capacity 
for newer anti-biotics. The Synthetie 
Drugs Plant of IDPL at Hyderabad 
has expansion plans, for Sulpha drugs, 
Vitamins and Analgesics. Besides, 
IDPL with the help of the State Deve-
lopment Corporations 's setting up 
joint sector plants in Pun-
jab. Rajasthan and U.P. Further joint 
sector plants in a number of other 
States are under discussion. Hindus-
tan Antibiotics Ltd. (HAL) is expan-
ding its formulation capacity at Pim- 
pri besides expanding Streptomycin 
production. It is also setting up joint
sector plants in Maharashtra, Goa
and Karnataka. Its further expansion 
schemes include the production of
Dextrose, Penicillin etc. Smith Stanis- 
treet Pharmaceuticals Ltd. (SSPL) 
besides expanding formulation nro- 
duction Is also going Into bulk drug 
production; Bengal Immunity Com-
pany Ltd. (BICL) are setting up a
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plant for Chloroquina phosphate and 
are examining the possibilities lor 
projects for vaccines and for Ampicil- 
lin. Bengal Chemical & Pharmaceuti-
cal Works Ltd. (BCPW) are expanding 
their Ferric Alum and Sulphuric Acid 
facilities as also improving their tech-
nologies and their capacity for 
Caffeine and Dapsone production.

It is estimated that during the Sixth 
Plan period, the investment on pro-
duction of bulk drugs will be Rs. 275 
crores and on production of formula-
tions Rs. 50 crores. The public sector 
share in this investment is estimated 
as Rs. 140 crores for bulk drugs and 
Rs. 20 crores for formulations. The 
remaining investment is expected to 
■be made by Indian companies both in 
the organized sector and the small 
scale sector, as also by FERA com-
panies.

As the hon. Members are aware, 
Government’s objective is to make 
available essential and life-saving 
drugs at reasonable prices to the
people at large. The prices of such
drugs are controlled. For a number 
o f years, Government had not revised 
the prices of such drugs. In the 1978 
Drug Policy, there was a specific 
.freeze on prices, his freeze came to
an end in March 1979 when Govern-
ment issued the Drugs (Prices Con-
trol) Order, 1979. After this, there 
■were considerable escalations in the 
costs of inputs due to the rise in 
prices of petroleum products. The 
manufacturers of drugs and the va-
rious Associations wanted immediate 
price revision. Government decided in 
August 1980 the procedures to be 
adopted while granting price adjust-
ments on the basis of the new Price 
Control Order, taking care simultane-
ously of cost escalations. The prices 
o f  112 bulk drugs and a number of 
formulations have so far been revised. 
These revisions have resulted in in-
crease in the prices of some drugs and 
decrease in the prices of others. It 
Is the intention of the Government 
that while the availability of essential 
drugs as reasonable prices should be
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ensured, the manufacturers should 
also get a reasonable return, so that 
there is an incentive to produce and 
to expand.

The prices of drugs and medicines 
have remained steady, as compared to 
the prices of all commodities taken 
together. For example, the wholesale 
price index in 1979-80 with 1970-71 a* 
the base year for all other commodi-
ties taken together, was 217.6. The 
index for drugs and medicines was 
135.2. In the period April 1980 to 
February 1981, the wholesale price in-
dex of all other commodities taken to-
gether was 225.5 whereas that o f 
drugs and medicines was 137.2.

Government monitors systematically 
the availability of esential and life 
saving drugs every week. As the hon. 
Members are perhaps aware, Go-
vernment have set up a Monitoring 
Cell in the Department of Chemicals
& Fertilizers and has also designated 
an officer to whom the public can com-
plaint direct about non-availability of 
drugs. The Minister-in-charge and 
myself look regularly into the short-
age reports and the steps taken to 
alleviate shortages. Government advises 
the manufacturers of the products re-
ported to be in shortage, as well as 
the manufacturers of equivalent pro-
ducts to rush supplies to the areas 
from where shortages are reported. 
There occur periodic shortgae of certain 
brands in specific regions. Equivalent 
other brands are usually available. In 
view of the large number of formula-
tions that are marketed in the coun-
try, some formulations or the other is  
usually in shortage in particular re -
gions of the country. There are yarl- 
ous reasons for this, such as the 
shortage of Imported drugs or tran»- 
port problems or labour problems or 
power cut in the producing works. In  
these cases, some other manufactu-
rers’ brands are usually available. The 
original manufacturer or the m anu-
facturer of the equivalent is often 
able to rush stocks to the area con-
cerned. These are being constan tly
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watched and followed up by the Moni-
toring Cell.

As the hon. Members are aware, 
the benefits of modem medicines are 
still not reaching the majority of the 
people in our country, and the per- 
capita annual consumption of drugs is 
■till low. Government is committed to 
the twin objective of (i) mating es-
sential and life-saving drugs availa-
ble at reasonable price to the vast 
majority of the people; and (ii) 
achieving self-sufficiency in drugs and 
medicines. Government are making 
sustained efforts in this direction.

Sir, I would also like to say some- 
th'ng about production of fertilizers.

At the beginning of the year 1980-
81, the fertilizer capacity was 38.91 
lakh tonnes of Nitrogen and 12.72 
lakh tonnes of P. Os the capacity 
for Nitrogen increased to 47.75 lakh 
tonnes of Nitrogen with the commis-
sioning of three new plants (Talcher, 
Ramagundam and Phulpur) while 
the capacity for P, 0 6 increased 
marginally to 12.82 lakh tonnes with 
the start of production in a new 
small single Superphosphate plant.

At present, there are 33 large fer-
tilizer plants producing straight Nit-
rogenous and phosphatic fertilizers 
including complexes of various grades. 
22 of these plants are in the public 
sector 9 in the private sector and 2 in 
the cooperative sector.

Production in the fertilizer plants, 
particularly the nitrogenous fertilizer 
plants, suffered considerably during
1980-81, due to power cuts, feedstock 
problems and input problems. In the 
wake of the severe drought of 1079 
most of the State Governments im-
posed power cuts. The plants at 
Mangalore, Kanpur, Gorakhpur, Kota, 
Visag, Rourkela and Panip&t are the 
ones that were severally hit by power 
euta. The commissioning of the Talo- 
Har M d B im ig in d u i plants was

suspended for about 6 months beca-
use of power cuts in the respective 
States. This situation improved by 
July, 1980. But I must confess th»t 
there are some disquieting trends 
again. The Panipat plant had to oe 
shut down for 15 days in January and 
has again been shut down from the 
middle of February for want of po-
wer. A power cut has been impos-
ed in Tamil Nadu. It is necessary for 
State Governments to give effect to 
the priority that is to be afforded 
to the fertilizer industry 'n this mat-
ter and exempt fertilizer plants from 
power cuts altogether. Going back to
1980-81, the second main constraint 
was posed by problems relating to 
feedstock. The Nararup Expansion, 
Barauni, Sindri Modernisation, Kan-
pur and Nangal Expansion plants had 
to remain closed for varying periods 
due to non-availability of feedstock 
as a consequence, direct or indirect, 
of the Assam agitation. Government 
took a number of steps to overcome 
the defects in regard to supply of 
feedstock. Arrangements were made 
to move feedstock from sources other 
than traditional sources of supply 
though this meant longer haulage 
and greater pressure on the Railways. 
Another constraint, that affected 
particularly the plants in Punjab and 
Haryana was shortfall in the supply 
of coal. Here again sustained efforts 
were made to increase supplies and 
in the last quarter of the year, there 
was a much more satisfactory rate of 
supply. I would like, at this stage, to 
acknowledge the efforts of the Rail-
ways to come to our assistance in the 
matter of supply of feedstock and 
coal. As a result of these special 
steps taken by Government nitrogen-
ous fertilizer production showed an 
upward trend from August, 1980 on-
wards and reached an all time mon-
thly high of 2.26 lakh tonnes during 
December, 1980. However, the over-
all production o f nitrogenous ferti-
lizer during 1980-81 is expected to be 
around 31.3 lakh tonnes against the 
target of 27:5 lakh tonnes thank$ to 
the loss in production for the reasons 
given above. I am happy to state



that the producion of phosphate fer-
tilizers has been higher than last 
year’s. It is expected to be around 8.3 
lakh tonnes of TO against the tar-
get of 8.5 lakh toruies and last year's 
production of 7.56 lakh tonnes

Some of the fertilizer plants, parti-
cularly the ones at Durgapur, Cochin 
I & II, Namrup Expansion Barauni, 
Trombay Iv and Cindri Rationalisa-
tion were achieving low levels of 
capacity utilisation mainly on account 
•Of certain design deficiencies and 
equipment problems. Remedial ac-
tion has been taken to set th  ̂ defects 
rights. I am happy to say that the 
performance of Cochin i and Barauni 
plants has already shown considerable 
improvement ana the other > Uuts are 
•expected to show improved perfor-
mance during 1981-82.

Durine the course of the year, 
India's first two- coal based f- rtliser 
plants at Talchar and Ramagundam 
went into commercial production. 
Though these plants have been facing 
some teething problems in the first 
few months of their operation, they 
are expected to stabilise and give 
steady production during 1981-82. The 
Keyveli Fertilizer plant has performed 
remarkably well during the year achi-
eving 85 per cent capacity utlisation 
Considering the fact that this is the 
first full year of production of the 
plant after change over from feed 
stock to fuel oil, this performance is 
creditable indeed. Generally, the fuel
oil based plants performed very satis- 
lactorily whenever they had adequate
supply of feedstock and inputs. The 
Madras Fertilizer Limited plant con-
tinues to Improve upon its outstanding 
record of safety. Its capacity utilisa-
tion is a little above its installeo 
capacity. The Indian Farmers Ferti-
lizer Cooperative Limited continued to 
operate during 1980-81 well above its 
rated capacity. Its new plant at 
Phulpur went into commercial produc-
tion towards the end of 1980-81 and 
is expected to produce well during
1981-62.

Notwithstanding the set back suffer-
ed In fertilizer production during
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1980-81 mainly in the field of nitro-
genous fertilizers, the prospects for
1981-82 appear to be very good for the 
production of fertilizers in India. Five 
new plants, viz. the plants of Raah- 
triya Chemicals and Fertilizers at 
Trombay-Vi of Hindustan Fertilizer 
Corporation at Haldia, of Gujarat 
iNarmada Valley Fertilizer Company 
at Bharuch, the Kandla Expansion 
Plant of Indian Fanners Fertilizer 
Cooperative Limited and the Kanpur 
Expansion plant of Indian Explosive 
Limited will be commissioned during 
the course of the next year increasing 
the installed capacity of nitrogen 
from 45.75 lakh tonnes on 1-4-1981 to
53.02 lakh tonnes by March, 1982.

MR. O&IRM AN: Shri T. R. Sha-
manna.

SHRI BAPUSAHEB PARULEKAR: 
If you permit me, I want to seek a 
clarification from the hon. Minister.

MR. CHAIRMAN: Tomorrow, when 
the Minister replies,.. (Interruptions).

SHRI T. R SHAMANNA (Bangalore 
South): I am viery happy that j  was 
able to get a chancy to take part in 
the discussion today. This Ministry 
is one of the most important Minist-
ries that we have. This Ministry it 
expected to deal with petrol which la 
directly connected with the transport 
system Of our country, and the next 
thing is the fertilizers, which are 
directly connected with the production 
of agricultural products and it is con-
nected with the potfr and middle class 
people with reference to the Lighting 
of the houses of poor people and the 
kerosene stoves to be used by the poor 
and middle class people. Apart from 
all that, to this Department is attach-
ed the preparation and distribution of 
drugs and since these important thlnga 
are involved, I expect from the hon. 
Minister that the first thing Is the colt 
must be brounght as low as possible, 
particularly of those articles which are 
used by the poor people and of those 
articles which are required for the 
industrial development of the country. 
Nextly, quality should be maintained
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at any cost. Adulteration should be 
checked and adulterated articles ol 
food should not be allowed to be sold 
In the market and nextly spurious 
medicines should not be allowed to be 
tfold. Apart from all that, there must 
be good control over the distribution 
system.

Coming to petrol now, petrol is the 
topic of the world. In all parts of the 
world this matter is being tackled and 
every country is trying to see how 
best they can face the present situa-
tion. As far as we are concerned, our 
country cannot afford to spend annual-
ly Rs. 5,000 to 6,000 crores. A way 
must be found out whereby we can 
reduce it to the barest minimum. All 
these steps should be taken together. 
Firstly, we should economise the use 
of petrol to a considerable extent by 
having some substitute to do the work 
of petrol—either alcohol, or electric
power or coal gas or vegetable oil or 
whatever it may be. Somehow or 
other, we must find some substitute 
whereby we can reduce the use of 
petrol. I would also suggest that if 
rationing is introduced, it would be 
very helpful in reducing consumption 
o f petrol. Immediate steps should te 
taken to see that there is a 25 per cent 
cut in all cases except essential things 
like the military, etc. I also wish 
that some steps are taken to see that 
we build up some buffer stock so that 
In times of emergencies like strike or 
bottleneck in the transport system, it 
will be helpful. Otherwise, it would 
be difficult to adjust later on.

When 1 am mentioning about the 
use of alternate materials, one such 
important material is alcohol. In this 
connection, there is already a big 
scandal in spirit as far as Tamilnadu 
and Kerala are concerned. Here I 
have to mention that there is an equal-
ly serious thing in Karnataka also. I 
have got the details here, but because 
it does not concern this Minister I am 
not going to give the details here. To 
the extent that spirit is drawn for

medicine purposes, I shall mention 
here. There are many concerns to 
whom this spirit has ben allotted 
particularly to manufacture Ethyl 
Acetate. For this purpose, a number of 
firms have been given licences. There 
are a number of concerns; but I am 
giving only one instance. A concern 
X in Bangalore has been given 40,000 
litenes every month for the purpose of 
preparation of medicines. For this, 
the cost of the spirit is Rs. 1.25 per 
litre. For 40,000 litres it will be 
Rs, 50.000. Expenses to be incurred 
in the Excise Commission’s office 
Rs, 40,000, In the distillery, the ex-
penses come to about Rs. 2 per litre. 
That comes to Rs. 80,000. Like that, 
the total cost will be Rs. 2,13 lakhs for
40,000 litres. After mixing with 
water, by selling it fit Rs. 25 per Eire, 
they will got about Rs. 10 lakhs. Out 
of that, if Rs. 2 lakhs are deducted 
nearly Rs. 8 lakhs will be the profit 
per month. That means one concern 
is making a profit of Rs. 1 crore per 
year and this is distributed not only 
among those connected with the busi-
ness but also among those connected 
with the office al30' There are many 
other concerns like that. Like this, a 
large quantity of alcohol is criminally 
ly wasted. I want such materials to be 
used for productive purposes, parti-
cularly as substitute for petrol. All 
the details have been given here and 
I am taking these to the Government 
of Karnataka as to which are the 
firms, at what rate and to whom they 
sell etc. As far as this Minister is 
concerned, I wish to brin^ it to his 
kind notice that care should be taken 
to see whatever material is drawn for 
medicine purposes should not be mis-
used like this.

In regard to fertilisers, I am told 
there is a lot of adulteration. They 
mix ash and other things. This has 
to be looked into.

As far as medicines are concerned, 
their cost is going up year after year. 
The prices are abnormally high. Spu-
rious medicines are also there in large 
stocks in the market. I strongly 
appeal to the Government that as soon.



as possibly these pharmaceutical ln< 
dustries must be nationalise to see 
that not only medicines of good quality 
are made available but also w b  can 
Set them at a reasonable cost. I hope 
that the hon. Minister during his 
tenure, will take a bold step and see 
that the pharmaceutical industry is 
nationalised so that the country may 
have full benefit of good quality medi-
cine at low cost. There are hundreds 
of medicines prepared with so many 
names and a huge amount of money is 
wasted by way of commission. If the 
quality of the medicine is standardis-
ed, it will help the people. Therefore,
I request'tBg hon. Minister to natio-
nalise the pharmaceutical industry at 
least during his tenure.

I am told that all is not well with 
the ONGC and Indian Oil Corpora-
tion. I am told that there is lot of 
groupis:n and there is no proper 
coordination. I hope the Minister will 
tone up the ONGC and make if more 
effective.

I am told that there are many ano-
malies in the drug policy notification 
which has been issued by the Gov-
ernment. I request the Minister to 
take steps to examine the Drug Con-
trol Act carefully and if necssary, a 
new notification is issued in order to 
see that the quality and prices of 
medicines are controlled to a consider-
able extent. This is a very import-
ant portfolio particularly with regard 
to drugs and medieinsas. I hope, the 
Minister will take steps to provide 
good quality medicines at low cost and 
thus help the commonman.

fir^nrt mw «r:T  f : 
*nrrTrT tffr
T f a r w  sft Trfjff t t  T>Tm?r
V ’/T % *aTT Jf t

^ r ir  JTg srff 5'Ttniyjf fpqfcf Tft,
3PT 1 9 7 7 -8 0  fff? sr-r̂ fT qitff
?TT*R PTTT I SPHC 3pT?fI <TTff
TT W TT *T 5TRT ffST ffl
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srtt% fr trrmT fr rfix
>fifc<ru viw %  if 0Vi?l fr WTI5T

t t *t ir *frr %

*tpi% fr g ffq f?mven % tt*% t t  «rnr 
grfr pHPv̂ cf 

fr T p ro n ff 1 iprr^ t i

S^rfar ir? | fa  5RHT TTif t t  stt^ t 
w t t , f 5 i w  snsrg fr %t t t

q* jrtrr sn,f<r t.’ wrr
m w x  f  ( w tt 1 ^ft*T fr
fRTxr uw-r wnn sftr ffrrr wit 
^  fMT fr 3R fr H? fTtTlsfr? sn-iETT, 

ftfrsrer ?r*fT fr f s w fr e  *r
w t r  t f t e - T r r  s f r r  i r  c r t f :
SRrfcf mTC ST T g f |  I f fS i  
JTrsRT H sir ^  §WT I  ft: 5*T
"tjffaiflT <TST*ff %  TTtfr
mcnfWwr t  TTfW r< q]pr 5,'^jt *r ̂  
*p r t t % '  s n ^ r  t ^ j t —  5 *r
JTTK  W\ fip rffT  ^STTf W ( f f  |  I
f a r  *fr % h t t^ m  frar =fr fr

TT>,T ^Tf iT ^  W FB  fr *STTT 
fr 3TT7T T W  ^T.fjfrr, u i f r  fWcTSTT f o ' f  
(R Tr t t  tt^it

T̂TTT 3”?  W  fltr 
'ftii *fr<5r-rfr ^ t t ; srirfo ^
f^tr trr>rr v t  1 F f  5rm: Tr 
Tf srrsr srr̂ *EPn*r |  1

5 K  t  *m*r w *rf if 
TTTT T̂̂ n'T i  f% zvk TT'Sf Snrfff 
t, %fT^r T̂̂ r ?rVr tf 5f t
*n*r?T if *rrw t t t I  g
f t? , *r * fr
t t̂  tfw  'RTftfj qrrcif? 
t t  ^tt^: ai^r ?® t t o

3T'r f t r  s t t ^ t  T iJ '- f r  ^rV< rJ V K 7 j a  ' 11 
|i ^  ^  T ^  ^Tf^a ^  ft :

3STC STtfy ST? TT r̂R'STnT f-iiWfr 
?rrr%  f r  T r if fa rM ’ % * r ? r t  ?rurnT 
^Tf?T 1 TT̂ rPTTJT PrsraT

1903 (SAKA) Min. of Petr. 398
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[ *sft .*rorr0 *TR «n*t ]

srra  ^rft t t  f a  *rrrcr * rw r e  % 

*rnsr?w*r tt<t£ w >f?rr Tfer* 
*r ?nrm $ i

snrfir
g f  ^ i f t  srnfa % fsrcr
^  u ph z c t  | fa  t t  wt t  % ^rfffR
f  ̂  rPw fa*f jfro rfrfa % ^tfV  ̂ff*rr̂ i 
irurfrfT»- ? f  sftT *rrr? ^m r- 

wrrff t j  wtFq* r t *f 5 ; 1

<tt vrErrfV/T sfr *ttt 
^rearer ?T>npr^r frr t^  I —  
^rrrr t p t  | fa  "r^r^nr ir fafwcf 
ertftf ifjfa  t t  wrarfw srrc ttt 3T<- 
srnrr ^ rf^ 1;, fr a  ir TT̂ .T«rpr»fr
^Tf ?T STTRi % VTW VC ^5 *T% I

jttt j f r ^  % f r r t  sr̂ t F«w ^r 
g^r ^ tt ip ^ tt f̂r^^TTT fa?r % 

m»T^T TTT T fr?n I  I spTTTf ^T
* ?  ?pr 5ft % sfi t*tptt
ttct f̂<r, =3rr| ^frrmrr fL; w?jt 

TTTT T TtfPR ?f, 7 *  TT STOifrff
* t t « m  *fr<*?r?r firfr *r ?*rrfvs 

r̂f̂ TT 1 t t  Fir* ^r?rr 
*t <j s t t  fT^r | PsTrTfrr wnTSTrftnr 

if ^  ^  $  I w  fTTTi fe?k
stt^t fcrr ^ t t  cr«rr tPt et h ?ffw t  
^rr^pr WTfrrf ft  srfa *5 w«r nr 
w r  3?  ¥f% 1

% n f r i ? *  ^ fa  yr3*r ^r^5rra- 
THRHH % ^ffT 3> TfT

t  1 ip n tii^ ffw $r  ̂ rrWY % w t w
ft  ftflfjf *fffr gf TT’ff »ft <R*T TOTT
|, fa ^ fr  TT ^TfTWT srjrr m  JUT 
t  1 Txr* *r>r jfrum r f ^ f i  % 
TT^r^f ^  Vf 4J!T T^VTPTTT t|  | I
>rw rtw  iff 5*rrt % trnnr if

HRWT 5 ^TC ^T H T TWf
»r r r  sft wrnn i^ r a ^ e  fiwr ^iht 

•tflf̂ TT arfa ITTfa^T
% jftr^t Ti ^  1 ?^rt ir t̂fi.'sr 
*TCWnir^ *HH 5PiT T#
| 5!f> 3TTT H #T5PT PnT
xra ifi ?Tna ^rr^r ?ra t —
??r fTT'B <fr s i r  fen  5TRT

I

W? *f f l%  % WflpH tf
5^  f?T?^T 4‘T-TT WT̂cTT f  I VT^
nr̂ T :t wt t  % f ®  "?ftsr t >*k

is f?i^ f>T#^r faiTt «PT ?Wf «TiT ft
?r $5 ;;* t ^  f ^ — fsrw % fe r  
wrr % irnRTTf 1 1 p T t ?|T *nfi »fr
^TT^TH if a ? 3T| rffrfw I  2T?l€ff I  
^rfa-r ^  ’f jr a  t  nr nff f  1 t t  

5 :̂ n 'fji'FT t^t v f r  | 1
f T  % ?TTT r̂f f?T3T *TT, Wfa^- *TPT 
^  | fv^a ?PTT if ^J[W TPT | ?*f
f̂ rtr ir̂ rr?^T if ftfr finrr r̂r fr^rr 1 
fasr<T ^mr w in : frf^wc if | wtt 
^fTR^n ir | 1

t t  ?r firw 5nfr | f |,
yrg^hr ?r»fr f f  w?- 

fW'rsR frr I t t ' .t j t  |, f̂-Efr-r fr^fw  
fmr if ¥r*r?ff 1 1 ^  t t  # r ^
*ftr fjT5T f t  TTTf P  3f7̂ ft I  m TT CT1 
sfpfr vr ^f?r «d+rf( ^ irk 55 jfw  
^T M(«n 5fT VT Tl^nT tTHTT MŜ Tf ^ I 

TT #t5R wVt
t* t  m v r ?nn fV?w 3$  %
n̂rr̂ rff *ftr p u fr i t i ?rm ?wr 1

OTTETT I  5fl TC tPTTO SITR 
fir 1

5TT^t if q r  T^W T*T ^ fro  
sR fn Trel % m w f  % «\-»flr  ̂
^rfiprr-qcCT wr% v ; i  fwr «it 1
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Ttri'f Wi% ^ fr® ^  fo ff  WI 
fira- Pf  fa r *  (w i i )  % w;»r *T 
iTf sw rcn  *r fa w re  *n?r
»?, ^  »*T£f, 5T<
^4r *ff, tp: fcsr,

^ r r f w  t f j * t  % sn»r <t * t  
^  T-iT/i ir< <f;f.T irtr f ( ^ r  ferr i 
* y  cfTf =Fr t< <r?r ^
TSTT I  I ?pr ?f ft*T F T  spt q s ft

fa-ar i% *nx° rr^o ^  
^ ‘ w lf^ T  « f? r c i 'T B T ^ fe i,T * n r r |  fsrcH t 

* ;rT  * f« r-fe ?  i i ,  o ff q r
STffT * ? :  fr'TTTffa 'PT * f f  | ,  « f f r  f c w d  

> rf t  i i  % w ;< ft % ^ n r
* r ; *TPf ifhC  V c m i^ k . ^TT Vq ^  I 

®f  5fT*r «"i +  * f r  *> \d  u i ^ i q iv i i ^ l
*r<er|i— ^7 w sE R w r^ ; ?r 
'FvTT T5TT ^  I $  ^T ^dT  f[ %  vJ?T
jpr sfnr q?t siw  tf*rr insofar «fi fr 

? r jT n r  ^ * r r  far i r  ^  w U  
• f j t w - w  5 ' j ^ r r  ^ r  
^ r  % j r t ?  -5'iFt^nTt '̂* zi^  t t ?  ?r 
^ ra - cit? «ra5T w s  gr srtr 
TT?cr f j r ^ r  * w  i

W1 <fT? 3  firrt irgr *te?r.
<144,1 iffT  n V n n s i — If (fpT cuftfFT 

fHWIdff | 5TfT TJT̂ T W I  TT
Pr^iirfl t  i ^  frw i wart
t t  it t t  |— *r *fr f r a ?

| — f*r ftnfr ft*f f<ra ?«rnff % 

arm | qT iff p n  ^ r f ^  i 
v j t t  ^ * r r a r i F ^ t  t t  v m r v r t f  % 

fisrq wVt r***?r* % fsrq ^
ar*W ffcft | trVr t o  ̂ T<T Tft TT
^ I ft «T»tl g  f r
ftfw <T ?rfr% h  *rrr t ^ t

w P w  f̂f «TfWT i ■*fî r- 
^ ifT  w j t  an | ,  a «  ^  flnm fr

1981 ^ gr̂ -»n>Mr 3r 1,25,000 ft 
»rf |  wnr % ir ft  <tt ^ 'r^ n  ^  

«fr sf? n r w s f r  snrnft, 

^  Tt £»r >hr f̂f tr^Efr f*r 1 **rf*nr 
Jrtr arm’ g1 fc# * r  I P r ^ t fT ^ r f t p r r  
TrfTflT I  !ftr IT  |
!ftT IT̂  ^fTTJT *fl I ,
^  qr ?rpr r̂i n rfiw  ?rft% tt *f?r 
^1 <.,1'Si»,<i r ^ n  % 5fr*ft

'̂r ft"?r 1 v t i  «nvrr |
f% qr WR *r$m tt^ ifq ĵfqfir 
^mfr^ TT r̂ Jf jk ?  ^ i r  1

?ftT f-r#T^ irrr ?~[5?ff % 
¥ n ^ r *r ^ 1 w r ^ ff  % sttV St *rvfr 
%m\ TI3TT vtfi ?r ttt ^srr-
^ st  f e n  | i?t r  f*n?:r ir?
w^Ttr  ̂ |  f r̂ jfr^R- ^  f w  afr inq'Tir^ 

!5 T W  t , # UT cfl fTT5T5fr ?r ?r̂ r |
?rh  w  fa?rtfr |, cii ^nrrr-^isrTT ir 
faw r|i w sjr=fF«rr f;ff:
^rffir f^: # ^TTvt Tnrr-^iariT *r
^ f*T̂ T I 3T?T tR WIT TT
* fr^ rzm  g f  |, ^rt t t  eft
^ w f r  art am: a^nr ^
«TRn | in sr^t t t  ?TT^ifr ®*Ef?«rr 

t t  ifir w w r  f^nr aricff | ?rf^T 
sr̂ T t<  trw rfr ^ r^ tr  ^ t t t  
^ t t w  v r w r ^ iT i r  fi^ n fr l 1
»r^PTT 9TTTT STI fTTJft ^Tffn 
«q| ^ l TT5Tt-9T^TT *f fifiT I

if i m  p t t ^ t  
a? an*rpr^T5fr i t w r r  w ^ r  
?  in w r w f  ir fir»m z ^
5fr^' ^  f%?mi> !twt t mnCT ^1 arpft 
vrf^tr *ftr ^  ?ftT cWt tht 5rnj, 
t t  TT'T TT ^ 1(5 ^ I ft ^T^TT

j  f t w  jr t r  ift anwr ftrfipro 
¥T ?r TTf^r »rh  irn  jfsfr afr



*»> ftlTVTtf WTR WfW

TF *n| f 'f tW  $ f r  #  TO SF5RT if ?T5ff 
T 5W OTHT | sfl ffT»T W  ^  

n W (  f? (t*  spTRf ^ in  ^fj sfnr 

w iw f  if f w r a  TT?t if xrf g*Tfrai

jj f r  ^  T f ^*T if fip^T T ^ f TT

* f i f  f r  :r$f | wYt *  & r % »t^tt 

%f\x o t t i  ^ t * t  t*<t ̂ tst fw ^ fr  
^rffrT a r f^  ^  ^fr*ft t t  is n e r fa r T  

? f r  w h  w ft  t t !  ?t t t

w% i

j j h  wt st t  | f r  w i t  g jn fr  *refi t t  

s t t t t  s  t t  w t t  ^ t t t  g s n r r  t t  iftr

TT%, T i £TI TT?t TT T ff? m  T^«T

^r sT5?t t  s i t  Jf i j t  * j -< fa ‘<
Ttff *T?RT TT a^r<I3T £ctt g w h
f a r e r TTrfT | f r  w t t  ir §*rrf r ^ iffr t i  

t ^ t  wf ft w’tt ws *ft s - t t  wte
7 i T T t ? T f  T ^ »f I

i) -
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No t if ic a t io n  u n d e r  Cus tom s  a c t , 19̂ 2 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FIXANCE (SHRI MA- 
GANBHAI BAROT); Sir, I beg to lay 
on the Table a copy each of Notifi-
cation Nos. 99-Customs and 100-Cus-
toms (G.S.R. 261 (E) and 262 (E) 
(Hindi and English versions) published 
in Gazette of India dated the 1st 
April, 19B1, together with an expla-
natory memorandum exempting are- 
plane spare-parts for the servicing of 
aeroplane from basic customs duty in 
excess of 3 per cent ad ualorem and 
from the whole of additional and 
auxiliary duty of customs, under sec-
tion 159 of the Customs Act, 1962. 
(Placed in Library. See No. LT-2261/81)

17.59 hrs.
H A L F -A N -H O U R  D ISCUSSIO N

C l o s u r e  o f  M/a. In d ia  P aper  Pu l p  
Co. L td ., Ha z d u g a r , W e s t  B eng al

1903 (SAKA) 4o4

W> O flV W  TOT* ( T r i m ) :  

s w r r fa  m ,  w n r are ?rrt *vr ir t p p t

TT *PTT7 WWPT fT TTT | TT Tt Tf
fr  t t  ir̂ r ^  srsr wrr?r |, <fr 
^  Tfrf?*rf?r ir % s w t t

fff 3fl THM TT TTTffRT, T’ TT 
5 f s I  ^TT TfT T*T?ff fvtT+iii, ^TWf- 
fPTT, 24 TTT'TT, T̂T̂ T if
T? $  TTT | I 3Tif 1500
?srrf TT^TTft ^  300 H 500cTT
w?*rrf t t  f fc r  *nr^r, t

T m  if TTT TTrT | sftT TO 
TTvJi^T if TTfC 10 JT%
t t ?  ^ t t  % ¥T if frTr 5fmr
*TT I 19 68 ir ^  TTT5RI 
T^T S w h  WTT TROT If? | f r  

Tf 5ff tTPfMTf |, <JTRf
WT3J3-is^ w r3 ^ -jfrt?  |  sfrr 

WsTffr Tr i k  if T if  efifr ?rff | i 
t :  ervs tt Trf ^ rr?r  | f  

m  Tri Tf fTT̂ i ?f T if frrrTI Sr, 
f5T  ̂ T TTTCT ^  tFZ ^mT |,
T ff  ?TcT ?rff | I ijxr Tq

TfTT |  f r  TTT5TTK TI ^ ‘t V % fr-iTr 

97TTT sf?f E3TPI ^Tf^rr err 5ftT
f t ;  T f  JT-WT'hT TT/TT "'t 11 (ty *Tf 1

18.00 hrs.

T^ TITTRT P̂ T JTTflf  ̂ TT tTf*[ ^
t o  s in  =rr?r f r r r  iwr m  i
60 ?) 7 0 STfiffe'f ^?TT?!T f̂rfT
*TT t T^ T̂ T TTT9TIT ^ I
fTTT 5̂T if 1 4 "TTO ZH TTT

TOTT jTT  ̂ TT f^TTT J fT O  
^ 'T  9'TTH1 <T*T ?EcTr | I ?T<?TT 

f<7TT ir ^r«n wVr ^r< t t  
7?iK n <fr% ’ ^ f r ^ ^ T T r a  T^fr,
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q  w iv t t  |  i in n : t o  s f c r  *r 

*fr fr^TT f w  STTTT 5fr <ff TO TITOMT 

Tr v j k  ¥ * fr  $  i

TTXaiTTT =Tgcf ffiR T  «  ^  
| i ^  3R tT ig -tn t i9 7 7  nw nfr
* f r  ( f i  * f l  t o %  f tn ?  s n rm  f r i n  
*rr I ? t c  Tptfr
q -a r -n n ^ rT  g srr * f r t  s fr i r  5 rr° 
i n r  o r * r °  % t r T s f r  t t  f r * n
f r  rnp TT^qi ^q- 3ff| f t q * r  fspqr

*TZf I  I  5 fr fsp 1T§ ira ^ n  f T  q ?  t t t -  
3T *TT TH ^ ’-rniT 3TT KTdT TO«r 
^ “r.TTt rfh; vfr w ^ r
% *n w t r  t o * t  w r  s ra  |  t o t t  ^  

i T i t f r  % Tvrti * fr  
s i  ^  f ra n c  w g ^ ,  
sTnr |  *n  ^  ^  w r  - r f f  i sn ?  
i r  t o ^  T f j £ * r  k  t t £  £r % t; f r m  w V t 
T~rTrTT ^ r f  t t c  ^  r r r  ^  ^  
M ^ I v r  tt writ k fen i ^ r%  

1 2 1 K T O ,  i s s i T r ^  ^rraT^r 
w r^r T t  feqT  r - a  i ^rfT -T  * r r i? r  
*T?^iT3 % f t S T ^  5 ^ W 5 P T  V 5TWFT 
Jr t 'J T  » iVr, * f  TOT T O
fTO ff Ft  TO lm ?%  TT f=nTTT fW T  3JT 

9 %  TTTfT  1 5 4t i l  <
K ^ t t S f  TT^T ■& T ^ * W % * T <
s i r r t  ? r  ^m T |  t v  t h  m i  
t t  t r '( t f  fr sffr
t t ^ 5  % f$<T T r  w t |  s r r f jp
s*5r *rr̂  ŝr ir <tar t t  T*fr %  «rnt Sf
5 ^ f i  * r ^ i  g ? n  ^  i t *i <r?r$ 
V  H t c t  ® i i - ® r z  w ^ r r f

*rr«nr ^  f* ^  t f f  I  > ^ n r  t t

^ T T ^ T  qrr tT C 'tT t ^FI ^
s n m r ^ t - t t  t t % t t  i j r fp s r  ^rr+ TT  
^  fK T :  ?r f ^ n r  ^r ^ m r - T d T  
f i r a r r f  ?  x$t |  i t w I t t t  w r^ r 
H flft ^ r  i r ?  * ? m r  ft?  ^  f%nr

!̂Tr InPNn ^T*T yT5T ^  f  ? '3»i Â
« m ;  ^  *n ft fR? % ?fr ftrfrsram 

!R jnrrw ^  f*r?TT | i ft irtfr f̂r 
h  irrir? TT?rr TFfcrr s?r f w r  

*r fjr»k  ^ r  ?r v r  t o  vr
WTW ^ r 5HTRT ^rt I

% wt't: ^  t t  sfr «rftrTf % 
T'rz Sf q n w f^ ir t lW T  | i ^ r r r  

fs5T5pT ^ht ferr ik i  | f r  t t ^  
w rorc  t  fifr ft : t t  sfr

^T etR  ?RF ’Trf^T ^TT fWT |

if t r  »ft ?r w rs  f r m

»pn i

trr  fkrefiw  *w*iW i <r g v r « n  i 

f3f*f»r ^rfff ^  ?TTrrT t t

^  sraT^r m  f r ,  w»n; ^  t t t s t h t  

^ t w t  srrnrr ^ tttt off 5Tim ^ 
t o t i  w r?  *iT% | w t f r  ^

TT®ffJT *r^T TT T1TSFTT |  I f  
t ^  *t  f r  w*r? t t v s t t̂  T f  t t m

%f̂ TTT ^TTT W 3: 51 eft VĴ TTI

B i f  |  fsftfW T T W n  Tr

f%*rfvr ̂ sn: 1 Pr-rtw. 1 2 - 9 - 7 9  T i

TO S^FK TT ITT fSPTliW T̂WfVcfl 
gWT *TT I «T(n fTT *ij i^*.i T  STrî Tt 

tt  2 h^pt 10 fr-f Tr ^rrr
T^^iTTT 1 2 ;=rra 5 RTT I ,  jflR'TZ: T ^  

tt  T5  r arm 1 ^
21 t ,  1 9 7 8 - 7 9  TT VPRT 10

:?rrer w ^ , f 0 t^r ° w r f0 t t  T«ff«j*PT
22 "Tra ̂ nr, t V r  t t  8

?rrar t o  aTrr 73 ?rra
*T3f^ tf % 9T r̂f ?  I w tt

TRT W TT T f qP raro 'f sff TTfiTT 

^rrr | i JT^^fer 5F<TPrt 1 
t o  % fa ir  f a w i s r c  ^rrar ^  w fr  

*nr^c w t t t  «rrfr ^  1 i f t s J  

Sr ^ n  t t  irq^T sfi 

?r  T t  ^ r ,  % fr^  irsryt t m  p



[ Tf T.cT WTO SfffTT *lrf]

3fi% | I T[T ?fr
*rcft | *rtr ^ rcr *nt£fr *ff t ?  
srnft | i T* srffpc wt wtrc^r 
| i w*ff ?TTf fcmrrsfpr tre^rf 
^  |«rr |, * r  w jfr r

sirnr ^  ^rf^tT t r o t h  *n
f̂f̂ CT | 3  fK-flPC ^R T

^ - f f  g fa  ( t )  ^Rf-fc t t  % r te - 
Tfa K g*TT* I  *TtX 3-T T< W»T<* TVf

rfv srora jsrr ^ ( s )  73

r̂rer '̂r ^ m r  |, ^rrfrr
* ;  irr<^'( efr*rr, {»?) *r*r w m
1500 *T«rrf TtT^rfoff % J n fr i fm  
% w r -w i  T'frv % (t jff^ir,
(*r) sr-f'ff *rc<m sn r  srcfr e ^ tra  
64 w r  i j #  gsn *rr p r

s fc  srgf |«rr, 5Ti Ttf<r Tto *r 
msrc>ra src'f | sfcT if f  Ji? 
^3 T r wrg.ff | f%  ?*f *p t s r : T rtfw ftf 

if %% « tr ? r -r  r r  f a t  ?r %
f t  I  U i i T J f

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA): Mr. 
L'haiman, Sir, the bon. Member is 
absolutely correct when he says that 
the machinery installed in the plant 
is obsolete. He is also absolutely right 
when be says that the workers are 
not at fault at all for having rendered 
the plant unviable. I would only say 
that the Government's main moti-
vation for going into the question is 
the employment for the workers and 
the rehabilitation ot the workers. That 
is the most important thing lor us 
also.

As far as the economic viability of 
the un!t la concerned, the basic ques-
tion for miming a paper plant is the 
avllabillty of adequate raw material.
I agree with you that the require-
ment of paper is there. We are giving 
top priority to the paper industry so 
far as the production of paper is con-
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cerned so that we meet the require-
ment of paper and we do not import 
paper at all. But to produce paper, 
the hon. Member would appreciate, 
what is very essential is that you 
must sea whether adequate raw 
material is available or not. The big-
gest handicap in running this parti-
cular plant is the non-availability of 
adequate raw material. Just switch-
ing on the mill is a different thing 
altogether. The rehabilitation of wor-
kers is a different thing. The hon. 
Member would appriciate that unless 
and until the availability of raw 
material is assured, the running of the 
mill will be a theoretical proposition.

The requirement of raw material 
for the rated annual production of 
18,150 tonnes per annum is estimated 
to be 33,900 tonnes ol bamboo and 
14,500 tonnes of hard wood. The re-
view carried out by the pre-in vest-
ment survey of forest resources indi-
cates that while about 44,000 tonnes 
of bamboo could be procured trom 
Bihar. Assam, West Bengal. Orissa and 
north-eastern region, the actual avail-
ability may only be 28,000 tonnes. 
Therefore, fact, you would see the 
difference between 44,000 and 20,000 
tonnes. Now, with this gap, we have 
made efforts to put pressure bn Bihar 
Government.

We have asked the Bihar Govern- 
ment- to tell us as to what is the 
quantity they can assure to supply to 
the mill.

We have also asked the other State 
Governments and the Forest Depart-
ment to tell us whether adequate raw 
materials are available or not.

The whole matter of adequate raw 
material is being pursued.

The second important point which, 
in fact, should be the most important 
point, is the employment of labour in 
the plant, which is an ohsolete plant, 
would involve one very important 
matter and that is the overhauling 
or revitalising the plant capacity of 
this particular mill. And this mill 
needs a basic capital ol Rs. 12.20
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crores which is proposed to be in-
vested and in addition to that, what 
we have today liabilities of Rs. 12.75 
crores which have to be absorbed 
into this. Thus, the total liability 
here would be a little less than Rs. 25 
crores. But this does include all the 
Hon. Member’s financial points raised 
in this particular question.

The third point which is very es-
sential for working out the economic 
viability ol the mill is the assurance 
and the availability of adequate 
power. Guarantee of uninterrupt-
ed supply of power to the extent of 
100 KVA in 1981-82 and 1,000 KVA 
in 1082-83 is required and the Hon. 
member knows that any shortage will 
affect the viability o f the mill. Now 
we are trying to see whether this 
proposition is viable in the location 
of this particular mill.

The scheme wou’ d not be viable if 
capacity utilisation is less than 73 per 
cent. This is connected with the 
raw material availability, the plant 
revitalisation and the availability of 
adequate power. It would not be 
financially viable even at 80 per cent 
capacity utilisation if there is escala-
tion in inputs cost to the extent of
10 per cent or short-fall in bamboo 
has to be made by imported pulp. 
Now this is very important. I am men-
tioning all this because the agree-
ment with the neighbouring States 
from where the raw material ts 
coming is subject to termination and 
probably one has already terminat-
ed.

Now as far as the man-power is 
concerned, when we have schemes 
for revitalising the whole plant viabi-
lity, this would involve rationalisa-
tion of man-power also.

I agree with the hon. member that 
its employment roll was 1,477 em-
ployees and also 252 casual workers 
till the end of March, 1980, after 
which a lay-off was declared. Most 
of the technical and non-technical, 
supervisory and management staff 
have left the organisation. The labour 
requirement of the mill it eati-
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mated at about 1,400 numbers for a 
production level of 60 tonnes per day 
and 1,500 numbers for 75 tonnes per 
day. The estimated requirement of 
supervisory and clerical staff is 248 
numbers. In order to rationalise the 
man-power requirements, it would 
be necessary to replace the supervi-
sory stall by recruitment of suitable 
personnel.

So far as the labour force is con-
cerned, the casual workers would 
have to be dispensed with.

New I will reply to the questions 
which the hon. member has specially 
asked.

The first question of the Hon. 
Member is about the Export Group. 
The Member would be happy to know 
that that Expert Group report and 
estimates that you had mentioned, 
were not being utilised and 
with the time-gap, they became out- 
of-date. Therefore, the Government 
appointed and requested the Bureau 
of Industrial Costs and Prices to go 
into this particular issue of how to 
revitalise and how to bring about the 
economic viability and feasibility of 
the Mill.

All these points which I have told 
you—the availability of adequate raw 
material, the availability of continuous 
guaranteed supply of power, the 
exercise of manpower management 
and investment of about Rs. 25 crores 
for revitalising this—are a part of 
the observations and assumptions 
made by the Bureau of Industrial 
Costs and Prices which is the latest 
expert report on this proposition. So, 
the questions of re-employment and 
repayment of Rs. 73 lakhs which the 
hon. Member has raised are questions 
which are related to the adoption of 
that particular Report. The whole 
exercised is under the active consi-
deration of the Government. We are 
examining the whole issue. All those 
questions which the hon. Member has 
raised are a part of that examination. 
We would definitely Include all those1 
when a decision ia taken in the mat-
ter.
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SHRI CHITTA BASU (Barasat): I 
am glad that the hon. Minister has 
identified certain problems before the 
Government. The problems, as we have 
listened to, are non-availability of raw 
materials, the question of supply of 
power and then the question of 
finance. These are the main problems 
as he has mentioned.

You would be happy to know that
the West Bengal Government is very
much concerned about this Plant as 
more than 1500 workers are involved.
The West Bengal Government made 
certain suggestions to this Government 
also regarding supply o f power, and 
the Government gave certain conces-
sions also. The Chief Minister of West 
Bengal was informed by the Prime 
Minister of this country that the only 
problem is the problem of availability 
or otherwise of the raw materials. The 
West Bengal Government had dialogu-
es with the Government of Bihar and 
they came to certain agreement with 
regard to the availability of bamboo 
or other raw materials for this particu-
lar Plant.

Regarding the question of finance, 
the financial institutions are there. As 
far as I know, as far as I am informed, 
the banks can advance finance. The 
other financial institutions have not 
said 'no’ to the proposals. Therefore, 
the problems which he has mention-
ed. . .  .

M R  CHAIRMAN: What elucidation 
do you want from him?

SHRI SOMNATH CHATTERJEE 
(Jadavpur): It seems, the Minister re-
quires some information. (Interrup-
tions).

SHRI CHITTA BASU: What I want 
to get clarified is this. The question of

availability or raw materials is not a 
problem because that has been sorted 
out between the the Government of 
West Bengal and the Government of 
Bihar. That point, he should take note 
of. He has misinformed this House.

As regards the problem of supply of 
power, the West Bengal Government 
has made it clear that every effort will 
be made to ensure supply of the re-
quired power.

As regards the question of finance, 
as far as I am informed, the financial 
institutions have not rejected any pro-
posal with regard to giving financial 
assistance.

Then, what stands in the way of tak-
ing over the management? The 
question i s : the company was
under you. That is also a Central Gov-
ernment undertaking. It is their com-
pany. H.P.C. is another public sector 
undertaking. It gets the managerial 
expertise of the former company. Both 
the companies are the public sector 
companies, that is, the Government of 
India undertakings. This particular 
plant has to be provided with the 
necessary finances and other inputs 
for the revitalisation. Government 
has not come out with any reason as 
to why it should not be taken over.

Therefore, the question arises. When 
all the conditions are fulfilled, what 
are the reasons for not taking over the 
management of the company? Is it a 
political consideration? Will this House 
have this impression that since this ia 
situated, located, in West Bengal, the 
Government of India does not like to 
see that that particular plant is re-
habilitated and employment for more 
than 1,500 workers is ensured?

Let me now ask a straight question.

Would the hon. Minister kindly state 
that having regard to the concessions, 
commitments or assurances given by 
the Government of West Bengal and 
having regard to the assurances given 
by the workers employed there In 
regard to productivity norms, w h a t
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stands in the way of Government in 
taking over the plant itself?

MR. CHAIRMAN: Shri Ramavatar 
Shastri. Be brief.
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SHRI SOMNATH CHATTERJEE
(Jadavpur): Mr. Chairman, Sir, I am 
very sorry to say that the reply of the 
Minister so far displays lack of serious-
ness, earnestness and candour. So far 
as this unit is concerned as has been 
said already, the fate of 1,500 workers 
is involved. It has been said that top 
priority is to be given to the paper 
industry because of shortage of supply 
of paper in the country and we are 
in need of greater production but all 
efforts which have been taken to reopen 
this unit—I am making this charge—  
have been frustrated by the Govern-
ment of India so far.

Sir, the Hindustan Paper Corpora-
tion, a Government of India undertak-
ing, was given charge oi this unit in 
1976. They made a mess of it. As a 
result thereof today 1,500 workers are 
on the street. The unit has closed down 
plus the hon. Minister has not said 
that the company has now been direc-
ted to be wound up by the Calcutta 
High Court on the application of the 
creditors amongst whom is Central 
Government financial institution cal-
led ICICI. When the Central Govern-
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ment is seeking for its total winding 
up then there is no chance of its revi-
val.

Sir, today it is in the process of li-
quidation. The hon. Minister has given 
an impression that the Central Gov-
ernment is trying so hard to reopen 
this but they do not know that the 
company is in liquidation and any day 
its assets may be directed to be 
sold out. Then what will happen if the 
machines are sold away and the land is 
sold away? How can you revive? Sir, 
the Government of West Bengal in 
response to the Central Government's 
query agreed to give concessions in 
sales-tax and electricity duty. An agree-
ment was also entered into with the 
workers with regard to assuring the 
production in this unit. The hon. Prime 
Minister wrote to the Chief Minister of 
West Bengal in March 1980 that the 
only constraint was the availability of 
the raw-material. After coming to know 
of that the Chief Minister of West 
Bengal got in touch with his counter-
part in Bihar and they expressed their 
readiness and willingness to supply 
the required raw-material. Sir, do we 
understand from the hon. Minister that 
in this country there is no adequate 
supply of bamboo etc. and, as such, in 
future there can be no new paper units 
set up and there can be no increase 
in paper units capacity. Also, Sir, how 
can you then think of new paper units 
to be set up? I do not know whether 
the hon. Minister is aware that West 
Bengal Industrial Development Cor-
poration has made an application 
before the Calcutta High Court and I 
have the honour to move that applica-
tion before Calcutta High Court where 
—you will he astonished to know— 
the objection to the talcing over by the 
West Bengal Industrial Development 
Corporation on the basis of lease or 
purchase of the unit to run it as State 
Government undertaking has come 
from ICICI which is a Central Govern-
ment financial institution. They say 
‘no’, ft has to be sold out for the pur-
pose of recovering their dues. The hon. 
Minister does not say one word about 
that. Either he doep not know or be 
does not wlib' to rtlaclois these facts. 1
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would like to know from the Govern-
ment whether a Committee headed by 
Mr. Lav raj, the present Secretary of 
the Petroleum and Chemicals Ministry 
was set up, What is the report of that 
committee? Will he place that report 
on the Table of the House? Sir, then 
the country may know and the House 
may know what is the report and why 
it was found to be not viable at all. 
Secondly, I would like to know whe-
ther the Government of India will see. 
if they are unable to open it, to take it 
over. There is a provision under the 
Industries (Development and Regula-
tion) Act under Section 25F(A) under 
which even a company in liquidation 
can be taken over. Now if the Govern-
ment of India does not step in and in 
the mean time the assets of the com-
pany are sold out in liquidation, what 
will be the effect of all these considera-
tion? When will this consideration come 
to an end? All the time the Minister 
says, we don’t find it viable. Sir, we 
have discussed with him. He says, 
there are so many ‘its’—how can we 
do it and so on. The other company 
with Rs. 5 crores worth of assets was 
taken over. Here it is a running unit 
with 1500 workers. They are on the 
streets. The Minister has been kind 
enough to say that the workers are not 
to be blamed for this sorry state of af-
fairs. Ail right, if the workers are not 
to be blamed for this, if the company 
goes into liquidation in the mean while, 
has the Government of India no res-
ponsibility in the matter? He knows 
that the State Government has no 
power under the law of the country to 
take over the management and only 
the Central Government can do that. 
Now, therefore, my specific question 
is this; What will be the attitude of 
the Government before these winding- 
up proceedings start? The West Bengal 
Industrial Development Corporation 
has made an application to take the 
unit on lease subject to pending pur-
chase of the unit by the West Bengal 
Industrial Development Corporation so 
that It can be run properly. By this 
step, the factory can be reopened and 
the workers can be reemployed. May 
I know whether the Government of 
India will see to it that the ICICI helps 
the West Bengal Industrial Develop-
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ment Corporation instead of opposing 
them in the matter ol the take over7 
Will he lay the Lavraj Committee re-
port on the Table ol the House? Is it 
not a lact that the only constraint re-
ferred to by the hon. Prime Minister 
was the availability ol raw material. 
There has been agreement entered into 
between the two State Governments on 
the supply of raw material ol which 
he was fully aware. Secondly, 1 would 
like to know what is the attitude ol the 
Government in the matter ol the liqui-
dation proceedings of the company.

THE MINISTER OF STATE IN THE 
MINISTRY OP INDUSTRY (SHRI 
CHARANJIT CHANANA): Some of
the hon. Members who parti-
cipated have made some beautiful 
statements but unfortunately they 
are not based on facts. They 
need up-dating of communication. 
For example, the first thing which the 
hon. Member talked about was about 
the Lavraj Committee Report. WeH, 
the only thing that I would like to re-
mind and tell the House is this. The 
things that I have talked over here, 
the arguments that 1 have spoken ol, 
etc. are based on the report prepared 
by the Bureau of Industrial Costs and 
Prices ol which Shri Lavraj Kumar 
was the head. I have talked about the 
criterion, about the whole formula, 
on the basis of which the mill can be 
tried and can be run on an optimum 
basis, it is based on that particular 
thing. If he wants me to repeat I can 
do that also.

SHRI SOMNATH CHATTERJEE: 
Lay the report on the Table of the 
House.

SHRI CHARANJIT CHANANA: The 
report is under consideration. After 
the report is considered we will see 
what can be done.

SHRI SOMNATH CHATTERJEE: 
Give a time-limit.

SHRI CHARANJIT CHANANA: I 
can assure the House that this will be 
considered as early as possible. That 
is all that I can say just now. As far 
as the High Court case is concerned,

they are all the sundry creditors who 
have gone to the court. They are the 
financial institutions who have gone to 
court. We can’t direct them. It is a 
matter between the Court and the 
Creditors; we cannot force them. Then, 
the hon Member’s stand on the under-
standing between Bihar and West Ben-
gal Chief Ministers has only to be sub-
stantiated by one thing, I have had two 
detailed meetings with the Chief Minis-
ter of West Bengal. I have discussed 
these things with him. The very lact 
that Bihar does not have sufficient raw 
material was the problem here. And 
the hon. Member’s presumption that we 
don’t want to run the mill is absolu-
tely baseless. The main motivating 
factor as I said is the rehabilitation of 
the workers who have been thrown 
out by the closure o l the mill and this 
aspect has been playing a very im-
portant role with us. If the hon. Mem-
bers talk of politics, well I would only 
like the hon. Members to know that 
the Unit has the INTTJC Union. I would 
only tell you that it is my own party 
union.

SHRI SOMNATH CHATTERJEE: 
That is why we are exposing that.

SHRI CHARANJIT CHANANA: The 
Government is working on that. You 
do not have to cash in the situation 
at all. But what I submitted here was 
that the dimensions and the implica-
tions of the problem are under study. 
The hon. Members have unfortunately 
presumed something on their own. I 
have not at all said that thing. 1 said 
the sectors were under consideration 
of the Government. This is what I 
told them. (Interruptions)

SHRI SOMNATH CHATTERJEE: 
What will happen if it is sold in the 
meantime7

SHRI CHARANJIT CHANANA: In
the caae of availability of raw material.
I can only say this thing that Bihar 
does not have enough forestry to feed 
the existing mills in West Bengal and 
Bihar. I would like the hon. Members 
to know that in a meeting the Chief 
Minister of West Bengal and myself
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had decided that the State Government 
must promote afforestation, if they 
want to keep the mills running. (In-
terruptions).

SHRI SOMNATH CHATTERJEE: 
Sir, let us be serious about this

SHRI CHARANJIT CHANANA: I 
do not want to say that the hon. Mem-
bers’ statement is not based on facts at 
all I am only saying that I am updat-
ing their information. I want to cor-
rect the information which the hon. 
Members have. Now, the hon. Members 
have talked about running of the mill 
during 1978-79. E>uring 1978-79, the 
mill was not economically viable at 
all. We are trying to make it economi-
cally viable. During 1978-79, it incurred 
a loss of Rs. 1.8 crores; during 1979-80, 
it incurred a loss of Rs. 2 crores. Now, 
running that particular mill in that 
trend would not be right in the nation-
al interest.

SHRI SOMNATH CHATTERJEE: 
The WBIDC is willing to take over the 
mill. I am only asking the Central 
Government to supply that.

SHRI CHARANJIT CHANANA: So 
far as the WBIDC proposal is concer-
ned, it has not come to me. It is not 
within my knowledge.

SHRI SOMNATH CHATTERJEE: It 
Is fixed for 9th of April in the High 
Court of Calcutta.

SHRI CHARANJIT CHANANA: Do 
you want me to go to the High Court 
of Calcutta?

SHRI SOMNATH CHATTERJEE: 
You are most welcome. Let us hava a 
candid statement that if they are not 
shedding crocodile tears to this situa-
tion, let them say it clearly that they 
are taking positive action in the 
matter.

SHRI CHARANJIT CHANANA: I 
would only like to tell the hon. Mem-
bers that they must be satisfied on one

4 ig dlosure of Mjs. India APRIL

thing. Without a proper diagnosis of 
ths economic malady, the mill has been 
suifering and it is not proper for me to 
make a statement. I have already said 
that the head of the Bureau of Indus-
trial Cost and Prices, Lavraj Kumar’s 
report is under the consideration of the 
Government. The decision would be 
taken on the basis of the considera-
tion of that particular report

SHRI SOMNATH CHATTERJEE: I
earnestly request the hon. Minister to 
tell us something positive. He has said 
thfct the Central Government is still on 
th« exercise of finding out the viabiity.

Now, the West Bengal Industrial 
Development Corporation has made a 
substantive application to the court to 
take a lease to run it with its own re-
sources. You will appreciate that if the 
public financial institutions under the 
control of the Central Government go 
and oppose, the court finds it difficult. 
Would the Minister kindly use his good 
offices to see that the public financial 
institutions do not oppose the appli-
cation of the West Bengal Industrial 
Development Corporation? I am mak-
ing an earnest appeal to the hon. 
Minister.

SHRI CHARANJIT CHANANA: Un-
less and until I have the details of the 
proposal submitted by the West Bengal 
Industrial Development Corporation, I 
cannot give a commitment on the basis 
of what the financial institutions would 
say or would not say. It is the func-
tion of the financial institutions to see 
the economic viability of a proposal. 
It is only on that basis that they have 
to take a decision. I cannot say what 
stand they should take or should not 
take. I can only say one thing that in 
the interest of the rehabilitation of the 
1500 and odd workers, the Govern-
ment of India is interested in finding 
out a solution to the problem as soon 
as possible.

18.42 bra.

The Lok Sabha then adjourned till 
Eleven of the Clock on T h u r s d a y  A p r i l

2, 1981/Choitra 12, 1903 (SaJta).
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